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LOK SABHA DEBATES 

LOK SABHA 

Saturday, 19th Augun, 1961/Sravana 
28, 1883 (Salta). 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. DEPUTY-SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Mr. Deputy-Speaker: The House 
may now take up Questions. 

Shri Yadav Narayan Jadbu: 
There is no quorum. 

Mr. Deputy_Speaker: There is quo-
rum now. Question No. 681. 

Pandit D. N. Tiwari: Question No. 
687 may also be taken up along with 
this. 

Shri A. M. Tariq: Also 720 

Mr. Deputy-Speaker: I do not know 
whether the hon. Minister would 
agree to it. 

Shrimati Lakshmi Menon: They do 
not relate to this subject. 

Mr. Deputy-Speaker: They will 
come in their turn. 
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The DepUy Minister of htemal 
Mairs (Shrlmati Lakshmi MenOD): 
(a) Yes, Sir. 

(b) A statement showing details of 
border incidents on the Indo-Pakistan 
borders during the five months' period 
from 1st March to 31st JUly, 1961, 
is laid on the Table of the House. 
[Placed in Library. See No. LT-3120/ 
61]. Details of border incidents upto 
the end of February 1961 have already 
been supplied to the House. 

(The Statement does not contain 
details of border incidents on the 
Assam-East Pakistan and West Ben-
gal-East Pakistan borders from 16th 
June to 31st July 1961 as these are 
still awaited from the State Govern-
ments. Another statement giving these 
details will be laid on the Table of the 
House as early as possible.) 

[MR. SPEAKER in the Chair 1 
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Shri Vajpayee: The hon. the Prime 
Minister was pleased to state that 
border agreements with Pakistan have 
done much gOOd to India. According 
to this statement on the Eastern sec-
tor within five months more than 
forty-one cases have occurred involv-
ing kidnapping of Indian nationals, 
murder, looting of property, etc. Ia 
this an indication that the border 
agreements are working satisfactorily? 

Sbrimati Lak.Ihmi MeDon: A com-
parative study of the figures shows 
that except in the West Bengal-East 
Pakistan Border, the number of in-
cidents is very much less, and where 
the demarcation has been done, as in 
the case of East Punjab-Pakistan 
bordei", there has been no incident at 
all. 

Shri Hem Barua: The hon. the 
Deputy Minister said that where de-
marcation has taken place, there has 
been no incident whatsoever. My in-
formation is that at two check-posts 
at Karimganj of Cachar in Assam, 
415 trespassers had to be pushed back 
and there are 900 persons Df that type 
about whom the Assam Government 
has been holding an enquiry. May I 
know why Ollt" boundary with East 
Pakistan is made so vulnerable to 
mass inroads of this type? 

Shri lawaharlal Nehru: The hon. 
Member means to say that 400 per-

sons have com through the check-
posts? 

Mr. Deputy-Speaker: That is his 
information. 

Shri lawaharJal Nehru: I ·would 
like to know when that occurred, so 
that I may check it. 

Shri Hem Barua: May I draw the 
attention of the Prime Minister to 
the newspaper reports this morning. 
It is in Amrita Bazar Patrika or 
Statesman. 

Shri lawaharlal Nehru: I cannot 
be made responsible for newspaper 
reports. My own information is that 
usually newspaper reports are not 
correct and are very greatly exag-
gerated. 

Shri Hem Barua: May I draw the 
attention of the Prime Minister to the 
fact that the Government of Assam 
is holding an enquiry into such inci-
dents? If there were no incidents--
the statement is silent about it-why 
is the Government of Assam holding 
an enquiry? 

Shri lawaharJal Nehru: I did not 
say there have been no incidents. 
The enquiry is-so far as I know-
broadly into the question of infiltra-
tion, whether it has occurred, how 
far it has occurred, and what is the 
best way of checking it. That is the 
enquiry. 

Shri Vajpayee: The statement says 
that it does not include cases of Pak 
nationals arrested on the border for 
illegal trespass. May I know why 
these figures have not been given? 

Shrlmati Lakshmi Menon: These 
figures have to be got from the State 
Governments. We are awaiting 
them. 

Shri lawaharlal Nehru: Very often, 
Sir, over borders in every country 
there is a great deal of smuggling 
going on. If one makes a list of 
smuggling alone, it becomes a fairly 
formidable list, across any border. 
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Dr. Ram Subhag Singh: In less than 
a week in April last the Pakistan mili-
tary personnel entered twice Sona-
mura police station of Tripura and 
took away two Indian nationals. Ma,. 
I know what is being done in that 
regard and whether the moral of the 
people has been a1fected by that in 
that area, and whether our patrol 
personnel has been 1Idequately 
strengthened there? 

Shri lawaharlal Nehru: The 
detailll we posseSs are given in the 
statement. If any more intormation 
is required in regard to any particu-
lar matter, I shall endeavour to find 
out. 

Construction Tecbnique in Rural 
R81ISInc 

+ 
."0" {Shri Shree NaraylUl 0 .. : 
-. Shri Radha Raman: 

Will the Minister of WorkS, 
RODin&" IUld Supply be pleased to 
state: 

(a) the progress made towards the 
establishment of 'laboratory' villages 
to test and demonstrate new construc-
tion and design techniques in rural 

housing for whiCh the Ford Founda-
tion has sanctioned some grants; 

(b) the total cost inVOlved; and 

(c) the funds to be provided by the 
Foundation? 

The Deputy Minister of WorkS, 
Rousing and Supply (Shri AniI K. 
Chanda): (a) Instructions to ensure 
proper utilisation of the grant offered 
by the Ford Foundation for the con-
struction of experimental/demonstra-
tion houses in the rural areas, were 
finalised and circulated to the Re-
search-cum-Training Centres on 
Rural Housing recently for their 
guidance. The Centres have been 
advised to prepare suitable projects 
expeditiously after finalising the ne-
cessary details (including their loca-
tion, etc. J. 

(b) Does not arise. 

(c) $ 200,000. 

Shri Shree Narayan Das: May 
know how many Centres have been 
started so far and whether every 
State will have at least one Centre? 

Shri AniI K. Chanda: There are 
six such centres, in the six zones of 
the country. It is not proposed, at 
the moment, to have such training 
centres in all the States. 

Shri Shree Narayan Das:: May I 
know what will be the number of 
personnel that would be trained in 
each centre for SUch research? 

Shri Anil K. Chanda: I am afraid, 
the hon. Member is mixing up the 
issue. There are six training centres 
associated with. Engineering Colleges 
which had been started about two 
years ago under a grant from the Ford 
Foundation. For ltbe Third Plan 
period, they have given an additional 
grant of 200,000 dollars for the cons-
truction of experimental rural houses 
in certain areas. It is with regard to 
this. 

Shri Kasliwal: May I know whe-
ther any proto-type of this new design 
house has been constructed anywhere 
and if so, what is the average cost? 
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8bri ADiI ;1[. ChaDda: It is pro-
posed that the cost of rural house 
that we would construct on this 
experimental basis should be above 
Rs. 3000. No houses have yet been 
constructed. It is only recently that 
the grant has been made. The work 
is to be done-in the Third Five Year 
Plan. 

811ri RacUIa HamaD: May I know 
whether in this scheme, the States 
are also going to participate and if 
so, to what extent in money ond 
men? 

8liri Anil K. ChaDda: No; the 
money is entirely provided by the 
Government of India from this grant 
by the Ford Foundation. So far as 
the lands required for the construc-
tion of these buildings are concerned, 
naturally, it is with the help of the 
State Governments. We have advised 
that they should secure the lands in 
consultation with the Panchayat 
Boards. 

Shd B. K. Gaikwad: What is the 
specification of these rural houses? 

Shri Ani! K. Chanda: It will be 
different for different areas. The 
id£'a h that applying improved cons-
truction techniques and using local 
materials, we should put up for 
demonstration purposes these model 
houses. A sum of Rs. 30,000 has been 
allotted to each of the six centres. 
Every year, roughly-speaking, 10 to 
11 houses would be bu·ilt through eaeh 
of the training centres. All these are 
just to see what is the reaction of the 
rural people to these new types of 
cQ1nstructions. 

8hri Tyqi: There is a regular 
Housing Research Institute in Roorkee. 
Probably they haVe been working for 
years together. May I know if any 
research has been completed by them? 
Has any research in rural houses been 
put into practice? Is any model avail-
able anywhere, at least on paper? 

Shri Anil K. ChaDda: Ii is not 
merely paper work. Models of new 
type of rural houses were exhibited 
in the last exhibition in Delhi. We 
have also published booklets giving 
dc.,igns and describing details in very 

simple language for distribution in all 
the different States. The idea is that 
the 'new techniques which have been 
found suitable should be made avail-
able to the rural people so that they 
can avail themselves of this oppor-
tunity. 

8hri Tyqi: For the last so many 
years, not even a single house has 
been put uP. 

Shri ADiI K. ChaDda: I have not 
completed. Many improvements have 
been made. This is to have a com-
plete house constructed with ali the 
improvements which have been ex-
perimented on. 

Shd Tyagi: Why waste public 
money when you are not able to pro-
duce results? 

8hri Anil K. Chanda: This is from 
the grant given by the Ford Founda-
tion. The houses will be built to see 
what is the reaction of the rural peo-
ple to these houses. 

8hri Yadav Narayan Jaclhav: May 
I know whether these types of houses 
will be able to stand in places with 
the highest rainfall? 

Shri AniI K. Chanda: Naturally; as 
I said, each different zone will have 
a different type of house to suit local 
conditions. We want to watch the 
reactions of the rural people to thes~ 
houses. 

Central Training IDstitnte 
for Women Instructors 

+ 
.683. J 8hrl Ram Krishan Gupta: 

l8hri Pangarkar: 

Will the Minister of Labour aDd 
Employment be pleased to refer to 
the reply given to Starred Question 
No. 1008 on the 21st March 1961 and 
state: 

(a) whether the scheme of reorga-
nisation ,and expansion Of Central 
Training Institute for Women Instruc-
tors has been finalised; and 

(b) if so, the details thereof? 
The DeJlllt,. Minister of ~ 

ana Labour aDd Empto,-m_ (Sui 
L. N. 1Ii!Ihn): (a). Yes. 
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(b) The Institute has been reor-

ganised with effect from. lilt; July, 
1961 on the pattern ot the other Cen-
tral Training Institutes. The question 
of its expansion will be considered 
when the additional accommodation 
is arranged. 

Shri Bam Krishan Gupta: May I 
know how many iMtructoI"$ are 
trained at present and what wiil be 
the number after its expansion! 

Shri· L. N. Mishra: The present ac-
commodation was for 32; now it is 80. 
The course will be for 9 months in-
stead of 5i months. 

Shri B. K. Gaikwad: What are the 
educational qualifications to get ad-
mission in the Central Training in-
stitute for Women instructors! May I 
know whether any particulr number 
has been reserved for the Scheduled 
Castes and Scheduled Tdbes in thia 
institution! 

Shri L. N. Mishra: No reservation 
has been made. The miltimum acade-
mical qualification will be some aca-
demic qualification with aptitude for 
such a kind of training. 

WaceBoards 

+ 
"'8M {Shri Bam Krishan Gupta: 

• Shri BUlhuti lIIbhra: 

Will the Minister of Labour and 
Employment be pleased to reter to 
the reply given to Stan-ed Question 
No. 1264 on the 3rd April, 1961 and 
state: 

(a) whether Government have 
considered the proposal for setting 
up of wage boards for more indus-
tries; and 

(b) if so, the result thereof? 

The Deputy Minister of Labour 
(Shri Abid AU): (a) and (b). Wage 
Boards for Coffee and Rubber Plan-
tations have been set up recently. A 
Wage Board for the Iron and steel 
Industry is proposed to be set up 
shortly. 

Shri Ram Krisban Gupta: May I 
know whether the Government have 
received a proposal to set up such a 
boam for other industries also and 
if so, the names of those industries? 

Shri Abid AU: There was a sugges-
tion to set up wage boards for en-
gineering, chemical and some oiher 
industries. But at present we do 
not prOpv3e t~ set up mdre wage 
boards except what I have just now 
said. 

Shri S. M. Banerjee: I want to know 
what are the circumstances under 
which the Government have taken 
the decision not to set up a wage 
board for the newspaper and leather 
industries? 

Shri Abid AU: That is what I have 
submitted. It is not proposed to set 
up more wage boards at present. 

Shri lDdrajit Gupta: The decision 
to appoint a wage board for the Iroll 
and steel industry was taken several 
months ago. What is the reason for 
the delay in not setting up a board 
and framing the constitution? 

Shri Abid AU : Some time back, it 
was announced here perhaps in the 
last session, that a wage board w iII 
be formed for this particular indus-
try. We are ascertaining the repre-
sentative character of the trade union 
organisations in this industry and 
also who should represeRt the em-
ployers. 

Pandit D. N. Tiwari: May I know 
the reasons for not setting up a wage 
board in other industries when there 
is a demand? 

Mr. Speaker: We will go into in-
dustry after industry. Leather indus-
try: that question was put by Shri 
S. M. Banerjee and answered. 

Shri AbicJ. AU: Cement had alreadll 
one. 

Shri IndraJlt Gupta: May I know 
what is the reason tor the delay in 
ascertaining the opinion ot the em-
ployers? The Deputy Minister said 
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now that in the case of Iron and 
steel industry . . . 

Mr. Speaker: Trade unions, he said. 

Shri Indraji Gupta: Trade unions 
and employers. In this case, one of 
the employers is the Steel Ministry 
itself. I would like to know whether 
the Steel Ministry has agreed in 
principle to the proposal or not. 

Sbri Abid Ali: I said, the member-
ship of the trade union organisations 
in this industry is being ascertained 
with regard to ascertaining as to who 
should be invited to submit nomina-
tions for workers' representatives. 
With I'egard to employers, of course, 
there will be one representative of 
the public sector and another from 
the J)rivate sector. 

Mr. Speaker: Does the public sector 
consent? That is what he wants to 
know. 

Sbri Abid Ali: There is no question 
of their consenting. We have decid-
ed to appoint a wage board and it 
will be appointed. 

Shri S. M. Blmerjee: Since a deci-
sion has been taken to appoint Ii 
wage board fOr the iron and steel in-
dustry, I want to know whether the 
workers who are working in the iron 
mines will alIso be covered in this 
and in the small rolling mills? 

Shri· Abid All: Not those who are 
working in other iron mines, but only 
those which are connected with the 
steel plants. That question is under 
consideration. 

Shri Tangamani: The hon. Deputy 
Minister said that wage boards have 
been appointed for coffee and rubber. 
May I know whether any time limit 
has been given by which the wage 
board's award will be given? Because 
already, criticism has come in this 
Bouse .... 

Mr. Speaker: No because. The hon. 
"{ember must only ask for informa-
tion how long will it take. 

Sbri Tangamanl: Because, past ex-
perience .... 

Mr. Speaker: The hon. Member 
may put a straight question, how 
long will it take for these wage 
boards to be constituted. 

Sbri Abid Ali: On these wage 
boards, there are representatives of 
workers organisations also appointed. 
It is for them to hurry up the work-
ing of the "... boards. We cannot 
set a time limit. 

Sbri Tancamani: On a previous 
occasion, when a similar question was 
put, he said that it is not proper to 
indicate a time by which the report 
should be submItted. There is some 
criticism that the wage boards which 
were appointed submitted reports 
after 3 years and 2 years. There 
must be some time limit by which we 
will know when a final report is 
cl.ven. I want to know whether any 
indication has been given to these 
two wage boar-ds recenUy appointed 
after the last question was put? 

Sbri Abid Ali: As I have submitted 
earlier, the representatives of the 
workers in the industry ::oncerned 
h:ive been appointed on this wage 
board. Certainly, they are also res-
ponsible people and must be doing the 
needful to hurry up or to expedite 
the work of this wage board and 
submit the report; and they are doing 
all that is possible. They are also 
reasonable people. If the hon. Mem-
ber has no confidence in them, then 
he can go aDd approach the workers 
to remove them. 

Sbri Ram Krisban Gupta: May I 
know whether there is any proposal 
to set up such wage boards for indus-
tl'ies in the public sector, and if so, 
the nature and details of those indus-
tries? 

Sbri Abid Ali: No; I have submit-
ted already that there is no proposal 
to appoint wage boards for any more 
industries at present. 

Shri Ram KrisJuul Gupta: Even 
for the public sector industries? 

Shri Abid Ali: FOr no sector. 
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Public Sector Undertakinp 

*685. Shri Ram Krishan Gupta: Will 
the Minister of Commerce and Indus-
try be pleased to refer to the reply 
given to Starred Question No. 1268 on 
the 3rd April, 1961 and state: 

(a) )whether the Indian Institute 
of Public Administration have since 
completed the study of public sector 
enterprises with a view to find out to 
what extent the disparities in scales 
of pay and other conditions of ser-
vice are responsible for the flight of 
;lersonnel; and 

Cb) if so, the main findings there-
in? 

TIle MInJster of IDdustry (Shri 
Manabbai SIIab): (a) aDd (b). Not 
yet, Sir. It is expected to be com-
pleted by the end of this year. 

Shri Ram Krishan Gupta: May I 
know whether this institute will give 
any suggestions to check the flight 
oi personnel -from the public sector 
cn terprises? 

Shri Manubbai Shah: That is exact-
ly the purpose for which we have 
requested the Institute of Public Ad-
ministration to undertake this study. 
The study is already under way, and 
by Novwnber Or December this year, 
we expect the report. 

Shri Ranga: May I know what the 
present position is? May I know 
whether more and more of the officers 
aDd others are leaving the public sec-
tor enterprises or whether their num-
ber is coming down? 

Shri Manubhai Shah: There i~ no 
flight at all. As a matter of fact, 
there was some apprehension felt at 
some level before some time. We 
have checked it ourselves in the 
Ministry, because we have a very 
large section of public undertakings. 
There has been no significant Bight. 
There have been some officials of the 
private sector industries coming to the 
public sector and vice versa with a 
few going over to the other sector. 
But it is only marginal, and vet·y very 
small. 

Shri Ranga: May I know the num-
ber of applications made by the 
officers and experts employed in the 
public sector enterprises asking for 
permission to resign and seek em-
ployment elsewhere, and how many of 
them have been refused permission? 

Shri Manubhai Shah: No, there have 
been no such cases at an. If a per-
son has left the public sector after 
the expiry of the contract and he 
joins elsewhere, then, we are not res-
ponsible for it. But no such 
applications have been made askin, 
for permission. 

Shri Joaebim Alva: There are three 
large steel plants in the public sector. 
Is there any unifOrmity in the salary 
scales of their employees? 

Shri Manubbai Shah: Yes, because 
it is the same company, namely the 
Hindustan Steels. 

Shri Balnj Madbek: May I know 
whether it is a fact that some em-
ployees Of these public undertakings 
have left service because they have 
found that they do not get the facilit-
ies which they could get in Govern-
ment service, and at the same time, 
they have also disabilities namely 
that they cannot take part in politics 
and other things? 

Shri Manubbai Shah: The assump-
tions are not correct, as I have al-
ready stated. The public sector is 
expanding so fast, and each of the 
enterpri,·c; is engaging about five 
thousand or ten thousand or twenty 
thousand people. The very fact that 
they are being manned so speedily 
shows that there is enough security 
sind: stabi'lity in the public sector 
employment. 

Mr. Speaker: Next question. 

Shri Ranga: .In the case of h"' 
many employees .... 

Mr. Speaker: I have called the next 
question. 
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Farrakka Barrale 

+ 
r Shrl Chum Lal: 

Sui Ram Krishan Gupta: 
Sui Nath Pai: 

I Shri Barish Chandra 
I Mathur: j Shrimati Da Palchoudhuri: 

Shri AurobiDdo Ghosal: 
.686. Shri D. C. Sharma: 

Sardar Iqbal Slnrh: 
Shri IDdrajit Gupta: 
Shri NarayaDankutty 

MeDoD: 
Shri ChiDtamoDi PaDirrahi: 

l Shri BajeDdra Slnrh: 

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No. 1700 On the 24th April, 
1961 and state: 

(a) whether Government have con-
sidered the letter received from Presi-
dent Ayub Khan of Pakistan regard-
ing construction of the Farrakka 
Barrage on the River Ganga in West 
Bengal; and 

(b) if so, the result thereof? 
The Deputy MiDiater of Edemal 

Aairs (Shrimati Lakshmi Menon): (a) 
Yes, Sir. 

(b) A reply has been sent. A 
Minister-level meeting can be usefully 
held as soon as a full exchange of 
data has taken place and there is 
general agreement .on this data. As 
the House is aware a series of meet-
ings of Engineers of the two countries 
are taking place to exchange full data. 
Our reply has reiterated the import-
ance of the Farrakka Barrage Project 
for India which is the only means we 
have for saving our vital port of 
Calcutta. 

Shri Chuni Lal: May I know the 
objections raised by the Pakistan 
Government? 

The Prime Minister aDd MiDister 
of External Allairs (Sui lawaharial 
Nehru): Objection to what! 

Shri Chuni Lal: Objections in this 
regard, namely the construction of the 
Farrakka Barrage. 

Shrl la .. aharlal Nehrn: They say 
that this will affect their water sup-
plies higher up, that is, In East 
Pakistan, and nothing should be done 
which affects it. That is the main 
argument. 

Shri Nath Pai: In view of the 
urgency of completing this barrage 
with expeditiOn and speed. as the 
Prime Minister said the other day, 
may I know whether, whereas these 
negotiations and correspondence will 
be kept alive, the actual implementa-
tion and execution of the barrage will 
not be allowed to be interfered with 
in any way, and the time-schedule 
will be adhered to? 

Shri lawabarlal Nehru: Yes, we are 
proceeding with this work. We have 
not allowed it to be stopped or sus-
pended and we do not intend to stop 
it in any way. 

Shri Barish Chandra Mathur: Do we 
stand by the earlier position that we 
took namely that we are entitled to 
take unilateral action in this matter, 
and if so, may I know what our 
programme of work for this year is? 

Shrl lawaharlal Nehru: I cannot 
straight off say about the programme 
of work, but it is proceeding. It 
began, of course, with the acquisition 
of land, the building of roads, the 
building of, I think, some railway 
lines round about; and that kind of 
basic work was done. It is proceed-
ing. We are doing it, as naturally we 
should, keeping in view the essen-
tial needs of the Pakistan people, be-
cause we do not wish to deprive them 
of anything. It is only what we 
have to do fOr the preservation of the 
Port of Calcutta that we must do. 

But the point is not merely the 
Farrakka Barrage. What President 
Ayub Khan suggested was a larger 
survey in East Bengal or East Pakis-
tan and West Bengal, because they 
also have got some projects in view. 
and so have the West Bengal Govern-
ment, apart from the Farrakka 
Barrage. 
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Shrimati Renu Chakravartty: Dur-
ing the entire period we had taken 
up in the finding out of the data with 
regard to the Farraka Barrage, 
Pakistan had not raised the question 
of having a joint consultation on these 
matters. At what stage have they 
entered into the field? Now, our 
data are almost complete, and we can 
start with the Farrakka Barrage. At 
what stage has Pakistan entered into 
the field and asked for joint consulta-
tions? 

Shri lawaharlal Nehru: Pakistan 
has been protesting in regard to the 
Farrakka Barrage for several years, 
and we have told~ them that as soon 
as our enquiries are complete, we 
shall inform them about it; we did, 
later on; I cannot give the exact date 
when these consultations started, but 
some dates are given in the answer 
already given in regard to the meet-
ings of the engineers; these have been 
taking place for a little more than a 
year. Three meetings have taken 
place, and the fourth is due. This 
is for the whole scheme, not mer,ly 
for the Farrakka Barrage but for the 
whole area there. 

Shri Sadhan Gupta: Since it is 
quite clear that Pakistan questions 
our very right to undertake a scheme 
like the Farrakka Barrage, and we 
are also equally or more than sure 
of our rights, may I know what 
utility we hope to gain out of Minis-
terial level conference? Do we 
expect to convince them of our right? 

Shri lawaharlal Nehru: Surely, it 
is always desirable, where interests 
conflict, like river interests or water 
interests, to discuss them and try to 
find a way whiCh is satisfactory to 
both. Now, if this is done at the 
officers' level, the officers, naturally, 
are tied down to certain, shall I say, 
fixed policies as given down in the 
brief; there is no room to vary them, 
while Ministers can find out these 
ways which are advantageous to both. 
But before all this is done, the facts 
must be known. These are exceedinly 
complicated things. It is not a simple 
affair. When you go to any kind of 

a scheme of the river waters or canal 
waters, it is frightfully complicated. 
For instance, in the case of the 
western canal waters, we have got 
huge volumes of statistics .... 

Shri Rauga: Can Ministers become 
greater experts? 

Shri lawaharlal Nehru: .... 1\ takes 
about a month to go through them 
and to read them. There is also the 
legal aspect of it as to the right.; of 
parties, which one can argue, but. 
sticking to legal viewpoints complete-
ly without facts does not help much. 
Therefore, we want all the facts 
there, and then we can address our-
selves to certain major questions; and 
at that time, Ministers can meet and 
consider them and either agree or not 
agree or partially agree. 

Dr. Ram Subhag Singh: Is it true 
that the Farrakka Barrage plan is 
largely going to regulate the surplus 
monsoon water, and the mlDlmUITl 
flow of the Ganga is not going to be 
affected by that, and if so, how can 
any claim of Pakistan be tenable? 

Shri lawaharlal Nehru: It is our 
view that there should be no real 
injury caused to Pakistan by this 
scheme. But I cannot answer the 
hon. Member's Question how it can be 
affect~d. It depends on how it is 
done. Unless the scheme is under-
stood, it is not possible to say. Any-
how, it is Pakistan's fear and appre-
hension that they will be affected. 

Shri Ranga: If it is such a compli-
cated matter involving so many 
volumes of documents and dealing 
with engineering and legal problems 
and only experts can possibly under-
stand them, do I understand the PI"ime 
Minister to say that Ministers who 
would be meeting to discuss this 
matter over a few hours or a few 
days would be better qualified 
to deal with this matter? Or 
is it because Ministers are entitled to 
consider possibilities of give and take 
and in that way make concessions to 
the other side which may be detri-
mental to our interests? 

Shri .lawaharlal Nehru: I gave the 
example of the vast quantity of lite-
rature concerning the canal waters 



Ora! Answers AUGUST 19, 1961 Ora! Answers 32 06 

scheme on the western side, which 
ultimately led to the Canal Waters 
Treaty. For the eastern side, we 
have not got that mountain of litera-
ture. But the thing is complicated 
and engineers have to report their 
technical findings and recommenda-
tions. Their technical findings have 
to be accepted. But then what fol-
lows from them is always a Minister's 
bus:ncss to decide. The Minister, 
who only deals with his counterpart 
on the other side, has to keep in view 
the interest, of t,,~ country. Natural-
ly, he cannot give them up, but he 
has also to keep in view how best to 
.arrive at a settlement and not ko!ep 
these matters pending. 

Sbri IDdrajit Gupta: I\Iay I know 
whether the Government of Pakistan 
'has explicitly agreed to this position 
that pending the proposed ministerial 
conference or the meeting of the ex-
perts, India has got the right to pro-
ceed with tne constru~tion work of 
this Barrage, particularly in view of 
the deteriorating condition of Calcutta 
port? 

Sbri Jawaharlal Nehru: No, I do 
not think they have expressly agreed 
to that. In fact, they have expressed 
their wish that we should not do this 
till that matter is settled. 

Sbri Prabhat Kar: In view of the 
urgency of this matter, may I know 
whether Government have decided to 
stick to' the time schedule in spite of 
the talks already carried on? 

Shri Jawaharlal Nehru: have 
answered it three times. 

Sbri Natb Pai: The Prime Minister 
has stated, understandably enough, 
that Ministers will have elbow-room 
in negotiations. I think that applies 
to the Indian team of Ministers. Is 
there the same distinction in Pakistan 
between officials and Ministers, and 
whether they also have this le.titude 
in negotiations? 

Sbrl lawaharlal Nehru: There is a 
great deal of difference. On the 
Pakistan side, it made alI the differ-
enCe in the world. After numerous 

meetings with their officials, when one 
of their Ministers, who is a General, 
came, we decided things--on our side 
we had Sardar Swaran Singh as our 
representative-that had taken some-
times weeks of discussion without :my 
agreement. They decided the thin, 
when they sat face to face. 

Raid by Pakistanis on IDdiau Border 

·"7. 

+ r SIIrt D. C. Sharma: 

\ 
IJIri YaeJay Narayan ladlaay: 

Shri Sbree Narayan On: 

\

. Sbrl Radha Raman: 
Pandit D. N. Tiwari: 
Shri ~r: 
Sbrimatl Ma1lda AlImed: 
8hri Muhammed ElIas: 

Will the PrIme MInister be pleased 
to state: 

(a) whether it is a fact that Indiu 
border was raided near Bikaner on 
the night intervening 29th-30th April, 
1961 by Pakistanis who took away 
three girls and decamped with jewel-
lery worth Rs. 50,000 and two camels 
from a villaee 12 miles off the 
border; and 

(b) if so, the steps taken in the 
matter? 

The Parliamentary Secretary to tbe 
Minister of External - Aftairs (Sbri 
Sadatb Ali Khan): (a) Yes, Sir. Six 
Pakistani dacoits trespassed into 
Indian territory and looted property 
valued at about Rs. 43,450, and two 
camels. They also kidnapped three 
Indian women. The women were, 
however, later released and they re-
turned to India on 2nd May, 1961. 

(b) The question of restoration of 
the looted property and two camels is 
being pursued by the Rajasthan police 
with their counter-parts in West 
Pakistan. 

Shri D. C. Sharma: May I know 
how far are the check-posts from the 
place where this dacoity took place 
and whether there was any police 
station nearby where this could be 
reported? 
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Shri Sadath Ali Khan: cannot 
answer that question. This happen-
ed in the district of Ganganagar. 

Shri Shree Narayan Das: May 
know whether any number of per-
sons have been arrested in this con-
nection by the Pakistan police? If so, 
what is that number and what 
further action has been taken? 

Shri Sadath All Khan: Meetings 
are going on. In fact, so far three 
meetings have taken place. But the 
Pakistan side has not taken any deci-
sion. Now they are going to meet 
again-I mean the Deputy Inspectors-
General on both sides-by the end of 
this m9nth and take a decision. 

Explosives 

·188. Shri Barisb Chandra Matll1l1': 
Will the Minister of Works, BouslIIl" 
and Supply be pleased to state: 

(a) whether it is a fact that huge 
quantities of explosives have been re-
covered from illegal possession of 
certain individuals in Kashmir, U.P. 
and border areas during the last 4 
months; and 

(b) what explains this increased 
activity and will a statement be laid 
on the Table indicating the quantity 
and kind of explosives recovered? 

The Deputy Minister of Works, 
Bousing and Supply (Shri Ani! K. 
Chanda): (a) and (b). The informa-
tion is being collected and will be 
laid on the Table of the House in due 
course. 

Shri Barish Chandra Mathur: If the 
hon. Minister is not in possession of 
complete information, could he at least 
mention certain major explosions 
which have come to his notice, par-
ticularly those which have also been 
discussed in the U.P. Assembly? 

Shri Anil It. Chanda: Th,s question 
refers to the border areas. This is 
really a matter for the States to deal 
, .. ith. It is • law and 9rli.r problem. 

We come into the picture only when 
a State Govemment refers to us a 
particular bomb or grenade case-the 
technical aspect of that. Therefore, 
we have not got the information with 
us. We have requested all the States 
concemed like West Bengal, Assam, 
Kashmir, U.P. and Rajasthan to give 
us information. We shaU lay it on the 
Table of the House as soon as it is 
available. 

Shrimati Renu Chakravartty: In 
this morning's paper there is a news 
item which says that a man who is 
impersonating as an army officer has 
been apprehended in Bareilly in the 
border area of U.P. It is stated that 
he is a Pakistani agent and he has 
been in touch with our army person-
nel. May I know whether the ex-
plosives which have been found in 
the U.P. area have anything to do 
with this whole espionage network 
which has been unearthed? 

Shri Anil K. Chanda: I am afraid 
cannot answer this question. Our 

Ministry deals only with the techni-
cal aspect, the manufacture and 
possession of explosives. As soon as 
some firm wants to manufacture or 
store explosives, it is given a parti-
cular licence. When a State Gov-
ernment unearths illegal possession of 
explosives, grenades and so forth, 
sometimes it refers the matter to us 
to examine the technical aspect of 
these things. That is only where we 
come into the picture. 

Shri Nath Pai: The han. Deputy 
Minister has referred to a very super-
ficial and technical aspect of the 
question. This question touches 
vitality on the question of secu-
rity of the country and some other 
Minister may oblige the House and 
answer it. The question answered 
earlier is also linked with this ques-
tion. Will the Prime Minister or the 
Home Minister please say something 
about it? 

Shri Vajpayee: I have given notice 
of an adjournment motion on this 
matter. 
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Sbri Hem Baraa: I have also tabled 
an adjournment motion On this. 

Shrimati Beaa Chakravartt,.: It 
might be disallowed. So the question 
may be answered now. 

Mr. Speaker: Order,order. What 
is the meaning of enlarging the scope 
of every question that comes before 
the House? The hon. Minister has 
&aid a:; l'cga:-.. J:) tlle question of ex· 
plosives that he is only in charge of 
the techni~al aspect of it. All the 
same, he has asked the various State 
Governments to send a list of all the 
explosions that have taken place. To 
that extent. he is prepared to oblige 
the House. 

So far as the other matter is eon-
cerned, it is a new matter. I have 
got an adjournment motion before 
me. But all hon. Ministers cannot be 
expected to be here and then antici-
pate some questions, whatever might 
arise. That is impossible to do. 

Tbe Prime Minister aDd MiDlster 
of Edema! Aftairs (Sbri lawaharlal 
Nehru): I am here. But I cannot 
answer it. The question is precisely 
a technical question. There is the 
technical Ministry and it has given 
the answer. How can other Minis-
tries answer it? (Interruptions). 

Shri. Natb Pai: We beg to differ. 

Aa BoD. Member: What about the 
first part of the question? 

Shrimati Benu Chakravartt,.: The 
question Jefers to the recovery from 
illegal pOllIession of these explosives 
from individuals in Kashmir. U.P. and 
other areas and asks what' is the 
reason for this increased activity. 

Sbri lawahar1a. Nehru: Hon. Mem-
bers should know that the Works, 
Housing and Supply Ministry has 
absolutely nothing to do with that 
part of the question. Of course, it 
might have passed it on. As regards 
the question of explosives etc., it is a 
matter con~erning the State Govern-
ment. Nobody here will know unless 
we enquire through the State 

Ministry. 

Shri Nath Pai: This is something 
definitely different. 

Shri Hem Barna: On a point of 
order. This question was put down 
for reply today by the Works, Hous-
ing and Supply Ministry. It 
has been stated by the 
Deputy Minister of the Works, Hous-
ing and Supply Ministry that there is 
a technical aspect. From the question 
it appears that it pertains to the Home 
Ministry. At the same time the hon. 
Deputy Minister says he does not have 
the information. He has only written 
to the State Governments. If it is 
like that, why should this question 
have been allowed, because he does 
not have the information, though he 
has agreed to collect the information, 
and at the same it does not belong 
to his Ministry? 

Mr. Speaker: Strange kinds of 
point of order are raised. Every 
one of the hon. Members is supplied 
with the subjects tor which any parti-
cular Ministry is responsible. The 
hon. Member must ~hoose the parti-
cular Ministry. If he addresses it to 
the Works, Housing and Supply 
Minister, that Minister can answer it 
only so far as it relates to his Minis-
try. It is for the hon. Member to 
see that it is addressed to the parti-
cular Ministry. If a question is ad-
dressed to a particular Minister I 
allow it. It is not for me to scan 
every question and then say this must 
be answered by this Minister and so 
on. Hon. Members think they have 
no duty to discharge either to tht<ir 
electorate or to the House; it is only 
the Speaker who has to scrutinise 
12,000 questions. It is rather strange. 

Shri Hem Barua: No, Sir. 
Mr. Speaker: Hon. Members must 

be more careful. I will not allow any 
other hon. Minister to answer here-
after. Hon. Members must them-
selves exercise a certain amount of 
care in addressing the question to the 
proper quarters. It is not the duty of 
the other Minister to find out. As a 
matter of fact the Works, Housing and 
Supply Minister may not know 10 
whom he has to send it. He knows 
his own business. 
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SlIri Jawaharlal Nehru: This parti-
cular question, in so far as it relates 
possibly to Kashmir, I think we must 
have answered about half a dozen 
times, because it is a precise area 
with which we deal. If it refers to 
the whole of India, I do not know if 
the whole Government of India put 
together can answer it without a 
special enquiry. 

Sbri Bem Barua: When I raised the 
point of order, I did not mean you. 
My contention was that the Minister 
had accepted it, but he did not have 
the information. Therefore, I said he 
should not have accepted it when he 
did not have the information. 

Sbri Vajpayee: It is being collected. 

Mr. Speaker: That is all right. 

Sbri Barish Chandra Mathur: I have 
been rising in my seat a number of 
times, and if you had permitted me 
to speak, I think there would have 
been no occasion for any point of 
order or the observations made by 
you. The fact is I had addressed this 
question to the Home Ministry. I 
do not know for what reason the Sec-
retariat has transferred it to the 
Ministry of Works, Housing and Sup-
ply. I ha vc to make it perfectly 
clear. 

Sbri Jawaharlal Nehru: As I have 
said, it will require a special enquiry 
alI over India lasting some consider-
able time before any Ministry can 
answer it. 

Mr. Speaker: I will look into it. 
What happens hi this. Hon. Members 
also may know the procedure. As 
soon as a question is tabled, three 
copies are made. One of the copies 
is sent to the Minister immediately 
for his reaction. If we get any in-
formation that it does not concern his 
Ministry, that it must be addressed 

. to some other Ministry, the Secre-
tariat sends it to the other Ministry. 
Or, the Ministry ra",iving it may 
themselves advise Us that they have 
transferred it to the other Ministry 
to answer. I do not think the Sec-
retariat by itself exercises this dis-
cretion, unless it is informed by the 

Minister to whum it jS addressed. 
do not think we have done it in any 
case. If the Minister says it does not 
""oncern him alld that it refe1'5 to 
some other Ministry, we will send it 
to the other Ministry. I shall look 
into the records and find out. So it 
stands. Let Us go to the next 
question. 

Sbri Sadban Gupta: One question, 
Sir. 

Mr. Speaker: I have allowed a num-
ber of questions. 

Overmen's ElI:amiuation 

+ 
• {Sbri KUDhan: 
189. Sbri T. B. VittaJ Rao: 

Will the Minister of Labour aDd 
Employment be pleased to refer to 
the reply given to Starred Question 
No. 783 on the 13th March, 1961 and 
state: 

(a) whether Government have re-
considered their decision about hold-
ing overmen's examination at Kotha-
gudium, Andhra Pradesh; and 

(b) if so, the nature of decision 
arrived at? 

The Deputy Minister of Planning 
and Labour and Employment (Shri 
L. N. Mishra): (a) and (b). The 
Board of Mining Examinations, which 
is a statutory body, has decided to 
hold an overmen's examination in the 
last week of this month in Dhanbad 
and Parasia, and is considering the 
question of holding the next examina-
tion in October, 1961 in Kotbagudium 
also if a sufficient number of candi-
dates are forthcoming. 

Sbri KUDhan: What is the minin.um 
number of candidates required for the 
opening of a new centre? 

Sbrl L. N. Misbra: There is no 
minimum fixed. There should be 
normally ~ome 50 or 60 boys, but we 
are considering opening a centre at 
Kothagudium in next October. 

Sbri Taacamani: When is this goin, 
to be started at Kothagudium? 
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Shri L. N. Mishra: October, 1961. 

Low cOst Scooters 

+ 
{ 

Shri Kodiyan: 
·890. Shri Naval Prabhakar: 

Shri T. B. ViUal Rao: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether it is a fact th~t a pro-
posal submitted by a firm of industrial 
consultants to manufacture low-cost 
scooter in India is now under the con-
sideration of Government; and 

(b) if so, the main features of the 
proposal? 

The Minister of Industry (Shri 
Manubhai Shah): (a) No, Sir. 

(b) Does not arise. 

Shri Kodiyan: May I know whether 
Government have any 'idea of manu-
facturing low cost scooters in the 
public sector during the Third Plan? 

Shri Manubhai Shah: No, Sir. 

Shri Damani: What is the total 
capacity licensed So far for manu-
facturing scooters? 

Shri Manabbai Shah: Today the 
production has risen to 20,000 scooters 
per year as against 533 five years aeo. 

Shellac Industry in west Benpl 

*693. Shrlmati Benu Chakravartt,: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the shellac industry in 
West Bengal is facing a crisis; 

(b) whether Government have 
assured themselves that the export 
price laid down by Government is 
not being properly utilised for benefit 
of growers aDd small manufacturers; 

(c) whether it is a fact that a 
large number of small factories have 
closed down in Jhalsah and Balram-
pur areas of Purulia, West Bengal; 
aM 

(d) whether Government propose 
to take any measures to help the in-
dustry? 

The Minister of Commerce (Shri 
Kanango): (a) and (c). Some of the 
lac factories in Balrampur and 
Jhalsah which were workihg in ; the 
first half of 1960 were closed during 
the second half. The position has 
however since improved. 

(b) It was anticipated that the 
minimum export price would hav~ a 
consequential effect on the intel"nal 
prices as well but it is true that inter-
nal prices have sometimes fluctuated. 

(d) In addition to the several st.eps 
taken for developing the industry, 
Government have under active con-
sideration the question of stabilbing 
the prices for purchase of lac from 
growers and small manufacturen. 

Shrimati Renu Chakravartty: May I 
know the steps proposed to be taken 
for the stabilisation of the price for 
the manufacturer and the grower? 

Shri Kanungo: We are at the 
moment considering or are discussbag 
the idea of building up a buffer stock 
so that the occasion fOr fluctuations 
will be reduced. 

Shrimati Benu Chakravartty: May 
I know if it is a fact that this buffer 
stock scheme as well as the price 
policy is controlled by the Indian Lac 
Exporters' Association generally and 
that there has been a ereat demand 
by the small manufacturers and the 
growers that this should be managed 
by the Government and not by the 
Lac Exporters' Association? 

Shri Kanungo: There was a volun-
tary scheme of regulating the export 
prices, not the internal prices, and I 
think it has worked fairly success-
fully, but we have to look at it in the 
background that the types of lac 
which are being exported from India 
and consumed in other countries h<l.ve 
changed because of substitution by 
plastics. Therefore, we are thinkine, 
in the changed circumstances, how to 
adjust the internal marketing part of 
it. 
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Shrimati Benn Chakravartty: My 
question was whether this proposed 
buffer stock scheme will be operated 
by Government or left to the sweet 
will of the Indian Lac Exporters' 
Association. 

Shri Kananco: We are considering 
the mechanism of it, we have not 
taken any decision about it. 

Shri Ranca: May I know at what 
level the discussions are taking place? 

Shri Kanungo: In the Ministry. 

Shrimati Renu Chakravartty: Is 
there any proposal to have talks bet-
ween the representatives of the small 
manufacturers, exporters, growers and 
the Ministry? 

Shri Kanungo: We will have dhcus-
sions primarily with the Lac Pro-
duction Council, which has a mem-
bership of different interests, the 
State Governments, the shipping in-
terests and the factory interests. 

Mr. Speaker: Shri Chettiar. 

Shri Indr"it Gupta: When is that 
~onference going to be held? 

Mr. Speaker: No, no. Sri Chettiar. 

Shri R. Ramanathaa Chettiar: What 
is the total tonnage exported in 1958-
50? 

Shri J[anunp: I have got the value 
of the export. In 1960 it has heen 
to the tune of Rs. 6.31 crores. In 
1959 it was Rs. 6'06 crores. 

Shrimati Benu Chakravartty: The 
Indian Lac Exporters' Association. 
which is a voluntary body as the 
Minister said, has been putting a levy 
on the price for export, but this Jevy 
has not been utilised for the benefit 
of the growers and the manufacturers. 
Is it a fact that the new price policy 
put forward by the Indian Lac Ex-
porters' Association at their last 
meeting held on 7th August does not 
also improve the conditions of the 
growers and the manufacturers who 
are in a crisis, and does Government 
propose to go into the matter? 

Shri Kananco: Originally. there was 
a voluntary levy by the association on 
its members but the intention of the 
levy was not for spending it in pro-
duction or marketing and so on but to 
stabilise the price at the shipper's end. 
Lately. the associations as also the 
others have put in certain proposals 
and as I have said earlier, Govern-
ment is considering the aspects from 
all points of view. We hope we'will 
be able to take a decision very 
quickly. 

Shri Jaipal Singh: This area which 
used to be in Bihar went to West 
Bengal recently on account of the 
States reorganisation and a view has 
been expressed that this crisi. has 
come about because of that, as in the 
next door area which is in Bihar 
there is no such crisis for the same 
industry. May I know whether the 
Government are therefore consider-
ing changing their views about the 
reorganisatiOn of the State? 

Mr. Speaker: It is a suggestion for 
action. 

Manufacture of Watches 

+ r Shri Chuni Lal: J Shr! Aurobindo Gho!IIlI: 
Shri Subodh Hansda: 1 Shri s. C. Samanta: 
Shri Daljit SlnCh: 

*694. 

L Shri Ajit Singh Sarhadi: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether any watch has been 
manufactured in the Hindustan 
Machine Tools Ltd; 

(b) if so, when these watches are 
likely to come in the market; and 

(c) the approximate price of each? 

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). Two 
varieties of watches priced at Rs: 114 
and Rs. 99 each, assembled in the 
Hindustan Machine Tools Ltd., from 
imported components, are in the 
market. Another variety pr~ed 
Rs. 89 will also be in the market 
shortly. 
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Shri Tyagi: What is the type of 
'organisa"lion which ba~ been ~t up 
for elfecting sales all over tbe country 
and what percentage of prollt bas 
been permitted to the HMT on 
watches? 

8mi MaD.blaai 8hah: As far as the 
organisation is conoerned, as the House 
would recall, we have a very widely 
spread distribution agency of watch 

·traders in the country. We recently 
called a meeting of the representatiTes 

-{)f the watch traders' association 
throughout the country and we are 
currently discussing with them the 
method of distribution. Government 
does not propose to set up its own 
organisation. 

Sbrt Tyagi: The other question is 
this. What percentage of profit has 
been sanctioned to the H.M.T.? 

Sbri Manubhai Shab: I have replied 
to the hon. Member on many occa-
sions that profit is not a matter which 
we determine here on a pre-deter-
mined basis. As long as the product 
is selling at competitive prices, the 
idea is that the public sector should 
make as much profit as possible. 

Shri Tyagi: This is a consumer's 
article and all moneys which corne as 
profit corne as practically excise duty. 
I want to know whether they have 
fixed any limit on profits that can be 
earned or within that they can fluctu-
ate according to the market price. 
'There must be at least some ceiling 
fixed. 

l\>lr. Speaker: It is a suggestion for 
action. The hon. Member says defi-
nitely that he is going to make profit 
and utilise it for the Plan and variou~ 
other purposes. This hon. Member 
may have a different view that it is a 
consumer good, as good or as bad as 
!:rain. But it is a different matter. 
'The hon. Minister says definitely that 
be is going to take as much profit as 
possible on this. 

Sui Tyagi: What is the percentage 
~f profit? 

Mr. Speaker: The hon. Members are 
understanding English as much as I 
do. He definitely says he would 
make as much profit as is possible. 
So, what is the limit? ) 00 per cent 
is the limit, if not 200 per cent. 

Sbri Tyagi: Is it the Government or 
the H.M.T.? Who decides the price 
ftnally? 

The Prime Minister aDd Minister 
of ExterDal Aftalrs (8hrl J'awaharlal 
Nebru): May I state the policy, Sir? 
In principle, the policy is that these 
Government undertakings should 
make profits, not for any private 
person of course but for the en-
largement of the plants and for in-
vestment in other Government under-
takings. The old conception of 
British times, which was, I believe. 
that no Government undertaking 
should corne in the way of private 
profit and if there was a private com-
pany it should be allowed to make 
profit and there should be no compe-
tition has been given up by us com-
pletely and we shall compete with 
everything and we shal! try to get. 
subject to a reasonable price natural-
ly, as much out of an undertaking as 
possible. For instance, this H.M.T., 
after having reduced the price and 
after having increased the wages, has 
made enough profit to present a whole 
machine tool plant to the nation-a 
complete plant, much bigger than the 
one that is there. Take, again, the 
Antibiotics Limited. They are also 
doing exactly the same thing. So, all 
these things must be run at a profit. 
Otherwise, they become a burden on 
our nation .... (InteTl:'lLptiol'l8). 

8hrl Tyagi: I do not object to profit; 
profit must be earned because that 
will lighten the burden of the tax 
payer; that is always welcome. But 
who is the final authority for deciding 
as to what should be the percentaee? 
Will it be done by the directors there 
locally or will the Government give 
its sanction? Who decides the per-
centage? 

Shri MaD.bbai Shah: They are all 
autonomous public sector undertak-
ings and they take their own decisions 
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but they are guided by the Govern-
ment policy as enunciated by the 
Prime Minister. I have also tried to 
lay before the House several times the 
policy on pricing that consistent with 
the imported price and a reasonable 
price in the market, we propose that 
all commercial undertakings of the 
Government will make the maximUIia 
possible profit. 

Mr. Speaker: There are some coun-
tries where they want to do away 
with 'taxation altogether and depend 
entirely upon profits of trade. 

Shri Manubhai Shah: Incidentally, 
with your permission, I may say that 
these watches are comparatively 
cheaper than any imported watches. 

Sindrl Fertilizers and Chemicals Ltd. 

*696. Shri Morarka: Will the Minis-
ter of Commeree and Industry be 
pleased to state: 

(a) whether Mis. Sindri Fertilizers 
have received any amount from Mis.' 
Montecatini of Italy for loss in pro-
duction and also for defective machi-
nery; 

(b) if so, the amounts received for 
the above; 

(c) what was the.expected produc-
tion after completing the expansion 
programme; and 

(d) .what is the actual production 
after expansion of the plant? 

Tbe Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) Yes. 

(b) Rs. 24,36,511. 

(c) The expected production (i.e. 
the designed capacity) of the expan-
sion plants was: 

Urea.-24,892 M. tons per annum 
(71.12 M. tons per day). 

Double Salt.-142,240 M. tons per 
annum (406'6 M. tons per 
day). 

(d) The actual production has been 
907 (Ai) LSD.-2. 

as follows: 
1959-60 

Urea: 4,732 M. Tons 

Double Salt: 22,552 
M. Tons 

1960-61 
10,666.47 M. 

tons 
36,005.16 M. 

Tons 

Shri Morarka: From the statement 
it appears that Messrs. Montecatini 
have paid the Sindri Fertilizers 
Rs. 24,36 lakhs by way of damages. 
What amount out of this is due to 
defective planning and what amount 
i! due to less production? 

Shri Satish Chandra: The penalty 
for delayed execution of the work is 
Rs. 19;50 lakhs and the penalty in 
respect of short production of double 
salt is Rs. 4.86 lakhs. 

Shri Morarka: This expansion 
scheme has cost us Rs. 9 erores and 
more than two years have passed but 
even now OUr production is not more 
than 25 per cent. May I know on 
what basis you have charged them 
only Rs. 4 lakhs for defective design-
ing of the plant? 

Shri Satish Chandra: The penalties 
were provided for in the contract and 
have been calculated according to 
terms. The contract did not provide 
compensation for the entire loss of 
output or production, I may say in 
this connection that this loss in pro-
duction is not entirely due to this 
set of plants. There is another lean gas 
plant which was put up by other 
contractors. It· cost us only Rs. 41 
lakhs and it has not been able to 
produce the required quantity of gas. 
Steps are being taken to rectify it. 

Shri Moraka: May I know whether 
the defects have since been removed 
alld by what time this plant would 
achieve the targeted production? 

Shri Satlsh Chandra: As far as 
Montecatini's plant is concerned, it 
can now produce the entire quantity 
of urea and double salt and whatever 
defects were there have been recti-
fied but the full production depends 
upon the availability of the required 
q uan ti ty of gas from another plant. 
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Shri Morarka: Is it not a fact that 
the expansion was undertaken be-
cause there was surplus gas? Now, 
when the plant has now been install-
ed it is said that gas is not available. 
then what was the point in spending 
Rs. 9 crores for this plant? 

Shri Satish Chandra: There was a 
surplus of gases available from. th~ 
exist'ng coke oven plant at Smdr!. 
The idea was to utilise the surplus 
coke oven gases and also to divert 
those gases which were used for 
under-firing the coke ovens for the 
production of fertilisers. The gases 
used for under-firing had to be re-
placed with the lean gases, as they 
are calJed, to be produced separately 
in a plant. The plant for lean gas has 
not worked satisfactorily and its 
capacity has to be augmented. 

Shri Morarka: May I know by what 
time this lean ga~ plant would be in-
stalled and would be run properly 
so that this Rs. 9 crore scheme can 
achieve the full target of production? 

Shri Satish Chandra: The lean gas 
plant has been instalJed to cover half 
the quantity of the gases and there-
fore one of the two streams Is now 
in production. The Technical Com-
mittee, appointed recently under the 
chairmanship of Dr. Hussain Zaheer 
and which has some other experts 
also is looking into this aspect. It is 
investigating as to how we can meet 
this deficiency of gases. 

WRITTEN ANSWERS TO 
QUESTIONS 

Rural Industrial Estates in Delhi 
·&91. Shrimati Maimoona Sultan: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the cut in the Third 
Plan alJocations for Delhi is likely 
to affect the plan of the administra-
tion to establish rural industrial 
estates; and 

(b) if so, to what extent? 
The Minister of Industry 

Manubhai Shah): (a) and (b). 
Delhi Administration's scheme 

(SI¥i· 
The, 
for 

Rural Industrial Estates has since 
been modified. According to the 
modified scheme, land will be ac-
quired and allotted to Industrial Co-
operatives ond private entrepreneurs 
for construction of factory buildings. 
For this purpose a provlSlon of 
Rs. 12'15 lakhs has been made in the 
third Five Year Plan. 

Art Silk Yam 

.&92 {Shri Subodh Hansda: 
. Shri Nek Ram Negi: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the demand for Art 
Silk Yarn is on the increase; 

(b) if so, whether there is any pro-
posal to meet this demand by our 
indigenous production; 

(c) what is the present production 
of art silk yarn in our country; and 

(d) how does this compare with 
the foreign art silk in quality and 
price? 

The Minister of Commerce (Shrl 
Kanungo): (a) to (d). There has 
been an increasing demand for art-
silk yarn. In additi",'l to the exist-
ing capacity of 52:3 million Ibs. per 
annum for rayon yarn and 56 million 
ibs. per annum for staple fibre, addi-
tional capacity either in the form of 
expansion of existing undertakings or 
new units have been licensed for 82·3 
million Ibs. of rayon and synthetic 
yarn. A capacity of 35 mil!ion 
Ibs. qf high tenacity rayon yalil 
suitable for the tyre cord has also 
been licensed. In addition, a number 
of schemes for the manufacture of 
rayon grade pulp from indigenous 
sources have also been sanctioned 
with a view to make the industry 
self-sufficient. The present produc-
tion of rayon yarn is of the order of 
45.6 m.lbs. and staple fibre is 
46 m.lbs. in 1960. The ex-factory sel-
ling prices of indigenous rayon yarn 
are more than the f.o.b. prices of im-
ported yarn. The quality compares 
faWlUrably although there is much 
scope for further improvement.. 
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Wind Mill for Pumping Brine on 
Contai Sea-shore 

*695. Shrimati IIa Palchoudh1lri: 
Will the Minister of Commerce and 
IBd1lsir,. be pleased to state: 

(a) whether it is a fact that a pro-
posal to instal a Wind Mill for pump-
ing brine on Contai Sea-shore is 
under the consideration of the Gov-
ernment of India; and 

(b) if so, the progress made in con-
nect;on therewith? 

; The Minister of Industr:v (<;hri 
• Manubhai Shah): (a) and (b). The 
original proposal was to install a 
wind-mill for pumping the brine on 
the Contai sea-shore. So far efforts 

. made to obtain a wind-mill from in-
digenous sources have not been suc-
cessful. In any case, the Salt Com-
missioner is being advised to install 
suitable types of pumps as an alter-
native and get the work started as 
early as possible. 
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Indian Investments in Nepal 

'698. Shri Ajlt Singh Sarbadi: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) whether the recent legislation 
by the Nepalese Government envi-
sages encouragement of foreign in-
vestment by promising tax holiday 
for ten years and permission to re-
patriate 10 p.c. of the profits and 
25 p.c. of the capital each year; and 

(b) if so, whether Government of 
India is going to take steps to en-
courage Indian investment in the 
public sector to enlarge neighbourly 
relations with the country? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) Yes, Sir. 

(b) The Gove:'nment of Nepal have 
bet'n promised, and have recelved, 
financial assistance from the Govern-
ment of India in implementing their 
development projects. The Govern-
ment of India have also agreed to gIVe 
Indian industrialists reasonable facili-
ties in setting up new industries in 
Nepal, provided the foreign exchange 
required for the purpose is arranged 
by the Government of Nepal. 

Broadcasts regarding Chinese 
Incursions 

*699. Shri Dinesh Singh: Will the 
Minister of Information and Broad-
casting be pleased to state: 

(a) whether there have been any 
broadcasts to explain India's position 
in connection with the Chinese incur-
sions along its border; 

(b) if so, thp number of such 
broadcasts for foreign listeners and 
listeners at home; and 

(c) whether there have been any 
broadcasts in Indian languages? 

The Minister of Information and 
Broadcasting (Dr. Keskar)! (a) Yes,. 
Sir. 
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(b) and (c). For Home Listeners 
(June 1960 to July 1961): 

(i) Three talks in English in the 
series "Matters of Moment" 
dealing with current national 
and international affair. 
broadcast from Delhi and re-
layed by all Stations of All 
India Radio. 

(ii) One talk in Hindi in the 
series "Aj Ke Prasang" deal-
ing with national and inter-
national affairs broadcasts 
from Delhi and relayed by all 
Hindi Stations. 

(iii) 25 programmes from various 
Stations of All India Radio in 
regional languages. 

(iv) 140 items broadcast in All 
India Radio's news bulletins 
in all Indian languages. 

For Overseas Listeners 
(v) 56 programmes consisting of 

11 short talks, 29 Reviews of 
Current Affairs and 16 Press 
Reviews were broadcast in 
all foreign language services 
of All India Radio and most 
of these were repeated in 
services for Indian Overseas 
in Tamil, Hindi, Konkani and 
Gujarati. 

National Mine Safety Council 

*700. Shri P. C. Borooah: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether it is a fact that a Na-
tional Mine Safety Council has been 
set up; 

(b) if so, its constitution and 
functions; and 

(c) the annual estimated cost for 
the maintenance of this Council? 

The Deputy Minister of PlannlJI&' 
and Labour and Employment (Shrl 
L. N. Mishra): (a) to (c). It is pro-
posed to set up a National Mine 

Safety Council, composed of repre-
sentatives of employers, workers, 
managers and supervisory staff in 
mines for carrying out various 
measures to be adopted for safety 
education and propaganda in mines. 
The annual recurring expenditure is 
estimated to be Rs. 6.82 lakhs. 
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Africanisation of Services in Ienya 

{ Shri ArjDn Sqh Bhadaaria: 
.,02. Dr. Ram SDbha~ Sin~h: 

Will the Prime Minister be pleased 
to state: 

(a) whether it is a fact that 
Indians in Kenya will lose their jobs 
due to Africanisation of services; 
and 

(b) if so, the action taken in the 
matter? 

The Parliamentary Secretary to 
the Minister of External Affairs (Shri 
Sadath Ali )[han): (a) We have no 
information to that effect. Govern-
ment have so far received no repre-
sentation from any Organisation on 
behalf of Indian Civil Servants in 
the employment of the Government 
of Kenya expressing fears on this 
account. 

(b) Does not arise. 

Trade in Staple Fibre Yarn 

..... {Shri p. G. Deb: 
• • Maharajkamar Vijaya ARanda: 

Will the Minister of Commeree 
and Industry be pleased to state: 

(a) whether the trade in staple 
fibre yarn came to a standstill in 
May, 1961 due to prices fixed by the 
Indian Cotton Mills Federation; and 

(b) if so, the action taken by Gov-
ernment? 

The Minister of Commerce (Shri 
Kanun~o): (a) No, Sir. 

(b) Does not arise. 

Report of the O. & M. Division 

·704. Shri A. M. Tariq: Will the 
Prime Minister be pleased to state: 

Ca) whether Government have 
taken note of the comments made in 
the Sixth Report of the Organisation 
and Methods Division of the Cabinet 
Secretariat wherein it has been re-
ported that forty per cent of the 
working time of Senior and Middle 
level officials is taken up by meet-
ings; and 

(b) if so, the action taken by Gov-
ernment to reduce the time spent in 
meetings? 

The Parliamentary Secretary to 
the Minister of External Affairs (Shri 
Sadath Ali Khan): (a) and (b). Gov-
ernment recently considered various 
measures for strengthening adminis-
tration and as a result, one of their 
policy decisions is that resort to 
Committees and Conferences should 
be reduced. To give concrete shape 
to this decision O. & M. studies are 
being organised to increase the effec-
tiveness of meetings as a means of 
reaching decisions. This inevitably 
has to be a continuing programme in-
volving detailed examination of pro-
cedures. Blanket bans would obvi-
ously be not desirable. 

Subsidised Industrial Ho~ Scheme 
for Plantation Industry 

·705. Shri linachandran: Will the 
Minister of Works, Housing and Sap-
ply be pleased to state: 

(a) whether the Fifth Housing Mi-
nisters' Conference held at Udaipur 
in December, 1960 recommended ex-
tending the subsidised industrial 
housing scheme to the plantation 
i\1dustry also; and 

(b) if so, what decision has been 
taken by Government on this re-
commendation? 
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The Deputy Minister of Works, 
Houslug and Supply (Shrl Anll 1[. 
Chanda): (a) Yes, Sir. 

(h) The recommendation is under 
the consideration of Government. 

Sericultural Research Institute at 
Chennapatna 

*706. Shri Aehar: Will the Minister 
of Commerce and Industry be pleased 
to state: 

(a) whether Government have 
recently taken over the control and 
management of the Sericultural Re-
search Institute at Chennapatna 
in Mysore; 

(b) whether steps are being 
iaken to improve it by providing 
better finance; and 

(c) if so, the details of the steps 
to be taken to improve its research 
work? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) Yes, Sir. 

(b) and (c). The question of its 
expansion on modern lines is under 
consideration nf the Central Silk 
Board. 

Industries in Kashmir 

r Dr .. Bam. Subhag Singh: 
Shrl P. G. Deb: 
MahaTaJkumar Vijaya 1 Ananda: 
Dr. K. B. Menon: 

*717. 

L Shri Ramji Verma: 

Wl11 the Minister of Commerce alld 
Industry be pleased to state: 

(a) whether Industrialists irom other 
States have recently been invited to 
start industries in Jammu dnd Kash-
mir State; and 

(b) if so, what industries :t~e likely 
to be opened? 

The Minister of Industry ill~' 
Manubhai Shah): (a) Yes, Sir. 'l'he 
Jammu and Kashmir Government, 
like other State Governments, are 
keen On rapid industrial development 

of the State and would welcome in-
dustrialists from all parts of the coun-
try to set up suitable industries in 
the State. 

(b) Among the more important In-
dustrial schemes under consideration 
at present by the Jammu and Kashmir 
Government are installation of cotton 
spinning mills, steel re-rolling mills, 
a tyre retreading plant, a cement 
plant. a paper mill, small powerlo')m 
units throughout the State, the mod-
~rnisation of the silk filature industry, 
the expansion of worsted woollen' 
Y3rn and the setting up of a fur 
producing farm with a view to in-
cr .. asing the fur production of the 
Stat". 

Indian Staff employed by tbl) 
Tanganyika Government 

''708. Shrl Rajem'ra Singb: Will the 
Prime Minister be pleased to state: 

(a) whether the Governm~nt of 
India have taken note of the reported 
discrimination against the Ind;an 
Staff employed by the Tanganyika 
GO\"Hnment; and 

(b) what steps have been taken by 
the Government nf India to .afegnard 
the interests of its citizens employed 
overseas? 

The Parliamentary Secretary to tbe 
Minister of External Affairs (Shrl 
Sadatb AU Khan): (a) Yes, Sir. 

(b) The matter is under consider-
ation of the Government of India. 

Public Relations in Iron and Steel 
Industry 

r Shri Chuni LaI: 
I Shri Ram Krlshan Gupta: 
I Sbrl Kunbr,.n: I Shri T. B. Vittal BaG: 

Shrl P. G. Deb: 
·'709 -< Shri Surendranath Dwivedy: I Dr. Ram Subhag Sinlrb : 

Maharajkumar Vijaya I Alwada: 
Shri ChintaJDoDi Panilrrahl: 

L Silrimati Da Pa.lehoudhuri: 
Will the Minister of Labour and 

EmployJPent be pleased to refer to 
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the reply given to Starred Question 
No. 1844 on the 2nd May, 1961 and 
state 

(a) whether Government have taken 
a decision regarding taking "ver the 
industrial relations in iron and steel 
industry in the Central sphere: and 

(b) if so, the nature of decision 
arrived at? 

The Deputy Minister of Plaruling 
and Labour and Employment (Shn 
L. N. Mishra): (a) and (b). The mat-
ter is still under examination. 

Slum-clearance in Delhi 

r Shri Ram Krishan Gupta. 
"710 ~ Shri Chuni Lal: 

• 1 Shri Shree Narayan Das; 
L Shri Radha Kaman: 

Will the Minister of Works, Hous-
ing and Supply be pleased to statc!: 

(a) whether it is a fact that he has 
conveIJed a high level conference to 
consider speedy measures to grapple 
with the slum-clearance problem in 
Delhi; and 

(lJ) if so, recommendations made 
and thl' nature of decisions taken? 

The Deputy Minister of Works, 
Housing aDd Supply (Shrl Anil K. 
Chanda): (a) No. The conference in 
question was convened by the Prime 
Minister. 

(b) The Prime Minister constituted 
a Committee for devising ways and 
means of expediting slum clearance 
and improvement work in Delhi. The 
recommendations made by the Com-
mittee are under examination. 

Cloth Factories to be set up with 
Italian Belp 

r Shri D. C. Sharma; 
Shrl p. G. Deb: 

·'711. -{ Maharajkumar Vijaya 
! Ananda: 
L SlIrt S. A. Mehdi: 

Will the Minister of Commerce BJld 
Industry be pleased to state: 

(a) whether BrrIIneements. for 
settmg up of two cloth factories in 

Bombay by two Italian firms on a 
50: 50 basis with National RayOn have 
been finalized; and 

(b) if so, the details of the arrange-
ments? 

The Minister of Commerce (Shri 
Kanungo): (a) Government have no 
information regarding arrangements 
for setting up two cloth factories in 
Bombay by two Italian firms with 
Messrs. National Rayons for the 
manufacture of cloth. 

(b) Does not arise. 

Manganese Poisoning of Mine 
Workers 

'712 { Sllri Kunhan: 
. Shri T. B. Vitta! Rao: 

Will the Minister of Lahour and 
Employment be pleased to refer to 
the reply given to Unstarred Question 
No. 1906 on the 8th April, 1960 and 
state: 

(a) whether Government haVe ex-
amined the report of the committee 
which went into the question of man-
ganese poisoning among the workers 
in the manganese mines; 

(b) if so, the nature of decision 
taken; and 

(c) when action on those recom-
mendations of the report which have 
been accepted will be initiated? 

The Deputy Minister of Planning 
and LaboUr and Employment (Shri 
L. N. Mishra): (a) Yes. 

(b) Government have accepted the 
recommendations made in the report. 

(e) Action has already· been ini-
tiated. 

Production of Sulphur 

Shri Nek Ram Nee;.: f Shri Subodh nansda: 

*713. Shri Vldya Charan Shlikla: l Shri N. M. Deb: 
Shri K. B. Menon: 

Will the Minister of Commeree alld 
Industry be pleased to state: 

(a) whether the results of the tests 
with Dyrites sent to Norway have 
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been received by Government: 

(b) if so, the results thereof;. 

(C) whether Government propose 
extensive explOitation of the pyrite. 
deposits in Sahabad District as a 
result of the test; and 

(d) whether these exploited pyrites 
will be utilised for production of 
sulphur in our country? 

The Minister of Industry (Shri 
Manubhai Shah): (a) to Id). Some 
preliminary tests were conducted at 
the Works of Messrs. Orkla of Norway 
with Amjhore Pyrites for the manu-
facture of Sulphur therefrom. The 
Orklas report on these tests have 
shown the need for more extensive 
plant scale tests before any deJln;te 
conclusions can be reached. The 
question of sending a larger quantity 
of pyrites ores for further test3 is 
at present under consideration. U 
these further tests prove satisfactory 
a detailed project report will be com-
missioned, and extensive exploitation 
of the pyrites deposits at Amjhore 
in Shahbad District would be under-
taken fOr the production of Sulphur 
therefrom in the country. 

Import of French TexIDe Machinery 

-71'. Shri Auroblndo Glulsal: Will 
the Minister of Commeree and 1ndu~
try be pleased to state: 

(a) whether Government have per-
mitted the import of French textile 
machinery for Indian cotton mills; and 

(b) if so, on what tenns amI for 
what amount? 

The MlDIster of Commerce (Shri 
ItanllDgo): (a) and (b). Import of 
textile machinery from France has 
been allowed during the licensing 
period October-March 1960 for a 
total amount of Rs. I'll crores Gn 
dt:'ferred payment tenns which are:·-

(i) 10 per cent. of the F.O.B. 
value within six months after 
delivery; 

(ii) Balance 90 per cent. spread 
over four years fin "ight 

half yearly or four yeal'ly 
equal instalments). 

Prices of Cotton 

'715. Shri Morarka: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) whether it is a fact that indi-
genou! cotton stocks are piling up 
due to larger consumption of foreign 
cotton by the mills; 

(b) whether the cost of the American 
cotton is higher by over Rs. 100 "E:r 
candy than of similar varieti~s in 
India; and 

(el what steps are taken by Govern-
ment to avert a crisis in the Indian 
cotton trade? 

Tile MinJster of Commerce <Shri 
Kanungo): (a) It is not correct to say 
that stocks of indigenous cotton are 
accnmulating as a result of larger 
ccm.umption of foreign cotton by the 
mills. Government, however, had 
receiVEd reports that there were some 
st"cks of unsold cottons in certain 
areas, but these consisted largely of 
cottons which were either below nor-
mal in quality, Or were heavily mixed 
with inferior quality cottons. 

(b) It has been reported that cer-
tain varieties of American cotton are 
somewhat costlier than comparable 
varieties of Indian "otton, but. the ex-
act difference in price depends on a 
variety of circumstances. 

(c) Senral steps were takm by the 
Government to help the liquidation of 
unsold stocks including the release of 
a total quantity of 2.7 lakh bales dur-
ing the current season for export, and 
the adoption of a liberal policy regard-
ing the allocation of Indian cotton for 
cor.sumption by the mills. 

*It~~. '" ~ ~'11' : 'tIlT 
~~ "'" ~~ n1fr'i, H.\~ '" 
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Trespassing by Pakistanis 

·717. Shri P. C. Borooah: Will. the 
Prime Minister be pleased to refer to 
t.h,· reply given to Starred Quest;on 
No 1935 on the 5th May, 1961 and 
state: 

(a) whether a report has been re-
ceived from the West Bengal Govern-
ment on the trespass into Indian ter-
ritel'y by a party of Pakistani polk'€!-
men, surveyors and others on the 
11 th April, 1961; 

(b) if so, what is the gist of the 
report; and 

(c) what action has been taken ;n 
the matter? 

The ParUamentary Secretary te the 
~linister of Extel'llal Affairs I. Shri 
1. N. Bazarlka): (a) Yes, Sir. 

(b) Some Pakistani nationals ':lad 
tre&passed into Indian territory at 
Godagari Char, Police Station Jalangi, 
Di~trict Murshidabad, On lhe West 
Bengal-East Pakistan border on 11th 
and again 01) 14th April, 1961. Two 
of th~m were arrested by the Indian 
Police while the others managed to 
escape back into Pakistan in a boat. 

(e) The two persons arrested were 
found to be Surveyors of the Pakistan 
Survey Department. As they were 
not in possession of valid travel docu-
ments they were prosecuted and con-
victed under the Indian Passport Art 
to three months rigorous imprison-
ment and fine of Rs. 1,000 "acb. 

Cutra1 Marhine Tool Institute 

'718 {Sbri /l.char: 
. Sltri K_ B. Malvla: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether it has been decided to. 
localE the Central Machine Tool In-
stitute at Bangalore; 

(b) whether necessary equipments 
and technical assistance !lave been 
prccured; 

(c) if so, the name of th" country 
and the details of the an-angeme;lt 
made; and 

(d) when the institute is expected 
to commence its work? 

The Minister of Industry (Sbri 
Manubhai Shah): (a) to (d). A copy 
of the Report of the Committee set 
up by the Government to consider 
the lin<'5 on which Central Machine 
Tool Institute could be set up, and a 
copy of the Resolution published by 
the Government on the ~ubjeet are 
being placed on the Table of the· 
HOuse today. 

BainaDama Scheme 

"719. Shrimatl Renu Cholkravartty: 
Will the Minister of RehabUit:ltion 
a ... Minorit, Affairs be pleased to 
state: 

(a) whether it is a fact that discri-
mination is being made against re-
fugees and other citizens in the way 
of being permitted to buy land in West 
Bengal by way of 'bainanama' it 
land is being sold and the refuge~ is 
able to make such a transactiml; 

(b) whether it is a fact that Gov-
ernmE'nt refuse to pay the agricul-
tural loan needed for the 'bainanama' 
scheme; and 

(c) since the agricultural loan pay-
abie under this scheme is generally 
cheaper than the expenditure in 
Dandakaranya, will the refugees be 
permitted the right to chooop th"ir 
place of rehabilitatiOn if they can 
transact a deed for purchase of land?· 
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Joint Manacement CouuclJ, "The Minister of Rehabilitation and 
Minority Aftairs (Shri Mehr Chand 
KblllUla): (a) to (cl. There is no such 
discrimination and there :las b~en no 
restriction on the Bainanama scheme 
except that after a notice has been 
served on a camp family for move-
Dlent to the rehabilitation site, any 
application from it thereafter for 
rehabilitation assistance under the 
Baianama scheme is not entertained. 

Firing by Pak Troops 

*720. Sbri A. M. Tariq: Will the 
Prime Minister be pleased to statt': 

(a) whether it is a fact that the 
firing in the Balakot area in Jammu 
has beEn resumed by the Pakistnls reo 
-cently; 

(II) whether it is also a fact that 
the spot on the Indian side has been 
seized by the Pakistan Army; and 

(c) if so, the action taken by the 
-Government of India in this matter? 

The Parliamentary Secretar.v to tile 
Minister of External Affairs (Shri 
'Sadatll All Khan): (a) to (c). Since 
the last quarter of 1960, Pakistan has 
been encouraging incursions across 
the cease-fire line by organizei armed 
,civilians in a sector of the Mendha·r 
area. The number of incidents in-
volving firing more than quadntpled 
,during the first five months of 1961. 

In order to protect the people from 
this intimidation and violence, we 

10und it necessary to open two new 
police posts, one at Balakot and tht' 
other at Tai"Bkundi. 

From June 25, onward the firing O!l 
these posts from Pak. became almost 
,continuous, until the evening of J!J!y 
18 when both sides brought about a 
ce<'se-fire. Pakistan resumed firing 
on July 25, and this firing is still 
continuing. 

No territory near Balakot and 
'Tarak.undi has been seizEd by the 
'·Pakistan Army. 

The question of restoring peace and 
'tranquillity in this area is at p_t 
under discussion with the U.N. Chit'! 
'Military Observer. 

r SIl!"i Ram Krishan Gupta: 
'721 ~! Shri Chuni Lal: 

I Shri Pangarkar: 
L Shri Balakrishnan: 

Will the Minister of Labour and 
Employment be pleased to state. 

(a) whether it is a fact ihat a con-
fHence of Central Ministers was held 
in New Delhi recently regarding set-
ting up of Joint Councils of Manage-
mt'nt in public sector concerns; 

(b) if so, the decision arrived at; 
and 

(c) thE; steps taken Or proposed to 
be taken to implement it? 

The DePUty Minister of Planning 
and Labour and Employment (Shri 
L. 'N. Mlshra): (a) A meeting was held 
On 22nd February, 1961. 

(b) The general policy of setting 
up .Joim Management Cou:1cils in 
Public Sector undertakings was a~
cepted. It was decided to impler.lent 
the policy wherever conditions are 
favoura·ble. 

«:) In consultation with the con-
cerned Ministries, the question cf 
setting up of Joint Councils in a few 
selected undertakings is being ilur-
sued. 

Production of Fertilizers 

.-22 {Shri ChuDi Lal: 
•. Shri Ram Krishan Gupta: 

Will the Minister of Comme.rce and 
Indwrtry be pleased to refer to the 
reply given to Starred Question. Nn. 
185!! (011 the 2nd May, 1961 and sta!€': 

(a) whether Government have sinc~ 
considered the of!er received fro:n 
U.S. firm to produce fertilizers in 
India from liquid ammonia; and 

(b) if so, the result thereof? 

Til,. Depaty Minister of CommercII' 
and Int\ustr<y (Shri SatIsh Chandra): 
'''1 and (b): The offer from the U.S. 
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firm for the setting up of fertilizer 
plants in India utilising liquid am-
monia to be produced in the Persian 
Gulf Area was further discllssed with 
thc fE'presentatives of the firm. They 
have now submitted certain revised 
proposals which are under examina-
tion. 

Indian Chancery Building in Karachi 

{ 
8hri D. C. Sharma: 

"123. St.ri Ram Krishan Gupta: 
ShYi Chunl Lal: 

Will the Prime Minister be pl~~~ed 
to H:fer to the reply given to 5t'ii'red 
Qu€~tion No. 916 on the 16th March, 
1961 and state: 

(aj whether Pakistan 30ver;omer.t 
have paid compensation for the 
damage done to the Indian Chancery 
Building in Karachi as a :;esult of 
stor.e throwing by demonSTrator. (,n 
the 25th February, 1961; an:i 

(b) if so, the amount thereof? 

The Parliamentary Secretary tu tbe 
1\finister of External Affairs (Shri 
Sadath Ali Khan): (a") No, Sir. 

(b) Does not arise. 

BeaV1 Electrical Plants 

r Shri Kunhan: 
Shri ']'. B. Vittal Rao: 

., Sbri D. C. Sharma: 
Shri Ram Krishan Gupta: 

I Shri Kodiyan: I Slu'l A. K. Gopalan: 
8hri Rami~: 
Shri Subodh Ransda: 
Shri Nek Ram Negi: 

"724. Shri Narayanankutty Menon: 
Sbri Punn_: 
Shri '-Idya Charan Shukla: 
Shri NaDjappan: 
Shri p, G. Deb: 
Shri M. R. Krishna: 
Shri Arjun Singh 

I Rhadauria: l Shrl I\Janiyancadan: 
SIlri Chlntamoni Panigrahi: 

Will the Minister of COIIIIIIerce ana 
1ndustry be pleased to refer to the 

reply given to Starred Question 
No. 989 on the 21st March, 1961 and 
state: 

(a) whether any progress has since 
been made in finalising the details of 
the projects for setting up of two 
heavy electrical plants in collabora-
tion with Russia and Czechoslovakia 
and in consultation with the technical 
delegation which went to the two 
countries; 

(b) if so, the details thereof; and 
(cl if not, at what stage are the 

projects now? 

The Minist~r of Industry (Shri 
Manubhai Shah): (a) to (c). The 
Heavy Electricals (India) Limited 
signed two separate agreements with 
Messrs, Technoexport of Czechoslo-
vakia on the 7th June, 1961 (copies of 
these agreements have already been 
placed on the Table of the House) for 
the preparation of the detailed pro-
ject reports for the Heavy Power 
equipment and High Pressure Boiler 
Plants to be set up in this country 
with technical and financial assistance 
from the Government of Czechoslo-
vakia. A team of three engineers for 
each of the projects is being deputed 
to Prague for partiCipation in the pre-
paration of the detailed project reports 
of these Plants in September, 1961. 
The Detailed Project Reports are ex-
pected to be received by the middle of 
1962. 

The preliminary project report for 
the Heavy Electrical Plant to be es-
tablished with Soviet assistance has 
been received- IIlld the. PIIttern of pro-
duction in the proposed plant is under 
discussion with the Soviet Govern-
ment. 

The Technical Committee, set up to. 
make recommendations for suitable 
locations of these plants has submitted 
its recommendations to the Govern-
ment and this is under examination. 

Fertilizer Plant at Durppur 

.725. Shri p. C. Borooah: Will the 
Minister of Cqmmeree and Industry 
be pleased to refer to the reply given 
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to Starred Question No. 536 on the 4th 
March, 1961 and state: 

(a) whether an agreement for the 
erection and operation of a fertilizer 
plant at Durgapur has since been 
signed; and 

(b) if so, what arc the terms of the 
agreement? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) Nr Sir. 

(b) Does not arise. 

Machine Tool Factories 

1 Shri Subodh Hansela: 
Shri Nek Ram Negi: 
Shri S. C. Samanta: 
Shri P. C. Borooah: 

·'726. Shri Ram Krisban Gupta: 
I Shri ChuDi Lal: l Shri Bahadur Singh: 

Sardar Iqbal Singh: 
Shri M. L. Dwivedi: 

Will the Minister of Commerce and 
IDdustry be pleased to refer to the 
reply given to Starred Question 
No. 549 on the 4th March, 1961 and 
state: 

(a) whether project reports for the 
setting up of the two medium type 
machine tool factories in the public 
sector have since been prepared; 

(b) if so, what are the broad out-
lines of the same and where the fac-
tories will be located; 

(c) whether the foreign collabora-
tion arrangements for the same have 
since been flDallaed; 8Dd 

(d) if so, what are the arrange-
ments? 

The Minister of lDdustry (Shri 
Manubhai Shah): (a) to (d). A state-
ment is laid on the Table of the House 
[See Appendix II, annexure No. 85].' 

Fertilizer Plant in 3. '" K. State 

1603. Shrl Ram KriBhan Gupta: 
L 8hri P. C. Borooah: 

Will the Minister of Commerce and 
IDdustry be pleased to refer to the 

reply given to Starred Question 
No. 690 on the 8th March, 1961 and 
state: 

(a) whether the scheme fOr setting 
up a fertiI izer plant based on lignite 
and gypsum in Jammu and Kashmir 
State has since been finalised; and 

(b) if so, the details thereof? 

The Deputy Minister of Commerce 
and Industry (Shri Satlsh Chandra): 
(a) and (b). The experts of the 
State Government are studying the 
technical possibilities, but have not yet 
arrived at any final conclusion. 

Social Security Scheme for Industrial 
Labour 

1604 . .r Shr~ Ram Krishan Gupta: 
L Shri D. C. Sharma: 

Will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to Unstarred Ques-
tion No. 1223 on the Bth March, 1961 
and sta·te: 

(a) whether Government have con-
sidered the report of the Study Group 
for drawing up a scheme of social se-
curity for industrial labour; and 

(b) if so, the result thereof? 

The Deputy MiDister of Labour 
(Shri Abid Ali): (a) and (b). The 
Report of the Study Group on Social 
Security will be discussed at the next 
session of the Indian Labour Confe-
rence to be held in October, 1961. 

Amendments to industrial Disputes 
Act, 194'7 

{ Shri Ram Krishan Gupta: 
1605. Shrl D. C. Sharma: 

Will the Minister of Labour an. 
Employment be pleased to refer to 
the reply given to Unstarred Ques-
tion No. 1225 on the 8th March, 1961 
and state the stage at which the pro-
posals are fOr amending the Industrial 
Disputes Ad, 194'7? 

The Deputy Minister of Labour 
(Shrl Abid All): The proposed 
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amf'ndments to the Industrial Dis-
putes Act, 1947 are still under exami-
nation. 

Dandakaranya Development Five 
Year Plan Seheme 

1606. {Shr! Ram Krishan Gupta: 
Shn D. C. Sharma: 

Will the Minister of Rehabilitation 
aad Minority Affairs be pleased to 
refer to the reply given to Unstarred 
Question No. 1227 on the 8th March, 
1961 and state: 

(a) whether Government have since 
prepared the Dandakaranya Develop-
ment Five Year Plan Scheme; and 

(b) if so, the salient features there-
()f? 

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) and (b). No. The 
Five Year Plan is still under prepara-
tion. A plan for the year 1961-62 has, 
however, been prepared and is being 
implemented. 

Industries (Development and Regula-
tion) Act, 1951 

160'7. Shri Ram Krishan Gupta: Will 
the Minister of Commerce and indus-
try be pleased to refer to the reply 
given to Unstarred Question No. 1253 
on the 8th March, 1961 and state at 
what stage is the question of assum-
ing more powers under the Industries 
(Development and Regulation) Act, 
1951 to take over industries which 
close down or go into liquidation on 
account of internal quarrel of the 
management? 

The Minister of Industry (Shrl 
Manubhai Shah): The mater is still 
under consideration. 

Fertilizer Plant In Assam 

{ . Shri Ram Krishan Gupta: 
1688. Shri P. C. Borooab: 
Will the Minister of Commerce and 

Industry be pleased to refer to the 

reply given to Unstarred. Question 
No. 1293 on the 8th March, 1961 and 
state the nature and ddails of pro-
gress since made in setting up of a 
fertilizer plant at Naharkatiya 
(Assam)? 

The Deputy Minister of Commerce 
and lodustry (Shri Satish Chandra): 
A statement is laid on the Table of 
the House [See Appendix II, annexure 
No. 86]. 

Construction of Quarter~ 

1609 {Sbri Ram Krishan Gupta: 
. Shri Cbuni Lal: 

Will the Minister of Works, Dous-
ing and Supply be pleased to state: 

(a) whether Government have con-
sidered proposals for construction of 
more quarters during the Third Five 
Year Plan period; and 

(b) if so, number of quarters to be 
constructed during Third Five Year 
Plan (yea~-wise)? 

Th~ Deputy Minister of Works, 
Rousing aDd Supply (Shri Anil K. 
Chanda): (a) and (bl. The pro-
gramme of construction during the 
Third Five Year Plan is still under 
consideration. 

Production of Kbadi In Punjab 

1610 {Shri Ram Krishan Gupta: 
. Sardar Iqbal Singh: 

Will the Minister of Commerce and 
lodustry be pleased to refer to the 
reply given to Unstarred Question No. 
432 on the 23rd February. 1961 and 
state the target fixed for the produc-
tion of Khadi in Punjab during 1961-
62? 

The MiDJster of Industry (Shri 
Manabhai Shah): About 15.6 million 
yards. 
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Indnstrial Housing Scheme 

1613. Shri Pangarkar: Will the 
Minister of Works, Housing and Sup-
ply be pleased to sta·te whether Maha-
rashtra Government have utilised the 
entire allocation for the subsidised 
Industrial Housing Scheme during the 
Second Five Year Plan period? 

The 'Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): Out of a sum of Rs. 926.95 
lakhs allocated to the former Gov-
ernment of Bombay, the State Gov-
ernment have drawn a sum of 
Rs. 843.84 lakhs (including Rs. 48.40 
lakhs drawn by the Government of 
Gujarat during 1960-61) for utiliza-
tion under the Subsidised Industrial 
Housing Scheme, during the Second 
Five Year Plan period. 

B.ecornition of C.P.W.D. Employees' 
Union 

1614 f Shri Pangarkar: . L Shri Hem Baroa: 

Will the Minister of Works, Housing 
and SuPply be pleased to refer to the 
reply given to the Unstarred Question 
No. 35 On the 15th February, 1961 
and state the decision since taken re-
garding the old recognition of the 
c.p.w.n. Employees' Union whose 
registration was cancelled? 

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): It has since been decided 
that the old recognition of the 
c.p.w.n. Employees' Union should 
continue. 

Industrial Estates in Maharashtra 

1615. Shri Pangarkar: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether there have been any 
proposals to set up new industrial 
estates in Maharashtra during the 
Third Five Year Plan period; and 

(b) if so, 4te number of. such new 
estates proposed to be set up? 
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The Minister of industry (Shri 
Manubhai Shah): (a) and (b). Dur-
ing the Third Five Year Plan period 
the Government of Maharashtra pro-
pose to set up 44 new Industrial 
Estates in the State. 

Air-Conditioners 

1616. Shri Dinesh Singh: Will the 
Minister of Works, HousiDe and 
Supply be pleased to state: 

(a) whether officials working in the 
Min:stries of Government of India 
are aHowed the use of air-conditioners 
accorriing to their status; 

(b) if so, the reasons thereof; and 

(c) whether it is a uniform rule for 
aU the Ministries? 

The Deputy Minister of Works, 
Housing and Supply (Shri Ani! K. 
Chanda): (a) to (c). Because of 
the climatic rigours in the capital, 
a:r-conditioning of office buildings '.s 
desirable and necessary. It is more sO 
in the recently constructed multi-
storeyed buildings which have low 
ceilings. thin walls and inadequate 
ventilation. Though these are design-
ed for central air-conditioning, it is 
not possible to install plants because 
of the large expenditure in foreign 
exchange involved. The central plants 
in the North and South Blocks have 
also become old and less efficient. For 
these reasons. as a measure of limited 
relief. Government have been provid-
ing airconditioning units/desert coolers 
in the rooms of senior officials of the 
Ministries/Departments according to 
some uniform rule. 

Cement Requirements of Punjab 

1617. Shri Daljit SiDgh: 
Minister of Commerce and 
be pleased to state: 

Will the 
Industry 

(a) the total demand of cement re-
ce:ved SO far from Punjab Government 
during 1961-62; 

(b) the cement allotted to the Sta~e 
during the same period; and 

(c) the cement actually' supplied 
during the same period? 

The Minister of 
Manubhai Shah): 

Industry 
(a) to (ci. 

(Shri 
The 

demand of cement is received every 
quarter and accordingly allotment is· 
made. During 1961-62, the demands, 
allotments and despatches are as· 
follows: 

Period Demand Allotment Despatches 

(in metric tonnes) 
-----

April-June 2,25,870 1,13,100 1,04,684 
1961 • 

July-Sep- 2>49,573 1,22,100 Under 
tember progress. 
1961. 

Visit of Indian Nationals to Pakistan 
and Pak. Nationals to India 

1618 .. Shri Daljit Singh: Will the 
Prime Minister be pleased to state: 

(a) the number of Indians who 
visited Pakistan and those Pakistanis 
who visited India on pilgrimage from 
1st January, 1961 to 31st July, 1961; 

(b) how many of them did not re-
turn to their countries of origin after 
the expiry of their original visas; and 

(c) the action taken by Governme!lt 
in this regard? 

The Prime MiDister and Minister of' 
External AffaIrs (Shri JawaharlaJ 
Nehru): (a) to (c). The information 
is being conected and as soon as 
it becomes available, it will be laid on-
the Table of the House. 

HeavY EJeetricaJs Ltd., Bhopal 

1619. Shrl D. C. Sharma: 
Minister of Commeree and 
be pleased to state: 

Will the 
Industry 

(a) whether production has inc~e(\s
ed during 1960 in Heavy Electrlcals 
Ltd., Bhopal; 

(b) if so. to what extent: 

(c) how it compares with 1951} 
figures; and 

(d) whether any new item is to ~e 
introduced for p,!"oduction during 1961? 
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Hypodermic Syringes . The Minister of Industry (Shri" 
Manubhai Shah): (a) to (d). The 
Heavy Electricals Factory, Bhopal 
~ommenced production on the lst 
July, 1960 in a modest way in the 
Fabrication and Switchgear Depart-
.ments; manufacture of Power Trans-
formers was commenced in Novem-
ber, 1960 followed up by the manu-
'facture of Static Capacitors and Ther-
mae Welders in July 1961. The manu-
facture of Industrial Motor Control-
gear is scheduled to commence from 
September next and of Traction 
Motors from November next. Broad-
ly, the output SO far planned for 
1961-62 including the manufacture of 
'Transformers, Switchgear (11 KV, 
33 KV and 66 KV), Capacitors, Ther-
mac Welders and Controlgear is of 
the order of Rs .. 3.5 crores. 

tf,=l0. -fT ~o 1to ~ 
-<flIT ;n~ em ;aoPT ¢ft ~ iffi'f.t 
..". ~ ifMf.f;: 

(iii) 'f1n ~ ;;r 'Im:O it ~
;fur ~ i!1!{4(II\i!fi it; f.t'1riur it; ~ 

~~~~;~ 

(l!I') ~<:: ~, cit ~ ~ 
~ it <R 0'1' ~ i!iW ? 

~~ (-fTq~~) : 
(iii) ~ (l!I') ~ ;;r ~ 
i!11\4'11\i!(1 it; ~ ~ 0'1' ~ ~ 
~ 'I\'t ~ I '3'~iPt ~ ~ ~ it; 
m-it~~~~it;~it~ I 
~ ~ 'I\'t ~ 'd(ql'=~<ri'l<:i'l 
.~: ~<;,ooo qT( ,:(,000 ~ I 

~wAT~llflj'mit;~ 

~ i!11\4{11\i!( iI;:n' ~ ~ I ;foIi 
~ rnT ~ it; ~ri ''I\'t iI'ti' it; 
iIl'tit~~~~~~ <miT ~ 
~ f~ ''I\'t~' cmr ~ 
el!{4(llldl i!iI' iI;:n'ilT ~ ~ 

~~I 

1621. Shri Chuni Lal: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the quantity of hypodermic 
syringes imported into Ind:a during 
1957-58, 1958-59 and 1959-60; 

(b) which country was the main ex-
porter of this item; 

(c) whether this industry has been 
kept exclusively for small scale in-
dustries sector or Government have 
permitted or considered any scheme 
for large scale production by auto- , 
matic machines; and 

(d) if so, how many such schemes 
have been approved SO far? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) Statistics for 
the item are not available in terms of 
quantity. However, the value of im-
ports into India of hypodermic 
syringes is as follows:-

Year Value in '000' of Rs. 
1957-58 
1958-59 
1959-60 

(b) Japan. 

840 
601 
893 

(C) and (d). This industry has not 
been reserved for small scale sector. 
So far five (5) schemes have been 
approved by Government in the large 
scale sector and some in the small 
scale sector also. 

Publication of Collected Works 01 
Mahatma Gandhi 

1622. Shri D. C. Sharma: Will thF.: 
Minister of Information and Broad· 
casting be pleased to state: 

(a) whether Punjab Government 
have sent documents in original of 
Gandhiji's speeches, writings and 
letters of compilations; 

(b) if so, how many such documents 
have been received; and 

(c) whether any financial assistance 
has been given in this respect to 
Punjab? 
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'De 1IIJbiister of Information and 
,....dcasting (Dr. B. V_ Keskar): (a) 
Jlo, Sir, 

(b) Does not arise. 

Ie) No, Sir. 

Arrest of Rostile Naps 

.W. Shrl D. C. Sharma: Will the 
Ydme Minister be pleased to state: 

(a) the total number of 
Ragas arrested during the year 
.m far; and 

hostilt! 
1961 

(b) the action taken against them? 

TIle Prime Minister and Minister of 
Jl:derDaJ Affairs (Sbri Jawaha.rlal 
JleIIm): (a) and (b). 285 Naga hostiles 
were arrested upto the end of May 
during the year 1961. Of these 190 
have been released, 4 convicted and 

:91 are under trial. 

,Production of Fans 

.W. Shri D. C. Sharma: 
.Minister of Commerce and 
be pleased to state: 

Will the 
Industry 

(a). the number of fan mariufactur-
.inB units in Ind:a at present and their 
productionc!!pacity; 

(b) whether Government considroC it 
BKessary to stop further increase in 
:the manufacturing units of fans; and 

(c) if so, the reasons therefor? 

TIle Minister of Industry (Shri 
.... bhai Shah): (a) The total num-
ber of fan manufacturing units, at 
present, in the large scale sector are 
.25 and their product:on is 8,86,050 
fans per annU'lXl. ,Statistics of tlte 
small scale sector are not readily 
llvailable. 

(b) and (c). As a result of a revIew 
101 the capacitr licensed SO far under 
the Industries (D&R) Act and of the 
_pacity Cleared for fore:gn exchange 
,m relation to the provisIonal taraets 
.under the Third Five Year Plan for 
~erent Industries, the licensing of 
further units for the manufacture c.f 
-elertric fans has been banned for the 
l1l"i (Ai) LSD.--3. 

period April to September, 1961. How-
ever applications will continue to be 
entertained for balancing purposes 
and from units which propose-to con-
centrate largely on exports. 

Cement Requirement 

1625. Sbri D. C. Sharma: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the total estimated requirements 
of cement in the country during the 
Third Five Year Plan period (year-
wise); 

(b) the quantity of cement that will 
be produced in the country in each 'of 
these years; and 

(c) the steps being taken to make 
good the shortage in this regard? 

Tbe Minister of Industry (Sbri 
Manubhai Shab): (a) to (c). The 
actual demand during 1960-61 was 
10.82 million tonnes. The upward 
trend in demand still continues. It is 
therefore proposed to watch the 
demand during 1961-62 and consider 
the question of revision of target capa-
city at the end of 1961-62. On the 
basis of the schemes so far licensedl 
approved, the installed capacity is 
likely to increase as under:-

EXisting Cl<paciry 

1961-62 

1962-63 

1963-64 

1964-65 

1965-66 

9' 301 million tODr:es 

10'030 

10'388 

II' 762 

14'2II 

The actual production will be about 
80 to 90 per cent of capacity. 

The question of licensing further 
capac:ty is under consideration. The 
tentative target of capacity fixed fc,r 
the Third Five Year Plan is 15 million 
tons which would be revised upwards, 
if necessary. 
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ludian Chancery BuildiD« in 
Tokyo 

1626. lihri D. C. Shal'Jlla: Will the 
Prime MIDister be pleased to state: 

(a) the progress made so far 
towards the construction of Indian 
Chancery building in Tokyo; and 

(b) the money spent so far? 

The Prime MiDlster aDd MiD\ster 
of External Affairs (Shri Jawaharlal 
Nehru): (a). The construction work 
has been in progress for about 3 
months. The basement and the 
ground floor concrete work have been 
completed. The building is expected 
to be ready by January next. 

(b) The expenditure up-to-date is 
Rs. 3,36,000/-. 

Small industrial Uuits in uttar 
Prada 

1m. Shri D. C. Sharma: 
Minister of Commeree aud 
be pleased to state: 

Will the 
Iudustry 

(a) the number of small industrial 
units established during 11160-61 for 
the displaced persons in Uttar Pra-
desh; and 

(b) the details thereof? 

The MlDIster of Iudustry (Shri 
Mauubllai Shah): (a) and (b). The 
information is not readily available. 

Ball aud RoUer Beariu&" Project 

1626. Shrimati Da Palchoadhurl: 
Will the Minister of Commerce aDd 
Iudustry be pleased to refer to the 
reply given to Starred Question No. 
561 on the 4th March, 1961 and 
state: 

(a) whether any progress has 
since been made in connection with 
8etting up of a ball and roller bear-
Ings project with Russian aid; and 

(b) if so, the nature thereof? 

The MIDister of Industry (Shri 
Mauullhai Shah): (a) and (b). No, 
Sir. 

Imports from Asian Gollntries 

629 {Shri Shree Marayan De: 
1 . Shrj Radha Raman: 

Will the Minister of Commerce anll 
Indllsiry be pleased to state: 

(a) whether negotiations for having 
international agreements on the 
problem of low priced imports from 
Asian Countries into European 
Common Market Countries are being 
carried on; and 

(b) if so, the precise nature of 
proposals' under consideration? 

The Minister of Commerce (Shri 
Kanuu(O): (a) No, Sir. 

(b) Does not arise. 

Trade with Goa 

1638 J Shri Shree Nara7an Das: 
. L Shri Radha Raman: 

Will the Prime Mluister be pleased 
to state: 

(a) whether the Portuguese 
Authorities have now provided 
corresponding facilities for passengers 
on their side of the border in response 
to opening of two additional land 
routes at Lakharkot and Anmode with 
effect from October, 1960 by the Gov-
ernment of India; 

(b) what is the present position 
with regard to restrictions on trade 
with Goa; and 

(c) the extent to which it has been 
found possible to relax restrictions on 
trade? 

The Prime MiDister aDd Mluister of 
External Affairs (Shrl lawaharlal 
Nehru): (a) No, not as yet. 

(a) and (c). Government have per-
lIlitted limited trade with Goa, Daman 
and Diu, from April, 1961. Broadly 
speaking, only such items as are re-
quired by the people of Goa, parti-
cularly the poorer sections, such as 
handloom and certain varieties of mill-
made textiles, drugs and medicines 
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and minor quantities of lentils are 
allowed export. The import of betel-
nut from Goa is also permitted. 

Violation of Code of Discipline 
1631. Shri Ram Krishan Gupta: Will 

the Minister of Labour a:ld Employ-
ment be pleased to refer to the reply 
given to Unstarred Question No. 618 
On the 28th F ~bruary, 1961 and state: 

(a) whether Government have 
invelltiga,ed the five complaints re-
ceived by them regarding violation of 
the Code of Discipline; and 

(b) if so, the r_esult thereof? 
The Deputy Minister of Labour 

(Shri Abld Ali): (a) Yes. 

(b) Of the 5 complaints, in one the 
workers who were responsible for 
violence left the colliery before action 
could be taken against them, in 
another the management withdrew the 
complaint while the enquiry was in 
progress, in the third the complaint 
was not established on enquiry. The 
remaining two complaints were of a 
general nature and the management 
could not substantiate them with parti-
clars when asked to do so. 

Eftlciency Code 

1632. {Shr~ Ram Krishan Gupta: 
Shn D. C. Sharma: 

will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to Unstarred Question 
No. 653 on 28th February, 1961 and 
state the progress made in prepara-
tion of report on the basis of the rep-
lies received to the questionnaire re-
garding realising the objectives of 
Efficiency Code? 

The Duputy Minister of Labour 
(Shri Abid Ali) The report is under 
preparation. 

Raw Film Project 
1633. Shrl Ram Krisban Gupta: Will 

the Minister of Commerce and Indus-
try be pleased to state: 

(a) whether any scheme for setting 
up of raw film factories during the 
Third Five Year Plan period has been 
finalised; and 

(b) if so, the details thereof? 

The Minister of Industry (Shri 
Manubhai Shah): (a) and (bJ. Under 
the Agreement entered into with Ets. 
Bauchet of France (copies are avail-
able in the Par]-jament library) for 
the establishment of a plant to manu-
facture cinema raw fitm, photographic 
film and paper, X-ray films and other 
sensitized materials, a fully Govern-
ment owned company has been regis-
tered by the name of 'Hindustan Photo 
Films Manufacturing Co. Ltd., in 
Madras on 30th November, 1960 for 
implementing the project_ 

2. The production programme covers 
a number of materials coming under 
the following categories: 

Cinema raw films 3' 8 million $q.m. per year 
pI,o 0 films (rolls 

and sheets) 0 71 " 
X-ray films 0.60 " 

Photograph;c 
paper 2 SO " 

(Installed coati"g 
capacity 12.0 " 

After testing and trial runs, com-
mercial production is expected to 
start by December, 1962, and the tar-
getted turnover, whiCh is estimated at 
Rs. 5 crores per year will be reached 
durin!,! the Third Plan period. 

Ceiling Fans in Government 
Quarters 

r Shri Ram Krishan Gupta: 
1634. -< Sardar Iqbal Sin&"h: 

l Shri K. B. Malvia: 

Will the Minister of Works, Bou-
sing and Suply be pleased to refer to 
the reply given to Starred Question 
No. 547 on 4th March, 1961 and state 
the decision taken in regard to the 
question of providing the second cei-
ling fan in two-roomed Government 
quarters in Delhi and New Delhi? 

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): The proposal has been 
deferred. 
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Dalmia Concerns 

f Shri Ram Krishan Gupta: 
1635. L Shri D. C. Sharma: 

Will the Minister of Commerce and 
Indnstry be pleased to refer to the 
reply given to Unstarred Question 
No. 1252 on the 8th March, 1961, and 
state the progress since made by the 
Commission of Inquiry for investi-
gation into the affairs of Dalmia con-
cerns? 

The Minister of Commerce (Shri 
Kanungo): The Commiss:on of InquIry 
has since completed the processing of 
all the written statements received in 
reply to the "Statements of Matters" 
in respect of the ten companies under 
inquiry and the Dalmia Jain group. 
On the basis of the "Statement of 
Matters" and the written replies re-
cp.ived from various persons and also 
the other voluminous mass of mate-
rial available to it, the Commission 
has drawn up "Issues" to determine 
facts that are not admitted or are in 
dispute. These "Issues" have been 
announced at the Public hearing of 
the Commission on 9th August; 1961. 

2. The Commission will shortly be-
gin recording oral evidence to deter-
mine the issues mentioned above.. A 
notice under rule 3 of the Central 
Commissions of Inquiry (Procedure) 
Rules, 1960, has been served on the 
Central Government also. 

Paper Mill at Panipat 

1636. Shri Ram Krishan Gupta: Will 
the Minister of Commerce and Indus-
try be pleased to refer to the reply 
given to Unstarred Question No. 1292 
On 8th March, 1961 and state: 

(a) whether foreign collaboration 
agreement with a U.S.A. Firm for 
settmg up of a paper mill at Panipat 
(Punjab) has been concluded; and 

(b) if so, the details thereof? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) and (b). No, Sir. 
The party concerned has not vet 
furnished the terms of agreement 
with the foreign coUaborators. 

Export of Articles of Strategic Value 
toTlbet 

1637. Shri Ram Krlshan Gupta: 
Will the Prime MinIster be pleased 
to refer to the reply given to Un-
starred Question No. 2030 on the 21st 
March, 1961 and state: 

(a) whether Government have 
completed the investigations regard-
Ing allegations against certain Marwari 
firms of Kalimpong for export of 
articles of strategic value to Tibet in 
collusion with officers of Sikkim; and 

(b) if so, the result thereof? 
The Prime Minister and Minister of 

External Alrairs (Shri Jawaharlal 
Nehru): (a) and (b). Our enquiries 
revealed that while certain Marwari 
firms of Kalimpong might have 
exported articles of strategic value of 
Tibet there was no coUusion between 
these traders and officers of Sikkim. 
Small Scale Indu,tries around Durga-

pur Steel Project 

{ Shri Ram Krishan Gupta: 
1638. Shri D. C. Shal'ina: 
WiIJ the Minister of Commerce and 

Industry be pleased to refer to the 
reply given to Starred Question No. 
11111 on the 29th March, 1961 and 
state: 

(a) whether a survey has been 
made regarding the setting up o,f 
small scale industries around' the 
Durgapur Steel Project area; and 

(b) if so, the result of the survey? 

The Minister of 'Industry (Shri 
Manubbai Shah): (a) No, Sir. 

(b) Does not arise. 
Implementation of Recommendations 

of Textile Wage Board 
1839. ShrI Ram Krishan Gupta: Will 

the Minister of Labonr and Employ-
ment be pleased to state: 

(a) whether it is a fact that the 
recommendations of the Textile Wage 
Board have not yet been implemented 
in Punjab cloth mills in Bhiwani, 
Punjab; 

Ib) if so, the reasons thereof; and 
(c) the steps taken by Government 

in this regard? 
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The Deputy Minister of Labour 
(Shri Abid Ali): (a), (b) and (c). 
This unit is covered by para 7 of the 
Government Resolution on the Textile 
Wage Board's Report and therefore at 
present it is not converable by the 
recommendation of the Wage Board. 

Brochure Entitled "Victory of Five 
. Principles" 

1640. Shri Ram Krisban Gupta: Will 
the Prime Minister be pleased to refer 
to the reply given to Starred Question 
No. 1190 on the 29th March, 1961 and 
state: 

(a) whether Government have made 
inquiry as to the sources from which 
the brochure entitled "Victory of the 
Five Principles" has corne; and 

(b) if so, the result of the inquiry? 

Tile Prime Minister an:! Minister 
of External Affairs (Shri Jawaharlal 
Nehru): (a) and (b). The source is 
the People's Republic of China, and it 
evidently carne to India from that 
country. 

Working Journalists Act 
1641 { Shri Ram Krishan Gupta: 

. Shri D. C. Sharma: 

Wi!! the Minister of Labour and 
Employment be pleased to refer to the 
i'ep~y given to Starred Question No. 
1262 on the 3rd April. 1961 and state: 

(a) whether the legislation amend-
ing the Working Journalists Act with 
a view to provide for payment of gra-
tuity after 15 years' service and setting 
up of a special machinery for reali-
sation of working journalists dues has 
since been finalised; and 

(b) if so, the details thereof? 

The Deputy MillJster of Labour (Shrl 
Abld Ali): (a) and (b). It is proposed 
to discuss suggestions for amendment 
of the Working Journalists Acts at a 
tripartite meetine to be held on the 
22nd instant. 

Public Sector UndertalWlp 

160. Shri Ram Krishan Gupta: 
Will the Miruster of 0__ UlIl 
JndllStry be pleased to refllr to the 

reply given to Starred Question No. 
1273 on the 3rd April, 1961 and state: 

(a) whether Government have wat-
ched the working of present Account-
ing and Costing system in public sector 
undertakings; 

(b) if so, with what result; 
(C) whether Government propose to 

introduce some changes; and 

(d) if so, the details thereof? 
The Minister of Commerce (Shri 

Kanungo): (a) Presumably, the Hon-
eurable Member is referring to the 
costing and accounting system in Gov-
ernment companies. If so, his atten-
tion is drawn to the answer given to 
part (c) of the Starred Question No. 
1273. 

(b) In many Government 
nies suitable accounting and 
units are being built up. 

(c) NOi at pi'esent. 
(d) Does not arise. 

compa-
costing 

Resettlement of Squatter Families 

1643 JShri Ram Krishan Gupta: 
'''\.. Shri Chuni Lal: 

Will the Minister of Works, Housing 
and Supply be pleased to state: 

(a) whether the scheme to resettle 
25000 squatter families in Delhi has 
been finalised, and 

(b) if so, the details thereof? 

The Deputy Minister of Works, 
Housing aDd Supply (Shri AnU K. 
Chanda): (a) and (b). The Scheme for 
rehousing 25000 families squatting on 
Government and public lands· in Delhi 
has been entrusted to the Delhi Muni-
cipal Corporation for implementation. 
The Scheme contemplates provision of 
an open developed plot measuring 
about 80 square yards with a W.C., 
bathing platform and a raised plinth to 
each eligible aquatter-famlly. One-
half of the cost will be recovered from 
the beneficiaries, the other halt bein, 
treated as subsidy except in regard to 
those families with an ;ncome of Rs. 
250 and above, from whom full .. cost 
will be recovet'l!d. 
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Forced Passport Cases in Punjab 

IHl.J Shr~ Bam ~r~n Gnpta: 
\. Shn ChaDl La.: 

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No. 1833 on the 2nd May, 
1961 and state: 

(a) the present position in regard to 
22 cases involving forgery in passports 
which "ere pending trial in Punjab; 
and 

(b) at what stage is the proposal to 
use eyelet machines for punching eye-
lets on the corners of photographs on 
passports? 

The Prime Minister and Minister of 
External Allairs (Shri Jawaharlal 
Nehru): (a) One case involving 44 
person~, registered by the Special 
police Establishment, is pending in the 
Court of the Special Magistrate, 
Ambala, for further arguments for 
committing all the accused to the Ses-
sions. Latest report about the re-
maining twenty-one cases, pending 
trial in the Punjab, is still awaited 
from the Government of the Punjab. 
A statement showing the latest posi-
tion of these cases will be laid on the 
Table of the House on receipt of the 
report from the Punjab Government. 

(b) It has been decided to int-roliuce 
eyelet machines for use in one or two 
passport offices in India as an experi-
menlal measu.-e These machines will 
be supplied to the Passport Issuing 
Authorities concerned as soon as they 
are received from abroad. 

beovery of Rent 
1&45 f Shri Ranl Krishan Gnpta: 

. "LShri Choni Lal: 
Will the )(,inister of Works, Hoosin, 

and Supply 'be pleased to refer to the 
reply given to Starred Question No. 
1846 on the 2nd May, I1M11 and state 
the stage at which is the question of 
recovery of rent of offices in Krishi 
Bhavan from the National Agricultural 
Co-operative Marketing Federation? 

The Depaty MInister of Works, 
B.~ aad Sa",y (Shri Anil K. 
Chanda): The Ministry of 1'00(1 and 
Agriculture have ~en asked to re-
alise rent due from the Natronal Agri-

cultural Co-operative Marketing Fede_ 
ration Limited. 
Release of Fishermen Kidnapped by 

PatistaDis 

{ 
Shri Ram Krishan Gapta: 

16". Shri Chnnl Lal: 
Shri S. M. Banerjee: 

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No. 1847 on the 2nd May, 
1961 and state the steps taken or pro-
posed to be taken for release of fisher_ 
men kidnapped along with their 
equipment by Pakistani armed police-
men? 

Thf' Prime MinIster aDd Minister of 
External Mairs (Shri Jawaharlal 
Nehru): The matter was taken up by 
the West Ben!!al Government with the 
East Pakistan Government, who denied 
the allegation at kidnapping the six 
fishermen. They stated that the fisher-
men were a:-rested and prosecuted for 
fij;hing in Pakistani waters without 
permission. Their equipment was also 
~ei7.ed. 

The West Bengal Government have 
not accepted Pakistan's version of the 
incident and have asked for a further 
enquiry in the matter. The West 
Bengal Government have also pressed 
the East Pakistan authorities for the 
early release of the arrested Indian 
nationals along with their belongings. 

Installation ot Transmitters 

{ 

Shri D. C. Sharma: 
Shri P G. Deb: 

1147. M==~mar Vijaya 

Shri Bireadra BahacJur 
Sinchji: 

W ill the MinisteT of Information IIJId 
BroacJeastinc be pleased to state: 

(a) whether All India Radio has 
completed arrangements for the setting 
up of 57 transmitters; 

(b) if so, the cost and power break-
up of the transmitters and the names 
ot the places selected for their instalIa-
tion; 

(c) whether all the stations to be 
set up will have new buildings or 
some old buildings have been acquir-
ed for the purpose; and 
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(d) the amount to be spent on the 
construction of new buildines for the 
purpose? 

The Minillter of Information and 
Broadeastin&' (Dr. Keskar): (a) 
Arrangements for the setting up of 56 
transmitters (instead of 57 originally 
contemplated) are in progress. 

Cb) A statement is laid on the Table 
of the House. [See Appendix II ann-
exure No. 88]. 

C c) Existing buildings will be used 
wherever buildings suitable for the 
purpose are available. New ones will 
be put up at other centres. 

Cd) About Rs. 80 lakhs. 

Export Rouea 
1648. Shri D. C. Sharma: Will the 

Minister of Commeree and Industry be 
pleased to refer to the reply given to 
Starred Question No. 988 on the 21st 
March 1961 and state the further pi"0-
gress :nade in the setting up of export 
houses to boost export of goods manu-
factured in India? 

The Deputy Minister of Commerce 
aDd Industry (Sbri Salish Chandra): 
Government have already accorded 
provisional recognition to an Export 
House at Bombay, pending the ftnali-
sation of certain legal formalities. 
Four other applications are now under 
examination. 

Reorganisation of PlannIn, 
CODIJIIi!IIIoa 

1649 Shri D. C. Sbarma: Will the 
Minist~r of PlaDJliDg be pleased to 
state: 

(a) the progress made so far in 
examination of the question of reorga-
nising the Planning Commission; and 

(b) the nature of the decision taken 
in the mattl!l"? 

TIle Deputy MbUster of PlalmJDr 
(Sbri S. N. Misbra): (a) and (b). 
There is no proposal under Govern-
ment's consideration for changing the 
existing composition or structure of 
the Planning Commission. However, 
with the completion of the Report 011 
the Third Five Year Plan, the Plan-
ning CommiSllion propolfes to review its 

internal statl' requirements and aran-
gements for future work. 

Restrictions on JDdlans in SOGth 
Africa 

1650. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state: 

(a) whether some new restrictions 
have been placed on the citizenship of 
Indians in South Africa; and 

(b) if so, the action taken by the 
Government of India in this regard? 

The Prime MiDister IIDd MiDister of 
Extel"lUll Affairs (Sbri .Jawaharlal 
Nehru): (a) As far as Government are 
aware, no new restrictions have been 
placed on the citizenship of South 
Africans of Indian origin. 

(b) Does not arise. 

Accidents in Collieries 

1651. Shri T. B. ViUaI Bao: Will 
the Minister of Labour and Employ-
ment be pleased to refer to the re-
plies given to Unstarred Questions Nos. 
2702 on the 3rd April, 1961 and 3781 
on the 24th April, 1961 and state: 

(a) at what stage are the prosecu-
tions launched against the Manager, 
Newton Chikli Collieries, who has been 
held responsible for the accident in 
December, 1954 and the Manager of 
Amlabad Colliery for the accident in 
February, 1855; and 

(b) whether these two Managers 
continue to hold the posts of Managers 
even now? 

The Deputy Minister of Planninr 
-aDd Labour aDd Employment (Shri L. 
N. Mishral: (a) The cases are pending 
before the Courts. 

(b) Yes. 

Enforcement of Motor Traasport 
Workers' Act 

165Z. Shri T. B. Vlttal Bao: Will 
the Minister of Labour and Employ-
ment be pleased to state: 

(a) in how many States the Motor 
Transport workers'. Act has been en-
forced; 

(b) the steps Government propose 
to tue for the enforcement of the Act 
in other States: anJi 
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(c) the total number of workers 
coverd by the Act where it is enforced? 

The Deputy Minister of Labour 
(Shri Abid Ali): (a) Nil. 

(b) Draft Model Rules have been 
framed and forwarded to the State 
Governments with a request to take 
immediate steps to frame their Rules 
On the basis of the draft Model Rules. 
The attention of the State Govern-
ments has also been invited to the 
requirement of the Act about bringing 
its provision into force before the 31st 
March, 1962. 

(c) Does not arIse. 

Quarters for Sinlareni Collieries 

1653. Shri T. B. Vittal Rao: Will 
the Minister of Labour and Employ-
ment be pleased to state: 

(a) the number of quarters cons-
tructed by the Coal Mines Welfare 
Organisation for Singareni collieries 
company; 

(b) t.he amount paid for the samE'; 
and 

(c) what is the amount to the credit 
of Singareni Collieries Company in the 
Fund as on 31st March, 1961? 

The Deputy Minister of Planuml 
and Labour and Employment (Shrl 
L. N. Mishra): (a) 562 two-roomed 
houses have been constructed under 
the housing schemes of the Welfare 
Organisation. 1263 two-roomed houses 
and 1600 single-room tenements. 
eventually to be converted into two-
room houses are also under construc-
tion. 

(b) Rs. 2,74 lakhs. 
(c) The estimated balance avail-

able for expenditure in the Hydera-
bad coalfield on 31-3-1961 was about 
Rs. 37 lakhs. 

Ranicanj Coal MInes 

1654. Shri Indrajit Gupta: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) the number of mine accidents 
Raniganj coal fields dlll'inre 1957 and 
1960; 

(b) the number of deaths IlIIdI seribllS' 
ihjuries caused in these accidents; and 

(C) the output of coal in Ranicaa.i 
mines in 1957 and 1960! 

The Deputy Minister of La ...... 
PlanniDI (Shri L. N. Mishra): (a) .. 
(c). 

1957 1960 

N~. if accidents 

Fatal 48 SS 
Serious S94 IOIC 

No. cf (Jersons 
Killed . 56 61 

Seriously injured 615 1037' 

Output (million tonnes) , 13'9 16'3 
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Visit of Shrit Sant Singh Teg to 
Pakistan 

1656. Shri A. M. Tariq: Will the 
Prime Minister be pleased to refer to 
the reply given to a supplementary 
based on Short Notice Question No. 
17 on the 5th May, 1961 and state: 

(a) whether Government have made 
enquiries as to how Shri Sant Singh 
Teg, who was known for Iris anti-
Government activities was given per-
m;ssion to vi,it Pakistan recently; and 

(lJ) if so, the result thereof? 
The Prime Minister and Mln!ster of 
External AIlairs (Shri lawaharlal 
lI:ehrul: (aJ !lnd (b). Yes. 
It ha, been ascertained that 
Shri Sant Singh Teg did 
not apply for the India-Pakistan 
Passport through the State Govern-
ment concerned but obtained it from 
the Delhi Administration, by stating 
in the application form that this per-
manent home was in Delhi. He was 
granted an Ind;a-Pakistan Passport 
valid for one month, on post-enquiry 
basis. 

2. It has since be'~n established that 
the permanent address given by Shri 
Sant Singh Teg in his passport applJ-
cation is incorrect, and 
action has therefore been 

necessary 
initiated 

with the aga;nst him in !lccordance 
procedure laid down in the 
Pakistan Passport Regulations. 

Indla-

Industrial Development of U. P. 
1657. Shri S. M. Banerjee: Will the 

Minister of Commerce and Industry 
be pleased to state: 

(a) what large scale industries are 
likely to be established in the Public 
Sector in U.P. during the Third Five 
Year Plan period; 

(b) whether Goveriunent 'of Uttar 
Pradesh have submitted any proposal; 

(c) if so, the details thereof; and. 

(d) the amount likely to be sanc-. 
tioned by the Centre to U.P. 'for the· 
establishment of large industrial units 
in U.P. during the Third Plan period? 

The MiDIIIter of Industry (Shrl 
Manubhai Shah): (a) to (d). A 
statement giving the requisite in-
formation is laid on the Table of the 
House. [See Appendix II, annexure 
No. 891. 

Heavy Electricals Ltd., Bhopal. 

1658. Shri S. M. Banerjee: Will the, 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the industrial workers. 
in Heavy Electricals Factory at Bhopal 
do not get any casual leave; 

(b) if sO, the reason for the same;. 
and 

(c) whether Government propose 
to follow the other Central un.:ter-
takings in this connection? 

The Minister of Industry (Shri 
Manubhai Shah): (al to (c): A. 
statement is laid on the Table of the 
House. [See Appendix II, anneXllre 
No. 901. 

Heavy Electricals Ltd., Bhopal 
1659. Shri S. M. Banerjee: Will 

the Minister of Commerce and 
Industry be pleased to state: 

(a) whether Works Committee or' 
Works Council is functioning in: 
Heavy Electricals Ltd., Bhopal; 

(b) if not, steps taken by Govern-· 
ment to form such Committees; and 

(c) whether the Heavy Electricals, 
lWlployees Union which has been 
recognised does not enj,?y the confi-
dence of the workers? 

The' Mln1ster of IDdustr,- ,(Shri 
Manubhai Shah): (al. to (cl. 
A Wo.tJt:;.' C.onunittee' or a. WorJa; 
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Council, as such is not func-
tioning in Heavy Electricals (India) 
Limited, Bhopal; however, two Stall' 
Committees, one for class III staff and 
"the other for class IV stall' are func-
tioning 5ince 1957 with functions 
similar to those of Works Committees. 
Under the provisions of the Madhya 
Pradesh Industrial Relations Act, 1960, 
which has ·been brought into force 
from 31st December, 1960 which is 
applicable to Heavy Electricals (Indi~) 
Ltd., Bhopal there is provision only 
for the constitution of a Joint Com-
mittee and not Works Committee. The 
Manal!ement is pursuing the matter 
with the State Government for the 
formation of a Joint Committee and 
as soon as the directions of the State 
Government are received, a Joint· 
Committee will be formed. The Mana-
gement has recognised the Heavy 
Electricals Employees Union, with 
effect from 25th January, 1961, under 
the provisions of the Code of Disci-
pline in Industry, after ensuring 
that this Union satisfied the conditlons 
laid down in tMs behalf under the 
above code of Discipline in Industry. 
"Two more EmpIOYee5' Unions have 
been formed and have not so far been 
recognised by the Management as it is 
too early to assess which of the 
Unions has a majority of the stall' and 
workers of thl' Bhopal factory. 

~",,,~ .... ~ij~ 
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Automatie Looms In Jute IDdastry. 

1661. Shri IDtlrajit Gupta: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the Indian Jute Mills 
Association has submitted any scheme 
for introduction of automatic looms 
in the Jute Industry; 

(b) whether such a scheme has been 
3pproved by Government; 

(c) the details of the scheme; 

(d) whether the Indian Jute Mills 
Association has asked for Government 
loans to finance th~ scheme; 

(e) the cost of installation of the 
proposed new looms; and 

(f) the number of workers likely 
to be rendered surplus due to intro-
duction of the new looms? 

The Minister of Commeree (Shri 
KaDUD~o): (a) to (c). No speci-
fic scheme has been received from the 
Indian Jute Mills Association for the 
,ntroduction of automatic looms in the 
Jute Industry. Two types of auto-
matic looms_ "one mack" shuttleless 
weaving machine, and circular looms 
of an improved and modified design 
'lave, however, been allowed to be in-
stalled in five jute mills on an experi-
mental basis. 

(d) Does not arise. 

(e) The c.i.f. value of "one mack·' 
loom is about Rs. 13,000 and that of a 
circular loom is Rs. 32,000. This is 
exclusive of the cost of installation, 
import duty and other incidental 
charges whiCh come to about 20 per 
cent of the the c.Lf. value. 

(!) The number of persons rendered 
surplus wHl depend on the number of 
automati£ looms that. are ultimately 

allowed to be installed as a result c~ 
the present experiments and the 
optimum working conditions of (labou~ 
loading in) the looms. Automation 
will however be phased in such a way 
as to avoid any large scale displace-
ment of labour. 
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Raisina Market, New Delhi 
1663. Shrimatl Renu Chakravartiy: 

WiII the Minister of Works, Bousin~ 
and Snpply be pleased to state: 

(a) whether the refugee shopkeepers 
of Raisina Market. New Delhi, are 
being ejected; 

(b) in view of the fact that this 
market is conveniently situated in 
heart of numerous offices and is found 
handy by large number of employe"s, 
is it proposed to maintain a small 
market in the area; 

(c) if so, why these shopkeepers 
should not get alternative shops here; 

(d) if not, where are the alternative 
sites oftered; and 

(e) whether they are on same terms 
as enjoyed by them~ 
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The Deputy Minister of Works, 
DOllSiDg and Supply (Shri ADiI K. 
Chanda): (a) Raisina Road Market 
was put up purely as an interim 
arrangement and is now to be demo-
lished to keep the site open. The 
shopkeepers of this Market are, there-
fore, req~ired to vacate the, shops. 

(b) No. 

(c) Doe5 not arise. 

IIi) and (e). They were oltered 
alternative shops in Kidwai NagaI' 
Market, by the New Delhi Municipal 
Committee on the terms and condi-
tions laid down by them. 

Supply of Cotton Waste Blankets in 
Assam and West Benlral 

J Shrimati Benu Chakravartty: 
16M. l Shri C. K. B:tattacharya: 

Will the Minister of Commerce ancJ. 
Industry be ple3.sed to state: 

(a) the reasons for non-supply of 
Cotton Waste Blankets in the States 
of Assam and West Bengal to previous 
established wholesalers; 

(b) whether they are to be distri-
buted through intermediaries set up 
directly by the mills; and 

(c) what advantage is env:saged by 
this change? 

The Minister of Commerce (Shri 
Kanungo): (aJ There is no statutory 
control on the distribution of cotton 
textiles. The Central Government 
have not imposed any restriction on 
the supply of Cotton Waste Blankets 
in the States of Assam and West 
Bengal to previous established whole-
salers. 

(b) and (c). Do not arise. 

Allotment of Land to Dairy KIsbaa 
Chand Fire Victims 

r Shrlmati Maimoona Sultan: 
1665. "\. Shri Ajit Singh Sarhadi: 
Will the Minister of Works, DOUS-

ing and Supply be pleased to state: 
. (a) whether tli'e attention of Gov-
emmen t has been drawn' tei the news 

item appearing in the Times of India 
of 2nd June, 1961 regarding the trade 
in the chits for allotment of l~nd in 
Srinivaspuri, olt ring road or near the 
Marginal bund across the Yamuna, to 
the victims of the April 20, fire devas-
tating Dairy Kishan Chand on Bela 
Road and rendering about a thousand 
families homeless; an'd 

(b) if so, what steps are being taken 
to prevent the transfer of the lard 
plots in question to non-bona fide v'c-
tims? 

The Deputy Minister of Works. 
Housing and Supply (Shri Ani! K. 
C::anda): (a) Investigations made by 
the Mun'cipal Corporation, who are 
responsible for the implementation of 
the Jhuggis and Jhopris Clearance 
Scheme, revealed that no trade in the 
allotment-chits given to fire victims Of 
the Dairy Kishan Chand area was 
prima-facie possible. 

(b) Squatter-families have been 
photographed and the lease deed ex-
ecuted by them provides that they 
cannot sell, mortgage or sub-let thE> 
plot during the period of lease, with-
out the consent of the Corporation. 

Fixation of Prices in Public Sedor 
Undertakings 

1666. Shri Anroblndo Gbosal: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) whether any norm has been set 
up for fixing profit making prices in 
the publ:c sector undertakings under 
the Ministry of Commerce and Indus-
try; and 

(b) if so, the details thereof? 

The Minister of Industry (ShrI 
Manub:tai Shah): a) and (b). The 
Public Undertakings under the Minis-
try of Commerce and Industry are ex-
pected to function on commercial lines 
and make the investments made in 
them by Government productive. It 
is difficult to.fix any uniform .norm' or 
standard for financial perforilllince of 
the undertakings. ' . 
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The pricing policy varies from 
commodity to commodity and gene-
rally the pr:ces are fixed in the light 
of prices for similar imported com-
modities. The Board of Directors of 
each undertaking are competent to 
follow pricing poEcies keeping in view 
the competitive prices of such products 
demand and the returns to the publ!c 
undertakings. 

Industrial Development 

1667. Shri Morarka: Will th~ Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) which are the major industries 
whose further growth is not consider_ 
cd necessary by Government; and 

(b) what is the yearly production 
in these industries (to be given 
separately) as also the internal con-
sumption? 

The Minister of Industry (Shri 
Manubhai Shah): (a) Taking into 
account the existing capacity in the 
country aDd the capacity for which 
new schemes have ~ licensed and 
which are likely to materialise under 
the Industries (Development and Re-
gulation) Act, 1951, in various indus-
fr'ps. the Government draw up from 
time to time lists of industries 
in respect of which license, under the 
Act would not ordinarily be granted. 
A list of Ruch industries drawn up for 
the period ending the 30th Septem-
ber, 1961 is laid on the Table of the 
House. r See Appendix II, Annexure 
No. 91] 

(b) Statistics of production of 
selected industries of India are pub-
lished monthly by the Central Statis-
tical Orgarusation, Calcutta, in the 
"Monthly Statistics of the Production 
of Selected Industries of India", copies 
of which are available in the Parlia-
ment Library No statistics of inter-
nal consumption are maintained. 
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Tea Export 

1669. Shri Ajit Singh Sarhadi: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) what tentative schemes have 
been drawn to reach the planned tar-
get export figure, of 610 million for 
tea; 

(b) whether before drawing out the 
plan tea workers have been consulted 
in the counrty; and 

(c) the total estimated expenditure 
on these schemes during the Third 
Five Year Plan Period? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) to (c). On the recommendations 
of the Working Group on tea indus-
try, the production target at the end 
of the Third Plan has been fixed as 
900 million lb. with a view to ensuring 
that sufficient quantitil!i, of teas are 
available for export after meeting the 
internal consumption requirements. 
In addition to the steps already taken 
for increasing production. suitable 
measures may have to be taken from 
time to time during the next five years 
to achieve the targets laid down in the 
Plan. 

Some of the leading producers of 
tea were associated with the Working 
Group. Tea producers, exporters and 
workers are represented on the Tea 
Board and Schemes sponsored by them 
are given careful consideration by the 
Government. It is difficult to give a 

. precise estimates at this s~e of the 
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expenditure on scheme,; which may 
be put in operation. 

Tea promotion campaign is being 
intensified in foreign markets. 

Labour and TeDlUlcy Reforms Acts in 
PODdicherr;r 

1671. Shri A. K. GopalaD: Will the 
Prime Minister be pleased to state: 

(a) the Labour and Tenancy Re-
forms Acts of Madras State which 
have been applicable to the Pondi-
cherry State; 

(b) whether it is a fact that the 
protection of such laws is not avail-
able to the people of Pondicherry; and 

(c) if so, what are the reasons for 
not making such laws applicable to 
Pondicherry State? 

The PrIme MiDJster and Minister of 
External Affairs (Shri Jawaharlal 
Nehra): (a) None of the labour laws 
of Madras have been extended to 
Pondicherry State. The Malabar 
Tenancy Act, as applicable in parts of 
the Distr:ct at Nilgiri.<; (Madras State), 
was int '.- 'uced in Mahe from July, 
1958 and the Karaikal Tenants Pro-
tection Order, 1960, issued in respect 
of Karaikal in March, 1960. 

(b) Yes, except to the extent indi-
cated in answer to (a) above. 

(c) The extension of Indian Labour 
Laws and further Tenancy Acts to 
Pondicherry State is under considera-
tion. 

SbootiD& by Pak Sutlej Bancers 

1671. Shri Assar: Will the Prime 
MinJster be pleased to state: 

(a) whether it is a fact that one 
man WS,3 shot dead and three other 
smugglers were seriously injured by 
Pakistan Sutlej Rangers who were 
attempting to enter Pakistan without 
passport in the 1st week at June, 
1961; and 

(b) if so, the details thereof? 

Tbe Prime MiniSter and MlDJster of 
Extenaal Affairs (Slari JawaharlaJ 

Nehru): (a) and (b). The incident 
took place ino>ide Pakistan territory 
on 6th June, 1961, when a party of 
Pakistan Sutlej Rangers ran into a 
batch of smugglers-both Indian and 
Pakistani. The two parties exchanged 
fire as a result of which the Rangers 
killed one smuggler and arrested an-
other. The killed smuggler was a 
Pakistani while the arrested one an 
Indian. A bag containing one maund 
of clove,; was recovered. 

Handioom IDdustr;r 

167Z. f Shri A. K. GopalaD: L Shri Kalika SIDch: 

Will the Minister of C_ and 
Industry be pleased to state the action 
taken by Government on the findings 
recommendations of the working 
group (Study Team) set up to inquire 
into the working of Handloom Indus-
try? 

The Minister of . Commerce (Shri 
Kanungo): The recommendations 
made ·by the Working Group (Study 
Team) have been generally accepted 
in prniciple by the Central Govern-
ment vide Resolution No. 4(5)-TEX 
(C) ,59, dated the 5th May, 1961 pub-
lished in the Extraordinary Gazette 
of India Part 1 Section 1 on 5th May, 
1961. 

A copy of the Resolution was placed 
on the Table of the Lok Sabha on 
10-8-1961. 

JaipOD-Paro Road 
1673. Shri Vajpayee: Will the Prime 

Minister be pleased to state: 

(a) whether the construction of the 
Jaigaon-Paro road has been complet-
ed; 

(b) if not, the reasons for the delay; 

(C) whether the road is being con-
structed under the supervision of the 
Indian Border Road Development 
Board; and 

(d) the progress made, if any, in 
the construction of other roads in the 
area? 
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The Prime Minister and Minister of 
External Aftair3 (Shri Jawaharlal 
Nehru): (a) No Sir, it is expected to 
be completed in February, 1962. 

(b) The difficult nature of the 
terrain and the fact that the working 
season is, on account of the monsoon, 
limited to the November to May 
period. 

(C) No, Sir, it is being constructed 
with the assistance of the C.P.W.D. 

(d) Survey work is being carried on 
for the construction of other roads. 

IDdo-Pak Border AcreemeDt 

1674 {Shri Bahadur SIDgh: 
. Shri Nek Ram Neci: 

Will the Prime Minister be pleased 
to state: 

(a) whether the Indo-PakiBtan 
Border Agreement reached in January, 
1960 has been fully implemented with 
regard to the Punjab Border; and 

(b) the areas that were exchanged 
on the Punjab border as a whole and 
in the Ferozepur District especially? 

The Prime Minister aDd Minister 
of External Aftairs (Shrl Jawaharlal 
Nehra): (a) Yes, Sir. 

(b) A statement giving particulars 
of the territories exchanged between 
India and Pakistan on the Punjab 
border consequent on ·the implemen-
tation of the Indo-Pakistan Border 
Agreement of January, 1960 is laid on 
the Table of the House. [Placed in 
Library. See No. Lt-31231611. This 
statement also includes the areas 
which had been in wrongful posses-
sion of the two countries since Parti-
tion and which also were exchanged. 

Allotr.lellt aDd Transfer of Govem-
ment Bailt Properties 

1675. Shri Vajpa,.ee: Will the 
Minister of Rehabilitation and Mlnorl-
t,. AIl'alrs be pleased to refer to the 
reply given to Unstarred Question 
No. 4699 on the 5th May, 1961 and 
state: 

(a) whether any case has been 
brought to the notice of his Ministry 
in which a property allotted and 
transferred in the name of one person 
in lieu of his compensation claim has. 
been retransferred to his younger 
brother who is a non-claiment as he 
had already been paid compensation 
in the shape of a land; 

(b) if ,;0, the reasons for Govern-
ment's refusal to interfere in this case 
as laid down under section 33 of the 
Displaced Persons (Compensation and 
Rehabilitation) Act. 1954; and 

(c) whether the decision of the 
Settlement Commissioner regarding 
retransfer of property which stands in 
the exclusive name of one person to 
whom it has been given in lieu of his 
due comP'l!nsation, is in conformity 
with the Government policy of not 
interfering in family disputes a.-ising 
out of allotment of Government-built 
property? 

The Minister of KehabUitatiOD and 
Minorit,. Aftairs (Shri Mehr ChaDd 
Khanna): (a) Yes. 

(b) and (c). Although the general 
policy of the Government is not to 
interfere in family disputes arising out 
of allotment and transfer of pool pro_ 
perties, in one particular case the 
Deputy Chief Settlement Commis-
sioner sitting in his judicial capacity 
chose to interfere and passed an order 
which was neither perverse nor-
biased. As it wa. a judicial pro-
nouncement and did not involve any 
miBcarriage of justice, the Central 
Government did not think it proper 
to set aside this order under Section 
33 of the Displaced Persons (Compen-
sation and Rehabilitation) Act, 1954. 

AbdDction of Indian WOIIIeD b,. Pak 
Soldiers 

1676. Shri Subiman Ghose: WilJ the 
Prime MInister be pleased to state: 

(a) whether attention of Govern-
ment has been drawn to the news 
headed "Five Indian Women in Pakis_ 
tan bazar abducted by Pakiostani 
Soldiers" published in Ananda Bazar 



328r Written Answers AUGUST 19, 1961 Written Answers 

Patrika (Bengali Daily) on the 30th 
.April, 1961; 

(b) if so, the details thereof; and 

(c) what steps Government have 
iaken in the matter? 

The Prime Minister and Minister of 
"External Allairs (8hri Jawaharlal 
.Nehru): (a) Yes, Sir. 

. (J;l) and (c). On April 4, 1961, eight 
IndIan women of village Palihar, 
P. S. Raiganj, District West Dinajpur, 
while collectng fuel in the border 
area inadvertently strayed into Pakis-
tani territory and were arrested by 
the Pakistan Police for illegal tres-

·pass. All the women were, however, 
later discharged and returned to India. 
'This was a case of inadvertent tres-
-pass and therefore arrest and not of 
abduction, as reported by the news-
paper. 

1177. 

Export of Elephants 

f 8hri P. C. Bo~: 
l8hr! 8adhaD Gupta: 

Will the Minister of Commerce and 
lndustry be plea.>ed to state: 

(a) whether there has been· an 
alarming increase in the population 
of elephants in the country, parti-
.cularly in Uttar Pradesh; 

(b)if so, whether Government have 
been exploring possibilities and 
desirability of exporting the elephants; 
and 

(e) if so, what action has been 
taken in this regard so far? 

The Depaty Minister of Commerce 
1lDd IDdustry (8hri Satish ChaDdra): 
(a) Government have received no 
infonnation on the subject. 

(b) and (c). Do not arise. Some 
ele.phants are however exported every 
year. 

Port ami Dock Workers 

1678. 8hri p. C. Borooah: Will the 
1IIlinister of La1le1ll' &lid Employment 
be pleased to state: 

(a) whether the attention of Gov-
ernment has been draWn to the state-
ment by the Organising Secretary of 
the All India Port and Dock Workers' 
Federation made on or about the 21st 
April, 1961 charging Government of 
having gone back on its prom;'se of 
providing a subsidy to the Bombay 
Dock Labour Board for housing port 
and dock workers and advancing cer-
tain other demands of these workers 
including those for enhancement of 
retirement benefits and increased 
allowance; and 

(b) if so, what is the reaction of 
Government towards these demand.,? 

The Deputy Minister of Labour 
(8hri Abid Ali): (a) The reference 
is presumably to the resolution passed 
at a rally of the Transport and Dock 
Workers' Union, Bombay held on 
26-4-61 which related to these matters. 

(b) The position is as follow.s:-

(i) Subsidy to Dock Labour Boards 
for housing.-No promise was 
made that the benefi~s of Subsi-
dised Housing Scheme for 
Industrial Workers would be 
extended to the workers of the 
Bombay Dock Labour Board. 
The question of framing a suit-
able aided housing scheme for 
the workers of the Boards is 
under consideration . 

(ii) Enhancement· of Retirement 
Benejits.-The Bombay Dock 
Labour Board has already liber-
alised the retirement benefits 
by treating the balance of 50 
per cent. of dearness allowance 
also for purposes of Provident 
Fund and Gratuity. 

(iii) Increase of Dearness A!!Ow-
ance.-The Bombay Dock 
Labour Board has already 
decided to increase the dearness 
allowance on the basi! of the 
recommendations of the Second 
Pay Commission. 

PIastIes aDd. Linoleum Export 
Promotion Council 

11171. Shri P. C. BorORh: Will the 
Minister of Commerce and Ind_.,. 
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-be pleased to refer to the reply given 
to Unstarred Question No. 2882 on 
-the 6th April, 1961 and state: 

(a) whether the Trade Mission of 
the Plastics and Linoleum Export 
Promotion Council has ~ubmitted a 
report on their visit on return to 
India; 

(b) if so, what were their main 
recommendationslobservations; and 

(c) the action taken thereon? 

The Deputy Minister of Commerce 
.and lDdastry (Shri Satlsh Chandra): 
(a) The report has not yet been 
received by the Government. 

(b) and (c). Do not arise. 

Research Institute in Tokyo 

1680. Sbri P. C. Borooah: Will the 
'Prime Minister be pleased to -state: 

(a) whether a Research Institute 
for the study of industrial and econo-
mic conditions in Asia and Africa has 
'been set UP in Tokyo; 

(b) if so, what are the main subjects 
of the study at the Institute; and 

(cl how India i,s collaborating in the 
study and research work of the Insti-
-tute~ 

The Prime Minister and MiBister of 
External Affairs (Shrl Jawaharlal 
Nehru): (a) and (bl. Yes, Sir. Its 
objects are to conduct basic studies, 
,and collect Library materials in res-
pect of politics, economios, Law etc_ of 

Asian and other under developed 
countries. 

(cl It is a Japanese Institution and 
·the question of our collaboration does 
:not arise. 

SWahili Unit of A.I.R. 

1881. Shri A. K. Gopalaa: Will the 
-Minister of lDformatioa and Broad-
castiDg be pleased to state: 

<a> whether it is a fact that there 
is no regular member on the 1Sta1f of 
'Swahili Unit of the External Ser-
-vices; 
:907 (Ai)LSD.---4. 

(b) if sO, since when; 

(c) the reasons for the discharge or 
resignation of the old Unit; and 

(d) the details of the arrangements 
made for broadcasting in the absence 
of a regular unit? 

The Minister of 1Df0rmatioa and 
Broadeasting (Dr. Keskar): (al to 
(d). The Swahili Unit of the External 
Services Division of All India Radio 
is at present functioning with one 
Sta1f Artist. Two other members of 
the stsff of the Unit left All India 
Radio, one in April and the other in 
June, 1961 after completing their 
term of contract, as they wanted to 
return to Africa. Efforts are 'being 
made to recruit suitable sta1f for the 
Unit. Meanwhile Swahili knowing 
persons locally available have been 
engaged for carrying on the transla-
tion work of the unit on a casual 
basis. 

"Troika" Pollcy 

IS82. Shri KaIika Singh: Will the 
Prime Minister be pleased to state: 

(a) the meaning of the "TROIKA" 
policy or three-man directorate pro-
pounded by the Prime Minister of the 
U.S.S.R. particularly during Vienna 
meetings recently; and 

(b) the Indian stand regarding the 
'TROIKA" policy of the U.S.S.R.? 

The Prime Minister and Mlni'!ter ., 
External Affairs (Shrl Jawahar1al 
Nehru): (a) Since the 15th General 
Assembly Session, Soviet spokesmen 
have suggested that absolute impar-
tiality and objectivity toward,s differ-
ent States is not humanly possible for 
any individual and the need for it in 
the direction of international organi-
sations, therefore, requires the 
replacement of a single head of the 
Secretariats of sUch organisations by 
a tripartite directorate representing 
what they call the three main politi-
cal groupings in the world today. 
Such a directorate has been de5cribed 
in Russian as the Troika meaning a 
carriage drawn by three horses. The 
Silviet Premier is reported to have 
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urged the suggestion duriDg the 
meetings with the American President. 
in Vienna particularly in the context 
or an organisation to ensure observ-
ance of a treaty On the prohibition (If 
nuclear and thermo-nuclear explo-
siom. 

(b) The Government of India. feel 
that the executive of an international 
organisation should be able to:fwlc-
tion effectively without pulling in 
different directions but should also' 
keep in view the impact of various 
forces in the werld 
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Welfare of Labour In Coffee Indusf;rJ' 

1688. Shri JhuJan Sinha: Will the 
Minister of Commerce and Industr7 
be pleased to state: 

(a) whether it is a fact that the 
Coffee Board has not been taking 
active interest in the welfare of 
labour engaged in the industry; and 

(b) if so, the stePs proposed to be 
taken in the matter? 

The Minister of Commerce (Shrt 
Kanungo): (a) and (b). No, Sir. 
The Coffee Board makes specific pro-
vision in its annual budgets (for 
being utilised) for labour welfare 
measures. The amounts 60 set apart 
are allocated to the three chief coffee 
growing states of Mysore, Madras, and 
Kerala for being spent on the welfare 
of workers employed in coffee plan-
tations in those states. 
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Copper and Zinc Requirement 

1690. Shrl Aarobindo GhosaJ.: Will 
the Minister of Commerce and indus-
try be pleased to state: 

(a) the quantity of copper and 
zinc needed for factories in West 
Bengal during 1960-61; 

(b) whether it was given in full; 
and 

(C) if not, the reasons therefor? 

The Minister of Industry (Shrl 
Manllbhai Shah): (a) It is not possi-
ble to make any accurate assessment. 

(b) and (c). It i,s not possible to 
meet the demand of each factory in 
full due to shortage of foreign 
exchange. 

Priees of Kllth 

1191. Shri Rem Raj: Will the Minia-
ter of Commerce aDd IJuIusrT be 
pleased to state: 

(a) whether it is a fact that the 
prices of Kuth (a medicinal root) 
have come down very steeply; 

(b) whether it is also a fact that 
this is the main cash crop of the tri-
bal people of India bordering Tibet; 

(c) whether Government propose to 
stabilise these prices by poolinl the 
commodity of Jammu and Kashmir, 
Punjab and Himachal Pradesh to save 
these farmers from ruination: 

(d) whether any representation has 
been made to the Prime Minister on 
this subject by the Lahaul farmers 
during his recent visit to Manali; and 

(e) if so, the action taken thereon? 

The Minister of IndllStry (Shri 
Manllbhai Shah): (a) to (e). The in-
formation is being collected and will 
be placed on the Table of the House. 

Kllth Oil 

1692. Shrl Rem Raj: Will the Minis-
ter of Commerce and IndllStry be 
pleased to state: 

(a) whether experiments for the ex-
tnction of oil from Kuth herb have 
been successfully completed and what 
is the price which the Kuth oil fetches 
in the home and foreign market res-
pectively; 

(b) whether Government propose to 
set up oil extraction plants in the 
border hill districts of Jammu and 
Kashmir, Lahaul, Punjab and Hima-
chal Pradesh to help the people of 
these areas; and 

(c) the cost of installing such plants 
and the income accruing therefrom? 

The Minister of Industry (Shrl 
Manllbhai Shah): (a) to (c). Yes, 
Sir. Successful experiments have 
been carried out in the laboratory and 
a pilot plant has also been develop-
ed. Data relating to the internal and 
external price of the oil is not readily 
available. It is, however, learnt that 
the delectonised oil obtained during 
the pilot plant trials has been sold to 
Continental and American parties at 
Rs. 300---400 per lb. The consumption 
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ef this oil in our country is, at the 
moment, very limited. The National 
Research Development Corporation 
has decided to set up an experimental 
unit for departmental working at the 
National Chemical Laboratories, 
Poona. When an appreciable demand 
for this oil has been created, the 
question of setting up extraction 
plants will be considered. The cost 
of capital equipment for a plant capa-
ble of extracting five tons of roots 
per annum is estimated at about 
Rs. one lakh. The economics of the 
scheme have yet to be worked out. 

Ladakhi Traders 

1693. Shri P. G. Deb: Will' the 
Prime Minister be pleased to state: 

(a) whether Ladakhi Traders have 
decided to go to western Tibet for 
trade; and 

(b) if so, the action taken in the 
matter? 

The Prime Minister ancI Minister 
of Extemal Mairs (Shri lawaharlal 
Nehru): (a) The Sino-Indian Agree-
ment of 1954 contains provisions for 
the visit of traders from India, in-
cluding Ladakh, to Tibet. According-
ly upto July 25, 1961, 168 customary 
aDd 89 petty traders are reported to 
have Left Ladakh for Tibet for Pur-
poses of trade. 

(b) The Government continue to 
provide the usual facilities to the 
traders. 

All India Radio Broadcasts to Tibet 

1194. Shri N. R. Munlswamy: Will 
the Minister of Information and 
Broadcastin&" be pleaSed to state: 

(a) whether it is a fact that Chinese 
are systematically jamming Indian 
radio broadcasts to Tibet; and 

(b) whether it is also a fact that 
the Chinese are using the same fre-
quencies as the Official Indian radios? 

The Minister of Information and 
8roadcastin&" (Dr. Keskar): (a) It is 
nett sure whether the disturbance 

caused by Chinese broadcast are pur-
posely done Or not. 

(b) Some of the frequencies used by 
Chinese authorities are either com-
mon or close to ours. 

Visit of Pakistani Nationals to India 

1805. Sardar Iqbal Sinch: Will the 
Prime Minister be pleased to state: 

(a) the number of Pakistani 
nationals from East and West Pakis-
tan separately who visited India from 
the 1st March, 1961 to 31st July, 1961 
month-wise; and 

(b) the number of Indians who 
visited East and West Pakistan sep-
arately during the same period? 

The Prime Minister aDd Minister 
of External Affairs (Shri lawaharlal 
Nehru): (a) and (b). A statement is 
laid on the Table of the House. [See 
Appendix II, annexure No. 93]. 

Central Government Employ_ in 
Chandiprh 

1696. Sardar Iqbal Sinch: Will the 
Minister of Works, RoDSing and Sup.. 
ply be pleased to state: 

<a) the number of Central Govern-
ment employees in the Chandigarh 
city; 

<b) whether there is any proposal 
to construct houses for them; and 

(c) if not, the reasons therefor? 

The Depoty Minister of Works, 
Rousing and Supply (Shri Ani! K. 
Chanda): (a) to (c). Necessary in-
formation is being collected and it 
will be laid on the Table of the 
House shortly. 

Edueated Unemployed 

1697 {sardar Iqbal SiDrh : 
. Shri Daljit Singh: 

Will the Minister of Labour aJUI 
Employment be pleased to state: 

<a) the number of unemployed 
matriculates, intermediates and gradu-
ates registered in the Live Register of 
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BIIDdlOOlll IDIlUir7 iD Pa •• the employment exehBDges in the 
year 1961 as on the 31st July, 1981; 
and 

(b) the number of each category of 
persons among them who were given 
employment? 

TIle Deputy MiDIster of Labour 
(Shl'i Abid. Ali): (a) and (b). Infor-
mation as on 31st July, 1961 is not 
available as it is collected on quarter-
ly basis. 

Category 

(1) 

Graduates 

Intermediates 

Matriculates 

TOTAL . 

Number Number 
on the placed in 
Live employment 

Regiiter 88 during 
on 30th June, Janusry-

1961 June, 
1961 

,0,670 8,760 

69,740 8,382 

4>47,137 51,587 

Cottare IDdustrles in Punjab 

1698. Sartlar Iqbal Singh: Will the 
Minister of Commerce anll 1DI1u.strY 
be pleased to state: 

(a) whether the financial help given 
by th~ Central Government to the 
p, ---jab State for the development of 
Cottage Indue tries during 1959-60 and 
1950-51 has been fully utilised; 

(b) if 50, the names of the indus-
tree3 developed during the same 
period; and 

(el if not, the reasons therefor? 

The MinIster of IDdllStrJ (Shri 
fJIaIlubilal Shah): (a) to (c). The 
Information is being collected and 
.r.;, be laid on the Table 01 the HoUle. 

1'- {SarI1ar Iqbal SJDgh: 
.. ". Shri DalJit Singh: 

Will the Minister of Commerce .... 
IDdustry be pleased to state: 

(a) whether Government have re-
ceived any proposal from the Punjab 
Government for giVing assistance to 
handloom industry in the State during 
the year 1961-62; 

(b) if so, the details thereof; and 

(C) the action taken thereon? 

'l'he Minister of Commerce (Shri 
Kanungo): (a) Yes, Sir. 

(b) A statement is laid on the Table 
of the House. [See Appendix n, 
annexure No. 94]. 

(c) Schemes enumerated at S. Nos. 
1 to 14 of the Statement in reply to 
part (b) of the question are conti-
nuing schemes which can be sanc-
tioned by the State Government with-
OUt reference to the Central Govern-
ment. Schemes mentiond at S. No. 
17 and 19 have been cleared and the 
remaining four schemes are under 
consideration. 

!1900. ~;rq snmn:: <m~ 
.m snmar ;j'lrt ~ <ra"f.t ifOr lilT 
~ fit; : 

(ifO) 'flIT ~ ~'" ~ fit; ~ 1I11f 
~ if. <m:-<lT<: sr~ rn n:: "1ft 
tIT," if ror ~~ ~ ;q"lft Q<fi :a-ot 
~~~~~;~ 

(,,) 'flIT ~rr ~ .m ~ "1ft 
fuif\"rIa ~ fit; {if *IfT ~ ifOT mcr-
vrf.rifO ~ ~ ~T "W ~ ? 

t"A' m snmar ~ (Wfo 
~): (iii) ~, rr~ I 'tfnT U 
~ it; ft;nf ~:~ ~ 1ft 
swirrN lrl"\f ,t ~. Tor~~ on: 'I'tt 
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:f.Rr 'I'lU t ~ qiq'y it ~ rnT 
..aW ~ t'41i1Y 11'\ ~:~ ~ 
·m ~ ~ f 

.(@") it~T 6lITIf ~t If>T mq-

'1T'fi ~ 1J.P~ ift arnrr ~ ~ ~ 
'fifor~ {lr ~<rrt ...,. omf\" ~I 

BubberPlantatiou IDd1lStr7 

!'JOI. Sbri MaDiyaDgadau: Will the 
Xinister of Commerce ana IDdustry 
be pleased to state: 

(a) whether the Rubber Board has 
applied for sanction to import high-
yielding variety of clonal seeds 
(Rubber) from Malaya for the dew-
lopment of rubber plantation indus-
trY; 

(b) whether sanction has been ac-
"Corded; and 

(c) if not, the reasons therefor? 

The Minister af Commerce (Shri 
Ianuugo): (a) No, Sir. 

(b) and (c). Do not arise. 

Tyres for Kerala State Electricity 
Board 

!'JU. Shri Maniyangadan: Will the 
:Minister of Works, Dousing and Sup-
ply be pleased to state: 

(a) what is the quantity of tyres 
required per month for the Kerala 
State Electricity Board; 

(b) whether the whole required 
quantity is supplied; 

(e) if not, the reasons therefor; and 

(d) whether the Kerala Government 
have requested the Central Govern-
ment for the supply of adequate num-
ber of tyres to the State Electricity 
Board? 

The Deputy MinIster of Works, 
Bousine and Supply (Sbri AD.I1 K. 
Chanda): (a) to (d). The Director-
ate General of Supplies and Disposals 
haYe not received any indent from 
the Kerala Government or from the 
lterala State Electricity Board, indi-

eating the number of tyres required 
by the Board per month. Annual 
rate contracts are concluded with the 
Tyre Manufacturing Companies in 
India by the Directorate General of 
Supplies and Disposals for supply of 
tyres to a large number of Direct 
Demanding Officers of Central Gov-
ernment and State Governments, who 
wish to operate against the rate con-
tracts. The Direct Demanding 
Officers obtain their requirements of 
tyres from the Tyre Companies by 
placing on them directly Supply 
Orders. The Directorate Generai of 
Supplies and Disposals will render 
all possible assistance to the State 
Government if and when an indent 
for supply of tyres is received by 
them. 

~~ri,,"~ 

tISO~. '" ~~: ;m 
~ ~ mr 1i~ ~ iI'ffiir ift 
!in ~ f~ : 

(~) ;m lf~ l.'I~ ~ f1I; ~r.rtT iF 
l.'I'fI'ITOr 'liT f;pricr f~ !~ Cftfl it ~ 
~T 'I'lU ~; 

(@") ~~, 1fT f~ 1fI'l!T it ~ 
f.I<mr ~ gm ~ ~ ~~T ~ ~ 
l.'I'Hr.!! it m:om: ;m 'Ii"{ ~ ~; 

('1") eN ~tY<; ~ H't,o ~~ 
~ l.'I'l'lfFf ~ f.I<mr ~ iflIT ~ ~ m 
f'lt;;r-f'lt;;r ~y it 'IlmI' ~ ~ 'liT l.'I'l'lfFf 
mr ~; 

('if) 'IlmI' l.'I~ I ~ wA srftrom 
m ~ mm ~ f<;nf l!fu qti f.t;cr;rr 
~ 'liT l.'I'l'lfFf @"<rotr t; m 

(~) f'lt;;r ~lIT ~ ~m ~~ 
~~'liTl.'Il1'I1'f~~~~nit 
~ ~ ~ ~ \1m ~ l!TOI" 
@"~ 'I'lU ~ ? 
~ 'P'ft (-tI'~) : (-.;) 

.;fi. ~ i 



3297 Written AnstOet's AUGUST 19, l1M11 Written AnstOers 3298: 

('9) ~ tv,.:; if; ;nl{ q f,rIffir if 
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"",,~q~~~~~ 
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~'t1i 'f;T 4"ll: «1+I1'f @"<Rr ~ I HV,E.-"i, 0 

if 4"ll: "IlTli'T n· V, ~np; 0 'liT '9~RPH I 
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q ~g w1t ~ 'fro!I"RT q otT umft ~ 
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!ffun"vr iF m if ~'T <r~ 
~ ~I 

Export of Sea Food and Froc Lep 

f Shri P. G. Deb: 
1'70' Dr. Bam Snbhag Sin&"h: . 1 Maharajkumar Vija:ra 

( Ananda: 

Will the Minister of Commerce and 
Judustr:r be pleased to state: 

(a) whether there is any proposal 
for the export of sea fOOd and fro~ 
legs; and 

(b) if so, the estimated foreign ex-
change to be earned from it? 

The Deput:r MiDJster of Commeree 
aDd Judustr;r (Shri SatJsb Chandra) ~ 
(a) lndia has been traditionally ex-
porting various forms of sea food. 
Export of frozen frog legs and prawns 
have, however, assumed importance 
recently. 

(b) In view of the fluctuations in 
the trade and the development of 
fishing industry in consuming 
countries, it is not possible to esti-
mate aCCU1"ately the foreign exchange 
to be earned from this item. Never-
theless, attempts are to be -made to 
increase the exports of &h from Rs. II 
crores at the end of the Second Plan 
to Rs. 12 crores annually by the end 
of the Third Plan period. 

Media Government Colon:r 

nos. Shrimati Renu Chakravartt:r: 
Will the Minister of RehabWtatlon 
and MiDorit:r Affairs be pleased to 
state: 

(a) whether it is a fact that the 
refugees sent to Media Government 
colony, 24 Parganas, were not given 
any sanitary loan and that their 
household plots were Illss than 10 
cottahs of land; 

(b) whether ii is proposed to grant 
these; 

(c) how many tube wells were 
sunk and are in working order; 

(d) how far the bridge over 
Khaturia Baur is being taken by State 
Government and when work will 
begin; and 

(e) how far the poultry soheme has 
been implemented? 

The Minister of Rehabilitation and 
MiDority Affairs (Shrl Mehr Chand 
Khanna): (a) Media Colony is a 
rural colony and as such the displac-
ed persons settled there are not elip-
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ble for loans for construction of 
sanitary latrines. The displaced per-
sons purchased plots of 6 cottahs 
each from the land owner direct but 
subsequently the State Government 
acquired the land in the interest of 
the settlers. 

(b) No. 

(c) 30 tube wells have been sunk 
in this colony, out of which 1:1 are 
reported to be in working order. 

(d) The matter is under the con-
sideration of the State Government. 

(e) No poultry scheme has been 
sanctioned for the Media colony. A 
duck multiplication scheme was, 
however, sanctioned fOr Gobardanga 
near Media in 1958. As the 5cheme 
could not be implemented due to diffi-
culties in acquisition of land. the 
sanction was cancelled. A rpvised 
scheme bas recently been prepared by 
the State Government and a fresh 
sanction is expected to be issued 
shortly. 

TraDSfer of Workers from West Benpl 
P.W.D. 

1706. Shri Tangamani: Will the 
Minbter of Works, Housing and Sup-
ply be pleased to refer to the rl'ply 
eiven to Unstarred Question No. 2484 
on the 29th March. 1961 and state: 

(a) the number of workers who 
were transferred from the West 
Bengal P.W,D.; 

(b) the year in which they were 
transferred; 

(c) the number of such workers who 
have been retired from service; and 

(d) whether the benefit will also 
be given to those workers who have 
retired from service? 

The Deputy Minister of Works, 
Housing and Supply (Sbri Anil K. 
Chanda): (a) to (e). The informa-
tion is being collected and will be 
placed on the Table of the Sabha. 

(d) The matter is uder considera· 
tion. 

IDcUan IJnIDip'anta to U.sA. 

1'70'7. Shri Ram KrishaD Gapaa:' 
Will the Prime MiDfster be pleased tD· 
state: 

(a) the yearly quota of Indian Im-
migrants to the U.S.A.; 

(b) whether it is likely to be in-· 
creased; and 

(cl if so, to what extent? 

The Prime Minister and Minister' 
of External Mairs (Shri .Jawaharlal 
Nehru): (a) The annual quota of' 
Indian immigrants to the U.S.A. is 100. 

(b) and (c). We have no informa--
tion. 
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(~) ~ lIT~ 2f<'m 'tiT ~ ~ 
~~I~1ft;f~ ~,~ 
41ft ~ ~ ~ ~ fit; ~ ;;r1ft;f '!it 
~'tiT~'li1:~;;rrij-;;ftfil; 
~OO~~'R:~~~T I 

Export of Ballocb to PakIstaD. 

1112. Shri Rachunath SiDell: Will 
the Minister of Commeree and 1Ddas-
try be pleased to state: 

(a) whether India proposed to ex-
JIOrt bullocks worth rupees fl.ve lacs 
10 Pakistan in the near future; and 

(b) if so, the details thereof? 

The Deputy MiDJster of Commerce 
&ad Indastry (Shri Satlsh CbaDdra): 
{a) and (b). Under the Indo-Pakistan 
Trade Agreement, 1960--62, 'Live-
·stock' worth Rs. 5 lakhs are to be ex-
ported to Pakistan. This may in-
-elude export of bullocks also. 

Exports of livestock from India are 
to be made through the NatiQ~1 Live-
stock Committee on payment in Indian 
rupees under the Special Payments 
Arrangements between the two coun-
tries. 

Water tap etc. for Class IV Staff 
Qaarten on Panchkoin Road, New 

Delh1 

{ Shri Ram Oarib: 
1713. 8hri Balraj Madhok: 

Will the Minister of W..-O, Boas-
iD&" and Sapply be pleased to state: 

Ca) whether it is a fact that in the 
Class IV staft quarters in Block No. 
85, on Panchkuin Road, New DeIhl, 
there is a provision of only one water 
tap tor every thirty quarters; 

(b) if 110, whether Government in-
tend to provide more taps in the 
area; 

(c) whether It Is a fac:t that the pro-
s-al to demolish these quartBe has 
been shelved for the present; and 

(d) if so, whether Government pro-
pose to electrify these quarten? 

The Deputy MiDIster of WorD, 
BoasbIc and Sapply (Shri ADlI J[. 
ClIaDda): (a) There is one water tap 
tor about thirty six quarters. 

(b) to (d). It is not proposed to 
provide more taps for these quarters 
or electrify them as these fall in 
Phase I of the programme of re-
development of the D.I.Z. area, which 
is under consideration. 

IncUa Electric Worb Ltd. 

1114. Shrl S. M. Banerjee: Will the 
Minister at Commeree and Indastry 
be pleased to state: 

(a) whether Turner Hoare has been 
lI!PPOinted as agent of India Electrtc 
Works Ltd. after it was taken over by 
Government; 

(b) if so, whether it is a fact that 
about 27,000 fans have accumulated 
in godowns at Calcutta; 

(e) if so, the reasons therefor; and 

(d) the steps taken to dispose of the 
fans? 

The Mblister of Indastry (Shri 
Manabhal Shah): (a) Messrs. Turner 
Hoare & Co., Ltd. were appointed as 
the Sole Selling Agents in India for 
electric fans produced by the India 
Electric Works Ltd. after the manage-
ment of the company was taken over 
by Government. Sales to Govern-
ment under the D.G.S. & D. Rate Con-
tracts or outside it and to the other 
Public Agencies, however, remained 
the responsibility ot the company 
under the arrangement. 

(b) and (e). The number ot fans not 
disposed of is much less than 27,000. 
Some stocks have accumulated as the 
selling agents have not been able to 
lift the stocks promptly and also due 
to the seasonal drop in the demand. 

(d) The Bgency ar1'I!.!tPibent with 
Messrs. Turner Hoare Br Co. Ltd. has 
been terminated with effect trom 1st 
August, 1961 and the Company has 
undertaken direct sales of the fans to 
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the private trade with a view to clear 
the stock. 

Shortace of Raw Materials for Small 
Seale lIIdustries 

Ins. {Shri S. C. Sa.ma.nta: 
Shri Subodh llan9da: 

Will the Minister of Commerce and 
Industr,. be pleased to refer to the 
reply given to Unst&rred Question No. 
4685 on the 5th May, 1961 and state: 

(a) whether the sub-committee 
which was set up by the Standing 
Committee of the Small Scale In-
dust.ries Board to look into the short-
age of controlled raw materials in the 
country for the Small Scale Units has 
submitted any interim suggestions in 
the matter; 

(b) when the sub-committee is ex-
pected to submit its report; and 

(c) what further steps have, in the 
meantime,been taken by Government 
to meet the shortage of controlled 
raw materials? 

The MJnisier of lIIdustry (Shrl 
I\lanubhal Shah): (a) No, Sir. 

(b) The Sub-Committee is expected 
to submit its report to the Small Scale 
Industries Board by the middle of 
September, 1961. 

(c) In addition to the steps already 
taken, as indicated in reply to the 
Unstarred Question No. 4685 durin, 
the current period i.e., April-Septem-
ber, 1961, allocation for copper and 
zinc to small scale industries has been 
increased. 11,800 tons of copper and 
12,050 tons of zine have been allocated 
during period to the small scale in-
dustries against 8,673 tons of copper 
and 6060 tons of zinc allocated during 
the period, October, 1960 to March, 
1M1. ... r 

Cement for Ma4ras 

r -.t. 'rupmaDi' 
1'118. l Shrl Kunhau: • 

Will the Minister of Commerce aud 
Industry be pleased to state: 

(a) whether there is scarcity of 
cement in Madras State in spite of 
the 4th Unit, namely, Madras Cements 
at Thulukkapatti having gone into 
production; 

(b) if so, the extent of scarcity; and 

(c) what steps are being taken to 
meet the deficit and exercising price 
control? 

The M1uJster of lIIdustry (Shri 
Manubhai Shah): (a) to (c). The al-
lotment of cement to difterent states 
is made on the basis of the total de-
mand and estimated production in the 
country and priorities among different 
demands and not On the basis of pro-
duction and demands in a particular 
State. The present difference between 
demand and allotment of cement to 
Madras is 4,123 tonnes per month. 

In order to meet the overall deficit 
in the country, several schemes both 
for establishment of new units and 
expansion of existing factories have 
been approved for a further capacity 
of 6'174 million tonnes per annum. 
Besides, assistance is provided to the 
existing cement factories to maximise 
production. The control on retail sel-
ling price of cement in Madras is ex-
cercised by the State Government 
under Madras Cement Control Order. 

Bharat Sevak Samaj in PUlljab 

1717. Shri Daljlt Siugh: Will the 
Minister of PlaJmilll' be pleased to 
state: 

(a) the amount given to the Bharat 
Sevak Samaj for Punjab as grants 
during 1961 so far; and 

(b) the details of the work done 
during the same period? 

The Deputy MInister of PIaIulInc 
and J.abour and Employment (Shrl 
L. N. MJshra): (a) No grant has been 
given by the Planning Commission to 
the Bharat Sevak Samaj specifically 
earmarked for Punjab during 1961, so 
far. The Commission is giving' grant 
to the Central Bharat Sevak Samaj 
for the Lok Karya Kshetra pro-
gramme. Out of this the amount spent 
in Punjab is Rs. 10,500. 
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~b) No precise information is yet 
avail;rble. 

Tea Plantation in PlID,jab 

1718. Shri Daljlt Singh: Will the 
Minister of Commerce and JDdastry 
be pleased to state: 

(a) the acreage of tea plantation in 
Palampur of Punjab in 1960-61; 

(b) whether it has increased from 
the previous year; and 

(c) if so, to what extent? 

The MInIster 01 Commerce (Shri 
KanllJll"O) : (a) 8069. 

(b) No, Sir. 

(c) Does not arise. 

Prime MJnister's National Relief Plmd 

1719. ShJ'i. Daljit Singh: Will the 
Prime MinIster be pleased to state: 

(a) the collection received in the 
Prime Minister's National Relief Fund 
during the period from 1st April. 1981 
to the 31st July. 1961; and 

(b) the amount granted for each of 
the relief works during the same 
period? 

The Prime Minister and MInIster 
of External Affairs (Shrl Jawahar-
1aI Nehru): (a) The collections 
received in the Prime Minister's 
National Relief Fund during the 
periOd 1st April, 1961 to 31st July 
1961 have amounted to Rs. 8.55,327.53 
nP. 

(b) A statement showing disburse-
ments made out of the Fund during 
the same period is placed on the Table 
of the House. [See Appendix II. 
annexure No. 95] 

Work aDd Orientation Centres JJl 
Punjab 

1720. Shri Daljlt Slqh: Will the 
lIfinister of Labour and Employmea& 
be pleased to state: 

(a) the number of Work and Orien-
lation Centres In Punjab; and 

(b) whether there is any proposal 

to increase the number of Centres 
during 1961-62? 

The Deputy MInIster of PiauuaiDc 
and Labour and Employment (Shri 
L. N. Mlshra): (a) Three, one each at 
Ludhiana, Rohtak and Patiala. 

(b) No. 

Workers' EllueatloD CenU'ell in 
Panjab 

1721. Shri Daljit SiB&"h: Will the 
Minister of Labour and EmpioJment 
be pleased to state: 

(a) whether there is any propoal 
to increase the number of Worked 
Education Centres in Punjab durin« 
1961-62; and 

(b) if so, the details thereof? 

The Deputy M1DIster 01 LaIMm' 
<Shri Abid Ali): (a) If the Hon'ble 
Member has in mind Regional Wor-
kers' Education Centres, the anawat' 
is in the negative. 

(b) Does not arise. 

Education for dJspIaced PerIlOUs iJl 
Punjab 

1722. Shri DaIjlt Singh: Will the 
Minister of Rehabilitation alMl 
Minority Affairs be pleased to state 
the amount spent on all types of edu-
cational institutions fOr displaced per-
sons in Puniab during 1961 so far? 

The MiDlster of Rehabilitation ad 
MInority Affairs (Shri Mehr Chau:J 
Khanna): No grant has SO far been 
aanctioned to any educational in-
stitutiOn in Punjab during the financial 
year 1961-62. 

Export of SIll1manlte 

1723. Shri P. C. Borooah: Will the 
Mlnister of Commeree and IDdastry 
be pleased to state: 

Ca) whether the Federation of 
Indian Chambers of Commeree and 
Industry has recently demanded that 
the export of Sillimanite Ore shonld 
be liberalised; and 

C·b) if so, what is Government's de-
cision thereon? 
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The DepIl" MbtIster of Commeree 
&DcI Inllu.sily (Shrl SaUsh Clumdra): 
(a) Suggestions were made by the 
F9d.eration of Indian Chambers of 
Commerce and Induatry for discllS.iion 
at the Meeting ot the Export Promo-
tion Advisory Council held in March, 
1961. 

(b) Restrictive Policy for the ex-
port of Sillimanite has been necessit-
ated in view ot our industt'ial require-
ments v~is reserves. However, 
besides the nonnal quota of 5,000 tons 
for 1961, ad-hoc quotas have been 
allowed to cover firm commitment •. 
The target of export for Sillimanite 
thus comes to 10,000 toM for 1961, 
this apprO'Xlmates to the highest ex-
ports of Sillimanite since 1954. The 
present restrictions, therefore, do not 
hamper the export of Sillimanite. 

Export of F~ 
1'724. Shrl P. C. Borooah: Will the 

Minister of Commerce and Induatry 
be pleased to state: 

(a) whether the Federation of Indian 
Chambers of Commerce and Industry 
had of late complained that the 
export of ferromanganese was being 
pushed out of foreign markets because 
of the uncompetitive prices and had 
suggested certain measures to Gov-
ernment for promotion of export of 
this item: 

(b) if so, what measures were sug-
gested by the Federation; and. 

(c) what is Government's deci~on 
thereon? 

The Depaty MInJster of Commerce 
and Industry (Shrl Satish Chandra): 
(a) and (b). Some suggestions were 
received at the last Meeting of the 
Export Promotion Advisory Council 
regarding reduction in Railway freight 
rate aDd supply of cheap electricity. 

(C) In order to assess the quantum 
of help that would be necessary from 
the export promotion angle, the pro-
ducers of ferromanganese have been 
requested to furnish the data regard-
ing cost of pro:'!uetion etc. so that an 
analysis could be made of the problem 
involved vis-a-vis the international 
rulingprlces. 

12 hr!!. 

MOTIONS FOR ADJOURNMENT 

APPREllENSION· OF ALLEGED SPY 

Mr. Speaker: I have received noti-
ces of two Adjournment Motions both 
relating to the same matter, from Shrt 
Vajpayee and Shri Hem Barua. There 
is also a Calling Attention Notice 
from Shrimati na Palchoudhuri. She 
is not here. The subject of the Ad-
journment Motion, as given by Shri 
Vajpayee, reads as follows: 

"The discovery of a sinister es-
pionage ring which maintanied 
contacts inside the Army and an 
agent whereof has been appre-
hended at BareilIy on August 
17th with documents revealing 
that he was in close touch with 
saboteurs in Kashmir." 

There is also a Calling Attention No-
tice on the subject by Shrimati Mai-
moona Sultan. What is the position! 

The PrIme Minister aDd Minister of 
External Affairs (SUI .Jawaharlal 
Nehru): I shall place before the 
HOUse such information as I have. I 
might, to begin with, say that from 
the information thus far we have re-
ceiVed that this has no connection 
with spying or any connection with 
any foreign country. Of course, we 
cannot be absolutely positive, but 
thus far, this is the information about 
a man who is a confirmed cheat, who· 
has been to prison several times for 
cheating and smuggling, and who, 
because he was employed orginally 
in some very, very subordinate capa-
city-I think he was an orderly at 
one time in the Army to an officer-
gOt hold of some uniforms ancr 
cards, etc. He usually Ties to get 
money out of military people; because' 
of his posing as some kind of officer. 
it is a bad case of cheating in so far 
as we know. But this is only a pre-
liminary Information. 

He himself has given a statement 
to the police yesterday, I believe, 
saying thllt his father was a Havlldar 
in the Royal Garhwal Rifles and reo-
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tired in 1947. He joined the Army 
Headquarters as a mellsenger in 1949 
in the E mock Sanitary Wing and in 
the period up to 1951 worked as an 
orderly of Gen. Cariappa. His regi-
mental Number was SUCh and such. 
He was discharged in 1951 but was 
re-recruited on Gen. Cariappa's re-
commendation at Lansdowne the same 
year by one Col. Puar. After train-
ing for six months he was posted to 
M. T. Section, Meerut. His regimen-
tal number then was such and such. 
Subsequently he was transferred to 
Ferozepur and then to Jhansi and 
was discharged in 1956. He could 
not find a job and so he took' to 
smuggling. This is his own state-
ment. He took to smuggling in 1957 
along with one Ramesh Chandra of 
East Vinay Nagar, Delhi. He was 
arrested for smuggling opium in 1955 
at Saharanpur and sentenced to one 
year's regirous imprisonment. He was 
agam arrested at Lansdowne under 
section 171. I.P.C. and served a brief 
sentence, After comine out, he was 
arrested at Dahnpur in District 
Bijnor in 1961. In June, 1961, he was 
arrested in Delhi under section 468 
I.P.C. but was acquitted. He has 
been posing in these areas as an 
armv security officer and extracting 
mon".,y from army personnel. He got 
identitv cards, which have been re-
covered, printed at the Fine Arts 
Press. Hewett Road, Lucknow. In 
July he had come across one Rarna 
Shankar of Kotah Bundi and he 
helped him in his activities. From 
the documenb recovered from him, 
there is a paper on which he has 
written the details ot Ranbir Singh 
Sehgal's case which he says he copied 
down from the Tribune. 

It appears that the man is a cheat 
and he is impersonating. He has not 
mentioned any contact with Pakistan. 
Of course, his statement mayor may 
not be correct; If his statement is 
correct, that he has been in jail a 
number ot times, his connection with 
foreign countries appears to be un-
likely, though we are further en-
quiring into the matter. That Is all 
the information I have got. 

Shri Vajpayee (Balrampur): May 1 
submit that the Bareilly police has 
claimed that they have recovered 
some papers from this cheat? These 
papers show that this man has colla-
borated with certain Pakistani sabo-
teurs. May I know if the information. 
given by the hon. Prime Minister was 
received from the Bareilly police or 
from the Army, and are we to go by 
the statement of the impostor or by 
the information from the Govern-
ment sources? 

Shri Sawabarlal Nehru: The infor-
mation I have received is from De-
fence, from the Central Intelligence" 
Bureau. We telephoned to Bareilly. 
The District Magistrate was not 
available. The Assistant District, 
Magistrate knew nothing about it. At, 
any rate, he said he is enquiring and 
will let us know as soon as he comes· 
to know anything about it. We have' 
been approaching the necessary per-
sons since this morning, because we' 
have not heard of this. It may well 
be, as it sometimps happens, that 
some police officer concerned in Ba-· 
reilly has dramatised this rather, to· 
gain importance! It is poSSible, of' 
course. 

Shri Hem Barua (Gauhati): I have 
listened to the statement' made by 
the hon. Prime Minister on this mat-, 
ter. But then fuere is another thing. 
A man belonging to this gang of this 
orderly was responsible for disorder-
ly behaviour. He, with a pistol, went 
to the officer and told him at the point 
of the pistol that the papers which 
he recovered from this man should 
be returned. Whether he is an im-
postor or a man connected with some-
foreign country is a different matter. 
But that man threatened the officer 
to give the papers back to him. This 
establishes the fact that this man has 
a very deep-seated ring, whatever it 
might be, allover the country. 

The statement also reveals the tact 
that whatever it might be, the ten-, 
tacles have been SPread out even to-
the capital city. We are concerned 
about this thing. On a previous occa-
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[Shri Hem Barua] 
,sian, it was revealed that some of 
~ur citizens were actively connected 
with some espionage work in this 
country and there is information that 
our country, especially the border 
,areas, are honeycombed with secret 
societies and espionage activities by 
people who indulge in anti-Indian or 
anti-national activities. I want the 
Prime Minister to find out the posi-
tion. 

Mr. Speaker: OrdE!!', oroer. I can 
appreciate the anxiety of hon. Mem-
bers to see that our country is as 
,safe as possible. But on every occa-
,sion, we ought not to import any 
·element of anxiety as to what all has 
happened or what may possibly hap-
pen hereafter. We are only concern-
oed with this point, which has now 
arisen. The Prime Minister has 
given a full and complete statement 
and in addition to that he has made 
enquiries. This Adjournment Motion 
is based on a report in the Hifldustan 
"Times. No doubt the report says 
that the police have found some 
papers on some Person which show 
that that person was in touch with 
saboteurs in Kashmir. The Prime 
Minister was asked to give infor-
mation about this, and' he has said 
that he has been able to receive 
no SUCh information, notwithstanding 
the fact that ....... . 

Shri ~awaharla1 Nehru: I have 
stated all the facts that I have been 
able to get hold of since this morning, 
1l1ld they are from our Central Intel-
ligence Bureau chiefly and partly 
from Defence. And we are trying to 
get into touch with the Uttar Pradesh 
Government, with Bareilly. I have 
stated that we could not get anything 
'till now from them because the As-
sistant District Magistrate does not 
1mow anything about it. Apparently, 
this is less Imown in Bareilly than 
in Delhi at the present moment be-
_USe of thp headlines, etc., in ' the 
newspapers. r cannot deny anything. 
The enquiry is proceeding, and I do 
not think we need rush to conclusions 
because of .11> .. ~"adlines in the press. 

Shri Hem Barua: Is it a complete 
statement by the Prime Minister? 

MJo. Speaker: Further enquiries 
will be made. 

Shri Nath Pili (Rajapur): The hon. 
Prime Minister just stated that it is 
conceivable that a police official in 
Bareilly was tending to dramatise or 
alternately, it is possible that the re-
ports are absolutely baseless and 
purely sensational. In that case will 
the House be told what was the 'truth 
and will proper aciton be taken ei1her 
against this kind of sensational re-
port o!, the part of the reporter or 
against the police official? It is an 
alarmist report. 

Shri Jawaharlal Nehru: I agree 
with the hon. Member that an alar-
nUst report without due enquiry 
should not be printed. I entirely 
agree, but I cannot say off-hand in 
such circumstances what action should 
be taken, except to deplore such ex-
hibitionism, if I may say so. Obvious-
ly this will be enquired into fully. 
They are enquiring into it fully and 
if any relevant fact comes UP, I shall 
place it before the House for the in-
formation of the House. 

Shri Vajpayee: It is not the report-
er who is at fault; it is the Bareilly 
police which has given the informa-
tion to the paper which is at fault. 

Mr. Speaker: There is no need to 
pursue th;s matter. On the news-
paper report, an adjournment motion 
was tabled. The hon. Prime Minister 
has placed before us all the informa-
tion he has now got regarding this 
statement in the newspaper that the 
police suspect some saboteurs being 
responsible for all this. He will make 
further enquiries regarding this mat-
ter and if he ftnds that there is any 
such thing, he will certainly inform 
the House. At this stage, there is 
absolutely nothing more that has to 
be done. I am not giving my con-
sent to the adjournment motion. 
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PAPERS LAID ON THE TABLE 

BEPORT OF COMMITTEE ON INSTITUTE 
FOR MACHINE TOOL TEcHNOLOGY AND 
DESIGN, GoVERNMENT RESOLUTION 
THEREON AND NOTIFICATION UNDER 
EssENTIAL COMMODITIES ACT. 

The Hillister of Industry (Shri 
llaDubhai Shah): I beg to lay on the 
Table a COpy each of the following 
papers:-

(a) Report of the Committee to 
consider the establishment of 
an Institute for Machine Tool 
Technology and Design. 

(b) Government ResolutiOn No. 
19 (1) /61-Eng. Pro. dated the 
9th August, 1961 containing 
the Gvernment's decision on 
the recommendation made in 
the above Report (English 
and Hindi Versions.) [Placed 
in LibraTl/, See No. LT-3114/ 
61]. 

(c) The Salt (Reserve Stocks) 
Amendment Order, 1961 pub-
lished in Notification No. 
G.S.R. 674 dated the 13th 
May, 1961, under sub-section 
(6) of section 3 of the Essen-

tial Commodities Act, 1955. 
{Placed in LibraTl/, See No. 
LT-3115/61]. 

1l0000ICATIONS UNDER EMPLOYEES' PRo-
vmENT FUNDS ACT AND MAIN CON-
CLUSIONS OF 19TH SESSION OF STAND-
ING LABOUR CO'\{MITTEF-

TIle Deputy Minister of Labour 
(Slari Abid Ali): I beg to lay on the 
Table a COPy of each of the following 
papers:-

(i) The Employees' Provident 
Funds (Fifth Amendment) 
Scheme, 1961 published in 
Notification No. G.S.R. 992 
dated the 29th July. 1961, 
under sub-section (2) of sec-
tion 1 of the Employees' Pro-
vident Funds Act, 1952. 
TPlaced in LibraTl/. See No. 
LT-3116/61]. 

arI(Ai) LSD-5. 

(ij) Notification No. G.S.R. 993 
dated the 29th July, 1961, 
under sub-section (2) of sec-
tion 4 of the Employees' Pro-
vident Funds Act, 1952 mak-
ing certain amendment to 
Schedule I of the said Act. 
[Placed in Library, See No. 

LT-:-3117/61]. 

(iii) Notification No. G.S.R. 1013 
dated the 5th August. 1961, 
issued under the Employees' 
Provident Funds Act 1952 
extending the said 'Act to 
certain classes of establish-
ments. [~laced in LibraTl/, 
See No. LT-3118/61]. 

(iv) Main Conclusions of the 19th 
Session of the Standing 
Labour Committee held at 
New Delhi on the 28th April, 
1961. [Placed in LibraTl/, See 
No. LT-3119/61J. 

12.12! hI'S. 

BUSINESS OF THE HOUSE 

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha): 
With your permission, Sir, I rise to 
announce that Government Business 
in this House during the week com-
mencing 21st August, 1961, will con-
sist of:-

(1) Discussion on the Third Five 
Year Plan on a motion to be 
moved by the Prime Minister. 

(2) Consideration of any part-
discussed item carried over 
from today's Order Paper. 

(3) Further consideration and 
passing of the Maternity Be-
nefit Bill, 1960, as reported 
by the Joint Committee. 

(4) Consideration and passing of 
the Indian Penal Code 
(Amendment) Bill, 1961. 

(5) Discussion and voting on the 
Supplementary Demands for 
Grants (General) for 1961-62. 
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Shrl Tanpmani (Madurai): We 
would like to know the position 
about the NO-Day-Yet-Named Mo-
tions. We were informed that two 
No-Day-Yet-Named Motions will be 
taken up. 

Mr. Speaker: We have been trying 
to have discussion on at least one No-
Oay-Yet-Named Motion in each week. 

Sbri Sat,.a Narayan Sinha: We pro-
vided one in the last week and this 
week. But next week we are hard-
pressed for time. We want the dis-
cussion on the Plan to be finished. 

Mr. Speaker: We are taking only 
one hour from the official time and 
we will sit for one hour more. The 
hon. Minister will consider it. That 
is the only way. 

Shri Satya Narayan Sinha: I shall 
try. 

Mr. Speaker: Most of the No-Day-
Yet-Named Motions relate to taking 
into consideration reports laid on the 
Table relating to many projects. 
Therefore, I shall try to provide some 
time. One hour-from 4 to 5-will 
be the official time and we wil! sit 
for one hour more to make it two 
hours. The hon. Minister will con-
sult and put down one of these Mo-
tions. 

12.141 hrs. 

A~PRENTICES BILL" 

The MiniBter 01 Labour and Em-
ployment and Planning (Shrl Nanda): 
1 beg to move for leave to introduce 
a Bill to provide for the regulation 
and control of training 01 apprentices 
in trades and for matters connected 
therewith. 

Mr. Speaker: The question is: 

"That leave be granted to intro-
d uce a Bill to provide for the re-

gulation and control o.f trainine 
of apprentices in trades and for 
matters connected therewith." 

The motion !Das adopted. 

Shri Nanda: I introduce the Bill.. 

12.15 hrs. 
COMMITTEE OF PRIVILEGES 

MOTION RE: THIRTEENTll REPORT-
Contd. 

Mr. Speaker: The House will now 
proceed with the further considera-
tion of the following motion moved 
by Sardar Hukam Singh on the 18tb 
August, 1961, namely, 

"That Shri R. K. Karanjia, 
Editor, Blitz, Bombay, do attend. 
this HOUse on a day and time,. 
within a week of the adoption of 
this motion, to be fixed by the· 
Speaker". 

and also further consideration of 
amendment moved by Shri Naushir 
Bharucha on the 18th August, 1961. 

Shri C. R. Pattabhi Raman (Kum-
bakonam): On going through this, I 
find there are two aspects. Shri 
Raghavan, New Delhi correspDlldent 
of Blitz .. ' 

Mr. Speaker: I will give him an 
opportunity. We are dealing with 
Shri Karanjia. Let us go to the cor-
respondent next Let Us dispose of 
Shri Karanjia. 

Sardar BDkam Sinch (Bhatinda): 
The desire of all the Members of the 
Committee had been to achieve un-
animity. Of course, there were differ-
ing views, but then We could come to 
a compromise. This much was admit-

1 
ted by the committee and we were 
unanimous-and even now we are. I 
suppose-that this was a clear breach 
of priv1leie~e was no difference 
of opinic5lr so far as: that point was-
concerned. 

The second point was the recom-
mendation that we should .make anel 

Published in the Gabette of India Ex- traordinary Part II Section2, dated 
19-8-11181. 
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we tried to achieve unanimity. I had 
submitted yesterday that we could 
secure that on the first day, but then 
afterwards one of our hon. Members 
thought that he had studied some 
other cases and was of a different 
opinion. So far as the recommenda-
tion that Shri Karanjia be called to 
the Bar ot the House and be repri-
manded was concerned, he differed 
on that. Anyhow, after the motion 
that the report be taken into conside-
ration was adopted, I had just moved 
that Shri Karanjia do attend this 
HOUse on a day to be appionted by 
the hon. Speaker. My desire here also 
was that we should try to achieve 
unanimity. Up till now, In ail the, 
cases that we have considered, we 
have been lucky that the HOUSe has 
been unanimous and there has been 
no difference of opinion. 

I will refer to Rule 315. It says: 

" (l) After the report has been 
presented, the Chairman or any 
members of the Committee or any 
other member may move that the 
report be taken into considera-
tion .... " 

That has been done. 

"(3) After 'the motion under 
sub-rule (1) is agreed to, the 
Chairman or any member of the 
Committee or any other member, 
as the case may be, may move 
that the House agree, or disagrees 
or agrees with amendments, with 
the recommendations contained 
in the report." 

I find that all the three sets of 
motions are there for agreement, for 
disagreement and for agreement with 
amendments. According to this rule, 
all are there. 

Yesterday objection was taken that 
the motion that I had put in here was 
not according to the rules. 

Shri TanramaDi (Madurai): But 
the ruling has been given and we are 
now dealing with the motion. 

Mr. Speaker: Can he not refer to 
that? He can say what exactly hap-
pend. He is proceeding, I think. 

Sardar Bukam Singh: I am coming 
to that. All the three motions were 
there. After seeing those six cases, I 
myself was of the opinion that, though 

"O"f rul!!.&-SaY "that the motion'S""'iner 
the consideration 'stage can 0iirYJ;>e \ 
of these thre~~k.'~~1iqU!HOl!!Q.naI!.<:i 
with the principles of natural justice, 
probably it will be better for us if 
we allowed Shri Karanjia an oppor-
tunity and asked him to come to the 
House. But the discussion that took 
place yesterday has left me in a very 
unenviable position. I find there is one 
section of the hon. Members in this 
HOUSe who want that Mr. Karanjia 
need not be called and we might pro-
ceed with the business of the House 
forthwith, we should not take any 
further action. There is another sec-
tion who say that we should proceed 
forthwith and take up the mition 
that the House agrees or disagrees 
with the report. My desire here too, 
in moving this motion, certainly was 
that perhaps it would be a unani-
mous decision and the House would 
agree to my request. But I find that 
that is not possible and there are two 
different views and both desire, to 
my bad luck, that he should not be 
caned for the present at least. Under 
these circumstances, I consider that I 
should leave, it according to the rules, 
;it to the House to decide. I am in 
the hands of the House. I am not 
particular that he must be caned 
here. After a decision has been taken 
and the House comes to a particular 
conclusion, if any other hon. Member 
wants to move the same motion he 
might do that. So far as I am con-
cerned, as Chairman of that Com-
mittee I should not go into that. 
Therefore, I beg to request you, Sir, 
to anow me not to pursue this mo-
tion at all. 

Mr. Speaker: So far as this mat-
ter is concerned, the hon. Deputy-
Speaker who was the Chairman of 
the Committee has explained the posi-
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tion that in making this motion he 
wanted to have a unanimous decision 
to bring Mr. Karanjia here. But 
there seems to be no objection. 

Shri Asoka Mehta (Muzaffarpur): 
On this point, Sir ........ 

Mr. Speaker: He has made the mo-
tion; let us see. 

Shri Asoka Mehta: On this point, 
Sir, I do not know how the Deputy-
Speaker came to the conclusion that 
there are these different trends of 
opinions in the House. Yesterday I 
had sought some clarification. I do 
not know whether the hon. Deputy-
Speaker had me in mind. I am still 
at a stage, Sir, where I am seeking 
certain clarifications from him from 
you and from the House. I 'think, 
as far as some of us here are con-
cerned we are most anxious to ]. 
that the tradition of reaching a una-
nimous decision on this matter is 
maintained sustained and strength 
ed. But the hon. Deputy-Speaker 
should not reach the conclusion that 
because we asked some questions to 
seek clarification unanimity is not 
desired by us. I do not know if he 
had me in mind, that is why I am 
giving this personal explanation. 

Mr. Speaker: Is anybody opposing 
the motion? 

Shri Asoka Mehta: It is not a 
question of opposing the motion, be-
fore we have had some discussion. At 
the end of such a discussion I can 
understand the hon. Deputy Speaker 
saying that there is no unanimity. 
We do not do it even before we have 
a discussion. Before we can reach 
unanimity on any motion there must 
be some opportunity for discussion. If 
he wants to withdraw his motion I 
have no objection, but to withdraw on 
the basis that there is not going to be 
unanimity is, I am afraid, indirectly 
casting certain reflection on us. 

Mr. Speaker: If Shri Asoka Mehta 
wants to speak I shall allow him to 
speak. 

Shri ABoka Mehta: I am not at all 
anxious to speak. I am only POint-
ing out that I do not like an impres-
sion to be created-it is likely to 
be created, however, inadvertently-
that the Deputy Speaker withdrew 
this motion because some of us had 
already made up our mind to oppose 
the appearance of Shri Karanjia here. 
That is not the case. I would like 
personally-and I can speak on be-
half of my group here-to say that 
we wanted to seek certain clarifica-
tion, pface certain issues before the 
House and at the end of it we are 
most anxious to see that the tradition 
of unanimity is maintained on this 
question. On that point, Sir, I want-
ed to make myself clear. 

Shri Tangamani: Sir, I raised a 
point of order yesterday and you were 
pleased to rule .... 

Mr. Speaker: I disposed of the point 
of order yesterday. If he wants to say 
anything on the merits he may do so. 

Shri Tangamani: You were pleased 
to rule that this particular motion is 
in order. I went through the Rules 
and I find that rule 228 gives you the 
powers. It says: 

"The Speaker may issue such 
directions as may be necessary for 
regulating the procedure in con-
nection with all matters connect-
ed with the consideration of the 
questioo of privilege whether in 
the Committee of Privileges or in 
the House." 

In other words, although it is not 
found in the Speaker Directions btl the 
Speaker, you are at perfect liberty to 
direct that a certain procedure bas 
got to be followed. An interim motion 
has come before the House. HaviDi 
done that, my submission will be, 
when this motion is before the House 
with an amendment of Shri Bharu-
chao that motion may be discussed, and 
certain aspects which will throw cer-
tain reflections or certain observations 
about the findings Or otherwise which 
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you would be pleased to allow may 
also be considered. So my submission 
is that this motion may be considered. 

Mr. Speaker: There is the motion 
that Shri Karanjia may be asked to 
come to the Bar of the House. 

Sardar Hukam Singh: Shri Tanga-
mani moved that his motion may be 
taken up just now, that the House dis-
agrees with the report of the Com-
mittee. That was the next stll4i:e sug-
gested. He raised certain objections 
to my motion. My hon. friend Shri 
Mukerjee also said that the House 
should proceed forthwith with the 
business of the House. He said that 
we should not call Mr. Karanjia to 
the Bar of the HOUse and that we 
should proceed with the business of 
the House. Then, Sir, there were 
other hon. friends on my left who 
said the rules do not provide that 
such an opportunity should be given. 
So I thought that from either side my 
motion was being opposed and the 
desire was that the motion whether 
the report should be agreed to or not 
agreed to should be discussed im-
mediately. Of course, the rules are 
silent on this point. They said that 
after the motion for consideration had 
been adopted we should proceed so 
far as rule 315 is concerned, with the 
motions of agreement or disagree-
ment. ;Vou have said, and you have 
every. authority, Sir, when the rules 
are SIlent to regulate the procedure. 
That is a different thing altogether. 

Mr. Speaker: I shall devote half-
an-hour for this motion. Let me hear 
all hon. Members, whether they want 
to call Mr. Karanjia here. If they do 
not want that, we may proceed 
straightaway with the motion of 
agreement or disagreemEllt. 

Shrt Braj Raj SlDch (Firozabad): 
The hon. Deputy-Speaker has movecl 
for withdrawal of his motion. I think 
there should be no objection to it. 

Shri Vajpayee (Balrampur): There 
is no opposition. He may be allowed 
to withdraw his motion. I do not think 
there is any opposition to it. 

Dr. Ram Subhag Singh (Sasaram): 
Sir, a suggestion has come from the 
hon. Deputy-Speaker which is worth 
consideration. He should be allowed 
to withdraw his motion. 

Mr. Speaker: .Shri Tangamani 
opposed it. 

Shri Taugamaui: I am not opposing 
it. Yesterday I only wanted a clarifi-
cation from you about the procedure. 
You were pleased to rule .... 

Mr. Speaker: I have disposed of the 
matter of procedure. 

Shri Tangamani: I am not opposed 
to the motion. The motim may be 
taken on its merits. 

Shri H. N. Mukerjee (Calcutta-
Central): Sir, could not we have all 
the amendments together? There 
were three amendments and yesterday 
two fresh amendments came into the 
picture. To clarify the whole posi-
tion, Sir, let all the amendments be 
under discussion and let the House 
decide. 

Mr. Speaker: What are the amend-
ments? 

Shri H. N. Mukerjee: Motions say-
ing that we agree with the report, we 
disagree with the report and all that, 

Some hon. Members Tose-

Mr. Speaker: Order, order. A point 
of order was raised by Shri Tanga-
mani yesterday. The point of order 
was that immediately after the motion 
for consideration was passed. I must 
invoke the provisions of sub-clause 
(3) of rule 315 and act accordingly. 
That means the House must discuss 
the question as to whether the report (-
oUght to be agreed to or not agreed to \ 
and so on. In between, this motion 
was made by the han. Deputy Speaker 
from what he considered to be a con-
vention that was established in the 
HOUSe of Commons. He referred to 
1956-57, where Mr. Butler, the Leader 
of the House of CODlmOllS intervened. 
There also they had tabled the same 
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motion saying that immediately after 
the motion for consideration was 
passed the motion for agreement with 
the report Or disagreement with the 
report be taken up. But the other 
motion was not on the Order Paper. 
Without having given previous notice 
of his motion he intervened and said, 
natural justice required that the per-
son concerned must be given an 
opportunity to come to the House, 
after the decision of the Committee 
had been communicated to him. and 
say what he had to say. In pursu-
ance of that only the hoo. Deputy-
Speaker has moved his motion here. 
But he says that if his motion is objec-
ted to he does not want to press that 
motion. 

An Hon. Member: 
objected. 

Nobody has 

(
Mr. Speaker: So far as this matter 

is concerned, it is not definitely pro-
vided for in the rules. It is only a 
convention which is followed. Now, 
there is one Or tw~ things. If he wants 
to withdraw. I will allow him to 
withdraw and there seems to be un-
animity on that. 

Shrimati Renu Cbakravartty 
(Basirhat): Our viewpoint has been 
clearly stated. When that particular 
point was raised and you gave your 
ruling we never objected. I cannot 
understand why the hon. Deputy-
Speaker should suddenly take it that 
we have objected to Shri Karanjia 
coming here and putting his view-
point. It is a democratic process 
which one need not oppose. 

Shri Asoka Mehta: Frankly, I find 
it a bit difficult to follow the pro-
~eedings. The Deputy-Speaker yes-
terday moved this motion because he 
felt that, in accordance with certain 
conventions that are being followed 
in the House of Commons, we should 
aIso try to give this gentleman an 
opportunity to come here and explain 
himself. Now the question before 
the House. I think, is whether such a 
convention should be adopted by us 

and whether such a convention is rele-
vant to this case, and not merely 
whether we say "Yes" or "No" to his 
motion; I do not know. If he is with-
drawing it because he thinks this 
motioo should not be brought forward, 
well, I have no objection. But if he 
is withdrawing it because some peo-
ple might OPPOSe this motion I think 
it might put this House in a s~mewhat 
bad position outside. We are not 
denying anyone any right that should 
be given to him. Let us try and see 
whether such a right exists in this 
case or should exist; because we shall 
be setting up a precedent and, there-
fore. I do not think we should rush 
into this whether this motion should 
be here and now accepted or here and 
now rejected, becaUSe vital issues are 
involved in this. Therefore, I am say-
ing: let not the Deputy-Speaker ask 
from the very beginning "Are you 
with me or are you against me?" That 
is not the way in which a matter of 
this kind can be considered. 

Raja Mahendra Pratap (Mathura): 
I believe that this is all due because 
Shri Karanjia said something against 
our very well-known leader, Acharya 
Kripalani. I wish that Acharya Kripa-
lani with his magnanimous heart par-
dons him and finishes the matter here. 

Mr. Speaker: We are going away 
from one to another matter. 

There is no formal motion for with-
drawal. The hon. Deputy Speaker 
only stated when he made the motion 
that he wanted to conform to the 
c.onvention that is established by the 
House of Commons, though it is not 
provided by the rules. I also ruled 
that it is not out of order, but in or-
der. But he thought that in view of 
some expressions used by, I think, 
Shri Masani, he should withdraw his 
motion. I think Shri Masani said 
that we want to apply the rules. In 
support of that. some cases were quo-
ted and a distinction was made bet-
ween a person who was given an 
opportunity but who did not avail of 
it ,and a person who was given an 
opportunity and who availed of it. 
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Sliri S. M. 8aDerjee (Kanpur): Who 
referred to that yesterday? 

Mr. Speaker: I think Shri Masani. 

Shri M. R. Masaui (Ranchi-East): 
.. did not speak at all yesterday. 

Mr. Speaker: J am sorry; then it 
must be somebody else. Anyhow, this 
is the impression that was created 
yesterday and, therefore, the han. 
Deputy-Speaker thought that unless 
it is unanimous there is no good 
pursuing it and trying to establish a 
eonvention which is not provided for 
in the rules. Of course, conventions 
'weuld not be provided in the rules. 
Anyhow, J will allow hon. Members 
and leaders of various groups oppor-
"tunity to place before the House 
"What they think on this motion. 

Shri Naushir Bharaeha rose-

Mr. Speaker: No, I will give him 
-an opportunity at the appropriate 
"time. 

Shri laipsJ Singh (Ranchi-West-
Reserved-Sch. Tribes): Before we 
proceed, may we know the time 
allotted for this motion? 

Shri Naashir Bharacha 
Khandesh): No time-limit. 

(East 

Mr. Speaker: It is 12.30 now. We 
will conclude the discussion of this 
motion by 1.30 p.m. 

Shri Braj Raj Singh: It is not clear 
lIS to what we are discussing. 

Mr. Speaker: The discussion is on 
the motion made by the Deputy-
Speaker. 

Shri Nath Pai (Rajapur): He has 
withdrawn it. 

Mr. Speaker: He has not with-
drawn it. He has expressed a desire 
to withdraw it. He has not moved a 
motion for its withdrawal. 

IJIIrI Braj Raj SInCh: He has made 
• motion to withdraw it. 

Shri Nath Pai: May I ask you for a 
clarification, Sir? Whenever a Bill is 
introduced, and this is in the nature 
of a Bill, if at the end of the debate 
the mover of the BilI asks for per-
mission to withdraw the Bill, you 
immediately ask if there is any 
opposition, and if there is no opposi-
tion which is audible, you will 
always be pleased to give the mover 
permission to withdraw the Bill The 
same procedure should apply ·here. 
This is a matter of concern to all of 
us. The Deputy-Speaker got up by 
saying that in the light of some re-
marks by some hon. Members, he 
wants to withdraw his motion. Has 
there been any opposition to it? If 
not, why should we proceed with it? 
May I seek a clarification from you 
on this? My leader has clarified that 
he need not be misunderstood. The 
point which he made was by way of 
clarification. But what I am saying 
is a different thing. When the De-
puty-Speaker sought that he be 
allowed to withdraw his motion, has 
there been any opposition? 

Shri Prabhat Kar (Hooghly): Shri 
Asoka Mehta was saying that the 
Deputy-Speaker wants to withdraw 
the motion under the impression that 
there may be opposition to it. He 
also said that it should not be asked 
immediately whether we agree with 
the Deputy-Speaker or not, let that 
motion be discussed and, thereafter, 
we may come to a unanimous under-
standing about the motion itself. 
That is the point that has been 
raised. It is not a question of with-
drawal. He has not given any other 
reason for his withdrawal. 

""The Prime Mialster and Mialster 
of EderaaI Aftairs (Shri lawaharlal 
Nehru) : Sir, I am not quite sure if 
what I am going to say is relevant or 
not. I will abide by your decision. 

Mr. Speaker: Whatever he says is 
relevant. 

Shrl lawaharlal Nehru: For the 
moment, I am not addressing myself 
to the particular question about the 
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hon. Deputy-Speaker's withdrawal 
or non-withdrawal of his motion, 
because I am a little confused about 
this matter. But another aspect 
strikes me. When this matter arose, 
it was referred to the Privileges 
Committee, and the Privileges Com-
mittee gave their report in which 
they held that this was a breach of 
privilege etc. Then we are trying to 
see what should be done now. Na-
turally, SO far as I am concerned, 
when the Privileges Committee have 
said so, I accept that without even, if 
I may say so, exercising mind very 
much about it; they have consider-
ed it fully and I accept their report. 
But, it seems to me, without impugn-
ing their decision on this, there is 
another aspect that whether it was a 
matter of privilege or not, it was, if 
I may put it differently, an exceed-
ingly vulgar and improper thing to 
do. Although it may not be a matter 
of privilege, yet it was an exhibi-
tion of vulgarity whiCh, unfortuna-
tely, often occurs nowadays. 

Shri Braj Raj Singh: In this paper? 

Shri Jawaharlal Nehru: May be. 
Now, proceeding On the basis that the 
Privileges Committee has held that it 
is a breach of privilege, we accept 
that and whatever consequences flow 
from it. But, in the meanwhile, 
something else has happened that 
this gentleman, Shri Karanji:a, Editor 
of Blitz, has further written about 
this subject. What he writes now 
has little to do with Acharya Kripa-
lani, an individual member. It is 
really the House that he is address-
ing Il'r you, Mr. Speaker, or the Pri-
vileges Committee. It raises an en-
tirely different matter and, I thi:nk, a 
much more important matter than the 
original thing, Because, what was 
originally stated might have been 
said in a moment of excitement and 
because of the sheer habit of writi:ng 
such things. May be it is a different 
matter; when this House is seized of 
a proposition and refer it him, then 
his response is presumed to be a well-
thought out response. Well, to some 

extent, that response has been before 
us and it appears, I believe, in the 
last issue of Blitz. Now, could we 
isolate the consideration of this ques-
tion from this subsequent develop-
ment? May be, I do not know if it is 
possible or feasible, in view of all 
this you may be pleased to revive this 
and ask the Privileges Committee to 
consider this subsequent development 
also and then make some recommen-
dation to this House on that as welL 
Otherwise, our consideration is limit-
ed to the original thing, while the 
other thing appears to be more im-
portant than the original thing, If 
we are to proceed on that separately. 
that will be confusing the issues 

Sardar Hukam Singh: Shri Asoka 
Mehta wanted that he should be tOld, 
of what was passing in my mind. 
Re'ally now I am going to tell that. 
H is really the publication of all that 
is carried in the latest issue of the 
Blitz which has influenced me in 
deciding that if he is called to the 
Bar and asked to give an explana-
tion, he will create scenes here. He is 
out to become a hero and wants that 
he might get that opportunity. 

Shrimati Renu Chakravartty: He 
has already become one, 

Sardar Hukam Singh: I had inten-
ded that we should certainly give 
him an opportunity to appear here 
and the House should hear him, 
because at least in deciding what 
action we should take the House 
must hear him. Perhaps, after the 
Report was submitted he might have 
changed his mind and might just 
show his regret or tender an apology 
to the House. But from the latest 
publication, after he has seen the 
Report, it seems that he is Carrying 
on a regular crusade, as he has said 
in his own statement, and is out to 
go to any limit that may be possible 
for him to go. All of us agreed ill 
the Committee itseJf-I do not know 
\I\.hether I am exceeding the limit&-
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but We agreed, including Shri Muker-
jee, that he is trying to become a 
hero and would CTeate scenes if he j8 
calied here. 

So f'ar as the second point regarding 
publication is concerned, because the 
Report has been placed on the Table 
of the House, it is a public document. 
So far as publicaUon is concerned, 
perhaps there would not be any fur-
ther question of a fresh breach of pri-
vilege. We may not be able to take 
'any action on that. But this deli-
berate and intentional publication 
shows how his mind is wO'rking and 
it is doubtful whether we will be able 
to get onything out of him here and 
whether that might be 'Of any use or 
not. Th2refore now I positively. . . 
(Interruption by severa! han. Mem-
bers) . 

An Han. Member: What kind of 
behaviour is this? 

Shrirnati 
think, Shri 
than this. 

Renu ChakravarUy: I 
Karanjia is not worse 

Shri S. M. Banerjee: I think, Shri 
Karanjia will not create better scenes 
than tqis. 

Sardar Hukam Singh: Now I beg 
to seek the permission of the House 
to withdraw my motion. 

Dr. Ram Subhag Singh (Sasaram): 
We give him that permission. 

Shri Braj Raj Singh: We permit 
him to do that. 

Shri Sllrendranath Dwivedy (Ken-
drapara): Only after the motion is 
made. 

Shri Braj Raj Singh: Are we now 
discussing the motion? 

Shri Frank Anthony (Norninated-
Anglo-Indian): May I just make one 
submission to you? 

Mr. speaker: He 'will first hear me. 
shall allow him an 'Opportunity. 

When pe'rnlission for the with ~ 
drawal of a motion is sought no argu-
ment or debate is allowed on thaI. 
He has made up his mind that he 
ought to withdraw his earlier motion 
and has, therefore, said that he may 
be permitted to withdraw his motion. 
I do not know if his motiOn had been 
placed before the House at all. In 
case it has not been placed before the 
House, there is not even this necessity 
for withdrawal. 

Shri Renu Chakravartty: It-
cannot be withdrawn without put-
ting it to the House. 

Shri Tangamani: The motiOn had 
been placed before the House. 

Mr. Speaker: Does the han. Deputy-
Speaker have the leave of the House' 
to withdraw his motion? 

Some Hon. Members: Yes. 

Some Hon. Members: No. 

Shri Sadhan Gupta (Calcutt-a-
East) and Shrimati Renu Chakra-
vartty rose-

Mr. Speaker: The rule is that if 
there is any objection to the with-
drawal of a motion, the motion must 
be put fa the vote of the House 
straightaway. The question is: 

"That Shri R. K. Karanjia, 
Editor, Blitz, Bombay do attend 
this House on a day and time, 
within a week of 1.he adoption of 
this motion, to be fixed by the 
Speaker." 

The motion was negatived. 

Mr .. Speaker: Now let us proceed 
to the next m'Otion. 

Shri lawaharlal Nehru: May I 
make a respectful submission for your 
consideration? It is not a formal 
proposal, but I should like your views 
about it or the views of the House 
about it. If I may repeat it, my sug-
gestion was that in view of the fur--
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ther developments in this matter 
'which deserve consideration, the Com-
mittee of Privileges may be received 
Or may be requested to consider 
these further developments also and 
then make recommendations to the 
'Bouse. 

Raja Mahendra Pratap: May I sub-
mit ..... . 

Mr. Speaker: I am afraid, the hon. 
Member does not observe decorum in 
"the House. He cannot gil on speak-
ing like this. 

The hon. Prime Minister thinks 
that there are two courses open. 
'There is already the original article. 
'That was referred to the Privileges 
·Committee. The Privileges Com-
mittee found that it was a breach of 
-privilege and recommended the 
punishment. Since then with res-

-pect to the same thing and, of course, 
arising out of that, another article 
lias been published by the same Shri 
Ka!"anjia. This may be taken into 
consideration fOr the purpose of en-
hancing the punishment by the 
House. The House need not be satis-
fied only with the punishment that 
has been recommended. After all, it 
is a Committee's report and the 
1I0use is not bound by the Report of 
the Committee; otherwise, hon. Mem-
bers would not be able to say, "We 
,differ from the Committee". 

Shrl TangamaDi rose-

Mr. Speaker: When I am speaking, 
lie ought not to get up. 

It is open to any hon. Member to 
mOVe an amendment saying that the 
Report is agreed to, or is not agreed 
'to, or is agreed to with some amend-
ments. The punishment of reprimand 
may not be enough. This House is a 
sovereign body to which the Com-
mittee only makes a recommendation. 
It is open to this HOuse to increase 
the punishment in view of what has 
lIppeared later on. That matter may 
also come up here instead of it being 

sent back to the Committee. There-
fore that matter may be considered 
with this amendment. 

Now let us proceed with the next 
motion. 

SMi Braj Raj Singh: May I make 
a submission? What I understood the 
hon. Prime Minister to say was that 
since another article has been pub-
lished by Shri Karanjia the matter 
has become much' more serious; so, it 
will be better if the matter is again 
sent to the Privileges Committees for 
being thoroughly examined by them 
afresh and tor submitting a report 
to us. 

Shri Sarendranath Dwivedy: 
Further breach of .privileges may be 
referred to the Committee, but "this 
matter must be disposed of in the 
House. 

Shri Tangamani: Are we to take 
it that in the place of the motion for 
altteeing or disagreeing there is a 
separate motion for referring it back 
to the Privileges Committee? 

Some Bon. Members: No. 

Shri Naushir Bharucha: There is 
no such motion. 

Shri Tangamani: There must be 
some motion and We must be given 
an opportunity to express ourselves. 
If there is such a motion, I will have 
to say several things, particularly, 
r.ertain Constitutional questions and 
other things. 

Mr. Speaker: That is all right. 

Shrl Tangamani: What 
motiOn before us? 

is the 

Mr. Speaker: The House will now 
proceed under sub-'I:ule (3) of rule 
315. Some motions for agreement or 
disagreement with the Report have 
been tabled. Those motions will be 
taken up by the House. I shall allow 
the motion by Dr. Ram Subhaa 
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Singh which is a positive motion to 
be moved first as it says that the 
Report be accepted by the House. 
Then I will allow Shri Tangamani to 
come forward with his motion. 

Shri B. N, Mukerjee: You will 
also allow me, I hope, to explain my 
differences. 

Mr. Speaker: I shall 
j:keriee an opportunity 

Dr. Ram Snbhag SiDgh: 
10 move: 

give Shri 
to speak. 

Sir, I beg 

"That this House agrees with 
the Thirteenth Report of the 
Committee of Privileges present-
ed to the House on the 11 th 
August, 1961. (2) 

While moving this motion I do not 
in the least wish that there should 
be any curb on the freedom of the 
press, rather I would like, and WOuld 
like it very mUCh, that it should be 
expanded as fully as possible. It is 
enshrined in our Constitution that 
every Indian must haVe freedom of 
thought, expression and speech and 
from these rights flows the right of 
the freedom of the press. A free 
press is a potent weapon against all 
tyranny, be it governmental or other-
wise, and the duty of a free press is 
to publish all the news with absolute 
impartiality and truthfulness and to 
give free, fair, frank and fearless 
comments. By publishing such news 
and by giving that type of comment, 
the press is supposed to influence 
public opinion. Thereby it can pro-
mote attainment of the ends of the 
literate public. But freedom of the 
press does not mean that there should 
by any licentiousness, distortion, sup-
pression, sensationalism or yellowism. 
And nO free press is supposed to in-
dulge in name-calling Or label-
pinning. 

Conside>red from this point of view, 
I consider that the news story pub-
lished in the Blitz of 16th April 1961, 
under the headline. "The Kripaloona/ 
Jmpeachment: BAD, BLACK, BALD 

LIES", is not in consonance with the 
Ideals of a free press in this coun-tav. The Blitz writer or Editor-iDo 
chief has himself said that this ~or. 
"Kripaloony" might be interpret~ 
very liberally, as 'political insanity' 
And this article has also used some 
epithet like "senile" and "bazar-
buffoon" for Acharya Kripalani. 

An Bon. Member: Shame. / 
/' 

Dr. Ram Snbhal Sing~d it has 
said that the speech- delive~ b~ 
Acharya Kripalani was an "im~o~ 
appeal" and that it was delivered in a 
"hysteric manner of a violent epilep-
tic". 

I think that such presentation ~ 
news and expression of views are not 
the wayS of a free and responsible 
press, and this, I think, is a scanda-
10us' scurrilous and wilful misrepre-
sentation of the speech delivered bY 
a Member in this House. 

Apart from that, the Editor-in-
Chief of Blitz who submitted a state-
ment to the Privileges Committee 
has said in that statement (Paaes 43-
44) as follows: 

"Suppose a member of the 
State Assembly reads over the 
Blitz dispatch concerning which 
YOUr committee is deliberating or 
goes a step further and makes a 
speech calling Mr. Kripalani a 
traitor, what are its consequen-
ces?" 

This, I think, is a further breach', 
but I do not say that anybody should 
be penalised for that: He has argued 
his point with a view to asserting 
that he has not committed any breach 
of privilege. 

An Bon. Member: In the most foul 
manner. 

Dr.\ Ram Sabhal Singh: Yes, I 
admit, in the most foul manner. 

Proceeding further, he makes a 
comparison on page 48 and says: "If 
the said Mr. Naflsul Hasan.,," He 
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makes a comparison about the right 
of the Lok Sabha, because in that 
statement he has thoroughly disputed 
the sovereign character of this Lok 
Sabha and has argued that this Lok 
Sabha or the two Houses combin-
ed, the Parliament of India, is not a 
sovereign body; and he has by in-
ference claimed sovereignty for him-
self and his correspondents-I do 
not know all the correspondents, but 
he claims sovereignty for a corres-
pondent who writes such articles. 
And in that paragraph he has said, "On 
page 48: 

"If the said Mr. Nafisul Hasan 
could not be permittpd to violate 
the Fundamental Rights of the 
then acting editor of BLITZ, Mr. 
Mistry, Mr. Ananthasayanam 
Ayyangar and your Committee"-
that means, the Privileges Com-
mittee-"which functions under 
his directions cannot be said to 
have any rights infringing on my 
Fundamental Rights". 

By fundamental rights he has re-
ferred to article 19 (1) (a) of our 
Constituti"On and he has argued tha~ 
article 105 of our Constitution should 
not haVe been provided in the Con-
stitution. 

Besides, the statement has not only 
ridiculed the sovereign character of 
the Lok Sabha by saying that "our 
Parliament is not supreme", but it 
casts aspersions n"Ot only on the 
Members of Parliament but also on 
the framers of OUr Constitution. On 
page 44 he has said that "the framers 
of the Indian Constitution could not 
have intended the C'reation of any 
politiC'jll caste". By "political caste", 
he has said that the Members of the 
Lok Sabha, or the Rajya Sabha and 
of the State Legislatures are a caste 
by themselves. But by claiming a 
sovereilll1 right of that type for him-
self he has forgotten that he is also 
creating a caste by his Own state-
ment. 

Then, on the basis of such argu-
men ts, this Editor has further tried 
to supersede the Constitutional provi-
sion of article 105 (3), to which I 
made a reference earlier, and which 
says that "the p"Owers, privileges and 
immunities of each House of Parlia-
ment and of the Members and Com-
mittees of each House, shall be ..... . 
those of the House of Commons of 
the Parliament of the United King-
dom and of its Members and Com-
mittees" by article 19 (1) (a) "Of the 
Constitution which guarantees funda-
mental right to "freedom of speech 
and expression" which includes in its 
scope the freedom of the press. About 
this article 105 (3) he sayS on page 
50: 

"It is my submission that the 
transplantation of these privileges 
in our ConstitutiOn baffles the 
c'ommon man and, if I may be 
permitted to add, commonsense, 
too." 

This, I think, is a very queer argu-
ment. Where the Constitution suits 
the Blitz Editor he halls it, because 
he hails the fundamental rights, but 
where it does not he hammers our 
Constitution, and he opposes article 
105 of the Constitution. 

Through"Out, the statement has been 
uniform, and it has been uniform 
only in one respect, and that is of 
ridiculing the Lok Sabha, its Mem-
bers and, if I may be pardoned, the 
Privileges Committee and the Speaker 
also. In that offensive language he 
has argued throughout in his state-
ment. 

Something was said about the New 
Delhi Correspondent of the Blitz who 
in really is n"Ot the Correspondent of 
the Blitz; he is perhaps accredited to 
the Lok Sabha as a correspondent of 
some foreign press-I am not sure 
which press, you may tell us the 
name of that press. 

AD ROD. Member: The Daily Worker 
of London. 
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Dr. Ram Subhag Singh: And I 
quite support his arugment when this 
correspondent says: 

"I am confident that ybl.l1' 
Committee will appreciate the fact 
that it is against the code of 
ethics of the profession of journa-
lism to disclose the correspon-
dent's despatches to his editor". 

There, he is hundred per cent correct, 
because the code of eithics of jburna-
lism does not provide for any dis-
closure. But that code nowhere has 
provided that any scandalous, scur-
rilous and vile type of despatch 
should be sent to any press. If there 
is any, I would like to be enlighten-
ed in that regard. 

. Besides, the Editor 'of the Blitz has 
quoted Mahatmaji and Lokamanya 
Tilak. I think he has not done any 
justice to those revered souls.. He 
has said regarding Lokamanya Tilak: 

"I am trained in the Indian 
school of journalism founded by 
Lokamanya Tilak which risks per-
sonal discomfort in the interest of 

telling the truth". 

I am not a regular reader of Blitz, 
I fairly well read some of the natio-
nalist papers, but in no issue of the 
Blitz anywhere have I found any 
full report, and therefore this is in-
sulting the soul of our great leader 
Lokamanya Tilak when this Editor 
sayS that he is "trained in the school 
of journalism founded by Lokamanya 
Tilak whiCh risks pers'onal discomfort 
in the interest of telling the truth". 
I say from my knowledge-and I do 
not think anybody can challenge me 
in that regard-that this paper has 
never adopted any truthful line. 

13 hrs. 

Now, the hon. the Deputy Speaker 
has withdrawn that motion because 
nowhere in his statement 'has he 
shown any feeling that any wrong 
has been done by him to anybody. 
I hold no brief fur Acharaya Kripa-

lani. He can well defend himself. 
Even in this wriften statement he has 
said, that I have not done anything 

10in the way of injuring Acharaya 
Kripalni's stature. Therefore, I 
think that the decisiOn taken by the 
Privilages Committee is right, be-
cause there was no other course but 
to take this decision, and the Mem-
bers of the Privileges Committee 
have rendered a signal service to the 
nation and particularly to this pro-
fession of journalism by taking this 
decision. They analysed the entire 
news story. They also analysed the 
written statement of the editor of the 
Blitz. Having analysed these two 
things, they anived at that conclu-
sion. This is a very gOod conclusion 
and the recommendations contained 
in the report of the Provileges Com-
mittee are good. If anybody is in-
terested in upholding the ca USe of 
liberty and honour of the profession 
of journalism, he should unhesita-
tingly accept the recommendations 
of the Privileges Committee, because 
this will meet the ends of justice. 
As I said in the beginning, I am not 
at all interested in hanning anybody. 
This profession is an honourable pro-
fession. This is a profession which 
gives educatiOn to the people. 
Therefore, I am interested in it. 
Therefore, I support the recommen-
dations of the Privileges Committee 
and I support the two parts, not one 
part, because some doubts have been 
created here. Apart from meeting 
the ends of justice, these recommen-
dations, I believe, will put an end-
not entirely-they will put an end 
to the journalistic jingoism of the 
yellow pTess in India which thrives on 
sensational, scandalous and scurril'ous 
writing. Besides, they will help to 
develop some moral standard for them 
to follow and in a way, compel them 
to observe the true ethics of jour-
nalism about which the editor and 
correspondent have both pleaded. 

With these words, I commend my 
motion for the acceptance of the 
House. 
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Mr. Speaker: I will put the motion 
before the House before I call the 
other motions. Motion m'Oved: 

''That this House agrees with 
the Thirteenth Report of the 
Committee cif Privileges present-
ed to the House on the 11th 
August, 1961." 

Shri Tangamani or Shri H. N. 
Mukerjee, whoever wants to move, I 
will allow one 'Of them to move. 
(Shri Tangamani and Shri H. N. 
Mukerjee Tose). They may choose 
between themselves. Both mean the 
same thin~; 

Shri Tangamani: I will speak on 
the motion. As a Member of the 
Privileges Committee, he will explain 
certain positions which he took. 

Mr. Speaker: He is not therefore-
pressing his motion? Both motions 
are the same. 

8hri Tangamani: I will speak on 
my motion. 

Mr. Speaker: I will allow him an 
opportunity. Hon. Members will have 
15 minutes each. I have allowed 15 
minutes to Dr. Ram Subhag Singh, 
not even that. 

I;' Shri Tangamani: I beg to move the 
V_ollOwing moti'On: 

''That this House Ilisagree with 
the recommendations contained 
in the Thirteenth Report of the 
Committee of Privileges (taken 
into consideration by this House) 
namely, that Shri R. K. Karan-
jia, Editor, Blitz (a weekly news-
magazine of Bombay): be sum-
moned to the Bar of the House 
and reprimanded, and that in the 
case of Shri A. Raghavan, New 
Delhi Correspondent of the Blitz, 
the Lok Sabha Press Gallery Card 
and the Central Hall Pass issued 
to him be cancelled and be not 
issued again till he tenders to 
the House a full and adequate 
apology." 

Because of the short time at my 
disposal, I will only refer to certain 
points with'Out developing those 
points. Yesterday itself, I men-
tioned that one of the recommenda-
tions, namely the recommendation 
concerning the New Delhi corres-
pondent, is out of order inasmuch as 
it is not at all contemplated in May 
or any of the standard text-b'Ooks 
which have fixed or which have men-
tioned various punishments given to 
those who come under this mischief. 
I had occasion to refer to the three 
Or fOur type of punishment which 
are given to those persons: fine, 
which has been given up, admonition, 
reprimand or committal. Nowhere is 
it contemplated that a correspondent 
will be deprived of his pass. That 
power is vested exclusively in your 
hands. I had occasion to mention 
that. 

I have to say this with some hesi-
tancy that there has been a certain 
-because of the way in which the 
entire matter was referred to the 
Privileges Committee, the Privileges 
COmmittee also was in a hurry to 
get at certain things-there has;been 
a certain colourable view of certain 
things. Otherwise, they would not 
have rushed to this type of imposing 
punishment. 

My second point, which will streng-
then that case, is the question of re-
ference to Shri Bhupesh Gupta. On 
page 94, Appendix IV, there is a te-
ference to Shri Bhupesh Gupta and 
the privilege questianwhich he has 
raised in the Rajya Sabha about a 
certain article which has appeared 
in the 'Thou.ght! I find it has 
appeared in the papers that Shri 
Gupta has raised objection to the 
way this particular matter has been 
quoted. According to him, as a 
member of the Privileges Committee. 
he says that several documents which 
were passed inside the Privileges 
Committee have not been made 
available to the Rajya Sabha. That 
is a matter which has to be gone 
into. 

An Ron. Member: Lok Sabha or 
Rajya Sabha? 



3343 Committee SRAVANA 28, 1883 (SAKA) of PTivilel1es 3344'-

Shri TaDpmaDI: Rajaya Sabha. 
'!'his is what I find in the papers. He 
was a member of the Privilege Com-
mittee of the Rajya Sabha. 

Sardar Bukam Singh: Just a 
minute. This is the report of the Com-
mittee which was placed on the Table 
of the Rajya Sabha and every word 
that is quoted there is from this which 
is a public document. I will ask Shri 
Tangamani just tG point out if even a 
letter is there which is not contained 
in the public document. 

Shri Tangamani: The main aspect of 
the proceedings was that there has 
been a misquotation of a Congress 
member's reference to the Communist 
member or the Communist party 
which created the impression that the 
Communist party was behind certain 
trouble which happened in Nagaland. 
That was the essential point. There 
is reference to the behaviour of Shri 
Bhupesh Gupta. I have no time to go 
through this. That, according to the 
instructions which I have received, is 
a very very minor point. 

The main point was, there has been 
a mis-quotation of the reference of a 
certain remark of a Congress member 
Shri H. K. Saksena and subsequently 
Shri Saksena himself made amends by 
saying that he did not make such a 
reference. These two instances I am 
saying not to cast aspersion, but to 
show in what way this particular 
matter has been viewed by the Privi-
leges Committee. 

The second point will be a consti-
tutional point which has been raised. 
With respect, I submit, I do not think 
Shri Karanjia or whoever it is. has 
prepared it of his own. He must have 
certainly consulted legal opinion. An 
opinion which has been given and 
which has been expressed by Judges 
of the Supreme Court like Justice 
Subha Row cannot be asily brushed 
aside. 

AD BOD. Member: It is a minority 
judgment. 

,Shri TaDgamani: Even the majority 
judgment said-if I quote, it will take 
time-how is it that after SO many 
years of Independence, we did not 
come forward with an attempt to, 
define precisely what these privileges 
are, how are we still governed by the 
privileges of the House of Commons? 
If I am given time, I will explain. 
These privileges of the House of' 
Commons arise not only as a supreme 
body which is the House of Commons, 
but also as the highest court in the 
realm. As you yourself know Sir 
there is a High Court, Court of Appeai 
and the highest court of appeal is the 
House of Lords. Parliament or the 
Rajya Sabha is not the highest court 
of appeal here. Any legislation which 
we pass can be questioned and set 
aside by the Supreme Court, even b;' 
a High Court. 

Mr. Speaker: Let the han. Member 
hear me. The point before the House 
is simple. The Committee went 'nto' 
the question and found there is breach' 
of privilege of the House. Is it breach 
of privilege or not? Or, ~ven assum-
ing it is breach of privilege, it is pos-
sible for the person who is accused to 
say, I did not know the question of 
privilege, I committed a mistake. That 
is another matter. It is one thin, to 
say that it is breach of privilege. Of 
course, this House may not have pass-
ed legislation. On that account, It 
cannot cease to be a breach of privi-
lege. If it is not breach of privilege 
under the existing law, article 105 is 
there. Therefore, it is one thing to 
say whether it is a breach of priVIlege 
or not. It is another thing to say that 
'Assuming it is a breach of privilegE', 
I am sorry I did not know that that 
was the privilege of the House'. And' 
it is quite another thing to go further 
and say that for a long time no legis-
lation has been passed, unless it be 
that Shri Tangamani wants to support 
him and say that the gentleman 
honestly did not know that this was a 
breach of privilege, and, therefore, he 
could go to any extent. I suppose lhat· 
that is not his point. Therefore, all 
the other things are irrelevant. The' 
issue that we are concerned with is 
only this. If the han. Member wants· 
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[Mr. Speaker] 
to raise a constitutional issue that 
article 105 is subordinate to article 19, 
that is another matter. It might be 
. said that article 105 is subordinate to 
article 19, and, therefore, the gentle· 
man is absolutely entitled to say what· 
~ver he likes and article 10 does not 
stand in the way. That is one point 
which can be urged. If Shri Tanga-
mani wants to support it, that is a 
different matter. Otherwise, whatever 
is said in the House must be relevant 
10 the isslle before the House. 

The committee has said that it is a 
breach of privilege, and the hon. 
Member can say that it is not a breach 
of privilege because article 105 is 
subordinate to article 19, but he can-
not go further and say that we have 
not yet framed a code of privileges, 
and so on. 

Shri TangaJDani: Probably, I had 
'put it in a much wider sense. But my 
-point is this, and here, I would ;ike 
to refer to the judgment given in 
-Kielly vs. Carson, 1842, Privy Council 
Appeals, IV MorTis, p. 63, which reads 
thus: 

"This power is inherent in the 
two Houses of Parliament not as a 
body with legislative functions but 
as a descendant of the High Court 
of Parliament and by virtue ot 
lex et consuetude Parliamenti.· 

There, they say how this privilege has 
been inherited by the Houses of I'ar-
liament. I was only trying to think 
aloud and I was trying to find out 
whether after going through the ela-

'borate statement of Mr. Karanjia. we 
could proceed in this manner; also, I 

. had occasion to go through the judg-
ment of Mr. Subba Rao and tbe 

·.n:ajority judgment also in the Sea.rch-
ligf.t case. Also, there are certain 
observations by very independen.t 

"bodies like the Press Commission. 
Actually, in paragraphs 1093 to 1095, 
they mention all these things and then 
say that a distinction may be drawn 
"between our Parliament and the Bri-
-tish Parliament; and they also say that 

it would be difficult to define exactly 
wha·t privilege is. 

Now, here, a question has arisen as 
to what the privilege is which can be 
invoked when it concerns the press. 
This is the specific question. I can 
well imagine what would happen if 
this is applied to many of the verna-
cular newspapers in Tamil Nad like 
the Ananda Vikatan or the Kumudam 
which publishes a lot of caricatures 
which sometimes are not at all pala-
table. I can also well imagine how a 
journal like the Shankar's Weekly 
also may get into this. So, I want to 
know how far this can be extended. 

Shri ABoka Mehta: May I seek 
some clarification? 

Mr. Speaker: I am not here compe-
tent to give him advice. He must come 
and tel] the House that it is a breach 
of privilege, or if he does not agree 
that it is a breach of privilege, let him 
say definitely that 'This is the authority 
on which I am relying to say that it 
is not a breach of privilege'. 

Shri ABoka Mehta: I would like to 
know one thing from my hon. friend, 
because he himself has raised the 
question of Shri Bhupesh Gupta. Shri 
Bhupesh Gupta had also felt that it 
was a breach of privilege. That was 
also a newspaper which had made 
certain comments. Why is it that now 
in this case a different line is taken? 
Is it that only in the case of the Blitz 
this particular line has -lobe taken? 
That is what I would like to know 
from my hon. friend. 

Shri Tangamani: There is rather a 
distinction. The point tha4: is made 
out is also in regard to the behaviour 
of Shri Bhupesh Gupta in the Rajya 
Sabha, that he had a shrill voice, that 
he shouted. and all that kind of tl:hing. 
The point which Shri Bhupesh Gupta 
raiSed was this that what had been 
stated had been misrepresented. He 
had stated something on which a Con-
gress Member had made certain obser-
vations. The observations of the Con-
gress Member had been so edited as 
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to cast a reflection an the Communist 
Party, saying that they were support-
ing the Naga rebels. lit was c!Illy the 
political aspect of it whi~h he raised. 
If I am given the time, I shall try 
to go into this entire case, but since 
there is no time, it will be difficult 
for me to do so. 

Mr. Speaker: All that Shri Asoka 
Mehta wanted to say was that it did 
apply. If in one case it was applied 
to newspapers, then it must be applied 
in other cases also. The question that 
Shri Tangamani wants to raise is whe-
ther newspapers ought not t() be 
exempted in respect of caricatures and 
so on. 

Shri Tanramani: No, I am not say-
ing that. My only point is how far 
we can go and catch hold of a news-
paper under the law of privilege, and 
how far what is probably not allow-
ed to an ordinary individual may be 
extended t,., it, because many authori-
ties have raised this Question. For 
instance, the Press Commission have 
raised this question in paragraphs 1090. 
1093 and 1094 of their report, Part I. 
They say that let us now at least know 
that the law of privilege will be stich 
and such. 

Mr. Speaker: The committee's re-
oort is not an authority for us. If 
there is an authority, it is under the 
Constitution. Article 105 says iha,t in 
all cases, until Parliament lays down 
what the privileges of this House are, 
this House !<hall be governed by the 
privileges that the House of Commons 
exercised up to the day when the 
'Constitution ~ame into existence. 

Shri Tyap (Dehra Dun): In this 
connection, may I know whether the 
privieges of the House of Commoos, 
the:i,. conventions etc. are also not 
governed by article 13, because if 
article 105 is governed by arti~le 13, 
then those cOllventiO!llS also are govern-
ed by that article. 

Mr. Speaker: This is what he says, 
and this is the point that he has been 
urging. 
907 (Ai)LSD-6. 

Shri Tyagi: So, wherever the con-
ventions contravene the citizens' 
rights, to that extent, those conven-
tions cannot be applied. That is the 
meaning of arti~le 13. 

The Minister of Law (Shri A. IL 
Sen): May I only say this? I was in 
the Privileges Committee myself, and 
since this point was raised there also, 
and Shri Tangamani has also touched 
on it here, I would like to say this. 
When this point was raised in the 
Privileges Committee, I said by way 
of advice, when the Deputy-Speaker 
asked me-he would bear me out, and 
Shri H. N. Mukerjee will also bear me 
out-that it was not necessary to go 
into the questiO!ll whether the majority 
judgment in the Searchlight ~se was 
the correct exposition of the law or 
the minority judmnent. I said that 
though constitutionally it nuy be fea-
sible for this Parliament to ignore the 
Fundamental Rights as guaranteed in 
Part III, as a matter of prudence, bis 
House which was the guardian of the 
Fundamental Rights would not do S:l, 
and I advised the Privileges Com-
mi:tee to proceed on the assumption 
that article 19 govetned us as a matter 
of practical content. As the Deputy-
Speaker will bear me out, I said that 
this House was the guardian of the 
Fundamental Rights, and n could not 
go under the law or transcend those 
limits, 

Therefore, the report will show tha* 
we have proceeded on the basis that 
the freedom of expression of opinion 
and of views is the same as in article 
19, as of an individual So of the press 
equated. Therefore, the whole ques-
tion was whether that freedom, the 
legitimate freedom which every man 
including the pressman enjoyed had 
been exceeded or n<>t. On that ques-
tion, the answer of the Privileges Com-
mittee has been that it has been ex-
ceeded. That is all. That is why I 
have said that a diseussion as to whe-
ther article 19 holds the field or not is 
irrelevant, because the Privileges Com-
mittee, in fact, proceeded on the basis 
that it did. 
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Shri TaJlClUIIIUli: May I develop my 
point? 

Mr. Speaker: The only point, there-
fore, is -that the press has no more 
rights than an individual. If an indi-
vidual is liable for contempt or for 
defamation or libel or scandal, then 
the press also is. The point is whe-
ther it has exceeded the limits or not. 
That is the only point. 

Shri Tangamani: The Indian Fede-
ration of Working Journalistsat the:r 
Trivandrum session in 1961, have 
passed this following resolution, 
namely that: 

"This conference of the Indian 
Federation of Working Journalists 
has no~ed that there have been 
recently a number of controversies 
relating to the privileges of the 
legislature and the press, and 
urges upon the Parliament to 
clarify its privileges and of the 
legislatures vis-a-vis the press, 
keeping in view the freedom of 
expression guaranteed undt'r the 
Fundamental RiJrhts of the Consti-
tution and the function.q of a free 
press." 

I am only quoting these things to 
show that those who are now concern-
ed with the press. whether it be the 
pres~ association or any committee 
which has been set U.I) which is the 
nature of a Quasi-governmental com-
mittee or commission. have expressed 
the view that the time has come when 
th,s has !rot to be clarified. Even the 
majority judgment also has r~fl'1'red 

to this. It is a long quotat.ion, ;Iloa, 
therefore. I do not want to refer to it. 
In the majority judament in the 
Searchlight case, they make an oblique 
reference t.o this and say that the time 
has come when it should be clarified. 
but such a thing has not happened. 
And they say that it is probably 
because of -the difficulty involved that 
the Parliament and the Legislatures 
are no-w postponinl that issue. But 
Mr. Subba Rao is very candid; he says 
that here and now S<m1e'.hini has lot 
to be done. 

The point llhat I would like to men-
tion, and which has to be taken note 
of by the House and also by you is 
this. Since we have referred many 
issues to the Supreme Court for opin-
ion, and since there is a provision 
enabling us to refer these issues to 
the Attorney-General, I would like to 
know whether it is not prOPer now to 
refer some of the constitutional ques-
tions which have been raised which 
may be res ;udicata in the Supreme 
Court; I would like to !mow whether 
our Hoose should not formulate and 
refer these matters to the Supreme 
Colll't, as we have done in many cases. 
Whether it was with regard to the 
transfer of Berubari or it was in con-
nection with some of the Bills passed 
by the Communist Government in 
Kerala, such a procedure has been 
adopted. A citizen has, righty or 
wrongly. raised certain issues, and 
before we take away his rights from 
the individual-and from the editor :>f 
a paper about whieh we are now con-
cerned-the issues raised will have to 
be faced and tackled. This has been 
expressed not only by the organisa-
tion of working journalists, not only 
by those interested in the Press. but 
also by thc highest court in this coun-
try. That is the point I would like to 
emphasise. 

Then the question comes about fair 
comment. On that question, whether 
certain statements made here and cer-
t.ain observations made here taken 
~umulatdvely constitu-te fair comment 
or not is a very important point on 
which courts have expressed different 
opinions. because it is a very imp:~tant 
thing. That is where I feel that even 
in this particular case, with due res-
pect to the Committee of Privileges, it 
is necessary to examine it in great 
detail as to whether there has been 
fair comment or not. That will be my 
second submission. 

Let me not be understood to say 
tha-t I am challenging the findings of 
the Privileges Committee. But we 
have to take into account the sur-
rounding circumstances. You will 
observe that the Hcruse was probably 
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agitated rightly, because certain things 
appeared about one of our important 
Members. From all quarters, then. 
has been agitation here. Immediately 
we felt that this matter must be re-
ferred to the Privileges Committee. 
and the direction we gave was, I 
believe, that it must submit its report 
within one week. That shows the 
mood of the House. in such a haste 
and in that mood, generally justice is 
given the g)-by. That is the position. 
I am only telling the House about what 
the In)od of the House was, and the 
attempt that was made. I am not 
going into the question of political 
motive. Probably every person, whe-
ther he belongs to a group or not, will 
know what political motive impelll a 
person to .take a particular stand or 
not. I do not think .there is any on~ 
who does not have a political motive 
in these matters. 

I am only saying that when this 
matter was referred b the Privileges 
Committee, there had been agitatIon 
in the minds of cer~ain Members of the 
House, and there had been agitation 
to such an extent that it was felt that 
.... e must have some kind of remedy 
here and ntm' before the Session end-
ed. That shows a certain colourable 
approach to the question, and probably 
that has vitiated the thing. 

I also find that s~me Members went 
and gave evidence before the Privi-
leges Committee. I do not know how 
they are experts in the law of privi-
lege. I can understand if a Judge of 
the Supreme Court was summoned; I 
can understand a man who has had 
eXperience in the matter of privileges 
in U.K. or a person who has studied 
the whole question of privilege and 
ultimately came forward with a piece 
of legislation, was called. 

Dr. Ram Subhalr SiD&'h: He has no 
right to say so. 

Sbri Tangamani: So I am begin-
ing to have my own suspicions. They 
may be right or wrong. Certain per-
sons gave evidence before the Com-
mittee. Probably it would be right 

if some Member of the Committee 
explained to us whether that parti-
cular Member offered to give evidence 
or he was summoned because of his 
experience, because he is an expert. 

The Privileges Comm;ttee will have 
to be helped. If there is an expert 
in the law of privilege in U.K., cer-
tainly he has got to be called; if there 
is a particular Judge in the Supreme 
Court who has expressed his view, he 
has to be called. 

That is why I feel that there has 
been a certain coloureble approach to 
the whole question. Otherwise, nor-
mally when a Report of the Privil-
eges Committee is before the House, 
I would not have come forward with 
a Motion completely disapproving or 
disagreeing with the findings of the 
Committee. 

These are my three points. These 
are the reasons Why I cannot agr"e 
with the two operative portions of the 
recommendations of the Committee, 
namely, to reprimand the Editor of 
the magazine, and to take away the 
Pass of the correspondent, and I urge 
the House that my Motion may be 
considered favourably by the House. 

Mr. Speaker: Motion moved: 

"That this House disagrees with 
the recommendations contained 
in the Thirteenth Report of the 
Comm:ttee of Privileges (taken 
into consideration by this House). 
namely, that Shri R. K. Karanjia, 
Editor, BLitz (a weekly news-
magazine of Bombay) be summon-
ed to the Bar of the House and 
reprimanded, and that in the cas~ 
of Shri A. Raghavan. New D~lhl 
Correspondent of the Blitz, the 
Lok Sabha Press Gallery Card 
and the Central Hall Pass issued 
to him be cancelled and be not 
issued again till he tenders to the 
House a full and adequate. apo-
logy". 
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1ft 1'1'(1;1 ~: if qtf.t ~ i!il 
~iFmlf.t<r.rr'Rm~;;j'tfif;~ 
1l'IiR ~ :-

"That this House disagrees with 
the recommendation contained in 
the Thirteenth Report of the Com-
mittee of Privileges presented to 
the House on the 11th August, 
1961, in regard to the New Delhi 
Correspondent of the Blitz"'. 

~ it~T1n~~ I ~~ HX iF 
~~~ iF~~~;;r.r~~ 
<r.rrORW~m-~~it ~~ 
<r.rr~~~1 

~~ ~xml<'l"iF~ itill 
~~, ~~~ ~fq~l"IN",,< 
~ ;tt fu:ili 'tiT ~ <r'Ii ~ ~, tf 
~~ fopill~ ~ ~ fi~ 
q~~~~r'~~~ 
fifim~If(~~~~l!ft1 
~ ~ iIm ~ fop ~;;iT fq~IEj 'N"" ( 
'Iilmit~~~~rn 
'iii !I"IWf WIT;;rr:r I ~ ~ 0 X it 
if>IlT 'llrI ~ fop ~ ~ wf.t mTElT-
f~ ~mit~~ ~I 
~ ~ ;tt ifI1f ~ fop q"lft ~ ~ 
~ ~m ifi't{ ~ ~ iI'fltIT ~ ~ 
f.Ifur ~ ~ ~ it ;;iT mTElT-
f"f<t>r< iF ~ ~, ~ ~ ;tt 
~~~I wow~fop~ 
;fT;t it ~ ~ ~~ ~ 'liT ~ if>Ti:f 
il'ffln ~r I ;qiT it WOW ~ fl!; 
mlfiT< ~ If( fiRR ~ ~ ~ 
~it ifi"tt~~'Iil~<'fIlf 
;;itfiI; ~ iF $ irMr<T ~ mfElT-
ftr-rn iF ~ it ~ $ ~ lfiR~<r ~ 
;tt ;;jiffiT;tt"<J<T ~ ~ m-~ 
Ifm f.f;lfr ;;rpf I ~ W iTrt it itt 
~ itifi"tt~ ~~fop~if ~ 

"'~~~~~ Qlf~ 
it ~ ~ iF~iF~ 

it;;iT ~ ~ ~ ,Nil,",,,,",,,, 'IT ~ 

~~~~'IT$~~ 
gli ;;iT ~ <t>itiT ;tt ~ 
~ ~ ~ ~ ~;;itfiI; ~ 11ft 
~$~~ ~~$.rt~ 
~~l!ftl 

~ tf ~~omr~~r 
~ I ~ cit ~ i!il ~ $ltf(f1f iF 
~~~ \iIll~~1 ~~m
~~ ;;IT <I"~~ 'lfT~ 
~~ ~;;r.r1i~~it ~~ 
m-li' <I"<r ~ it ~qt fop Qfif ~ 
~ ~ ~ it \I'f.r lfi<'I" iF 
~ i!il mtm ~ ;tt ~ ;ntt, 
m-1i. ~ ~ \Iroft 'IT ;;itfiI; ~ 
'IT fop ~ mtm fu"lfT \iITll I tf· ~ 
'fTii:aT f'li IT< if<TiTU iF 'ql1ffi If( ~ 
itifi"ttiTffi<r~ I ~~r~ 
~ lIT fm W'lf 'f'JI" ~ ~~ ~ ~, 
~ ... ~ ~'!I!' mOR ifi"tt 0fIClfi l:'ir"fr 

~m- tf~'l~~'Rm~ I~~ 
m; ~. fop ~ f;;ffi ~ ~ 
\ill ~ ~ ~ ;qq;:fr ~ "lIT ~ ? 
;qiT ~ ~ OR fop ~ ;qq;:fr ~ 
'flIT ~,fifim ;tt ~ "'T 1i. if>1'T ~ 
~~~ tf ~iIm~"( 
~ ~ ~ fop ~ 'liT ;qq;n- 1:1;'Ii 

~~~~ 'IiT~~~ 
;tt \I'tOft "'i4qif~ ~ Sjig ~ 
~ I qij"~rnr~~~;tt 
<ro>r<r lfiTlj1f ~ fop ~ ~ . iF 
~mft~i!il wmfifim'f'Jl"iF 
~i!il,!<'I"Tlfi'.:~~~ 
~ fl!; ~ ~ mlf.t ~ i1m~, 
~ ~ ~"iffifllll" iF ~ 1:1;'" '!U 
<ro>r<r ~ I ~ <'Iltr ~ it 
t!:~ ii:T ~ ~ iiI'lfq; fop ~ fit; R;n 
~'IiT~~~~it~ 
~ $~;ft iIm ~ 'liT 1If1r;rn: 
m- ;;rrq. I tf ~ ~ ~ fl!; ~ 
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m it ~ tt"i ~ f.tmcr 
~ ~ fit; ~ f.t;m ltiT qfuf~ 
~~ij;mm~~1 

-q" ;;n;rnr ~ ~ ~ 'Ii{ ~ 
;;f~ q;m: ij; i(I't it m ~ ~ it 
~~;:r@~fit; ~~~~~ 
~ ~ I ~ 'l\'T ~rcPl'Q:~f.r.~ 
~ q;m:..n ~ m: srhftl:r 
~~ ~fm:m~1 
!R1fiin: ~~ amr ~ 'Pff;m:ur ~ fir. ~ 
Iflf ~ 1\"lft ~~,;ftq; fi:!f~, 
>;{T ~ <tt,;ftq; ~, >;{T~
~ <tt srmrr '!mIT ~ ~ ? ,,:a~ 
!IIT1m: II<: ~ ..n ~ ~ f1mm" ml; 
l!"i'ml~ ... iie ~ ~ ~, f;;m ~ IlPf 
~ ~ fit; ~ ri II<: ~ 1II~:m'l; 
"ii\'OI1lIT;;rrw~ I 1l ~~ i 
fit; ~ q;m: ..n ;mit it IIIR ~ 
~~it~lIIt~ 
f~t I ~lIIt~ m<: 
~ ~ fifi<: ~ Iflf ~ ~ 
~ t fit; ~ ~ ~ ~... ifl11fu;T ij; 
f .. ttl"lf ..... I<l lilt ~ 'Ii{ W ~ I -q' ~ 
~ it ~ ~, ;;it fit; ~ ~ ~ fit; 
~ ij; f .. ~I"I~ ... I(l· lilt ~ '1ft "I'PfT. I 

~~ ~il;:a"~m ~,-q' 

~~~fir.~tt"i~ iFm 
~ ~ ..n~~t.:ft ., 
~ tt"i ~ fu'Ii ~ ~ ~, 
~ q-q;ft amr..n ~ ~~, 
~~~~I ~il;:a"it 'illT 
pr? f~t~it~II<: 
~~~, lIT~~~'UIf~, 
W<fiT m III'fit Iflf iF omT ~ mr I 

1l ~ ~ f ... f>if .. ~f,;j'" lfiiIiT it ~ 
fit;~~ij;~..n*l~ 
III'fit fu>R..n 4ilIiT iF ~ ~ ~ 
~ it ~ dr.f ifi fit; ~ ~ 

f"l!I" IN1i I ( ~ fit; m ~ Iti't;;it 
~~~,mi(l'tit~~~ 
;r(l' .~~II<:~;mr ~m 
;r(l' mAT ~ fit; ~ ~t lfiiIiT 
lIT~ij;f.t;m~~ iF~ 
;m4i't1 ~~,~~ ~ 
~ iF ifffi >ifTiffl ~ fit; ~ 1i1ft ~ 
WfUlfl" 'W1<.T1f if> "(<:I1~, a1 ~ <m:l1<: 
iF~, ~ij;~wroliij;~1f 

it~amr~m~, ~f.t;m;;r...-lIT 
f.t;m ~ ij; rnr rn"IfT ~ q;: 
~;::cmr ;:r@ mIT "1m fit; ~ ;mrcfur 
~ 00 ij; m it ~, ~ ~orcr ij; 
~"<1!iT "Illf, ~ ~ ~ ~ 
mr~~1 ~~~ 
4il;ft f .. ~I"IN1iI( ~ ~ fit; ~ 
~..n 'Pff ~~, 'Pff ~ t, 
W<fiT ~ ~ , ij; fiIim ;ft ~, 
f>if .. ~f>ii'" rnr lIT ~ ~ ..n ;r 
~, ;;r;r fit; ~ ~ om: it ~ 
~mt ~ ij; r.rq. d1iT< ~ fit; W<fiT 
~U"lTll"~~~it<r 
~~, ~ r.rq. ~ ~(f '!mIT 
~,~~~~U"ITIl"1 

Mr. Speaker: Is it not a fact that 
in this case the correspondent's name 
is given? There are cases where the 
correspondent's name is not given. 

PancUt K. C. Sharma (Hapur): 
That is a different thing. 

Mr. Speaker: The editor takes the 
full responsibility so for as the world 
is concerned. Generally we do not 
go into the further question where-
from the correspondent got the infor-
mation or what information he gave 
to the editor. It is open to the editor 
to accept or not to accept that, and 
publish whatever he likes, or not to 
publish that at all. I can understand 
that. But if a correspondent signs his 
name Or sends it under his name, i~ 
there not a difference? 
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Shri Jndrajit Gupta (CaJcutta-
South-west) : But, Sir, it has been 
stated before the Privileges Commit-
tee that the editor does take the full 
responsibility for what has appeared. 

!$I) ~ m~ : m<f.t 'Wf ~ 
~ iJRf :acT{ ~ I ~ ;;n<raT ~ fit; 
~it ;;ft~~~,~~ 
~ il>'T~~ 'dR~r.mr 

~~,"~O~'I 

Mr. Speaker: There is one thing 
more. He is not the accredited cor-
respondent of the Blitz here. There-
fore, for all purposes he must be 
trt!ated as any other person who writes 
to a newspaper, and when he signS his 
name, or it appears under his name, 
both the person who sends it and the 
person who publishes it are involved. 
Why should there be a difference? He 
is not a correspondent of the Blitz 
accredited to this House. 

.n"mr~: ~~~!Wof 
ifiT~ ~, ~imlliTt~~~ I 
~m<f it; m~it; ;f\'!f il>'T 
'ifi;;r ~ I m<f.t mr ~ <it mr 
~ifiT~ ~1l1"IT~~, 
~ ~ ~ ;;rr;rcrr I ;;1m fit; ~it ~ 
mq ~ ~ ~, ~ cit mq it; 'dR~
mrr if; oft;;r ifiT lfIlreT ~ I ~ !l"W 
'R"4 mqilft ~ iJRf ifiT;;r<fliT ~ 

~ t fit; ~ W ~ ~<IT ifiT 
'Il"lf ~ ~, ~ ~ f;t>Rl'r: 
~ ;;miT ~ I 1l ~q f<I<ro ~ if ~ 
~ ~ fit; fif;m ~ ifiT 'Il"lf 

~~, m~, ~'liT{~ ... ~~ I 
~cit ~il>'T ~il>'TiJRf~fifi 
<nr lffr ~ fit; ~ifiT foro" ~ 
~ If ~ ~ I ;;r;rnT ifiT ~ 'lit{ <ioI'-q 
~ ~, ~ ""'" 'fiT w~nr.r1f ~ ~ I 
~ifit~ ~,~~git; 
~ 'dR~<:TTifiT~ifiT 

~ ~ I ~ <'IT ~it; m-nft ~<i<l it\'t 
iJRf~1 • 

Mr. Speaker: The han. Member 
referred to me as a "vakil". So, I 
only want to tell him that if the cor-
respondent takes the editor into con-
fidence, does not want to disclose his 
name or take responsibility for it so 
far as its publication is concerned, 
that i~ anoth",. matter. We do not go 
into it. But he wants to tak" the 
credit for every word that appears, 
and so his name appears. The editor 
only relies upon this ag"nt and pub-
lishes it. The editor is independently 
guilty, but this gentleman also can-
not escape. There is no question of 
secrecy. I am not deciding it. This 
House may or may not go to 
the extent of accepting Shri 
Braj Raj Singh's contention. If 
the correspondent wants to hide 
himself. keep himself behind 
the screen, possibly th" House will 
not try to look behind it and find him 
out. But his name appears, and he 
does not appear before the Committee. 
If he appears before the Committee 
and says he never wanted it, it was 
the editor who did it, that is another 
matter. Therefore, We are not asking 
him to disclose contrary to conven-
tions. He himself has disclosed. Shall 
we take it into cOClsideration or ignore 
it? That is the only point here. 

Very well. He has said enough. 
There is very Utle time. 

!$IT IIiIm'I f~~ : ~ efT mq 'r <rR 
it~~~ I 4''r ~ ~~~? 

~ f.rcf~ lfiTiIT ~ ~ fit; ~ 
mq 'r it 1~ 'ru fif;m ~, 1{' 
~mmr ~f~~~,.m:~ 
~ ~ fit; fif;m ~ ifiT, fif;m >=i~
mrr ifiT, 'Il"lf ~~, m ~, ~ ~ 
il>'T f;t> Rnr 'R ~ ~ '!iit ~ 
~<'I1~1 ~ 'Il"lf~ lfT~,~ifiT 
~~~ 't~T m if 
~Wrrl 
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~ ~ it 1l ~ ~T 'ffir <€r 
~ m<r ~ ~'f 'q1y.1SC ~ ~ 

~ I~mr.m:;;it~~ ~t,~ 
fl'flli~ lJ1'lI~t,~~~ 
fcRR'ltT~I~ m~~~T 
~ ~tm:~W'R~
~ , q~ ~ <'f1lT ~ t I 

t~m~~~~it m 
'fRTli" ~ ~ m it ~T ~ if!T 
t.~~'f~~~ 
'Iiit~ tT t I ~ 'Iiitft W!mi lift 
~~T ~ ~ t lIT <m~ lift, 
~ m ihTq; tIldt ~ ~ rn 
'tlT~t I 

~itll~~~~A; 
~~~mllT~A;'II"f.I'~ 
iii ~ ~mr1ll't~ ~~.~ 
~~ '!it~~~~~ 
~ '!it mllT~'TI1f~~ 
~iiA;W~. ~!IT'r-IT~~~ I 
rm ~~ '!it~mllT 
~ m:mW '!it~~~~ 
~ ifi1f &T ;;mf, ~ <m1I' ~ Y!ij'T 
'tiW~ I~~tf.l;-uarr~ 
5Ift!';r;;ft it m !flIT ~ ~ t, 
~~~~,~~m~ 
'1m!\' t I ~ m ~ <t~ oil<: 
;f\fu '!it m; ~ t I ~!flIT ~ 
~~, W ~ ~ 6lTA' ~ ~ t m: 
~ ~ ~ WfifT ~'liTvr ~ 
<fimIT t I ~ ~ ~ t fiI; 
Wit Wit 'ffirr 'R ~ ~ 'f <I'll 

Hr. Speaker: I am afraid, in de-
fending him, be has caused more 
demage than what the Committee 
has done. 

lImIT ~ (~) : ~ 
~ IfItT<'f ~ ;;mIT t ,<IT ~ ~ 
~~~~'Jffi'ITtl 

....... ~ W' (~ .. .),$) ~! ... x ... ~Li] 
t;b:"ti'S Ir IJ'" ,:; ;. ~ li~ ,.. J(f.~ 

[~ U~ ,. ,.m~ U,s 
'1) R<1Qf ~ : \;f'if ~ IfItT<'f ~ 

;;mITt, <IT ~~tT~ ~~t 
11<: ;;mIT t I 

1l flm;r IlroTT'in~ ~ fit; 1l ~ 
~~""~~~~ I ~;;it 
~t, ~~ifi1f;:r(l'IiW~ I 

m:1foli'omr~tl ;;it~ 
~ '!it~~t, w'!itm<r~ I 
~ ~ ~ q'l-;;rr ~ t fit; <rq 1tiT 
~1IiT<mr~~ron-~ ~ 
~~~""<mr"4t ~~ 
ron-~ I If ~ ;;n;m fit; !flIT ~ 
fq'tll!ilfq..,j( ~ "" till ~ fit; 
W'R~ 4iT~~,~~ 
~ ;;it ~ t, ~~tfit;~~ 
<m1I' fri m<r 'fi& ~ m: m "" w 
~iI>T{~~t Ilfu.r~ it~ 
~, ;;it ~ f.r;m: W-d ~ fit; ~ <m1I' ~ 
~~ 'IiT~'!iiIiT ~, ;;ft~~~ 
f.l;fi!iij'~ ""'<mr~~ 
~~~mit~~1 
~ ~ ~(1'iIi~mit iI>T{ 
~ ~~I~~~~mTtrr
f~ 'lit omr 'f ~ ~ m<r ~ mro-
N>f;n: 'lit 'ffir ~ ~ ~mrr ..". 
~;;rr ~ ~~, m<r ~ tT ;;rr ~ t I 

~ If m<r ~ f'f«-r ~~11T 
f.I;~~it ~~~'f~ 
~ I ~ ;rTif~ ~ fit; ;;ft ~ fOfl[ ;pi 
~, ~ \N+lI""''''''~, ~ ~ ~ ~ \IR 
~~~~'f@ ~~tf, 
~~~'IiT~ ~ ~ iI<ITlf~ 
~ qtf.".~~~ I~~ ~t 
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[II#\' W'il'(['if fu(I 
~~~it ~ lI>"t~~,;;i't 

~~ ~W~ if; ~iiTU ifiT~
~ "'" ~, ~~ <'i'Fr ifil1 ~, ;f ~ 
~ ~~m~~ ~'fllT 
~~~w-ft ~ ~;r@'~ I 
;;:<r~ il:m~~I:IT~, ~ 
~ ~ f<t;m lI>"t ~ ~ 1ITl'r ~ ifiTI1 
;r@' ;r.f.t mIT ~ I W lffi~ If'l: ~ 
~ f<r;m 'R ~ ~ CI'fi 
~~'IiT~~,~~~~ 
~~~ ~~~iIiliT~~ 
~ #t'IiT.,.~~~~~~ 
~;rffi'~ I ~ 1fi'i\'iTi\' #t'IiT 
fWlfT, ~~~~;r@'qNl 
!q'iI"w.f~~;r@'~~~ 
~~~~w-ft ~~, 
~~, I ~~~. ~tl'rr!q'il" 
if;~"Iit ~~ if;~~1 

1l~ ~~ifi~'R~~ 
~ttT I ;;r;J iIiliT ~ w.f if; f .. ~lqIMifll(
*r 'liT ~ 0%, ~ 1l ~ ~ fit; 
m m ~ iIt\' OITI:IT ~ ~, 
~ if; f .. ~lq'Mifl'<Y if; m it "lit 
iIT(U( ~;ffi ;r@' ~ ~ I ~ 
"" ~ it lIi@ ~ ~ m "dOffi ~ 
~~ ~~ ;r@',~ mm 
;r@' ;;o;rr ~ I 1l ~ ~ ~ IffiI" 
~~~~~~ ~cNT~ 
f .. illqIMifl,(1 ~ wr ~ ~ I ~ 
1l~ ~ it~~:oi't~~ 
~~~~f.rm-Uw.fif; ~'fiT 
.,. ~ ~ f .. illq ,filifll (I if; m if I ~
~~ 'fiT~~~~~ 
~"Iit ~ 'IiTIf iIt\' ~ ;;r1f.t; ~ 
'iT'lf~ .,. 'R m ~ I 
Shri .Jawaharlal Nehru: Mr. 

Speaker, I did not wish to intervene 
in this discussion but the last two 
speeches have been heard by me with 

mounting astonishment and alihough 
t..'J.e two hen. Members who spoke ad-
dreSSed themselves to different points 
of view, somehow they managed to 
arrive at the same conclusion. I wish 
them joy of that company-them and 
the parties they represent. I hope. 
they will pull together-and pull each 
other down in that process ... (In-
terruptions.) 

Shri Braj Raj Singh: They are pul-
ling with you, and not with me-the 
communists. 

Shri .Jawaharlal Nehru: I am no 
legal expert nor do I look upon this 
matter as a matter of legal analysis. 
When this report came, I accepted the 
report as some people have gone 
through it-people of various Parties 
in this HOUse and the Privileges Com-
mittee under the chairmanship of a 
very distinguished person, our Deputy 
Speaker. Naturally, I accepted it and 
I felt that, if I may say so, having 
accepted the fact that a breach of pri-
vilege had been committed, the re-
commendation they made was about 
the least that could be done; that is 
the very least and I had also no desire 
that nothing else should be done. 
Then at a later stage, I happened to 
see the long statement in defence that 
the Editor of Blitz put in. That is 
one of the most curious documents 
that I have read in defence because 
the impression created upon me was 
that it was one of further attack and 
offence and not of defence. What 
pained me particularly-and it may 
say so, not only pained me but slight-
ly angered me-was the way our 
Deputy-Speaker was dealt with in that 
report, a person we know, whom we 
honour and who occupies a high 
position in this House and we all res-
pect him. That he should be referred 
to in the manner he has been referred 
to in that pained and surprised me. 
After all this, should anyone get up 
in this House and say: let bygones 
be bygones; why should we pursue 
this? What are we pursuing? Are we 
not even prepared to express our dis-
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approval of what has been done? I 
really cannot understand it. In the 
name of the liberty of the Press, I 
am afraid this idea of liberty of the 
Press-with which all of Us agree has 
been extended in a somewhat pecu-
liar way. All liberties in India today 
come from the essential sovereignty 
and liberty of Parliament of course, 
under the Constitution-I would add. 
Naturally, Parliament functions under 
the Constitution. If Parliament'. 
sovereignty is affected, that affects all 
other liberties, ultimately not imme-
diately; it is bound to. Therefore, it 
has been laid down, both as law and 
convention, that Parliament is supreme 
and certain privileges are attached to 
Parliament and to hon. Members here. 
They can say many things here which 
may create difficulties for them if they 
said them outside, so that there is 
complete freedom here. In the coun-
try we should develop a sense of 
dignity of Parliament just as, for in-
stance, we want the dillOity of the 
High Courts and Supreme Court to 
be maintained. We may not always 
agree, even when a distinguished 
Supreme Court Judge decides some-
thing. But that is not the point. We 
do want the dignity of the Supreme 
Court and the High Courts and our 
judiciary to be maintained, and more 
so, of Parliament which in its own 
sense-we do not use that phrase here 
and I do not know whether it is in-
correct to Use it but in England it is 
common thing-the High Court of 
Parliament. 

Mr. Speaker: That is how it has 
to develop. 

Shrimatl Renu Chakravartty: There 
is no higher court. 

Sbri Jawaharlal Nehru: Therefore, 
it becomes of the highest importance 
that this dignity should be. observed 
and maintained. I would not like this 
House Or Parliament to be very thin 
skinned and to go about pursuing 
people for minor offences or for some-
thing which might haVe been said in 
a hurry; that is not becoming of this 
House. If I may be completely frank 

with the House, I was not quite clear 
in my mind when this particular mat-
ter was first taken up whether it was 
worth taking up or not. But the 
developments that I have seen since 
then have convinced me that it was 
not only worth taking up but 
taking up strongly. Because the 
original thing may be just and 
something done' in the excite-
ment of the moment, which may 
be overlooked and may not be con-
sidered very important, We cannot 
go about picking up every phrase and 
every word. But it struck me that 
it has all the time been quite exceed-
ingly vulgar and if I may say so with 
all respect, vulgarity itself, though not 
cognisable under the law, is' a very 
serious offence, especially vulgarity 
connected with Parliament or Supreme 
Court. Nevertheless, my own inclina-
tion at that time was: why should 
Parliament waste its time over such 
stuff; unfortunately there is plenty of 
this vulgar stuff appearing in some of 
our periodicals-not all, of course, but 
some-and I do not quite know how 
one should deal with them, because it 
is a serioUs matter and this kind of 
degrading the sense of our people and 
making them accustomed to vulgar 
approaches and vulgar slogans and 
vulgar all that. It is not a good thing. 
Even though they may sometimes be 
useful for right causes, even then it 
is not a good thing, That i> how I 
thought to begin with. 

When I saw the defence, etc. which 
as I said, was not a defence but it 
was an offence, that seemed to me 
much more important for our consi-
deration than the orig'nal oft'ence. The 
Privileges Committee came to a cer-
tain conclusion. It is said that they 
came to it unanimously, but possibl~' 
it will be explained later on that per-
haps it was not quite SO unanimous as 
some part was not agreed to. What-
ever it may be, the Privileges Com-
mittee came to a certain conclusion, 
Now, for us, at this stage to come in 
the way of that conclusion and that 
recommendation taking effect would 
indeed be a very serious matter. It 
is not a casual matteI' We might not 
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[Shri Jawaharlal Nehru] 
have taken up that at all; that matter 
would have ended. But having taken 
up all that has accoutred, then, for 
any han. Member to advocate the 
argument that we should ignore all 
this seems to be really not justified. 
As 'I said, 1 have heard this w;th 
mounting astonishment; 1 just can-
not see any by-way even to justify 
that kind of argument on the grounds 
that it is not important enough, be-
cause, at this stage, it means, 1 say 
not only our inabiJ:ty to defend the 
dignity of this House-not only that-
but it almost means direct encourage-
ment of vulgarity and offensiveness 
shown t9 this House. I find it diffi-
cult really to express myself with more 
clarity and more force on this issue. 
But it seems to me to be S) absolute-
ly clear. Situated as we arc. the least 
We can d~we might have done 
more-is to accept the recommenda-
tions of the Privileges Committee. 

1 would add again that one thing 
that has really pained me, as 1 have 
said just now, is the casual and very 
improper way in which this gentle-
man, Mr. Karanjia, has treated or 
sought to treat our Deputy-Speaker 
whom we respect sO much. 

Shri H. N. Mukerjee: A!; said 
earlier yesterday, lowe it to the 
House to explain why 1 objected to 
the recommendations made by the 
Committee Of Privileges of which 1 
have the honour also to be a Member. 
I do wish to" say that whether 1 am 
believed or n:>t. 1 always make an 
effort, when I am in the Committee 
of Privileges, to try and examine the 
matter before us dispassionately. and 
without partisanship Or prejudice. It 
i. also there On the record, that for 
quite sometime, 1 agreed with the 
decisilons uLtimately !8Trived at put 
before the draft couJd be finalised, 
as a result of certain researches which 
1 tried to conduct into the matter, 1 
discovered some material which 
called me back, so to speak, aDd 
reminded me that it is the job of 
the Committee of Privileges and of 

Praliament not merely to stand On the 
technicalities of a particular position 
but to make sure-l ask the Prime 
Minister as Leader of the House and 
not as leader of a particular party to 
bear this in mind-that it is neces-
sary. it is our job to see that what-
ever decision we take subserves the 
dignity of House as well as public 
interest. And it is exactly from that 
point of veiw that 1 want to examine 
the recommendations which have been 
made by the Committee of Privileges 
in regard to the punishment which is 
sought to b" ffi~.cd out 

Sir, 1 have to refer to a case which 
is already mentioned in the report of 
the Committee of Privileges at pages 
93-94 and which is reported in Parlia-
mentary Debate, Vo1. 98, and which 
relates to the year 1901. I do wish 
the HOuse to give some careful aUen-
tion to this case which, as 1 told you 
yesterday, corresponds almost exactly 
to the present case befOl"e us. 1 wish 
the House also to remember that in 
1901 when this case came up before 
the House of Commons, the Boer War 
was going on and it was during the 
pendency of the Boer War that the 
Secretary of State for War, a man 
called Mr. Brodrick, had his conduct 
impugned by the Daily Mail. There-
fore, naturally, the House took a v~ 
serious view of the matter. The 
House took such a very serious view 
that apart from Sir Henry Campbell 
Bannerman, who was later Prime 
Minister of Great Britian, and was 
Leader of the Liberal Opposition at 
that time. another Member, Mr. Dillon, 
had said this.-I am quoting from 
column 598--about the reflection on 
Mr Brodrick "when a Minister of the 
Cr~wn was charged by great news-
paper and there were cries of "Oh, 
oh": -I will withdraw the word 
"great" and say "the most widely cir-
culated paper in England," and indeed 
Members have not much cause to be 
proUd of it-but I say it is a grave 
national scandal when a Minister of 
the Crown is charged by the moat 
widely circulated paper in England 
with making false statements in ·his 
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capacity a3 a Minister to the House of 
Commons and with making those 
false sta~ents from the basest con-
ceivable of human motives. 

Raja Mahendra Pratap: It is my 
privilege to raise a point of order. I 
beg to submit that all this discussion 
is nut of order. because the point is, 
our Parliament is a legislative body; 
it is not an executive body. If there 
is some vulgarity, surely, our magis-
trates are then and our hich courts 
are there. So, this question cannot be 
discussed here. 

Mr. Speaker: There is no point of 
order. This House can dispose of 
matters affecting its own pri~ege. 
Otherwise we cannot exist even for 
a minute. As the courts are entitled 
to charge for contempt those persons 
who commit contempt, we have the 
right to charge people tor contempt 
or tor breach of privilege. It is the 
inherent right of Parliament and this 
Parliament would not part with it. 

SJnol B. N. Mukerjee: & I said, 
exactly as Members of this House 
took a serious view of the reftections 
made on the conduct of an hon. Mem-
ber of this House, even more than 
that, in the House of Commons, it 
was said that during war-time, the 
conduct of the Minister for War was 
impugned by the Daily Mail, a great 
newspaper and the adjectives used by 
the Daily Mail were, "baseless and 
mean, untruthful" and certain in-
sinuations regarding acceptance of 
bribes and all that It was about a 
Minister. Therefor~, it was a very 
serious matter, a reflection upon the 
conduct of a Minister, that formed the 
basis of the matter of privile.e. That 
was brought before the HOUSe of 
Commons in 1901 by the Liberal Op-
position. 

On that occasion, the Leader of the 
House of Commons, the Rt. Han. A. 
J. Balfour, Who was the First Lord of 
the Treasury, took up an attitude 
which I find is an attitude which 
should be emulated by the Leader ot 

the House here. I am qlOoting what 
Mr. Balfour had said from columns 
592 and 593 of the P"rlialllentary 
Debates. He said: 

"My right hon. friend's per-
sonal honour is above the reach of 
newspaper attack, and he-

Nobody said so here. I do not know 
why. Acharya Kripalani at least de-
serves that kind of statement. After 
all, I hope his honour is above this 
kind of rather unpleasant and mean 
newspaper attack. 

Anyhow, this is what Mr. Balfour 
said: 

''My right hon. friend's personal 
honOUr is above .the reach of 
newspaper attack, and he need 
not consider this question trom a 
personal point ot view at all. So 
I dismiss that. and now address 
myself to the course which, in my 
judiment. the H~use should take 
in regard to the motion which has 
been proposed and seconded. ThIs 
is not the first time by many In 
the course of my experience in the 
House that newspaper attacks on 
Members have· been brought for-
ward as questions of privilege, 
and I have consisten tly, as far as 
it has been in my power, support-
ed the view that the House should 
not enter into any contest with 
newspapers or the press on mat-
ters of this kind. Nothing is gain-
ed for the honour and credit of 
the House or for the credit of 
journalism by such contests as 
those to which I refer. Of the 
words read Ottt on this occasion~ 
I think there is no doubt what-
ever that they are a breach of pri-
vilege. The thing is absolutely 
undeniable. Charges such as that 
are uncontested and incontestably 
breaches of privilege, and if the 
House thinks it worth while to 
affirm that it is so, I do not know 
that there is any objection to that 
course; but personally, I do not 
think that very much will be 
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gained by it. We all know that 
it is a question of privilege. We 
all know also that we can sum-
mon the editor to the bar of this 
House, and We know the scene that 
may follow the censure, the apo-
loey, if such is offered, or we may 
send the offender to confinement 
in the Clock Tower. But if we 
adopt any ot tne resources at our 
command they really do very 
little to vindicate the honour of 
the House, and they serve no pub-
lic advantage at all." 

Having said so, he went on to ex-
plain why-he only conceded that pri-
vilege had been attracted-this kind 
of punishment proposed to be meted 
out should not be given, that is to 
say, calling to the bar and reprimand-
ing. That was the suggestion made 
by the Leader of the Liberal Opposi-
tion in 1901. I do not stand here to 
hold any brief for the kind of writing 
which the Prime Minister has charac-
terised. as vulgar, which appeared in 
this newspaper. I do not hold any 
brief for that kind of thing at all. I 
wish to Heaven that that kind of 
journalism is not continued in our 
country. But it so happens that here 
is a paper which is highly pogular, 
just as the Daily Mail had the largest 
circulation at that time. Possibly it 
has the second largest circulation at 
the present moment, but in 1901, it 
had the largest circulation in England 
at that time. 

14 hrs. 

During war time, the Daily Mail 
said that the Secretary of State for 
War had been mean, had been untru-
thful, had been malicious and it 
insinuated that he accepted bribes. On 
account of that, a privilege motion 
was brought before the House of 
Commons, and on that the Rt. Hon. 
A. J. Balfour, the Leader of the House 
of Commons, took up this att!tude. I 
do not wish to divulge what happen-
ed inside the Privileges Committee, 
thOUgh some Members here have 
occasinaUy gone so far as to do that 
sort of thing, but I am very pained 

that this matter, when I brought it 
up before the Privileges Committee, 
was brushed aside. My bon. friend, 
the Law Minister, came rather late 
on that occasion. I do not wish to 
refer to what happened inside, but 
I do feel that this was a matter which 
corresponded exactly to the case 
before us. Yet this matter was not 
given the slightest consideration and 
almost by main force, the position 
which I took was defeated. Earlier I 
had shown by my conduct, by my par-
ticipation in the discussion in ·the Pri-
vileges Committee that I was taking 
an entirely non-partisan view of this 
thing. 

Mr. Speaker: It does not appear to 
have been followed in the later cases 
of 1930, 1947 and so on. The hon. 
Member refers to case in 1901. There 
are cases here in 1930, 1947 and so on, 
which are similar cases, where accu-
sations have been made of mem-
bers about corruption and so on. 
They have aU been brought before 
the House and reprimanded and suit-
abl action was taken. 

Shri B. N. Mukerjee: It may be; 
do not know if you are the prose-

cuting counsel on the other side; yOU 
are the Judge ... 

Mr. Speaker: Order, order. Occa-
sionally the hon. Member makes some 
observations like that. I am the cus-
todian of the privileges of this House 
and I have to interpret whatever has 
been said properly to the House be-
fore I put it to the vote of the House. 
Under our rules. I have got the right to 
explain and make a statement regard-
ing what has occurred in the House, 
so that hon. Members' attention may 
be particularly drawn to the point at 
issue, whatever has been said in 
favour or against it, so that they may 
come to a right conclusion. That is 
so even with respect to ordinary mat-
ters and it is more so with respect to 
privileges. I am the custodian and 
as such I am entitled to ask the han. 
Member whether it has been followed 
or not. I am the public prosecutar so 
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far as this House is concerned. Let 
there be no such statement hereafter. 
I am entitled to ask questions. It is 
not as if I am merely sitting here. I 
am the guardian of the House. 

8hri B. 'N. Mukerjee: Certainly. 
Far be it from me to suggest that it 
is not for you to refer to this matter. 
~aturally you bring it to my atten-
tion. But my point will still continue 
to be this. Here in 1901 right in the 
middle of war time, reflections are 
made on the conduct of such elevated 
members of the HOUse of Commons as 
the Secretary of State for War. That 
is why I said there is qualitative cillfe-
rence in the position. I expect 
Acharya Kripalani is regarded by all 
of us as a very important Member of 
this House who, even though he is in 
the opposition, is certainly in no worse 
position compared to the Minister of 
Defence. 

Therefore, here is a case which COl'-
responds to what has happened here. 
During war time, if the House of 
Commons should take this kind of 
attitude and let a paper like the 
Daily Mail go scot-free, surely the 
idea was like this. I:t the proceed-
ings are there-our proceedings are 
also publi~the whole country would 
know what kind of thing has appear-
ed in a certain paper, what kind of 
vulgarity has been practised by that 
particular paper and the dignifted 
attitude of the House i.n regard to 
that paper would redound a great 
deal more to the credit of the House 
snd to the public interest than any 
othet' proceeding. That is what I wish 
to subm;t in all humility. 

I wish only to add that when the 
voting leek placr on this matter-tn! 
Liberal On»o~':;Oll pushed it to vote--
by 222 to 122 vot.es, Mr. Balfour's 
positiOn was accepted by the House. 

1 ('!lJy WAnt t~ 'n')Alr,? ~,"-oth~ dqte-
ment and I shall conc1ude, and that 
is in regard to the correspondent 
Shri Raghavan. It appears from the 
evidence given to us that in the begin-
ning he had said that he had nO inten-

lion at all of coming into any kind 
of collision with the House or the 
Privileges Committee, with which he 
had most cordial relations. Then, he 
is found to have indicated to the 
Committee of Privileges that his 
editor, his employer, had taken charge 
of the whole matter and was assum-
ing all responsibility and he would 
not say anything more. It was more 
under duress, I should imagine, than 
anything else, that he did not make 
any further statement. But his ftrst 
statement indicates that possibly he 
would have come out at least to 
express a sense of apology. He could 
not dO that because the editor, the 
employer, sat On him and did not 
make it possible for him to make an 
apology. 

Then again, the point has been 
raised that it is not for the Committee 
of Privileges to suggest that action 
should be taken against the corres-
pondent. It is for you. Informally 
the Chairman of the Committee of 
Privileges might have conveyed to 
you an idea which was ·more or less 
shared by Members of the Committee 
of Privileges that this kind of person 
should not be admitted to the Press 
Gallery or that sort of thing. But 
it cannot come as a recommendation 
of this sort; it does not come within 
the ambit of the different kinds of 
punishment which are prescribed 
under the privileges of the House of 
Commons, and those are the privileges 
which, rightly or wrongly, we are 
pursuing. 

In spite of the vulgar things which 
have been written about Acllarya 
Kr,ipalani in that particular paper, the 
editor of that paper has brought up 
certain matters. These matters may 
not be cogent, but he has brought up 
certain matters regarding the delay-
he says it is unconscionable delay 
and possibly it is deliberate delay-
on th.. part of our Hotl... t~ fnnnu-
late law in regard to its privileges. 
Eleven years have passed since the 
formulation of the Constitution and it 
is more than time that we do so. This 
may not be right; this may not be 
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feasible. The House tor many valid 
reasons may not be able to do so tor 
the time being, but it brings out this 
point, viz., how will he appear before 
the people? 

The whole proceedings go to the 
whole country and he would appear 
before the ~ple as a man who 
championed the rights of the Press. 
He would appear before the people as 
a man who only point.ed out that the 
Lok Sabha is arrogating to itself some 
very special powers in disregard of an 
injunction in the Constitution that as 
soon as possible we should have our 
own statute on our privileges. He 
points out those things and he sends 
a long document. In that long docu-
ment, he makes many unpleasant and 
objectionable observations. 

Mr. Speaker: Is it his contention 
that fo~ want of adequate information 
regarding our privileges, he did this 
and therefore, he can be excused? If 
it is not under the privileges, he comes 
under the ordinary law of th~ land 
relating to libel and defamation. What 
about that? That is what the hon. 
Law Minister said. 

sill'i H. N. Mukerjee: My submis-
sion, as I originally stated, is what we 
do should serve the public interest and 
also vindic~te fue dignity of the 
-House. I feel from the point of v:ew 
of the dignity of the House and from 
the point of view -of public interest, 
we should not appear before the pub-
lic as having done something in a 
hectoring and authoritarian manner. 
This has never happened that 8 mem-
ber of the Press, however recalcitrant 
and intransigent he may be, is called 
to the Bar of the House. We are 
taking a step which is completely un-
precedented. Before we do so, natu-
rally we apply oUr minds a great deal 
more carefully, more especially in 
regard to this case oi 1901. I say that 
qualitatively it is important. Quali-
tatively it is on a very much more 
important level than the cases to 
which yOU were pleased to refe~. I 

may be wrong. I have not looked up 
everything; but let us look at the 
whole matter from the approach I am 
pressing. 

I make a very special point. This 
case was disregarded by the Com-
mittee of Privileges. If, in spite of 
what I haVe tried to read out from 
this report, the House decides and the 
Leader of the House says that we 
should take a step like this, that Shri 
Karanjia should be called to this 
House, a scene takes place, the whole 
thing is reported to the world ..... . 
(Inte1TUptions) , if that happens, then 
he has only himself and his party to 
blame. 

Sui .\.soka Mehta: I rise to support 
the motion that has been moved SO 
ably and eloquently by my friend, 
Dc. Ram Subhag Singh. After what the 
Leader ot the House has said-he has 
said it in such finn and decisive man-
ner-there was nothing for me to 
add, except 110 say that I argee with 
all that he said. 

I am constrained to take some time 
of the House for two reasons: firstly, 
because Shri Mukerjee has tried to 
cite a precedent here and I feel, Sir, 
that either knowingly or otherwise-
most probably otherwise-has not 
cited all the relevant facts to the 
House and I think all the relevant 
facts should be brought before the 
House; secondlY,-and I would like to 
dispose of my second point first-to 
me it is a matter of great satisfaction 
that in this matter of privilege it is 
not Acharya Kripalani who has raised 
the question-he is not concerned 
about it-but it is the House which is 
concerned. 

Sir, if we look up other precedents 
in the House of Commons, over and 
over again, we find that it is not the 
so-called aggrieved Member who 
comes and says that he has been in 
any way libelled, it is the House and 
often Members belonging to the Oppo-
Iltion that brings up the mlltter. 
There is this classic instance which is 
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reported and over which a consider-
able amount of discussion took place, 
when Sir Charles Lewis brought up 
the question of libel or contempt. 
That was by some newspaper against 
Mr. Dhillon, and according to Mr. 
Dhillon, Sir Charles belonged to a 
Party which was entirely hostile to 
him. That high tradition has been 
maintained here also. 

It was Acharya Kripalani who had 
made serious charges or offered serious 
criticism of the Government as far as 
a certain Ministry was concerned. It 
was in that connection that certain 
attacks were made in the Press, and 
when the matter ultimately was acti-
vised here, it is something to be proud 
of and to be happy about that it is 
the Secretary or the Secretary-Gene-
ral, whatever he is, of the majority 
party that comes forward and says 
that certain action has to be taken. 
When Acharya Kripalani is attacked, 
it is the dignity of the House which 
is attacked. It is the responsibi!ity 
not of the party to which a particular 
person belongs; I think it is very 
gracious that if somebody from the 

. Congress benches is attacked we 
should try to protect him and if some-
body from the Opposition is attacked 
the Congress Benches should protect 
him. That is the real spirit in which 
parliamentary democracy functions, 
and it is being exhibited here not be-
cause We have studied precedents but 
we seem to do it in a spontaneous 
manner. 

It is a matter of deep regret to me 
that in this eIfort our Communist 
friends are not willing to come with 
us. Why is it? What is it that is 
involved? I was surprised when Shri 
Dange, even when this matter was 
first brought up, had said that the 
matter be disposed of. Well, probab-
ly he was entitled to think that way; 
as the Prime' Minister himself at that 
time felt that the matter should be 
disposed of. But the attitude that is 
being taken up later on somehow 
makes one feel that there is something 
more behind this than meets the eye.· 
1 have no desire to pursue the matter 
further. 

The Doint that today I would like 
to give some attention to is this: Shri 
Mukerjee cited the case of 1901-the 
Daity Mail case. What precisely hap-
pened then? I do not know if Shri 
Mukerjee has read the entire proced-
ings Or not. If he had read the entire 
proceedings he would have seen that 
the Secretary of State for Defence had 
got up in the House of Commons and 
made serious charges against the Daily 
Mail on the fioor of the House. The 
Daily Mail, therefore, came out and 
said: 

"The Daily Mail will have no 
hesitation in proceeding against 
Mr. Brodrick for libel if he ven-
tures to suggest outside the pri-
vileged circle of the House of 
Commons that this newspaper has 
stolen official documents, and its 
editor is quite willing to undergo 
an investigation under the Official 
Secrets Act." 

The Secretary of State for Defence, 
on the floor of the Parliament had 
said that the editor of a particular 
newspaper had been bribing persons 
of his Ministry, had been stealing 
official secrets or purchasing official 
secrets and putting them in the news-
papers. Now, naturally, as the Prime· 
Minister pointed out, the Members of 
the House. have a certain privileged 
position when they speak in the 
House. The newspaper found itsel~ 

in a very awkward position. It could 
not sue the Minister for libel because 
of his privileged position. Therefore, 
in order to get the whole thing in the 
open, it made an attack on the Minis-
ter direct. Whether that attack was 
justified or not is another matter. If 
Acharya Kripalani had attacked Blitz 
in a foul manner or in a manner 
where Blitz had no redress whatso-
ever, then Blitz could have attacked 
Acharya Kripalani in return, and I 
am sure the Prime Minister, the 
Leader of the House. would have 
taken the same stand that Mr. Balfour 
took in 1901. But the position is not 
on all fours. The situation is entirely 
duterent, and merely to quote certain 
parts of the discussion and not to 
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quote the entire report is not fair. 
Again, the Prime Minister has told 
us that everything has to be judged 
in a certain context. But here you 
are putting forward a certain prece-
dent ignoring completely the context, 
not merely ignoring the context but 
also not bringing out the whole con-
text here. Well, with all my respects 
for Shri Mukerjee, it seems to me that 
he is arguing for a case in which he 
has already made up his mind. 

What are we asking from these 
gentlemen, whether it be Mr. Ragha-
van or Mr. Karanjia. We are not 
asking for their heads on the charger. 
All that the Parliament Or the Privi-
leges Committee expect is that, when 
it is pointed out to them by this august 
House that something wrong has been 
done, as gentlemen they say: "I am 
sorry or I regret that it has happened." 
Why are they not able to say that? 
Shri Raghavan is not to be thrown 
out of the Press gallery for good. All 
that is expected is that he should ex-
press regret. 

On the matter of regret, Sir, there 
are two precedents. Those cases arOSe 
in 1947 and 1956-the Highway Case 
and the J unor's Case. In both these 
cases, when persons were called to the 
Bar of the H;ouse and were given an 
opportunity to explain themselves if 
they so desired, what were they told 
by the Speaker? In both the cases 
the words are almost the same. In 
1947 the Speaker said: 

''You made what the Committee 
were only able to regard as an 
~ntirely inadequate apology." 

In 1956 he said: 

"Although given every opportu-
nity to express your regret, you 
made what the Committee were 
only able to regard as an entirely 
inadequate apology." 

Streh cases have been where people 
made inadequate apologies. Then the 

House has to go into the mattter. If 
ou look into Mal/'S ParliameRtatrv 
Practice, what does that say? There 
it is said: 

"Sometimes the House on tak-
ing the report into the considera-
tion orders the person incriminated 
to attend the House in order to 
hear anything he may have to 
offer in extenuation or palliation 
of his oftence or in the mitigation 
of the punishment before it de-
cides whether Or not it will con-
firm the decision of the Com-
mittee." 

The experience throughout in Great 
Britain has been, at least in the demo-
cratic times, that whenever some-
body has been found guilty of this 
offence, either he has tendered an un-
qualified satisfactory apology, or if he 
has given an 'inadequate apology he 
is given another opportunity and he 
has always taken adventage of it. 

This House has been anxious, over 
and over again, to see that these two 
gentlemen-Mr. Raghavan and Mr. 
Karanjiil-tender an apology to the 
1I0use. It is not a question of apolo-
eising to A, B or C. it is a Question of 
apologising to the House which is the 
custodian of all the freedoms in the 
country. Even that they are not. 
willing to do. Not only that; the re-
port itself has said-the Prime· 
Minister has underscored it saying 
that the whole matter is being 
aggravated and all kinds ur statements 
are being made and all kinds of in-
sinuations are being made against this 
august body and one of the presiding 
personalities of that body-on page 9 
of the Privileges Committee's Report 
it is 8tated:-

''This offence has been further 
aggravated by the type of explana-
tion he has chosen to subnrlt to ) 
the Committee." 

Now, as the Prime Minister pointed 
eut, the matter has been still further 
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aggravated by whatever has been said 
against the House, the Privilelles 
Committee and the Deputy-Speaker 
in a recent issue of the Blitz. Why is 
this being done? The whole point u 
taht this House has not suggested that 
he may be punished or penalised. 
Even nobody's right to sit in the Par-
liament, to comment on whatever 
happe'" in the Parliament is going to 
be hken away. This House only feeh 
taht what he has done IS something 
w:l.~h he should not have done and 
h·- ,auld exp""s regret. Why is he 
unwilling to do it? That seems to be 
the whole problem. Therefore, to 
make this song-Sir, I may be permit-
ted to use that expression-that Mr. 
Raghavan is being penalised or Mr. 
Karanjia is being penalised is not 
right. Th;s House is not interested in 
penalising anybody. We are interest-
ed in maintaining a certain dignity, 
a certain decorum, certain good man-
ners. Even between two friends, 
two individuals, when there is an ex-
change of hot words, surely one will 

. try to make it up by saying straight-
away that he is sorry for the words 
he used. Why is it that normal good 
manners are not followed here? That 
is either because, as the Prime Minis-
ter said. this genUeman seems to 
specialise in vulgarity-if that is so I 
have nothing to say-or there is 
sokething much more stubborn be-
h'nd' it. In either event. I feel that 
now that the matter has been activis-
ed to this extent, the House should 
unanimously ~ass the motion that has 
been moved by my hon. friend, Dr. 
Ram Subhl\g Singh. Earlier, I had 
assured the Deputy-Speaker that in 
arriving at IIny decision, as far as I 
am concerned, my effort would be to 
see that unanimity is maintained. 
May I-beg of my Communist friends 
that, as vital issues are involved in 
this. let us not make this an issue on 
which we are going to disagree when 
the voting comes? When the voting 
romes. let us all support the motion 
of Dr. Ram Subagh Singh. Let it 
appear, as in fact it is, that when the 
Pr:me Minister spoke. he spoke not 
just as the Prime Minister but as the 
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Leader of the whole House, eChoinll 
the sentiments of every single mem-
ber in this body. 

Shri Naushir Bltarucha j'ose-

Mr. Speaker: I think there has been 
sufficient discussion. So, I will now 
put the motion to the vote of the 
House. The question is: 

v/" 
"That this Hou3e agrees with 

the Thirteenth Report of the Com-
mittee of Pr:vileges presented It) 
the House on the 11 th August, 
1961." 

The motion was adopted. 

Mr. Speaker: The other two motions 
are barred. I will not take the neces-
sary steps to summon Shri R. K. 
Karanjia to the Bar of the House to 
carry out the sentence pronounced 
upon him by the House. I will also 
cancel Ihe Lok Sabha Press Gallery 
Card and the Central Hall Pass is-
sued to Shri A. Raghavan, and the 
same will not be issued to him again 
till he tenders to the House a full and 
adequate apology. 

14.22 hrs. 

INCC:.:E TAX BILL, 1961-eontd. 

Mr. Speaker: The House will take 
up further consideration of the motion 
moved by Shri Morarii Dl!sa; that the 
Bill to consolidate and amend the law 
relating to income-tax and super-tax. 
as reported by the Select Committee. 
be taken into consideration. Out of 
10 hours allotted for this Bill, I hour 
and 40 minutes have been taken. 8 
hours and 20 minutes remain. Shri 
M. R. Masani will continue his speech. 

Shri Naashir Bharocha lEast Khan-
desh): How much time will be devot-
ed to the first reading and how much 
for clause by clause consideration? I 
am of the view that 7 hours may be 
devoted to the first readine: and 3 
hours, if necessary, extendf'd by 
another hour in YOUr discretion. for 
clause by clause consideration. 
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Mr. Speaker: Will that be ellough? 

Shri M. R. MasaDi (Ranchi-East): 
think 6 and 4 hours would be bet-

ter, because there are many clauses 
and we should not rush with the dis-
cuss:on of the clauses. 

Mr. Speaker: 
on the clauses 
contentious? 

Why not they speak 
which are somewhat 

Shrl Prabhat Kar (Hooghly): There 
cannot be many amendments to the 
clauses. 

l\lr. Speaker: All right. I acr.ept 7 
hours and 3 hours. 

Shri M. R. Masani: Mr. Speaker, I 
just started to speak yesterday when 
the House adjourned. I had stated 
that, in order to understand this Bill, 
one had to consider the relationship 
between the tax-collector and the tax-
payer. A very delicate relationship 
had existed throu2hout h'story because 
the tax-gatherer, unfortunately, had 
been looked upon in all countries and 
at all times as a not very welcome per-
son, a person who had to be an 
exacter a harasser and many times a 
tyrant. ' In our own times, much of 
that feeling still survives. 

In a Bill of this nature, legislation 
of this type, 11 is important that it 
should satisfy certain tests so that the 
relationship that is to subsist between 
these two categories is as harmonius 
and mutually considerate a one as pos-
sible. Not only are courtesy and con-
sideration due to the citizen, who is 
the assessee, on the part of the officer, 
but the citizen has also to appreciate 
that the income-tax officer is no diffe-
rent from himself. It is not as if all 
income-tax officers are vindictive in 
persecuting the assessee; nor as if all 
assessees are trying to evade their pay-
ment of tax and trying to dodge their 
obligations. I would say that both 
categorIes are, by and large, honoura-
ble and honest citlzens. The income-
. tax stall' does its duty, an unpleasant, 

one of probing into one's aifairs, and 
we should show it every sympathy 
and every respect. On the other hand, 
it is equally important that officers of 
Government, such as income-tax offi-
cers, should show the same considera-
tion and respect for the assessees, 
treating them as honourable' citizens, 
and not start with a prejudice that a 
man is a potential criminal or tax-
evader. I say that because, sometimes, 
it is assumed that all incume-tax offi-
cers are good and all assessees bad, and 
sometimes the other way. And it 
seems to me both attitudes are equally 
unfa:ir because, after all, an income-tax 
officer, if he was not an income-tax 
officer, would become an assessee him-
self if he was in anoth'er office, and an 
asseesee m'ght easily take a job in 
the income-tax department and the 
roles could be reversed. They are all 
members of our society and our com-
munity. [am saying that because 
sometimes it is suggested that the tax 
law should be harsh because we must 
pursue the evader. as if evasion is a 
normal pursuit. 

14.25 hrs. 

[SHRI HEDA in tlit: Chair] 

Let me, first of alI. ask the House 
to consider whom we are discussing 
when we talk of the assessee. An 
assesse~ is, by and large, a lower 
middle-class man. He is a man with 
modest means ·and. in most cases, a 
man with a fixed income, in respect 
of which tax is deducted at the source. 
It is only a handful of assessess who 
are rich people and who have diver-
sified sources of income and in whose 
("aSe the question of evasion or even 
avoidance at all arises. Just to make 
this point clear, because I am sure 
thae are hon. Members in this House 
who keep thinking of the income-tax 
asseesee as somebody rich, somebody 
to be envied, somebody to be pulled 
down, I may say that of all those who 
pay income-tax in our country cur-
rently, those with an income of 
Rs. 7,500 a year or Rs. 625 a month, 
a very modest income for a family • 
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those earning Rs. 625 or below a 
month constitute 63'02 per cent of 
the total body of assessees. Six out of 
ten of our assessees are lower middle-
class people with an income of 
Rs. 600 or less. Taking one step 
higher, 86'84 per cent or 87 per cent 
of Our assessees have incomes of less 
than Rs. 1,250 per month. This shows 
that all except about 13 per cent of 
the assessees are middle class people 
with reasonably confortable or very 
modest means, and it is this class of 
people we are legislating for when we 
consider a Bill of this nature, and not 
anti-social tycoons or the rich man 
who is avoiding his tax. When we 
forget the rul~ and make the excep-
tion the rule, we al'e in danger of 
losing our moorings. 

There are reasons why people avoid 
taxes and evade taxes. My hon. friend, 
Shri Morarka, in his excellent speech 
with whiCh we started the debate, 
pointed out two reasons why evasion 
becomes rampant. The first reason is 
that evasion is aggravated, or temp-
tation is created, when the level of 
taxation exceeds reasonable figures, 
as it does in our own country. As 
taxation of the higher brackets 
becomes excessive, as it has become 
In India, these people resort to eva-
SIon Then it becomes necessary for 
Co~pany Directors, who should be 
busy trying to cut down their costs 
and produce goods for the market at 
economic prices, to divert their atten-
tion of finding ways of avoiding tax, 
because it is found that the avoidance 
of tax becomes more profitable than 
the cutting down of the cost of pro-
duction. Secondly, as Shri Morarka 
has stated, reason for evasion taking 
large proportions is the feeling that 
your money is being wasted, that 
your money, which is taken from 
you in the fonn of taxes, is not being 
applied or utilized in a manner that 
you would like to see or as it appeals 
to a reasonable man. When bureau-
cracy grows. when wasteful State 
projects are indulged in, when gIan-
tism and gigantism take shape in the 
nature of planning, then the citizen 

says "why should I give my money 
for this? I will rather keep a little 
more for myself". This is a pheno-
menon which is not known only in 
our country; it is a universal pheno-
menon. Professor Parkinson, the 
well-known authority on pt:blic 
administration, in his hook The Law 
and The Profits, refers to both, factOl"s. 
He says: 

"To turn to the predicament of 
the great majority, it is otherwise 
that some otherwise law-abiding 
people woul,d evade taxes, in any 
case. Their number would be 
small, because their margin of 
profit, was less. W,th a tax of 
about ten per cent of income, the 
cost of evasion or even of avoid-
ance becomes for most people 
more than the amount of the tax. 
Even with tax at twenty per cent, 
the skill now devoted to evading 
the tax might be more profitable 
and directed towards increasing 
the income." 

But he points out that when the 
tgX goes much higher, then it becomes 
much more profitable to evade tax 
than to put in the same effort to 
produce more, or to earn more in 
an honest way. Similarly, he says 
t'bat the wasteful expenditure of 
modern States, particularly of Welfare 
States, predisposes the taxpayer to 
avoid paying tax, because he does not 
think that his money is put to effec-
tive and proper use. 

Now, Sir, it is necessary, if we want 
taxation to be on a sound basis and to 
be paid properly, that our tax law 
should be simple and clear. This Bill 
has tried to simplify our tax law, to 
make it more i!ltelIigible to the lay-
man. I am sure that no member of 
the Select Ccmmittee would claim that 
we have succeeded in that task. We 
have moved in that direction. We are 
glad t'bat we have made some pro-
gress. Maybe twenty or thirty yean 
from now, somebOdy will be able to 
put this law into King's English. 

Today there are many sections of 
this law whiCh will require a lawyer 
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or expert to read. Even in the Select 
Committee the~e were occasions when 
all of Us were confused as to what 
exactly a section meant and we had to 
invite an official of the Department to 
explain what a particular clause 
meant in its effect." When that is the 
fate of Members of Parliament, what 
would be the position of the average 
man in the street, or the asSflSBEE? 
We are, therefore, let us admit, a lona: 
way away from that simplicity and 
that clarity which is required of 
a law of this nature. Even now, there 
are many parts of income-tax law 
which will remain incomprehensible to 
all except income-tax experts and the 
Central Board of Revenue. 

Shri Rallea (Tenali): Even to them 
sometimes not. 

Shrl M. R. Masani: The Bill has 
sought on the one ha:1d, to simplify 
the tax measures and on the other 
hand to tighten up the law So that 
evasion may be avoided. That, Sir, is 
a perfectly legitimate pursuit and I 
think the hon. Minister will agree that 
no Member of the Select Committee 
-showed the slightest desire to help 
anyone to evade the law. We all ~tand 
with him four square in our d~~it1! to 
see that tax is honestly paid and I. 
capable of being collected. 

Sir, the Bill has been improved in 
the Select Committee in several res-
pects for which, like Mr. Morarka, I 
too am grateful. 1 think we owe a 
great deal to the consideration shown 
to difterent points of view by the hOI!. 
Minister who piloted the Bill and I 
am glad that the Select Committee 
particularly went in fOr two refonns. 
One was to extend the exemption of 
gratuity from taxation. It is true that 
the exemption is strictly limited and 
is within unduly modest or restricted 
limits. Because those limits apply in 
government service, they have been 
made applicable to all ~mployees, 

even outside. 1 for one cannot accept 
the logic of that. If an enlightened 
employer has greater enlightenment 
than the Government, Or IS in a better 

position than the Government to pay 
a larger retirement gratuity, I do not 
see why the benefit of that gratuity 
should not go to the employee without 
payment of taxation. The Govern-
ment of India is hardly n model em-
ployer to set the pace for others. A! 
one of those who lag behind, they are 
trying to restrict the right of other 
employers to give a generous gratuity. 
But I welcome thi; a.ld I appreclale 
the action of the GO\'01T,ment in 
accepting this, because it will be a 
relief to lakhs of modest, lower 
middle-class employees in employment 
outside Government to whom Ihis little 
concession had been denied .0 far. 1 
am very glad that even though within 
limits, this concession has been made. 

The second thing about this Bill. 
as it has emerged from the Select 
Committee, which appeals to me. 
particularly as one who occasionally 
writes, is the consideration that has 
now been shown to what may be 
called creative elements in our 
soc;ety--artists, musicians, actors and 
writers. These classes have been 
shown consideration in two respects-
by being allowed to insure their lives 
to a slightly larger extent than others 
and by giving the Department the 
discretion to allocate their incomF 
over a period of years rather than 
only one year, over three years. This 
is very important. It is often alleged 
that screen stars secrete a laree part 
of their sala~ by taking money in 
cash and that what they receive by 
cheque or on the record is only a 
small part of the fee they are paid. 
That. I believe, is true. There is large 
scale evasion and abuse of law at that 
point. But let us consider a little 
more sympathetically why it happens. 
It happens because in a particular 
year a screen star may perform in a 
ve~ successful film and he or she 
may get a very large fee for that. 
But the lives of screen stars and 
art;sts in general are very short and 
limited ones particularly in the case 
of women with rare exceptions. 
Authors, while they do not have a 
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&bort life, enjoy an interiaittent one, 
lI!eeause inspiration dries up and a 
man who writes a successful book or 
novel is not able to sell another book 
for the next two or three years. It 
is, necessary, therefore, that in the 
interests of encouraging literature 
and art, we should show a little con-
cesSIon and appreciatIon of the erratic 
nature of the earnings of these artists, 
dOmpared with the rest of us who go 
to ollice or go in for business month 
ijl month out, year in year out. 

1 am very glad that it has been 
possible for the Select Committee to 
show this consideration and one can 
only express the hope that, given this 
relief, the proclivity to evade payment 
of tax, to which I referred just now, 
will lesson a little in appreciation of 
what has been done for this class of 
our people. 

Now, Sir, having welcomed certain 
aspects of the Bill, I would now like 
to come to other aspects which are 
not as welcome. I think an oppor-
tunity has been missed during this 
legislation to put right certain inequi-
ties and certain unfairnesseg that have 
existed in our tax Jaw. Some of them 
have been put right, but many others 
survive. I would like to give only 
two or three examples which involve 
broad questions of principle or policy. 
My remaining disagreements with the 
Bill, which are embodied in my 
minute of dissent, I shan deal with 
when the claUSe by clause conside~a
tion of th is measure is taken up next 
week. 

In so far as major issues of policy 
or principle are concerned, I shall 
mention two which figure in the re-
port of the Select Committee on the 
Bill. The, first, Sir, is embodied in 
clause 179 to which my hon. friend 
Mr. Morarka also made a critical 
reference yesterday. Sir, the indus-
trial development of this country so 
far and the industrial development of 
the leading industrial countries all 
over the world, whether it Is the 
Ullited States, or Germany, or Britian 
Ilr elsewhere, has been based on co-
operation about Which we all let 

lyrical, a form of cooperation which 
was devised in the last couple of 
hundl'ed years by which people with 
modest income,; and savings could 
pool their savings for the purpose of 
industrial production. That form of 
co-operation is the joint stock com· 
pany. The joint stock enterprise was 
invented by the genius of man in res-
ponse to the needs of large scale 
industrial production. You, Sir. or 
I, might not have enough to pro-
duce even a button. But when 
you and I and everyone else pool 
OUT small resources of Rs. 100 or 
Rs. 200 or Rs. 500 in the form of 
shares in a cooperative sociely called 
a limited liability company or cor-
p'oration, We make it possible for all 
our small savings to be po~led for the 
production not only of a button, but 
even of locomotives or steel Or some-
think quite big as that. It is the 
l'mited liability company that has 
made p'oSsible the industrial revolu-
tion in the more advanced countries. 

What is the essence of the limited 
liability company? It is that our co-
operative society or joint stock com-
pany has a d'fferent personality from 
ourselves. You and I as shareholders 
are one thing, but bur Company, by 
whatever name it is called, is a diffe-
rent legal personality. You and I 
are liable to the extent of our share 
in the liability of the company, but 
not beyond. If your shaTe and mine 
is one-thousandth of the capital of 
the company, then our liability is 
restricted to a thousandth part bf the 
liability of the company and, what-
ever misfortunes the company may 
suffer, nobody can touch us except to 
that extent of the money we have in-
vested. This is very fundamental. If 
we once start monkeying or tinkering 
with this very sacred principle of 
limited liability of those whb parti-
cipate in joint stock enterprise, We are 
in danger of slipping down a very 
slippery slope, a slOPe that might 
destroy this instrument which human 
ingenuity has devised for the service 
of man and his needs. It is not a 
thing to be lightly indulged in. I am 
sorry to say that in the Bill, as it 
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originally was. there was a violent 
effort made to break through the 
structure of limited liability. I am 
equally sorry to say that the Select 
Committee was not able to defeat thlS 
move and that the mischief has sur-
vived in the Bill as it is before the 
House today. That mischief is found 
in clause 179 of the Bill which says: 

"Notwithstanding anyth'ng con-
tained in the Companies Act, 1956, 
when any private company is 
wound up after the commence-
ment of this Act, and any tax 
aseessed on the company. whether 
before or in the course of or 
after its liquidation, in respect of 
any income of any previous year 
cannot be recovered, then, every 
person who was a director of the 
private company at any t.ime 
during the relevant previous year 
shali be jointly and severally 
liable for the payment of such t.ax 
unle,s he proves .... " 

Kindly mark the words 'unless he 
proves'. 

"that the non-recovery cannot 
be attributed ...... " 

There are two negatives. 

"to any gross neglect, mis-
feasance or breach 'of duty on his 
part in relation to the affairs of 
the company." 

Originally, the attempt was even 
"'are =b:tious. It was to make sub-
stan tial shareholders also liat>le In lin 
unlimited manner. The Select Com-
mittee, seeing the danger, was able 
to limit it. I feel that the danger 
and mischief still remain. Once this 
princ'ple of limited liability is in-
vaded there is no knowing where we 
shall stop. This means that a man 
who is invited t'o become a director of 
a private company must think a hund-
red times before he accepts such an 
assignment, because who knows whe-
ther five Or ten years later, long after 
he ceases to be a director of the 
company and the company goes in 
for some misfortune, he will be told, 

"N'ow yOU proVe that you were not 
careless that you did not commlt any 
offence;' otherwise, you will be liable"_ 
To what extent? Unlimited. For a 
man with limited resources his whole 
fortune or estate may be swept away 
in paying for the company's liabili-
ties under this clause. Noth;ng less 
than this is the meaning of this clause 
179. I think it is a perniciOUS clause 
and I h'ope that even nOW this Par-
liament can be awakened to the 
danger of what is involves as a threat 
to the future of industr:al enterprise 
in this country. 

Shri Amjad Ali (Dhubri): What 
about misfeasance and negligence of 
duty? 

Shri M. R. Masani: Yes; it says: 

"unless he proves that the non-
recovery cannot be attributed to 
any gross neglect, misfeasance or 
breach of duty on his part in re-
lati'on to the affa;rs of the com-
pany." 

It is an elementary principle of 
jurisprudence that you cannot prove 
a negative. No man can prove that 
he did not commit a murder; that he 
did not steal. It is for those who 
allege the crime to prove it positive-
ly. Every man is assumed to be in-
nocent unless he is proved to be 
guilty. This is the reverse of any 
decent principle of jurisprudence. 
Here the man must prove a negative 
namely, that he did not do an; tning 
wrong. How do you prOVe that? The 
onus is on the wrong side. I could 
have understood this clause-it is n'ot 
that I would have agreed with it 
even then-assuming for a moment 
that limited liability was to betrun-
cated and somebody said that where 
it could be proved that the director 
was guilty of these things, he could 
be proceeded with beyond his limited 
liability. But that is not the law. The 
law now suggested is that he will be 
mulcted. Only if he can prove a 
negatiVe to the satisfaction of the 
other side, he may be exempted. 
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Yesterday, Shri Morarka, quite 
rightly, argued that this clause was 
retroactive or retrospective in its ope-
ration. He rather gently conceded 
that he might have been wrong, but 
I would like to assure him that he 
is right in saying that the operation 
of this clause is retrospective or re-
troactive. 

An. Bon. l\lember: Very modest. 

Shri M. R. Masani: It means that 
a man who was a director before to-
day, or a few months ago or, maybe, 
a year Or two ago, who took on the 
obl'gation of directorship as the law 
then laid down which was .that he 
would not be rable beyond his share 
i!1 the company, when we pass this 
B.li this month or next month he 
becomes liable for something that 
happened before the Bill was m'ade 
operative. He comes under a new 
liability created retrospectively for 
him. 

Shri Naushir Bharucha: You are 
referring to new d' rectors coming in. 

Shri M. R. Masani: You insist on 
misundeTstanding him. I understood 
hir.1 correctly, 

Shri C. D. Pande (Naini Tal): It 
should be made applicable to new-
comers. 

Sbri M. R. Masani: Shri Morarka's 
argument was that if it was now said 
that from now on anyone who 

,becomes a director with full know-
ledge of what the law is' and is sub-
jected to this, he does not seem to 
mind it. But I mind it even then for 
I think it is against limited liabi-
l'ty. But I understand his argument. 
He is quite right. It has been a very 
well understood principle of juris-
prudence never to create a crime or 
an offence retrospectively, never to 
levy a new punishment for something 
which has already happened; in other 
words, never to punish anybody for 
something which was not crim:nal or 
an offence at the time it was done. 

These are semi-penal 
This is quasi-criminal 

provisions. 
jurisdiction. 

You are mulccting a man beyond the 
normal law of the country. Is it right 
that, living as We do under a free 
society and a democratic government, 
we should depart so lightly and so 
cheerfully from well established prin-
ciples of jurisprudence throughout 
the free and democratic world? I 
think there are dangers here of this 
country being taken away from the 
mooTings in which we have been 
brought up, the Anglo-Saxon princi-
ples of jurisprudence which have 
been the foundation on whiCh our in-
dividual liberties and our fundamen-
tal rights are today guaranteed. We 
may certainly develop them, but let 
us not destroy them. Therefore I 
want to state my complete dissocia-
tion and opposition to clause 179, 
against which I shall vote. 

Confidence is a very delicate plant. 
We, on the one hand, talk about in-
creasing production and ask people to 
SCTVe the country by producing and 
then we pass or t-ry to pass a law like 
this, which strikes at the root of that 
cO:lfidence. I certainly would not 
hecome a d'rector of a private limited 
company after this clause is passed. 
I would consider it putting myself in 
great jeopardy, because I would not 
be the sole person who would decide 
whether I should get into trouble or 
not, and then ten years later go and 
prove that I was not responsible for. 
carelessness. It is something that is 
asking too much of human nature. 

Clause 79 is also responsible : 
similar departure from sound " 
pie, Clause 79 is on the subJ_ 
carrying forward and setting 0._ 
losses. How does it offend against 
the pxinciple of corporate entity and 
limited liability? As I said earlier, a 
jo'nt stock company or a corporation 
is a separate entity from the human 
beings who make it up. It is a 
notional entity. It has a personality 
and an ident;ty of its own. Clause '19 
says that unless you can prove that 
51 per cent of the voting power in a 
company at a particular time is held 
by thOSe same people who held it 
I!Ometime earlier, you cannot carry 
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forward or set off losses. In other 
words, again, in this matter the 
human beings who make up the com-
pany and the company itself are 
sought to be mixed up. The corpora-
tion remains a corporation even if 
every single human being has died 
and new people have come in. If 
every share has changed hands, the 
corporate enterpr:se remains the same 
corpora Ie enterprise. This is the 
very foundation of company law. To 
say that a majority of those who were 
there must remain a majority of the 
present company is going behind the 
very eS3enCe of a company. Weare 
not here concerned with human 
beings. We are concerned with cor-
porate enterprise. 

AgJ:". in th's caSe (,f clause 79, 
b? tryi!1g' to look behind the comp:tny 
and into the persons or the human 
beings involved, we are viohting a 
fundamental concept of Company 
Law. I. therefore, feel that both 
these cfames need to be reconsidered 
and J do hope that whatever feeling 
or opiniOn can be expressed in the 
House may even at this late stage make 
it possible. Otherwise, no one who 
believes in these principles of limit-
ed liability and corporate ente'rprise 
can possibly identify himself with 
these clauses. 

I now come to the second rna 'n 
point of princip !e. That concerns 
charitable institutions. Charitable 
institutions are dealt with bv clauses 
11, 12 and 13 of the Bill. Here 
again, may I say, because I want to 
be fair at every stage to the hon. 
Minister and to the Select Committee, 
that a rising out of the discussions 
that took place considerable improve-
ment has been made in all these 
clauses and a point of view that 
charity should not be hampered and 
that difficulties should not be placed 
in the way flf those who run chari-
table institutions has found partial 
acceptance. But, unfortunately, cer-
tain blemishes remain. At this stlige 
I ,hall deal only with one 01 tll.., 

I' matter to which reference has been 
made already by the hon. Minister in 
his opening speech, and that is in 
regard to denominational charities, 
charities that are for the beneftt of 
particulaa- denominations or sections 
of our people, not of all people with-
out discrimination. 

hope every hon. Member knows 
that I am not interested myself in 
denominat'ons. I have never re-
Rarded myself or any other citizen ef 
this country as being anything but an 
Indian first and last. I am not in-
terested in communal or religious or 
any other divisions, and to me the 
idea of giving money to people of one 
kind or one race or one rell, on or 
one origin is absurd. It would not 
uccur to me and if I wanted to gIve 
money to a charity I would give it to 
a good charity, whoever benefited 
fcorn it wOIlIe! not concern me very 
much; certainly not what religion, 
raGp 0.- community they belonged to. 

But I am not legislating far myself 
and my hon. friend ;s not legislating 
for himself. We are supposed to 
legislate for human beings in 'our 
countrv as we find them. That is 
part ~f democracy, that we do not 
imagine people to be different from 
what they are. The luxury of imag-
ining that people are different from 
what they are should be left to fascist 
and communist dictators; democrats 
have to legislate for human beings 
as they are. Yes, Sir, by leg'slatilm 
We cel·tainly try to push society fur-
ther, to help the right instincts and 
to discourage wrong instincts. But 

there are definite limits wihin which 
the function of legislation, this edu-
cat've functions of legislation, can 
be practised. 

I say you cannot make men ,ood 
by coercion; you cann'ot make men 
nationalists by taxation. Today tht: 
avera,e Indian-whether we like it 
or not, let us face it, everyone in 
public life knows it to his cos\-is 
not an Indian first and last. He {)f9"-

tainly is an b1dian. :But he als( is 



339S Income-Tax SRAVANA 211, 1883 (SAKA) Bill, 1961 3396 

eitber a H:ndu or a Muslim or a 
Parsi or a Christian. He also is a 
Brahman or a non-Brahman or a 
Xshatriya or a Harijan or something 
p.lse. He has many consciousnesses; 
he has not got just one national pat-
Tiotic consciousness. What I say is 
known to be true by every one of us 
here. We may pretend fOr publ"c 
consumption that it is not true, but it 
is true. Our public life is infested 
by caste and communal considera-
tions. I deplore it. I deplore it as 
'much as my hon. friend the Finance 
Minister, and I shall join hands with 
'h;m in trying to educate our people 
against that trend. 

But, while most people in our 
·countr;· feel as Hindus or Parsis or 
"Christians Or Catholics or Branhmans 
or non-Brahmans or Harijans, are we 
in a position to say: "Only that is 
charity which is given to an institu-
t·on where these distinctions do not 
:pertain"? That the moment you give 
it to people who are nearer to you 
by birth or nligian or part of the 
country or language, that it becomes 
invalid, it ceases to be treated as 
i:harity, it has to be treated as busi-
nes'. This, Sir, is the meaning of 
two clauses in the Bill as it has been 
reported upon by the Select Com-
mittee. I refer to clause 88(5) (iii) 
and clause 13 (b). 

Mr. Cbairman: The hon. Member's 
·time is up. 

Shri M. B. MasaDi: Mr. Chairman, 
you will kindly give me more time. 

Mr. Cbairman: He has taken half 
an hour. 

Sbri M. R. MuaDi: If I may say so, 
there are not too many speakers who 
will be interested in this and you may 
therefore give a few of us time. 

Clause 88(5) (iii) is an old clause. 
Even under the present law it has 
been laid down that if a donation or 
a charity is made to an institution 
which is confined by race, religi'on or 
.characteristies of that kind, it ahall 
50t be free of tax. I do question 
~aat, and I think it is a ,ood oppor-

tunity to remove this unfortunate 
ban. 

It has been said that "charity 
begins at home." But the Bill would 
like to suggest that charity should 
begin at the other end: you may eive 
it to a stranger or a man who is re-
mote from yourself, a man in Madras 
may give in charity t oosmebody in 
the North but not to an.v Tamil-speak-
ing people, because then it would be-
come communal, it would become lin-
guism! This is all wrong. It is true 
that the wider Our charity become3, 
the better. Why confine it to India? 
Why not look forward to the day 
when we can think of our fellow 
human being3 in any part of the 
world-in Africa 'OT in Europe or in 
America Or in the Far East-as our 
brethren? I look forward to that day. 
But surely, we are not go'ng to say: 
"Unless your charity is universal, if 
it is parochial and national, it is not 
going to be tax-exempt"! 

Similarly, if a man is limit"d in 
his outlook, if he thinks of his caste, 
his community, his language, his 
family, his clan, his tribe, you may 
say that he has a limited mind. But 
are you going to punish him? Are 
you going to say: "I do not think it is 
a good charity"? Normally, the 
selfishness is expanded: first you 
think of yourself, then you think of 
your family, then of your relations, 
and then of your clan or your tribe, 
and so on. And ultimately you think 
of the nation and the world and 
humanity. 

Every step forward should be CIl-
couraged and not retarded. What will 
be the result of this? The result of 
this banning of donations to this 
extent will be that a man who wants 
to give a donation will say: ''Oh, you 
want to tB.'!: it, then 1 won't giVe it to 
charity". He will keep the money 
and hoard it. Is that what we want? 
The result of this clause on donations 
is that it dries up the springs of 
charity. Instead of encouragine a 
man to be- charitable, you are retard-
ing the charitable instinct and you 
give him an excuse to say: "U you 
want to tax it, I wiI! not. live. it." 
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Whom are We helping by this? Does 

it get wider or narrower? It will only 
encourage the selfishness of the man 
and give him an excuse for not doing 
the right thing. 

Therefore, I say that you cannot 
leg,islate run into nationalism. As an 
educative process we could all try it. 
lt will take a long time. Meanwhile. 
let us accept people as they are. 

Then we come to a new clause, 
where this principle of donations 
being discriminated against, is being 
applied for the first time to the 
ch3.rity itself. Clause 13 (b) is a very 
dangerous clause. This was not in 
the Bill. The Bill as circulated to the 
public, as read by the people, the Bill 
on which evidence was led before the 
Select Committee, did not have this 
clause. But clause 13 (b) 0) smuggles 
in for the first time, a provision 
whlch makes a violent departure. 
Shri Naushir Bharucha was perfectly 
right in point:"g out two days ago 
that nobody outside. except a few of 
us here even know that this is being 
proposed. The thousands of the so-
called chacities which, after all, help 
lakhs of our people-whether com-
munal or not--do not know what is 
being planned. They do not know 
that a new clause is being brought in 
which wil! make a similar activity in 
future punishable by taxation. This is 
a most dangerous provision. I am 
sure that. if it had been in the origi-
nal Bill, a howl of protest would have 
gon" round the country, the press 
would h;tve taken cudgels. a.ud evi-
dence would have been led before the 
Committee which would have per-
suaded the Committee to modify the 
Bill. But because the clause was not 
there and because it was sprung on 
the Select Committee and adopted. 
we nOw have a clause which is in 
danger of being passed without Par-
liament and the people knowing what 
is being done. 

This clause says: 

''Nothing contained in section 11 
shall operate so as to exclude from 

the total income of the previous 
year of the person in receipt 
thereof-

(a) any part of the income 
from the property held under a 
trust for private religious pur-
poses which does not enure for 
the benefit of the public; 

(b) in the case of a trust or 
charitable or religious institution 
created or established after the 
commencement of this Ac;, 

(i) if the trust Or institution is 
created or established for the 
benefit of any particular race, 
religious community or caste". 

-I OPPOSe this sub-clause. I think it 
is an unfortunate, a misguided effort 
to do the right thing in the wrong 
way. It amounts to this-that money 
that would have gone to needy peo-
ple would now be grabbed by the 
Governma'lt as part of income-tax. 't 
is an attempt to enforce "seculariem" 
by the wrong method, by legal coer-
cion, which is bound to defeat itself. 
This will not stop people being com-
munaL This will only stop them from 
doing in an open and decent way 
what they want to do. If a man wants 
to help his own kind. his own clan, 
his own religion, or his own language, 
he is going to do it. No amount of 
laws like this is going to stop him. He 
wil! do it in an underground way; he 
will do it privately. unOfficially, infor-
mally. He will not show it. 

Lastly. since you wish me to con-
clude. 1 come to my third point. and 
that is about a Government amend-
ment of which notice has now been 
given after the Select Committee has 
become functus officio. The hon. the 
Finance Minister has given notice of 
nine amendments. Most of them are 
perfectly unexceptionable and I !lave 
no objection to them, because they do 
not materially make any change, but 
there is one amendment against 
which I must raise my voice. That is 
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amoodment No.9, the last amend-
ment in List II. It seeks to amend a 
clause which the Select Committee 
has l·ecommended. 

Shri Prabhat Kar: He has tabled 
more amendments today. 

15 hrs. 

Shri M. B. Masani: I am not up-to-
date. I cannot keep abreast of the 
Fmance Minister's changes of mood 
and mind. I am trying to keep 
abreast of them. 

I am referring ta pages 157 and 158 
oi the Bill. There is clause 243. This 
clause was passed by the Select Com-
mittee. The hon. Finance Minister 
was a party to it. It I'e-ads as follows: 

.. (1) If within a period of six 
months from the date on which a 
claim for reiund is made under 
this Chapter, the Income-tax 
Officer does not grant the refUlnd. 
the Central Government shall pay 
the claimant simple interest at 
four per cent per annum on tne 
amount directed to be refunded 
from the date immediately follow-
ing the expiry of the period of 
six months aforesaid to the date 
of the order granting ·the refund." 

There is an Explanation which says: 

"If the delay in granting the 
refund within the period of six 
months 'afroesaid is attributable to 
the assessee, whether wholly or in 
pa't, the period of the delay 
attributable to him shall be ex-
cluded from the period for which 
interest is payable." 

: t says that the issue whether a 
period should be excluded or not will 
be determined by the Commissioner 
whose decision should be final. 

A very reasonable clause, a good 
cl'l!-use and, as Shri Morarka said yes-
terday, a clause meant to help in ex-
pediting settlement of income-tax 
cases. Hardly was the ink dry on the 
report when the Finance Minister 

came torward with this amendment. 
at the instance of his Department,. 
which is now amendment No.9, which.. 
says: 

"If the Income-tax officer does. 
not grant the refund, 

(a) in any caSe where the total 
income of the assessee does not. 
consist solely of income from 
interest on securities or dividend 
within three months from th~' 
date on which the total income is 
dete,mined under this Chapter, 

(b) in any other case, within 
six months from the date on 
which the claim for refund is 
made under this Chapter . . ." 

What it does is to postpone the pay-
ment of interest from s:x months. 
after the claim to three months after' 
the determination of the claim. The 
amendment which the Finance Minis-
ter now seeks to introduce forgets to 
mentiOn how much tinte may pass 
between the making of the claim and 
the making of the determination. It 
could be three months, it could be 
three years, it could be thirty years. 
I am not saying that it will be !bat. 
Here, we are subjecting the citizen to·· 
the mercy of the bureaucracy and the· 
administration which, by keepmg a 
claim dangling, can deny your right 
to interest. In other countries, a ver.Y 
serious view is taken of this. In the 
United States and in Britain, it IS 
believed that the man is entitled to 
propmt refund. He may be a man of 
modest means. He may need the re-
fund to carryon his livelihood. By 
delaying payment, you are denymg 
him his livelihood and therefore you 
pay interest. You are compulsorily 
borrowing his money. It is his money. 
You are detaining it. If you detain It 
without his consent, the least you can 
lio is to pay him interest. 

Why this amendment? The Select 
Committee, as a whole, decided on· 
that in ordlS' to' give an incentive 10· 
the Income-tax department to get 011, 
with assessments; We know they are· 
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'Ilotoriously sJow in disposing of 
assessments of even small people. 
Even small peoples' assessments are 
often kept pending for two or three 
years, for nO reason at all, except that 
the Income-tax Department has Its 
hahds full. As I said in the begin-
ning, I have sympathy fOr the In-

. come-tax Officers. If they are over-
woo ked, Ie' there be more of then •. 
But, certainly, you cannot first say 
that you have not got enough Income-
tax Officers and then ask the citizen 
to wa it for years and say that you 

.cannot pay interest. That does not 
seem to be right. If the Finance 
Minister is satisfied that the TaxatIon 
Department is inadequately staffed, 
let him develop it. I am sure he will 
realise ten times the amount that he 
wiII be spendillg on the salary of these 

-very low paid people. I am not 
. against more Income-tax Officers 
being employed. I am not unsym-
pathetic to the Income-tax staff. I 

. am saying; it is not my busincss as an 

. assess('e whether you do your job 
-properly or competently. It is your 
business to see that you do your job 

-pl'op"r Iy. It is your business to do it. 
.If you keep me waiting, you must 
pay me. I think it is an unfortunate 

,thing that tMs amendment should 
·come before the House, when the 
Select Committee had laid down a 
very sound principle in clause 243 
that in all cases, in six months after a 

.claim, you either meet the claim or 
deny it or you start paying inter!!st. 

What are those cases where this 
loophole is sought to be opened, for 
keeping the amount dangling for 
yea,,? It says: 

"In any case where the total 
income of the assessee does not 
consist solely of income from 
interest OIl securities or dividend," 

'Let \Is imagine-a man is a clerk. He 
gets Rs. 400 a month as salary. He 

'happens to have two or three shares 
which bring in Rs. 2!1 or 30a year. He 
-eoJl1e8 Imder this dause. His income is 
·ftot 50Iely from dividend. It is partly 

earned income and partly income 
from investment. Under this clause 
you may keep him waiting {Ql' yeiu"; 
You may say, no, until ! determine 
your claim and three months therl'-
after, your inteeest will not run. Tn 
the end, it may be established tnat 
the money was due to him . 

The Hillister of FilWlce (Shri 
Morarji Desai): May I say, Shri M. 
R. Masani knows which are the cases 
that would come here. This is not a 
case which would come. 

Sllri M. R. MasaDi: I point out 
What the law is. What the hon. 
Finance Minister has in his mind 
may be something different. It is 
said that there are complicated clUles 
where six months would be too short. 
Let them be described. That it not 
the reality. The reality, as hon . 
Member says, is that small men's 
cases are kept waiting for two or 
three years . 

Silri Morarji Desai: It wou1d not be. 

Sllri M. R. Masani: This would be 
way of allOWing that to happen even 
now. The Finance Minister was a 
party to the Select Committee decision 
which sought to stop it. It was to 
stop that the Select Committee un-
animously accepted this clause. This 
is back-tracking within a few days. I 
say that the persons whose income is 
described here are not big financial 
ins'ituti:ns or individuals who pay 
lakhs in income-tax, but anyone whose 
income is partly from dividend and 
partly from something else. Many 
middle clas. people have Income partly 
dividend and partly from salaries or 
businem income. The moment you 
find that the income i. from more than 
one source, the Income-tax ollicer 
can say, you wait for my decision. 
I am 'Pointing out that within the 
scope of this clause, it is so. If six 
months is too short, make it twelve 
months. I am agreeable. In place of 
this amendment, in haQI eases, if 
twelve months are ,iwn, I do Jlot 
mind. But, M.re i9 an indeftnite post-
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JIOIlement of the right which the Bill 
proposes to give, as reported by the 
Select Committee. I think it is an 
unfortunate and retrograde amend-
ment. I hope even now the Finance 
Minister will not move it at all. 

These are two or three instances 
where I have shown th-:lt broad policy 
or principle dictates second thoUllhts 
in regard to the contents of the BilL 
In regard to other matters, I shall 
reserve what I have to say till we dis-
cuss the clauses next week. 

Shri Prabhat Kar: Mr. Chairman, 
this is a very :mportant Bill, because 
i: deal;; with income-tax procedures 
and it consolidates the whole Income-
hx Jaw which the Members have becn 
asking for a long time. It has been 
said that attempts have been made to 
simplify procedures. I do not know 
whether it is possible 10 simplify 
inc~me-:ax pr_cedures and Ihe pro-
cedures under the Income-tax Act 
because it deals with various aspects 
and va...-ious types Qf income and tu 
simplify i! is a hard job. Yet, I am 
glad that an honest effort has been 
made to simplify Ille procedures. 

This Bill affects various interests 
also, because, there are various type 
of as:;essees, small and big and the 
interests of the assessees, whether 
small Or big, are also conflicting. An 
attempt has been made b see that 
unnecessary harassment is no~ meted 
out to the assessee. At the same time, 
the most important thing so far as the 
amendment and consolidation is con-
cerned is how swiftly the revenue can 
be collected. Because, today, roughly 
about Rs. 300 crares are received ft-om 
direct taxation. There may be con-
troversy ab;ut the amount of evasion. 
whether it is Rs. 200 crores or Rs. 30 
Or 40 ('ro~f'_. But, il is admitted that 
there is qui.e a large amount which is 
eva:!,). Furthermore, it is also 
admitted that quite a large sum of 
money which has been assessed has 
not been collected. Naturally, the 
attempt on the part of Parliament and 
particularly on the part of the Gov-
ernment is to see how swiftly we can 
collect all the revenues that are due 

t) the State. The most imp:,,·tant 
attempt in amending the Incot1U!-tn 
law is to see whether the process by 
which we collect the revenue has been 
sunplified and we can easily collect 
all the taxes which are due to ~he 

Government. 

As I sa·.d, :he interests of :he 
assessee and the Government conflict 
here. On the part of the Government, 
the attempt will be to collect as much 
revenue as possible under the Act. On 
the part of the assessee, righty, it will 
be, as part of human nature to pay as 
little as he could. Therefore, the 
tussle cmtinues. Naturally, here a 
difficulty would arise, because we have 
got various types of assessecs, non-
resident, resident and not ordinarily 
resIdent, ind·viduah and Hindu joint. 
families, corporate bodies, private 
limited oompanies, partnership,; and 
trusts and so on. 

We have also got different types of 
income, as was pointed out by Shzi 
Morarka yesterday, namely agricul-
tural and non-agricultural, earned and 
unearned, cap·tal and revenue, casual 
and regular and so on. So, with 
varioUs types of assessees and various 
types of inc)II1le, it becomes a tussle 
between the income-tax authorities 
and the assessees to determine exact-
ly how much amount is due to the 
State from the assessees by way oC 
tax. 

When it is said that the list has to" 
be simlified, I do not know whether it 
is possible to do so in the sense that 
it can be put in one sentence. It can-
not be done. In England, the C~di
fication Committee said that: 

"To expect from us a codifica-
tion of the law of income-tax 
which the layman could easily 
read and understand was a vain 
hope.". 

[ th·nk that it is an almost impossiblt!" 
task -to simplify the Income-tax Blil 
in such a way that the layman will 
understand it, and after understand-
ing it, it will be possible for him to· 
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meet the requirements that are be;ng 
impJsed on him by the law. But, yet, 
an attempt has been made in this 
direction, and I am glad that in that 
respect, to a great extent, the Select 
Committee h.i3 done it, job, perhaps 
quite efficiently, under the present 
circumstances. I am quite sure that 
with tlle experience that we shall get 
.further we shall be able to further 
.:mplify it wherever we find that there 
are difficult propositions. 

Now, the main ques:ion is whether 
this Bill has been able to plug all the 
loopholes, because, as I said, the main 
object is to collect the maximum 
revenue. So far as the assessees are 
concerned, whether they be big or 
.small, t.'leir attempt always is to see 
that they pay less. Immediately comes 
the quesfon of interpretation, because 
that is the most difficult task, and 
interpretation starts a tussle. When 
the question of interpretation comes, 
the lawyers, the chartered accountants 
. and all thOSe people come into the 
picture and then ·the mess starts, and 
.as a result thereof, one assessment 
which could Gtherwise have been com-
ple:ed in a short period is completed 
after two or three years. In that res-
pect, I would suggest that the steps 
'which wiU be taken today, under the 
B 11 as it has emerged from the Select 
Committee, will to a great extent relax 
the complications. Yet, we should take 
into consideration the fact that even 
a simple and short sentence can be 
interpreted in many ways with the 
ingenuity of the lawyers. I have got 

"n:thing to say against them, but the 
fact is that w:th the ingenuity of the 
lawyers, it can be interpreted not only 
in two ways but in a hundred ways, 
and, therefore, the authority should 
·take proper care to see that the inten-
tion of the Bill is properly understood 
.and properly administered. 

Then comes the question I)f the talt-
collecting machinery. Shri Morarka 
pJ'nted out yesterday that there were 
two things involved here, namely 
avoidance and evasion. Avoidance 

,·mean5 that yOU arrange your things in 

such a way that you do not come 
within the mischief of the Act. That 
means in simple language that you 
manipulate your accounts in such a 
manner that none of the provisions of 
the Act can apply h any of your 
accounts. Then, there is the case of 
evasion. Yesterday, my hon. friend 
gave us the example of Duke of Wel-
lington or somebody like that, and 
said that the Duke arranged his busi-
ness in such a manner that in spite of 
his being a Duke and a man of wealth, 
he could not be caught under the pro-
visions of the Act. In other words, he 
was required to pay the prescribed 
amount of income-tax, but with the 
help of the lawyers and the chartered 
accountants, he arranged or managed 
his affairs in such a way tlia: the tax-
collecting machinery there could not 
touch him. 

Here also, big 'business is doing the 
same thing, with the help of the 
ingenuity of the lawyers. I need not 
stress th's point, because in the evi-
dence, the Finance Minister himself 
has made a reference to this point that 
it is the chartered accountants, the 
barristers and their advisers that 
create much of complication. So, 
evasion means that you manage your 
affairs in such a way that you do not 
come w:thin the mischief of the law. 

What is the effect of all this? I:tm 
only on the point as to what the effect 
of avoidance and evasion is. For, we 
here, sitting in Parliament, in view of 
the planning,-to which Shri M. R. 
Masani has got strong aversion, as he 
has just mentioned,-are more after 
revenue than anything else. Whether 
it is avoidance or evasion, the net 
result is that the consequence is the 
same, namely loss of revenue to the 
State, which means more tax burden 
on the honest tax-payers. Naturally, 
the attempt on everybody's part is to 
pay less, ·but we must see exactly that 
everybody pays the tax which he is 
required to pay. If we look irito the 
report of the enquiry committee where 
remarks have been made against such 
persons, we shall find that today the 
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highest and the intelligent and best 
brains have been purchased by the 
persons not to help in seeing that 
revenue Is properly collected, but to 
see how to dodge the revenue. 

15.18 bl'S. 

[MR. DEPUTY-SPEAKER in the Chair 1 

Naturally, it will be the attemot on 
everybody's part either to avoid -or to 
evade. But We should try to see 
that the man can neither evade nor 
!Iva· d. These things happen only in 
the case of big business which has got 
to pay more taxes. 

Shri Morarka pointei out yesterday, 
and Shri M. R. Masani has a·lso agreed 
with him th~t one of the main factors 
for this avoidance Or evasion is the 
high tax inc:dence. The high tax inci-
dence is on those persons who earn 
.fabulously high amounts. But today 
in this country if we look into the life 
of the common man who is earning, 
we find that it is on him that -the inci-
dence of taxation is high, and it is on 
him that the income-tax levy is so 
high. Therefore, I would say that the 
clamouring on the part of big business 
should not be there. 

The point is that even then, to what 
"";2:1t the high incidence of taxation 
i5 due to the high rates of taxation. 
It has been stated in the Law Com-
mission's report as also the report of 
the Direct Taxes Administration 
l:nquiry Committee, that it is n~t 
merely the question of high taxation, 
but there axe some persons who have 
got it in their blood to dodge taxes 
so that they may not pay the taxes 
to Government. 

Shri M. R. Masani has said that 
today we are spending a huge amount 
on the Plan, and all that is a wasteful 
expenditure; he feels that any amount 
which is paid to Government wiII be-
came a wasteful expenditure, and, 
therefore, the at~empt is to try to find 
out ways and means by which Gov-
ernment may not be paid. The point 
made is that it is not a question of 
h· gh incidence of taxation, but that 

Government may indulge in wasteful 
expenditure because of planning; that 
is the most important part of his 
argument; it is because of the plan-
ning that the wasteful expenditure 
"ccurs, and he feels that if planning 
" _. _' :10t there, the wasteful expendi-
ture we .. .: ,ot have been there, which 
means that in the pr.vate sector no 
wasteful expenditure occurs and that 
it is only in the public sector, and 
because of the planning, that there is 
wasteful expenditure, and because of 
the wasteful expenditure, the people 
feel that they must pay to Government 
only when they are sa tisfied that 
Government are spending properly 
and in their interests, and if they are 
not satified, then they feel that they 
should try to avoid it. 

Now it is nJt the question of high 
incidence of taxes that is the point; 
it is that type of mind which operates 
by dodging taxes, Therefore, we have 
got to see that in sp:te of the few 
persons like him or others who feel 
that way, under the Income Tax Bill 
which we are passing we shall be 
able to tackle them properly so that 
they are not in a ,position to avoid 
the tax due to Government. 

Again, there has been too much talk 
of harassment, I am not saying that 
there is no harassment, There may 
be, But if we make a fetish of harass-
ment, it will be difficult for the income 
tax authorities to work properly. All 
the time, Shri Masani speaks of the 
middle classes who are being harass-
ed, I do not knew which type of 
middle class he represents. At least 
when he talks, he talks of some per-
sans who in our country cannot be 
considered to be belonging to the mid-
dle class. He represents a particular 
section who are not only the upper 
class but are the h' ghest class, 

As regards the question of harass-
ment, I do nat also know how much 
the income tax authorities are harassed 
by the assessee. So we should not 
make a fetish of this aspect of h arass-
ment. The paint is that if there is 
proper cooperation on the part of the 
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assessee with the ITO, then the ques-
tion of harassment will not arise. It 
is only in cases where an attempt has 
been made to avoid payment of tax 
that delay occurs and the talk of 
hara,smen ~ comes in because the 
income tax authorities are not satis-
fied with the returns submitted as 
they feel that there has been some 
concealment of income. Therefore, 
the assessees say, 'We are being 
harassed by the income tax authori-
ties', 

Therefore, there should be proper 
co-operation between the assessee and 
the income-tax autharities. If the 
assessee feels that so far as the dues 
to Government are concerned, he must 
pay :hem, I am quite sure that there 
will not be harassment. It may be 
that in one or two cases, there may 
be some harassment; it may be that 
one or two income tax officers may 
harass assessees, but generally I feel 
the authorities deal in a good manner 
with the assessees. 

I also agree that all the assessees 
are not potential hx evaders. As the 
Direct Taxes Administration Inquiry 
Committee has pointed out, the suspi-
cion is there only in ~he case of those 
persons from whom huge amounts are 
due and who do not want to part with 
the money but to try to evade pay-
ment of taxes by aU sorts d aevices_ 

Now I come to some of tlie provi-
sions of the Bill. Shri M. R. Masani 
launched an attack on clause 179, 
about which Shri Morarka also raised 
certain points yesterday. So far as 
Shri Morarka ;!, concerned, his point 
is a limited grievance. So far as Shri 
Masani is concerned, he has gone 
directly against it; he does not want 
any provision like clause 179. Shri 
Morarka's main po·nt is, to what 
exten~ all the past directors will be 
liable. He agrees with the principle 
that if the tax has not been paid and 
if the company goes into liquidation, 
the directors should be held respon-

sible. But the po:nt he has raised can 
be clarified. Clause 179 says: 

"Notwithstanding anything con-
tained in the Companies Act, 1956, 
when any private c:l111pany· is 
wound up after the commence-
m~t of this Act, and any tax 
a.<,e.sed on the company, whether 
before or in the course of or after 
its liquidation, in respect of any 
income of any previous year can-
not be recovered, then, every per-
son who w~B a director of the pri-
va~e company at any time during 
the relevan t previous year shall be 
jointly and severelly liable .... " 

That means, the tax has not been paid 
at a time when that man was a direc-
tor. It is not that for the last 10 
years there have been 10 directors and 
a person would be liable for a parti-
cular year even though lie was not 
there during that year. If it happen-
ed during the last two years and only 
8 of those direcbrs were there, only 
they would be affected. Only theSE 
per30ns under whose directorship the 
payment was not made will be affect-
ed. Then it goes further: 

" .... unless he proves that the 
non-recovery cannot be attributed 
to any gross neglect, misfeasance 
or breach of duty on his part in 
relation to the affa'rs of the com-
pany". 

For the period dW"ing which he was 
director and during which payment 
was not made, naturally he will bE 
held directly responsible, because if 
the payment was no~ m ... de, it was 
beacuse he did not want to make it. 
The only question is about sleeping 
directors. I do not know whether there 
should really be sleeping directors. If 
a person is a direct")"!", he has got his 
responsibilities as director to discharge. 

So it is n·ot that all the directors of 
the past will be held responsible for it; 
only thOSe directors during whose 
tenure the payment was not made will 
be held responsible for it and will be 
punished. 
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'8IIii Moratka (Jhunjhun): That 

was precisely my point. When we :lre 
legislating today, we can say that here-
after all the direccors will be respon-
sible for non-payment or whatever 
default is there. But what about those 
directors who became directors in 1957 
or 1959 and are no more there as direc-
'tors today? If the company goes into 
liquidation hereafter, why should you 
make them offenders? Retrospective-
1,. and thus rope them in, because at 
that time the law was different? 

Mr. Deputy-Speaker: This was ex-
plained. 

8hri Prabbat Kar: One condition is 
that during the period 1957 or 1955 
the tax must not have been paid. 
Otherwise, ,the question does not arise. 
If the company goes into liquidation 
mid. if the payment was due for the 
year 1959, the director who terminat-
ed his directorship in 1957 will not 
be liable under clause 179, because it 
bas been clearly stated that it applies 
to the relevant year. Any director 
who had already left the company in 
1957 shall not be liable. 

Shri Morarka: I am talking about 
a director who was there in 1959. 

Shri Prabhat Kar: So far as the first 
point is concerned, there is a safe-
guard. 

The next point is this: Suppose the 
Act comes into operation today. Be-
cause there was no liability on them 
earlier, should it be made applicable 
to them? They were under the im-
pression that there is a limited lia-
bility so far as directors are concern-
ed. Today there is unlimited 
liability, So what is the positjon? 
That is the only point that comes in. 

Now there have been so many Acts 
passed where this type of liability 
which has been created with r~tros
pective effect has been there, al-
though there was nO such liability at 
that time, Anyway, this matter can 
be clarified further by the Finance 
Minister when he replies. But so far 
as clause 179 is concerned, it is a 

987 (Ai) LSD-8. 

proper clause which has been incor-
porated in the present Bill. 

Then the point was raised by 8hri 
Masani as regards carry-forward of 
losses. In his opening remarks, the 
Finance Minister has dealt with this 
point. A new company may take 
over and get the relief. I do not 
know how the point can be argued by 
Shri Masani. It has been said that 
51 per cent of the shareholders must 
be the same shareholders; that means 
it must be a continuation of the old 
company. Otherwise, some persons 
may do it with a view to avoid or 
reduce the liability to tax. I think 
there is no logic in Shri Masani's 
argument. This question cannot be 
taken up. Already it has been 
answered by the Finance Minister. 

The next important point is about 
clause 13(b), which deals with a trust 
or an institution created for the bene-
fit of a particular race, religion, com-
munist or caste. He has said he is 
not in favour of indulging in commu-
nalism, he does not want it, and that 
these things cannot be stopped by 
legislation. The point is not that 
there should not be any such trusts, 
the point is whether there should be 
any relief from income-tax. For 
instance, let us take the schools. I 
do not think there is any school. en-
trance to which is restricted to one 
particular community. Whether the 
trust or the school is called Hindu, 
Anglo-Indian Or Missionary, so long 
as the beneficiaries or the students are 
not restricted to anyone particular 
community. there will be tax relief, 
and it does not come under clause 
13(b) (i). Therefore the apprehen-
sions expre3Sed in regard 'to schools 
are without foundation. 

Further. today an amendment has 
been introduced by the Finance 
Minister, and I think it is proper to 
exclude the Scheduled Castes, Sche-
duled Tribes and backward classes 
from the scope of this clause. No-
body is debarred from creating a trust 
the beneficiaries of which belong to 
only a particular community, but If he 
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does so, he has to pay income-tax. 
That is all. The only exemptions are 
the Scheduled Castes, Scheduled 
Tribes and backward classes. 

Clauses 270 to 273 deal with punish-
ments. The Direct Taxes Enquiry 
Committee has gone into this ques-
tion. We have already increased the 
punishments and taken other steps 
such as publishing the names of de-
faulters. In spite of all this, very 
few cases have come up. Shri 
Achaw Singh has in his Minute of 
Dissent made the suggestion that there 
should be deterrent punishment. He 
has pointed out that in U.S.A. and in 
other places the tax evader is charged 
from 12 to 20 times. I agree with 
him. I wish to add that the ~ases 
should be taken up properly and 
vogorously pursued. 

On the question of tax clearance 
certificates, the Finance Minister has 
said that he is not taking it up at 
this moment, that he is leaving it to 
the States. We find that action is 
generally avoided by the States. 
There was a suggestion that the 
Centre itself should take it up. I 
do not kn~w what steps have been 
taken so far. I feel only if til is is 
done there will be a proper adminis-
tration of the income· tax law. 

So far as the department is con-
cerned, I feel that the staff is inade-
quate to cope with the work. It is 
not a question of the number of case, 
that will come up, but the amount of 
revenue that we collect. There are 
so many taxes today like the super 
tax, the wealth tax, the estate duty 
etc., all of which are administered by 
this department. It has become al-
most imperative that the staff should 
be increased. 

Though it is not the subject matter 
of the Bill, I would like to say that 
the emoluments paid in this d~part
ment should be quite good, because 
the people in it are exposed to all 
sorts of temptations. Today in this 

country there are hundreds of people-
who would rather pay the lawyel· aDd. 
fight the cases than pay the tax due-
If they pay by way of' tax half the-
amount they pay their lawyers, half 
the trouble would be over, but they 
would not do so. These are the pe0-
ple we have to tackle. So, to enable 
the staff to do their work with> 
honesty and integrity, I suggest that. 
they be paid adequate emoluments. 

An attempt has been made to $im~ 
plify the Bill, which is commendab~. 
A couplet of Tagore comes to lIlT 
mind in this connection. He says: 

Sahaj Kathai likhte amay kaha jeo 
Sahaj kathai jaina lekha sah3je 

It means that it is not easy to write-
in simple language. It is easy to 
talk in difficult language, and diffic1ilt: 
to talk in simple language. Similarly. 
it is very difficudt to simplfy the 
income-tax law. I am glad that 
attempt has been made. 

Shri Somani (Dausa): At the very 
outset I would like to welcomE' the 
changes and modifications that have 
been introduced into the Bill by the-
Se:ect Committee. The original Bm 
contained certain provisions which 
would have really caused hardship 
and harassment, and I must congratu-
late the Select Committee in general 
and the Finance Minister in parlicu-
Jar for introducing certain changes 
which will go a long way in removing 
the apprehensions that were voted 
at the time of the introduction of 
the BiJJ in this House. 

The present Act has been charac-
terised by the Law Commission as· 
very illogical, obscure and complicat-
ed. As the Finance Minister pointed: 
out yesterday, the present Bill has 
been framed on the basis of a very 
exhaustive and comprehensive review 
by the Law Commission and the 
Tyagi Committee. Later on, this Bill 
has been a matter of close scrutiDF 
by the Select Committee. I hope aD. 
trust that the Income tax Act whichl 
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will emerge now after so much 
exhaustive and comprehensive review 
will not be subject to frl!quent 
changes year after year, as has been 
the case up to this time. 

A lot has already been said about 
tax evasion and tax avoidance and I 
would not like to labour this point 
further. While everything possible 
must be done and the Bill would take 
proper care to see that no leakage of 
revenue takes place and all legitimate 
dues to the Government must be paid, 
still the fact must be faced and the 
point has already been made by the 
previous speakers that the level of 
taxation in our country is almost the 
highest. In certain cases when the 
assessees are called upon to pay more 
than 100 per cent. you can very well 
realise the nature of the hardship by 
such a tax level to the honest 
assessees. There is every justification 
for the Finance Minister to review the 
taxation level in a manner which 
will leave some incentive for saving 
and which may not cause such hard-
ship as is the case at present. 

I shall now refer to clauses 11 to 
13 of the Bill relating to charitable 
trusts. I very much welcome cer-
tain relaxations which have been 
made, particularly, the relexation 
under which all business inconl<! of 
charitable trusts in future will be 
exempted so long as those trusts arc 
recognised. So far the income ()nly 
from the business carried out for the 
primary purpose of the Act was 
exempt. Tllis exemption has now 
been liberalised. I hope and t<·u~t 
that this will increase the flow of 
funds to charities. This is a step in 
the right direction. Similarly, cer-
tain restrictions about accumulation 
have also been modified. I wculd 
like to submit to the hon. Finance 
Minister that this conception of the 
smallness of trust in terms of the 
annual income of Rs. 10,000 has to be 
considered in the present context of 
inflationary conditions and at a time 
when our economy is expanding so 
fast, it would have been more appro-
priate if the smallness of the trust had 

been defined in terms of an annual 
income of Rs. 25,000 and I hODE! and 
trust that the hon. Finance Minister 
will even at this stage accept this 
small modification. 

Another point about which Mr. 
Masani had a lot to say and about 
which 1 would like to draw the atten-
tiOn of the han. Financ,., Minister is 
about the need for charities for c~r
tain purposes. I would' like in this 
connection to give certain instances 
of ancient and historical temples, 
Perhaps the hon. Finance Minister IS 
himself aware of the need to renovate 
certain of our anCient temples. Un-
lese certain steps are taken to en-
courage the flow of charity in that 
direction, we will really be depriving 
those temples of receiving the ,)p("es-
sary help which they deserve. The 
famous temple of Dwaraka is under 
the jurisdiction of the Archaeologi-
cal Department of the Government of 
India and is looked after by the Gov-
ernment of Gujarat. I am in corres-
pondence with the Chief Minister of 
Gujarat and he has sent me certain 
statements and quite a few lakhs I!!"e 
needed for the renovation of that 
ancient temple. Certain bu,iness 
friends have shown their willingness 
to contribute for the renovatiGn of 
such an ancient Hindu temple "nd I 
do not see why our income-tax Blll 
should not allow such contributions 
to be exempted as is the case 'or 
other charities. There are so lTI3.\y 
similar ancient and big historical 
temples in the South which are in a 
very dilapidated condition. At a 
time when some important changes 
are being made in relation to the 
clauses on charitable trusts, 'lower 
should be given to the Central B"ard 
of Revenue so that wherever the Gov_ 
ernment are satisfied that such ancient 
and religious institutions deserve cer-
tain help then necessary exemptions 
may be allowed; thus the flow of 
charity in that desirable direction 
may be encouraged. Simi'arly, 
exemption should be allowed for 
charities that may be done for Indians 
residing outside our country. At a 
time when our cultural and commer-
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cial contacts with so many fo-eign 
countries are developing, it is desir-
able that the Government should en-
courage certain charitable acts which 
the citizens here may like to under-
take for certain charitable purposes in 
other countries. Of course the money 
remittance will be subject to all the 
formalities of the foreign exchange 
but so far as the present scope of the 
Bill is concerned, I dO plead with the 
hon. Finaoce Minister to allow the 
charities undertaken even for outside 
this country should be brought with-
in the purview of this exemption. 

I would now like to refer to clause 
32 regarding depreciation. I know 
I am making out some new sugges-
tions. But this is a time when we 
are on the verge of such a programme 
of gigantic industrial development 
under our Third Plan. We should 
take every possible opportunity 'll see 
that the primary objective of our 
economic development is promotcj in 
all possible ways. Previously, the 
additional depreciation used to form 
part of the Income-tax Act and it 
was perhaps in 1959 it was allowed 
to lapse; the hon. Finance Minister 
did not renew this concession. When 
we are recasting this Bill, if it is not 
possible for the hon. Finance Minister 
to accept this as a general proposi-
tion, some additional depreciation 
should be allowed for industrial deve-
lopment in the backward areas. The 
Third Plan provides a lot for remov-
ing the regional disparities. In spite 
of all that the Government have been 
doing, these disparities are growing 
rather than lessening. So much has 
been said in the Third Plan about 
the removal of these disparities. I 
came across a very interesting state-
ment made recently by the committee 
of economic development in the U.S.A. 
The U.S.A. is a highly industrialised 
and prosperous country. Yet there 
also there are pockets of unemploy-
ment and distress. This committee 
wh:ch consisted of prominent people, 
businessmen, economists, taxation ex-
perts, etc. has come with a suggf:S-

tion. I am quoting a few sentences 
from that report: 

"Special rapid amortization 
privileges should be made avail-
able to firms expanding or build-
ing new plants or installing new 
equipment in distressed areas. 
This type of incentive to industry 
has proved effective in the past 
and can stimulate an increase in 
employment in these areas." 

This Committee supports the 
principle of permitting a fas~er 

write-off of the costs of invest-
ment as a spur to national econo-
mic growth. We believe appli-
cation of the same principle, with 
write-off at an even faster rate 
in areas of chronic labor surplus, 
would produce an increase in ;n-
vestment in these areas. Rapid 
amortization privileges, permit-
ting a write-off of investment in 
5 years, were effective in secur-
ing an adequate construction of 
defense plants. 

Accelerated amortization or 
depreciation increases the rate of 
cash flow. If the privilege is 
limited, the firms enjoying it have 
the equivalent of an interest free 
loan from the Federal govern-
ment for the period covered. 

It should be made available lor 
new or expanding plants, or fllr 
new equipment, in chronic labour 
surplus areas. The privilege 
should apply only where an in-
crease in employment in the area 
will re5ult from the plant expan-
sion, new plant or new equipment. 
Such a tax concession is of limited 
duration, and would be repeated 
only when new plant and equip-
ment were acquired. If the area 
ceased to be a chronic labor sur-
plus area, the privilege would no 
longer be granted." 

I am making this point at a time 
when Government is committed to a 
policy of bringing about faster deve-
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topment in the backward regions of 
various States. I also understand 
that Dr. Lokanathan of the National 
Council of Applied Economic Research 
is making a study of defining back-
ward areas. It is not a question of 
a particular State. The States of 
Maharashtra and West Bengal are 
quite progressive States but there are 
certain backward areas also in those 
States. The idea of Dr. Lokanathan 
is to define and formulate rertain 
criteria on the basis of which certain 
areas in particular States will be 
declared as backward, so that they 
will be eligible for certain spe-
cial concessions which will divert 
and stimulate invoestment for the 
development of those areas. I am 
making this submission to the hon. 
Fir.ance Minister have with a limited 
purpose, because I am not going into 
the entire, detailed steps that should 
be taken in this connection. The 
present purpose is only to insert a 
clause for additional depreciation 
allowance under clause 32 to ensure 
that any industries which are deve-
loped in those areas will be eligible 
to that additional depreciation. 

I may also submit that this does 
not involve any loss of revenue so far 
as the Government is concerned. 
After all, depreciation is limited to 
100 per cent cost of the building, 
plant and machinery and so on. It 
is thus only a deferred liability by 
which certain facilities are available 
to those who might be prepared to 
invest in new enterprise in areas 
which are at present comparatively 
backward. I hope and trust that this 
small concession which may act as a 
stimulant to industrial developm( nt in 
these areas will be favourably con-
sidered by the Government. 

I have also to make some sugges-
tions in regard to clauses 45 to 55 
which deal with capital gains tax. 
Here again, I have some suggestions 
to make which will meet the national 
objectives which we have in view. I 
suggest that any pel"8011 or company 
who may be liable w capital gaius 
tax, when ie ~elIs his holdings in any 

of the shares, should be exempted 
from the capital gains tax under cer-
tain conditions; one condition may be 
that if the amount is first invested in 
Government securities and if later that 
amount is invested in new induslrial 
undertakings, he will be given thiS 
exemption On capital gains tax. This 
will serve two basic objectives of cur 
national economy. One is that this 
so-called concentration in a few hands 
will, to that extent, be broad-based. 
With that incentive, it will lJe possi-
ble for holder·s of shares in particular 
companies to unload and sell them in 
the market to a large num~r of in-
vestors who are ready to invest be-
cause of the sound working of the 
companies. To the extent tho~e re-
sources are released, those resources 
will be employed in creating new in-
dustrial enterprises. So, on the one 
hand, the tempo of industrIalisation is 
accelerated by the release of fnnds 
which otherwise would remain block-
ed because of the fear of capital gains 
tax. There may be certain i::divi-
duals who simply because they will 
have to pay capital gains tax will 
not like to part with their holdings. 
But in case certain exemption is 
given to subserve the interest of our 
national economy, then I think it will 
be quite in conformity with the objec-
tives that we have in view, namely, 
of dift'using our industrial and econo-
mic structure and at the same time 
releasing certain funds whiCh other-
wise will not be available. 

Here again, r appeal to the hon. 
Finance Minister to see whether this 
small concession which, from the point 
of revenue may not be a substaI'tial 
loss, and yet may repay dividends to 
a great extent by really creating con-
ditions for industrial development. I 
hope and trust that from that point 
of view, the hon. Finance Minister 
will review this modification also in 
its proper perspective. 

Another point r would like to ell-
,:uire from the hon. Finance Minister 
is about the modification which is 
proposed to be made in clause 84. At 
present there is a tax holiday for five 
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years for all new industries. Some 
sort of uncertainty is proposed. to be 
created by inserting a clause under 
which the Government will take 
powers to malte such enquiries as they 
may deem fit and declare any industry 
as not being eligible for an exemption 
from this tax holiday clause for any 
period whi.c:h they might decide. This 
concession of a tax holiday for five 
years has acted as a gOod stimulant 
to our industrial development and I 
do not see any justification for intro-
ducing any element of uncertainty in 
this concession. If at all there arises 
in any future time any ground for 
review, the hon. Finance Minister can 
do it any time, and I do not see why 
an enabling clause to create this un-
certainty in the minds of investors 
has to be formulated. Especially, 
when an investor invests in a ptlTti-
cular company on the basis that that 
company will be exempt from taxa-
tion during the first five years of its 
produdion, I do not see why in the 
"midst of thaf period of five years, 
the Government should take the power 
to declare that that industry will no 
longer enjoy exemption from taxa-
tion. I think this is really something 
undesirable and it should not be in-
corporated in the Bill 

So far as the hedging and specula-
tive operations are concerned, in res-
pect of clause 73, I -would like to 
have a clarification whether the 
oP2ration of industrial companies in 
the future markets with a view to 
avoid certain risks will not be affect-
ed by this clause. My submission is 
that so far as hedging and other 
facilities are concerned, nothing 
should be done under the Income-tax 
Act to interpret speculative operailons 
or losses in a manner where the in-
dustrial company might suffer in its 
day-to-day business of hedging 
operations. 

There are certain other clauses 
about which I would not like to take 
the time 0If the Ho,use at present. 

When the clause-by-clause considera-
tion starts, I may have something 
to say on them. My submission is 
that so far as this relaxation about 
the period which is now fixed is con-
cerned, I think this relaxatioI'. to a 
great extent removes the uncertainty 
in the previous period and to that 
extent it is welcome. 

So far as other detailed clauses are 
concerned, I will come to them when 
the discussion on the clauses starts. 

16 hrs. 

SIni Naushir Bharucha: Sir, I think 
the Select Committee on the Income-
tax Bill deserves our thanks, because 
of the tremendous amount of labour 
it has put in and for producing a 
Bill, which, while seeking to do 
justice to the assessee in many res-
pects, on the whole may be regarded 
as a document certainly worth ac-
ceptance. 

Mr. Deputy-Speaker: He may con-
tinue next time. 

16·01 hrs. 

REPRESENTATION OF THE 
PEOPLE (AMENDMENT) BILL 

REPORT OF SELECT COMMITTEE 

Shri Jaganatha Rao (Koraput): 
beg to present the Report of the 
Select Committee on the Bill further 
to amend the Representation of the 
People Act, 1950 and the Representa-
tion of the Peo!,le Act, 1951, and to 
make certain minor amendments in 
the Two-Member Constituendes 
(Abolition) Act, 1961. 
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KOTION RE: liEPORT OF DEPART-
MENT OF ATOMIC ENERGY 

Shri D. C.Sharma (Gurdaspur): 
J)eg to move: 

"That this House takes note of 
the Report of the Department :)f 
Atomic Energy for 1960-61, laid 
on the Table of the House on the 
:'lth August, 1961." 

I am rising to initiate a motion (or 
the discussion of the report of the 
Atomic Energy Commission for the 
year 1960-61. I feel a great deal of 
pride in what has been achieved by 
this Atomic Energy Commission dur-
ing the span of a few years. It is 
said by some persons-and they are 
very ill-informed persons---that this 
atomic energy establishment is for us 

-nothing but a symbol of prestige. It 
may be like that in some ways, but 
I feel that to look at it from that 
angle is not to do justice to it. After 
all Indi·a cannot lag behind other 
co~tries, so far as scientific deve-
lopment is concerned in the age of 
science and technology, (and some 
persons call this an atomic age). It 
would have been disastrous for India 
not to have done something to make 
ourselves familiar with the techniques 
of atomic energy and not to have dL'ne 
something to give our scientists some 
idea of what this atomic energy is and 
what are its potentialities for good 
and evil. 

There are some persons who feel 
that this Atomic Energy Commission 
is a symbol of power for us. I think 
no one has dOlle worse in this matter 
.than the Foreign Minister of Pakistan. 
Speaking sometime back, he said, 
"We must have atomic power stations, 
because if we do not have them, the 
balance of power between India and 
Pakistan will be disturbed". I. would 
submit very respectfully that India 
does not look upon the atomic energy 
establishment as a source of power, as 
something that is going to be used as 
B weapon of power against anybody. 

Atomic Energll 
Speaking at the National Develop-

ment Council on January 14, our 
Prime Minister said: 

"Under no circumstances will 
this country embark on a nuclear 
weapons' programme, whatever 
might happen." 

think these are unequivocal words. 
These are very authentic words, as 
they come from the Prime Minister 
of our country and I feel that any-
one who looks upon this atomic 
energy establishment as a sourcE' of 
military power or as a source of 
armed strength is utterly mistaken. 
Of course, atomic energy does mean 
power, but power of a very ben~ficia! 
kind for our country. 

Some time back our Defence Minis-
try held an Atoms for Health exhibi-
tion. Why was that arranged? It 
was done so that our countrymen 
should know that we are going to 
make use of isotopes and other thmgs 
for medicinal purposes and for curing 
some of these ills to which humanity 
is prey. At that exhibition o'lr in-
tention was made very clear. It was 
said: 

"If the present rate of atomic 
tests continues all fall-out from 
nuclear fission 'Will have been ab-
sorbed by the earth in ten years 
and they will reverse the ~ex 

ratio of birth. There will be 
more women than men. Mar" 
abnormal children will be born 
and internal physiological dis-
orders will increase steadily in 
both sexes." 

This was the warning that was givcn . 
It was a kind of challenge thrown to 
those persons who try to use atomic 
energy as a source of power. 

I know that much is being done in 
the world today. The world is 
alarmed at the developments that are 
taking place in the field of atomic 
energy.' The other day, the great 
Primp. Minister of the Soviet Union 
talked about II bomb which his 
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scientists were able to manufacture, 
but which he did not allow them to 
manufacture. We have the nuclear 
test ban talks, which have been dead-
locked so many times. There are 
powerful movements in U.K. and 
other countries which are being 
launched in order to stop the produc-
tion of these nuclear weapon;;;, be-
cause nuclear weapons mean nuclear 
war, which is a very very dangerous 
thing. The destructive power of the 
atom is well-known. All the world 
and humanity feel frightened when 
they think of the incredible power of 
the atom for annihilating humanity 
and for doing great damage to the 
world. 

But I take relief by cllntemplatin;: 
on our own atomic energy establish-
ment. We do not talk of bombs-
neutron, atomic and hydrogen bombs. 
The Chairman of the Atomic Energy 
Commission once said that we can 
manufacture atom bombs in two years. 
It does not mean that we are going 
to do it. We are not going to do it. 
I feel relieved when I find that our 
Atomic Energy Commission is meant 
for peaceful purposes, for those con-
structive ends which can brighten 
the lives of the people in ot>· country 
and all over the world. That is the 
thing whiCh makes me happy. 

When I go through the report of 
the Atomic Energy Commission I find 
that there are many things in it 
which are gratifying to me, to a 
citizen of India. It is true, Sir, that 
the report is written in a highly 
technical language and that cannot 
be helped and a layman finds it diffi-
cult to follow it. But there is no 
doubt about the facts. To use the 
words of Mr. Churchill who came to 
India at the time when the Canada-
lmlia Reactor was inaugurated he 
said that "atomic energy has 'come 
of aee in India". I think, these words 
as they come from a foreign observer 
who himself is interested in this kind 
of development are very heartening. 
That we should have come of age in 
this development in such a short time 

speaks very highly of the scientists 
of our country, their technical know-
ledge, their scientific acumen and also 
of their organisational capacity. AIl 
these things show that we are doing 
very wel! in this line. 

We havCl three reactors. One is 
Zerlina. I feel happy to say that it. 
has been wholly designed and erected 
by Indians. It uses natural uranium. 
as fuel and is moderated with heavy 
water. I feel happy to talk of ura-
nium in this connection because our 
uranium resources are in the neigh-
bourhood of about 30,000 tons. Of: 
course, we have not yet explored the 
deposits in Rajasthan and when _ 
make a survey of those deposits I 
think we will be able to find more.. 
This Zerlina is an experimental re-
actor on account of its ftexibility anel 
it is very helpful for lattice experi-
ments and oscillation experiments. 
Those experiments are going to be of 
use not only to my country but a1so 
to the countries of South East Asia 
and also to other countries. After aU. 
our Atomic Energy EstabHshmCDt. 
does not live in isolation from the rest 
of the world. It is a member of the 
International Atomic Energy A~ 
and a member of several other inter-
national bodies. There is a regular 
exchange of know-how between our 
country and those countries. There-
fore, whatever big Or whatever fruit-
ful is done by the Atomic Energy Es-
tablishment is the common knowledge 
of those persons who are ·interested. ill 
atomic development in the world.. 

Now, we began with Apsara which 
worked 18,000 kw hours in the fiIlIt 
year, 1,60,000 kw hours in the secoDII 
year, 6,43,000 hours in the third year 
and about a million kw hours in the 
fourth year. I think this Apsara 
gave, if I can use that word. a magni-
ficent performance. t has provided 
India with the facility necessary for 
designing and building her OV\l.l power 
reactors. In fact, as it was said by a 
foreign visitor to my country, it has 
led to a minor revo '"lion in agricul-
t.ure, industry and medicine On _ 
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count of the radio isotopes which are 
being manufactured there. . It has 
also been irradiating food so that 
some of the pests are destroyed. 

Now we have the Canada-India R,,-
actor. The Canada-India Reactor, to 
use the wordq of a very eminent 
person, is a ~ymbol of international 
co-operation, and that reactor is going 
to be a very fine source of research 
and experiment so far as atomic 
energy is concerned. 

There is one thing to which I want 
to draw the attention of the House. 
It is true that alI these reactors are 
going to enable us to develop funda-
mental research in physical, chemi-
cal, biological and metallurgical oro-
blems relating to atomic energy. It 
is true all these reactors are going to 
help the training of our scientific 
personnel. It is also true that we 
are going to have radio isotopes 
which can be used in medicinal pur-
poses!.' Alq ,tbe'Se things are there. 
But I would submit very respectfully 
that atomic energy is a very very 
costly thing, a very very expensive 
thing. Fabulous sums of money lire 
being spent by other countries on 
this. They are doing all that they 
can to make the atomic energy es-
tablishment as up-to-date as possible. 

I have been. Sir. comparing the re-
search programme of the Indian 
Atomic Energy Establishment with 
the research programme of the United 
States Atomic Energy Commission. I 
feel to compare one with the other 
is very unfair. This report was 
produced in 1961. I think it is not 
fair to compare this report with the 
1960 report that has been brought out 
by the Atomic Energy Establishment 
in my own country. But I cannot 
help saying that there are certain 
aspects of research whiCh should be 
looked into much more than they are 
being done now. For instance, medi-
cal research, research concerning 
radiation, research concerning envi-
ronmental things research concerning 
high energy physics and, more than 
anything else, research concerning 
metallurgy require more attention. 

I feel that so far as metallurgy-
goes we do not make a very good 
showing. Of course, as I said in the. 
beginning, our resources are limited:. 
But, all the same, there is some kind 
of pilot projects in alI those aspects 
of research whiCh should be set up. 
here and which is being done in other 
countries. I do not want my coun_ 
try to lag behind any other country-
So far as this is concerned. 

Then there is the problem of setting. 
up, what I may call. our industrial 
reactors. From experimental re-
actors we will now go in for industrial 
reactors. I know we have already 
got a project to set up an atomic re-
actor at Tarapore. I know that 
every State in India is trying to have· 
an industrial reactor of that type. L 
know that. 

Shri Braj Raj SiDCh (Firozabad):: 
Punjab too. 

Shri D. C. Sharma: Punjab iii also. 
making a claim for that. Delhi~ 
Madras and other areas are also try-
ing to have industrial reactors of 1..11at 
kind. 

A lot of controversy has been going. 
on about the economics of- power pro-
duction through atomic energy anci 
through coal and other sources. I 
know there were some editorials on 
this subject in some of the Indian 
papers where it was stated that 
power production through these re-
actors will be very very costly and 
will be uneconomic. Now, I am not 
a technical person and I cannot say 
much on this point, but I know that 
the Chairman of the U.K. Atomic 
Energy Commission, Sir Rogers 
Maikins, has stated that the cost- of 
nuclear power in U.K. would fall 
below the COSt of conventional power 
at the base haulage at the end of the 
decade. So, I do not see any reason 
why this should not be- true in our 
case also. especially when we have to 
haul coal to such long distlinces. Any-
how, I would request the Prime 
Minister to produce a White Paper 
which can give us some idea about 
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.the economics of this. After all, this 
subject has been under discussion for 
a long time and we have to come to 
.some firm conclusions by this time. 
I hope that something will be done to 
enlighten the people. Otherwise, 

'people will think that atomic energy 
is only a show-piece and it is not 
going to be of common utility in this 
.country. 

A lot of research has been carried 
.on in the atomic energy establish-
:ments. I know that two centres are 
:going to be opened, one in the nort.h 
.and another in the south called UI-
'Versity nuclear centres. I feel that 
these two centres are not enough tor 
:a 'big country like ours. We should 
.have at least four centres in alI the 
four directions of the country so that 
our country can profit by it. 

An Bon. Member: Sir, no hon. 
:Minister is present in the House. 

Mr. Deputy-Speaker: I am aware 
·of it. 

Shri Braj Raj Singh: He does not 
require any listening. 

Shri D. C. Sharma: Then we should 
'place more funds at the disposal of 
the Atomic Energy Commission dur-
ing the Third Plan than we have so 
far provided. If that is done, the 
work can proceed on a better basis. 
.At the same time, we should try to 
have some small atomic energy 
stations to carry out experiments so 
that we can get experience of this 
kind. With these words I would com-
mend the Report of the Department 
of Atomic Energy for the year 
1960-61. 

Mr. Deputy-Speaker: Motion moved: 

"That this House takes note of 
the Report of the Department of 
Atomic Energy for 1960-61, laid 
on the Table of the House on 
the 7th August, 1961." 

Shri Naushir Bharucha (East Khan-
::lesh): Mr. Deputy-Speaker, the 

purpose of my speech in the House 
today is to attempt to set at rest a 
controversy which has been raging 
in the press and elsewhere that India 
is pouring her hard-earned foreigD 
exchange, as well as her internal 
financial resources, into a venture 
which more scientifically advanced 
countries have abandoned. I am SUl'e, 
the House is aware of the fact that in 
the press criticism has appeared tl.at 
whereas countries like America and 
England have slowed down their pro-
jects of producing electricity by 
nuclear generation, India, which is 
supposed to be a backward country 
and in need of foreign assistance, 
should not indulge in this luxury. SU', 
it is necessary, therefore, to have 
some idea as to the economics of nuc-
lear generation of power, and if we 
can succeed, if this House can con-
vey not only to this count.ry but to all 
those who criticise us here and abroad 
the fact that this House has decided 
on going On with the programme of 
power generation by atomic energy, 
then I believe a great purpose would 
have been served by our debate. 

In calculating the power cost of 
generating electricity it is .customary 
to divide the costs into certain com-
ponents. Electricity cannot be stored, 
at least in large quantities, and has 
to be consumed the instant it is ilrO-
duced and, therefore, the component 
which enters into the price of gener-
ation is that component which is attri-
butable to the capital cost of the 
plant. There is another component 
which is known as running charges, 
which depends upon the output of 
electricity generated, that is the quan-
tum of electricity generated. The 
third component is transmission and 
distribution charges. So far as trans-
mission and distribution charges lire 
concerned, they are common whether 
electricity is generated by nuclear 
power or it is generated by conven-
tional methods. Therefore, the only 
differenCe that can arise is the cost of 
electricity generated and transmitted 
up to the busbar of the generating 
station. In this connection, I would 
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perhaps give to the House certain 
very interesting figures. In thennal 
.generation, the cost of fuel, namely, 
coal is a very important item. and 
often coal accounts for as much as 50 
to 60 per cent. of the total cost of 
.generation. Therefore, the question 
of the ·price of coal assumes an im-
portant aspect, as also its cost of 
transportation. Having regard to the 
~onditions now prevailing in India, 
where coal has to be hauled over long 
-distances, and having regard to the 
present price of coal which ranges 
anything from Rs. 46 per ton to Rs. 55 
per ton, depending upon the distance 
~ver ·which it has to be hauled, it will 
be found that in order to generate 1 
kw hour of energy, at the rate of 
Rs. 55 Per ton of coal, 2.74 nP. would 
be the cost of fuel consumed for pro-
ducing that 1 kw hour. 

But, unfortunately, as the House 
will have seen it is not merely that 
coal is transported by rail but often 
it is transported by sea as a result of 
which an additional subsidy has to be 
paid for transportation of coal. The 
House will have occasion to deal with 
this question when we deal with the 
Supplementary Grants where Rs. 21 
~rores of additional grants are being 
asked for from the House to subsidise 
sea transport of coal. 

When we take these facts into con-
sideration the surprising thing is that 
with that subsidy the price of coal 
-delivered in Bombay and discharged 
at the docks comes to as high as its. 95 
per ton. Bearing in mind this fact 
that the cost of coal plus the enor-
mous and the ruinous transportation 
charges which this nation has got to 
pay and which pushes up the price of 
coal to Rs. 90 or Rs. 95 per ton, it 
would mean that the cost of generat-
ing one kilowatt hour, so far as fuel 
alone is concerned, would come to 4i 
nP per unit. Mind you that it is 
only that part of the cost of genera-
tion, namely, the fuel which will 
come to 4i nP per vnit .The overall 
cost which we may take, that is, thE' 
cost of capital investment ~lus what 
is known as running charges com"' 

Atomic Enerl11l 
ponent, will be 5.88 nP or very 
nearly 6 nP or one anna a unit for 
thennal generated energy . 

As against that, what are the cor-
responding figures for nuclear genera-
tion? The first point to bear in .nind 
is that nuclear generation differs !rom 
thermal generation mainly in the fact 
that fuel is utilised there is very 
C'ostly in the beginning so far as 
capital cost is concerned, but there is 
no daily feeding of the furnace as 
happens in the case of thennal gene-
ration. Once you have invested by 
way of capital expenditure 
in the fuel that you insert 
in the reactor, that fuel gives a cer-
tain length of service. Therefore 
those fuel charges in the case of nuc-
lear generation will come to 1'38 nP. 
per unit as against 4'48 nP. per unit 
in the caSe of coal transported with 
subsidy and delivered at Bombay 
Docks. 

Why have I taken Bombay Docks? 
It is because Bombay is nearly 1,000 
miles away from the coalfields. But 
Bombay is a huge power consuming 
centre and I think it would not be 
improper to take Bombay as a point 
in instance as the new nuclear power 
generation plant is also going to be 
established only a 100 kilometres away 
from Bombay City. Therefore when 
people talk that nuclear generation is 
costly, expensive Bnd ruinous. they 
forget the fact that between the fuel 
cost of producing one unit in the 
case of thermal plant and the fuel 
cost of producing one unit in the 
nuclear plant, the latter is far less than 
the former. Of course, the calli.al 
cost in the beginning has to be t~k"n 
into consideration. But the capital 
cost also has to be provided for l!lti-
mately by setting aside certain stlms 
for depreciation, repayment of capital 
and SO forth. Taking everything into 
consideration we find that whereas in 
the case of thermal generat.ion, in the 
case of Bombay that I cited, the 
overall cost, that is, ,ncluding the cost 
of coal plus the capital cost of ",Jl)-

plving the plant plus lh~ running ('nct, 
the unit would cost ~.85 nP ill the 
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caSe of nuclear energy it might only 
"" round about 4 nP. I am prepared 
to concede that in the initial stages 
it may be that because we are ventur-
ing into a new experiment and on 
account of the fact that it is very 
difficult to foresee each and every 
capital equipment required from the 
very start and certain modificatio!ls 
and enlargements may have to be 
made to Our nuclear plant as a t('sult 
of which perhaps the cost of nuclear 
generation might rise by one nP. per 
unit more. But even then the broad 
fact that emerges from this ana lysis 
is that the cost 'of electrical generation 
by the thermal method, particularly in 
areas remote from coal centres, and 
the cost of generation by nuclear 
methods can compare favourably. 

It has been SUggested by the critics 
that the cost of generation by con-
ventional methods is falling fast. No 
doubt, it is so. In the last few years 
these costs have fallen by 25 per cent. 
On account of various reasons, such 
as, improvement in the technique of 
building up new thermal stations and 
utilisation of higher steam tempera-
tures and pressures. But then what 
is forgotten is that whereas \he capital 
cost per kilowatt of thermal generation 
is falling, the capital cost per kilowatt 
of nuclear generation is falling faster. 
What the critics of our policy do is 
that whereas they point out the fact 
that there is a fall in the capital cost 
of thermal generation, they quietly do 
not mention and slur over the fact that 
the capital cost of nuclear generation 
is falling faster. I may just mention 
to the House how fast capital costs 
are falling. 

Four or five years ago for the 
Berkeley station in England which 
had two reactors with a capacity of 
275 megawatts, the cost per kilowa~t 
was £ 160 and fOT the last one m 
Dungeness which has a capacity of 
550 maga";'atts the capital cost has 
come down to £ 110 per kilowatt of 
energy. In other words, the cost has 
been reduced in these five years from 
£ 160 to £ 110 that is, roughly by 

about one-third. Therefore the fact 
remains that with the techniqUe of 
generation still improving, it is ex-
pected by experts that it is lik"ly to 
become cheaper still. I have got here 
a leaflet entitled, The Nuclear Powel' 
Programme, issued by the British 
Government in June 1960. The ex-
perts prophesy that for stations desi 
gned today conventional power costs 
are about 25 per cent. less than nuc-
lear costs in the United Kingdom. but 
the Government is advised that Ire 
nuclear generation for base load pur-
poses is likely to become cheaner than 
the conventional generation by about 
1970. But here We have got to notjce 
one fact, namely, that England is a 
smalI country comparatively. I lhink 
the entire Great Britain was one-
fifteenth of undivided India. T!:er,,-
fore the question of haulage of coal 
does not feature prominently there. 
Coal is practically available next 
door to the generating station. There-
fore their thermal cost naturally falls 
quicker. But in our case, I am sur€', 
even from the very start We would be 
in a favourable position to compete 
with thermal power stations. 

It has been stated that India is in-
dulging in this luxury of producing 
electricity by means of nuclear gen-
eration while other countries al·e 
abandoning it. I am afraid the facts 
are totally different. Take for ex-
ample, England. In England in 1955, 
when Britain first put forward the 
programme of nuclear generation, the 
then experts felt that a total output 
of 1,500 to 2,000 megawatts of instailed 
capacity would serve the purpos~ of 
Britain's growing industry till about 
1965. But then in 1957, partly on 
account of the fact that there was the 
Suez question, Britain realised for the 
first time that she could not be too 
much dependent upon oil for the pur-
pose of extracting power i~ cases. of 
emergency like that. They Immediate-
ly stepped up nuclear powe~ gene~a
tion and decided to have sations With 
total capacity from 5.000 te 6,000 
megawatts. Mind you, it is not that 
they have lessened t.heir programme: 
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they have enlarged their ~ntire pro-
gramme three times the orig;nal 
size. Of course, they said, that the 
time for executing it would be e>:-
tended from 1965 to 1967 or 1968. 
The time will have to be extended if 
you go in fOr a much bigger pr:!-
gramme. 

Therefore it is completely wrong 
to assert that other forward coun-
tries, advanced countries, hllve bl'en 
reducing their power programm~ and 
that India shQUld not go in for It. I 
lIubmit that there is absolutly no truth 
in these observatdons, and do not 
understand why this propaganda is 
being sustained. And if my speech 
here today helps in a small measure 
to remoVe this misapprehensIon ! a:n 
lIure the purpOSe of this debate wiil 
have been more than achieved. 

The second point that I rlesire to 
make is that in the matter of nuclear 
generation one has not to loo~ only 
to the economics of generation in terms 
of rupees and naye Paise; because 
here We are dealing with a tohlly 
new source of power which has got 
unprecedented advantages and bene· 
fits which n'o other known source of 
power possesses. For example, if 
we develop small types of reactore 
which are capable of use in marine 
propulsion what would be the result? 
We would 'be able to have ships which 
can move about for months together 
without refuelling, a very important 
and useful advantage for a country 
like India which has got few ;;hips 
and a huge coastline of 3,500 miles. 

Then there are various other ad-
vantages. For instance, nature has 
blessed us with a vast amnunt of 
thorium, monazite sand. That is 
available. How are you gomg to 
make use of it? You cannot burn 
thorium in an ordinary grate or fire-
·place. You have got to have a special 
type of fire-place, and that is the 
l'eactor. 

Our programme envisage3, so far 
as electricity generation is con~p.rnec!, 
that We shall be having our produc-
tion in three stages. The first stage 
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will be when natural uranium will 
be utilised as fuel and we will pro-
duCe plutonium. Plutonium is \'er;~ 
necessary in this stage for the Ultimate 
utilisation of thorium, of Wilich W~ 
have plentiful supply. 

Then second stage will be when 
We employ reactors, using p!utcnium 
as fuel and thorium as fissile material, 
produc;ng both power as well as con-
verting part of the thorium into a 
material known as U-233. 'J'hat is 
also a product which has t? be used 
in the third stage. 

And when that product is used in 
the thiTd stage with thorium-because 
you can use thorium only in conjunc-
tion with U-233, then it is possible not 
only to obtain electricity but to have 
larger supplies of U -233. 

In other words, atomic generatiOn is 
the only method in the world by which 
you can breed more fuel by burning 
a part of it. There is no other known 
source where fuel which is placed in 
the reactor is increased at the end of 
a particular period. That is what we 
call breeder reactor, and that is one 
of the main advantages why We must 
go in for atomic energy. because then 
it enables us to be absolutely self-
reliant On our own fuel. 

I therefOre submit that having re-
gard to the fact that nuclear genera-
tion affords US certain advantages 
which no other source of power can 
afford, it is very necessary that India 
should go in for it. . 

In this connection I have to make 
one suggestion. When we say that 
plutonium has to be first generated 
in the first stage by using natural 
uranium. there is no known method 
bv which you can accelerate produc-
tJon of plutonium: because in nature 
certain fissile materials disintegTate 
at a particular rate and you cannot 
accelerate or decelerate that rate. But 
I submit that if we are going to ex-
pedite OUr power progTamme we have 
got to think of importing plutoniam 
in sufficient quantities to allow us to 
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get on with the first stages as early 
as possible. I do not know whether 
other nations would be prepared to 
export it; that is a di1ferent thing. 
But if We can in exchange, let us 
say, for monazite o;r thorium, get this 
useful fuel, I am of opinion that 
foreign exchange should not be re-
garded as an insuperable obstacle in 
acquiring this very precious com-
modity. I feel Government might 
look into this matter more closely. 

I am very happy to note, as regards 
the criticism, a criticism which is not 
based on any facts or figures at all-
and I do not know how it started in 
the first place--, I am glad that Gov-
ernment is not being deterred by this 
criticism and has taken up a pro-
gramme of having more atomic power 
stations, and a committee has been 
appointed to suggest sites. In the first 
place, a joint study is being made by 
Canada and India for finding cut 
what would be the cost of building in 
India a Canadian type of l·eactor. 
When that is done I am sure we shall 
be able to push forward that pro-
gramme. But over and above that, 
because requests have been received 
from various States that some sort of 
atomic power plant should be located 
in their areas, a committee is going 
into and trying to find out the various 
sites. The tenng of reference were 
that at least six sites more for atomic 
power stations would be found out by 
it. Of course, it does not mean that 
we are immediately going to launch 
on the programme. But from what I 
have said with regard to the economics 
of generation of electricity, noint.ing 
out how in regions remote from the 
coal centres even today in the initial 
stages nuclear power can compete 
favourably with thennal power, I. am 
of the opinion that Government should 
proceed with their programme with-
out the slightest hesitation; and, sub-
Ject to funds pennitting, they should 
expand it as rapidly as poss'ble. 

I may state in this connection that 
even assuming for a moment that the 

cost of nuclear generation is very 
heavy, there are today industries 
which are prepared to take power at. 
a rate much higher than the cost of 
generation even by normal thennal 
methods. I do not have any fear of 
our failing to dispose of the power. 
namely 300 mega-watts if we are go-
ing to generate that m~ch .. 

In conclusion, I would say this as. 
I said at the commencement cf 'the 
debate, that the purpose of this dis-
cussion would be served if we declare 
unequivocally to the world outside 
that India is irrevocably determined 
to proceed with the programme of 
power generation by nuclear methods. 
If this assurance is given by the hon .. 
the Prime Minister and he makes a 
firm declaration of that policy, I am 
sure what with the facts underlying 
this criticism and this controversy and 
what with the detennination <.of the 
Government, we all will be 3et on a 
finn road to a new era when nuciear 
power generation will be plenUful and 
power shortage or power famine would 
be a nightmare of the past. 

Shri Surendranath Dwtvedy (Ken-
drapara): Sir, I take this opportunity 
to pay a tribute to the scientists who 
are working under the auspices of the 
Atomic Energy Commission and by 
whose work and achievements we 
have earned international prestige in 
the atomic world. I do not want to 
go into the controversy. It is right 
and proper that India has emphati-
cally declared. we mav have power, 
we may have capacity to manufacture 
nuclear weapons, but we are not 
going to do that, corne what may. 
That is in conformitv with our policy 
of peace and the t.raditions of aur 
country. But, it must be known, it 
must be understood that if we want 
that this country should give or this 
Parliament ·should give more monEoY 
for this purpose, the peaceful effects 
of it must be known to the publi~ at 
large. 

It is admitted that probably th£'re 
is much more necessity in an under-
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developed country like India for this 
sort of energy than in highly indus-
trialised COWltries. We in this country 
are interested in knowing how far this 
energy would help us in augmenting 
our productiOn. in industry and agri-
culture a·Dd how far the researches 
would be able to mitigate the suffer-
ings of OUr people who fall a victim 
to many types of diseases which have 
no cure. 

A point has been raised that al'-
though the necessity is realised that 
at this stage, we are feeling thab there 
is shortage of coal and coal is con-
centrated in one part of the country 
and making use of this energy, we 
would be able to have more industries 
in non-coal areas, at the same time, 
as has been pointed out by the pre-
vious speakers, the economics of this 
has been questioned. We have from 
the authority of no less a perSOn than 
Dr. Bhaba that the capital investment 
fOr an atomic power station would 
be much lower than the capital in-
vestment in coal mines, etc. 

An Hon, Member: He has not said 
so. 

Shri Surendranath Dwivedy: He has 
said so. We would like to know 
whether the Planning Commission or 
the Atomic Energy Commission has 
worked out the economics or they nre 
in a position to tell us what is the 
actual fact. 

I was very much heartened when I 
read in the report for 1960·&1 on page 
36 where it is said that researches 
made at 30 places have brought out 
that the yield per acre of rice can he 
increased by radio processing to the 
extent of 21 per cent. This is from 
this report. I would like to know 
when these processed seeds would be 
made available for the use of the 
farmers in this country in a large 
scale. We would also be very in-
terested to know how far we have 
been able by our researches to find 
out anv remedy SO as to ki11 pesta 
and insects that ea~ away OUI' rice 
fields. I think that in this country 
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the production of rice is very much 
hampered On account of pests and in-
sects. Therefore, on these two thing~,. 
I would like to know what further 
progres.; We are making or wh.t 
efforts are being made to see that the-
researches are really helpful to the 
people because then alone we shall 
be able to remove the fear from the 
minds of the people. Atomic energy 
has been ushered into this world 
with a feeling of fear and terror among 
the people. The more we develop' 
this, it will lead to ~ure desul'ction, 
as it has come as a symbol of destruc-
tiOn. of our civilisaticn. 

I would like also another point to-
be clarified. We were assured, in th~· 
report for the year IP59-60, of a sup-
pl~' of uranium metal totalling about 
400 tons in this COU:ltry which it has 
been stated wilJ sen e fOr more than 
ten years as the annual replenishment 
for India's first atomic power station. 
I would like to knuw what progre3.~ 
ha~ been made in this respect, how far 
we have ocen able to find out new 
fielrls. I also see in the report which 
is under discussion that some re-
sea, ches are going r,n on the survey 
at Bhmdar in Rajas~han. I wo..,:d lika 
to Know what the result of 'here re-
searches and surveyz is. 

In conclusion, I would like to 
emphasise the point that whakver 
may be our achievements, 2nd what-
ever We may aim at fOr the future. 
there is no doubt that if peopl.. are 
convinced of the utility of it, they will 
not grudge giving more money. But 
the scientists who are working in this 
establishment should, accordong t~ 
me be given more facilit'es than we 
giv~ to the defence employees of our 
country. They are doing a job for 
the future, which will usher in a new 
age and which will revolut!onise the 
whole society. 

We have an establishment here in 
Delhi called the Atomic Minerals Div-
ision. We have to pay a tribute to 
Dr. Gohsh who was the director, and' 
who died in June, 1960, while up_ active 
duty. Since his death, this divisbn 
is going on without a director, although-
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am told that the geological ad\l'iscr 

of the Government of India is in 
'charge of this division. But, probab-
ly, he may not have the tim~ to look 
·into the affairs of this divisifm as fully 
-as a full-time director would do. I 
-want 10 know whether any director 
is going to be appointed, and if so, 
when. 

I am told that the scienti~t~ who go 
for work in inaccessible areas have 
to do the field work for eight months, 
whereas scientists working under the 
'Geological Survey of India and the 
Oil and Natural Gas Commission and 
the Indian Bureau of Mines hav·~ to 
-work for six months, because accord· 
'ing to them, May and June montlls 
are totally unsuitable for their work. 
"I am also told that these scientists 
-are not permitted to go in groups as 
"they do in other departments. 

"1' hrs. 

1 am also told that -there are s~ien· 
tists working in this department for 
more than 8 or 10 years who have 
not got any promotJon, even "When 
they are eligible for occupying higher 
-posts not only in the department but 
in sister departments. Their appli-
cations for higher jobs in the sister 
departments have not been forwarded. 
So there is a feeling that even though 
they may work hard, whatever meri-
torious achievements may be te their 
credit, they would not have any scope 
for promotion. Of course, ~eientists 
should not complain about salarieS, 
emolume-nts etc. They are doing a 
partriotir duty. At the same time, 
this aspect must not be ignored. that 
they must be given proper facilities 
10 work so that we may get full work 
from them. 

I am also informed that even the 
pay s~a!es recommended by the 
Second Pay Commission for this ae-
partment which, though given to the 
administrative staff, have not been 
granted to the scientists-I mean the 
revised scales. It may be that ~ov
ernmen; may be thinking o~ som£-

thing better than what has been re-
commended by the Pay Commission. 
but I think a decision should be taken 
as early as possible so as t'l allay fear 
in the minds of the seien tists. 

Agair. this department is a tempor-
ary department. I know :he word 
'temporary' has no meaning in con-
nection with this department because 
the work is increasing and probably 
in course of time, it will become a 
permanent department. But. the treat-
ment given to the employee~ should 
not be such as to make ~hem feel 
that they are suffering from all the 
disadvantages of a temporary Jepart-
me.-t, promising te be a p;?I..,'anen~ 
department, and they are not given 
opportur.ities to which, bet,ause of 
their knowledge and experience, they 
may be entitled in other SlotH de· 
partment •. 

With these observations, I hope that 
these matters will be looked into. 

Shri Joachim Alva CKanara): At 
the outset, I should like to pay n tri-
bute to the hon. the Prime M:nister 
and Dr. Bhabha, our scientist. fOr the 
work that they have put in this parti-
cular d'!Opartment. The Department of 
Atomic Energy and our sci!'r.tific 
achievements, i.n a way, constitute the 
baby of our national achievements. It 
is the youngest in age. but has /lrown 
into a healthy baby. To hav~ built. up 
so many scientific laboratorIes and 
scientific institutions-the f~w that 
are in and around Bombay aI'!' of the 
highest quality-is something to be 
proud of in South East Asia, ~nd we 
can hold up our head with digmty-
and also in humility-around South 
East Asia or even the west of A~la. 

It is hard work. The work has 
started from scratch and it ba" grown 
into str,ture. We cannot p~ciluLe 
scientists overnight. Scientists-· 
boys or girls-cannot be pmduco;,d in 
that way. In the S.wiet Un'or.. ther" 
are so manv women scientist.; of the 
first rank, . When we have so maT'Y 
young ladies who aTe ma·rTlel and 
who haVe post-graduate st'ldie'.J to 
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their credit, it would be wort3while 
to tap their talent and put thP.Dl to 
work in this important nationlll 
activity. 

I heard a very interesting lecture in 
the United States last year by Dr. 
Teller, one of the makers o! the 
hydrogen bomb. Young though he 
was, his words have been imprinted 
in my memory. He said, 'Unless we 
revolutionise our r.'·ientific ~udies, 
our basis of society will be changed'. 
When he said that 'toe basis nf society 
wOllld be changed, he mean. thl' 
society perhaPs which would go to 
the left. He made a very impartial 
survey that day, and then talked of 
the radiO talks or science meant for 
the United States. He said it ';vas not 
worth while having radio talks early 
in the morning far children or adult. 
which nobodv heard, while countries 
like the USSR had good and better 
radio talks which were heard by 
others and he recommended that the 
United States scienti1l.c radio talks, 
their entire programme, be revolution-
alised in such a way that they be 
heard during the day, heard by chil-
dren and adults. 

We are just growing in this line, 
We want our boys and girls to be 
scientists. You cannot produce scien-
tists overnight or in the market place. 
A country is judged, the progl'('SS of 
a country is judged, by the scientists 
and engineers it has. Tell me the 
numbei- of engineers and !lCientists in 
yDUl' country, and I shall tel! you 
where your country stands. That 
should be the common, modern stan-
dard. Hence, these scientific institu-
tions that We are having are some-
thing to be proud of, and we sholl not 
stint in energy, in money, to make 
them better anrl better and diversified, 
and to put them in every corner of 
the land, east and west, north and south.. . . ,._ .. _-'_I 

The Tata Institute of J'undament:d 
Research has done excellent work. It 
proudly claims that it has a cosmic 
raY'S group which produces baloons 
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which are 70' in radius, capable of 
carrying loads of 80 kg. and more, and 
going to 110,000 or 120,000 feet. 'these 
baloens have been used In very im-
portant cosmic ray studies, "nd our 
record in that field of work is very 
good. This cosmic rays group is one 
of the largest and most diversified in 
the world and that is again r.nother 
distinction: 

Then, the work that they h3ve done 
in geophysics also is very intel"'~ting. 
The Institute has the distinction of 
the members of its staff having 
participated in the discovery o~ five 
out of 12 known cosmic ray-produced 
isotopes used in geophysical investi-
gations. 

Thus, the preliminary grotmd hAil 
been covered. by the Tata Institute of 
Fundamental Research in Bomba:, 
which has done pi'oneer work both in 
physics and mathematics, that it has 
almost stolen a march over the Indian 
Institute of Science, which has becn 
carrying on in Mangalore in a quiet 
and unobtrusive way, founded by a 
dis!Jnguished plon,.,r man~- year.' 
ago. 

Last year, when the Canadian-
Indian reactor was inaugurated by 
the hon. Prime Minister, they had a 
very interesting symposium On nuc-
lear !power, and they invited dele-
«ates from the leading countries. They 
had discussions in a frank manner, 
and it is heartening to know what 
the United States delegate said. He 
said, to quote his exact words, "We 
have been much impressed with the 
intelligence and technical capability of 
the men and women in YOUr prog-
ramme." Here was a tribute paid to 
the men and women who have ben 
running our scientific institutions, and 
this was paid by the Commissioner of 
the United States Atomic Energy 
Commission, Dr. Robert E. Wilson. 

Now We have progressed a little 
further in the sense that this wl!ek 
or last week the United States invitE-d 
our scientists to study meteorological 
observations. That is again very im-
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portant. The work of our Atomic 
Commission important in one parti-
eular field, especially in the level of 
strontium 90 and caesium 137 ",h!ch 
showed a decreasing trend iast year. 
The decrease is due to the smaller 
de~ition of radio-activity from the 
stratosphere on grass and vegetation. 
This may be a small thing fmm the 
point of view of the layman, but is 
very important from our national 
point of view, becaUSe milk is our 
top-ranking product. Weare )1eglect-
ing the milk problem. In this, the 
land of Hindustan, with a majority of 
Hindus, the cow has been ~ompletely 
neglected. Wherever you may go, 
if you ask for a cup of pure mHk, 
you never get it. That we have con-
centrated On this aspect is also a dis-
tinctive contribution to our national 
welfare. 

The annual report is also a very in-
teresting document. We have a com-
prehensive. programme for achieving 
self-sufficiency in electronic and other 
instruments needed by Trombay as 
well as the country as a whole. We 
saw the exhibition of nuclear and 
atomic energy held in Delhi. We saw 
the number of delicate instruments 
they had manufactured. If we are 
Ilble to have self-sufficiency in electro-
nic equipment for the country as a 
whole bv producing those instruments 
for Trombay as well as for the entire 
whole country, then we would have 
done a great job not only in saving 
valuable foreign exchange but in train-
ing a large number of our technicians. 

In the concluding paragraph of the 
report, there are a few inte.t"esting lines 
about the peaceful uses of outer space 
and its increasing importance to the 
future. We have acC'Ompl;shed a good 
job in the peaceful uses of atomic 
energy. We had our scientists. Dr. 
Bhaba presided over the World Con-
ference on the peaceful uses of Atomic 
Energy. Now is the time when peo-
ple will haVe to venture out more. 
The Russians have done it; they have 
shown the way of going seventeen 
rounds within 5 hours; that is a very 
~rriflc achievement by which every-
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one has been thrilled. We shall have 
to harness our scientiSts to the outer 
space research, sooner or later. The 
Americans haVe invited Us to go over 
there in connection with the meteo-
rological stud;es. We may have also 
to utilise any such opportunity that 
the Russians may give Us in the matter 
of acquiring knowledge about outer 
space. 

There are one or two more points 
before I sit down. Rs. 75 crores have 
been demanded in the Third Plan for 
the Atomic Energy Commission for 
research and other work. This is not 
a very large sum. People may think 
that we are wasting some money here 
and there. If we consider the output 
and achie.vements that have been done 
in the last few years, they are some-
thing to be gratified with. Whatever 
be the achievements of our public 
sector projects, I humbly suggest that 
in these projects there should be a 
group of cost accountants SO that in a 
minute's notice they may be able to 
give any kind of figures and statistics 
which anybody wants. Our public 
sector is suffer;ng for WRnt of first-
rate. cost accou.~tants. We have en-
ormous factode, in the public sector 
and they have reallv suffered. We 
should have competent people so that 
they may give the correct figures 
when we get the returns. We have 
got about half a dozen factories in 
the public sector which are the pride 
of our country and of our industrial 
progress. 

We claim, rightly, that we are 
blessed with the la~gest and the rich-
est deposits of thorium in the whole 
world. That is inherent positive 
wealth for us from our Mother 
earth. I wou'd request that research 
should be done in the east coast and 
not merely on the ends of the west 
coast where thorium is found. We may 
find more quantities of this precious 
metal on the eastern coast also. Our 
scientists and investigators will have 
to make seareh all along our coasts. 
We have a very large coast on the. 
east and the west. Fortunately there 
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is sO much of this material under-
neath. We also find gold's worth in 
the human material; the fishermen 
boys who inhabit the coast are first 
class material but these boys have 
never been given a chance either in 
the Government or in the schools or 
colleges. This human talent is cry-
ing to be utilised. There is this rich 
material in the shape of this metal 
under the'r foot. We shall not for-
get to tap this human talent. There 
are plenty of young men and women 
on our sea coasts and most of these 
fishermen boys and girls have not 
even had the advantage of primary 
school education. 

There are one or two more point. 
before I sit down. We have the Tra-
vancore Minerals Ltd., in Travancore. 
It is doing valuable work. I have not 
been satisfied that that company is 
doing a full job. This company is 
producing ilmenite and in addition it 
will prodUCe titanium dioxide which 
wi'! be very useful fOr plastics, paints, 
ceramics, etc. It produces enough 
mater'al to satisfy local as well as 
foreign demands. If we are to have 
the maximum production of this mate-
rial out of this company, and if this 
company is to put out its products in 
the foreign markets SO that we can 
drive some foreign exchange for our 
national income and national deve-
lopment, then, it is time for us to see 
that the Atomic Energy Commission 
comes before Parliament and ask that 
the Government may subscribe enough 
shares to have control of this company. 

I shall now conclude, as the discus-
sion is perhaps to end at 6 O'clock, 
and other hon. Members are to speak, 
before the Prime Minister replies, I 
conclude. 

-Shri Barish Chandra Mathur (Pali): 
Mr. Deputy-Speaker, Sir, I stand with 
a pardonable sense of pr'de when I 
talk of this subject and the work of 
this organisation. Naturally our feel-
ings of deep gratitude and apprecia-
tion to the Chairman and his team of 
scientists go out fOr their marvellous 
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work which they have done in a brief 
span of time, when we cons:der the 
difficult nature of the work and the 
technolog'cal skill that it requires. It 
was just in 1954 when I think the 
first atomic energy power house of 
the size of about 1,500 megawatt&-
possibly a pilot project-was set up in 
the U.S.S.R. I happened '0 be there 
at that time and We were thrilled to 
know that that power station was go-
ing to be switched on. At that time, 
we could never have imagined that so 
soon this country would be able to 
make such a terrific advance as to 
plan today for a power house of a 
magnitude which we have got sanc-
tioned for the Third Plan. I have paid 
more than two visits to our reactor 
in Bombay, and when one goes there, 
one feels absolutely fascinated and 
thrilled to find that during this 
brief period, we have got together a 
large number of our local scientists 
working w'th devotion and enthusia-
sm. If I felt called upon to speak on 
this subject, it is because that I was 
a little pained to find that the Chair-
man of the Commission has off and 
on felt compelled to defend the deve-
lopment of atomic energy in this coun-
try. It is really unfortunate. AIl a 
matter of fact, his mind and the mind 
of his team should be completely 
freed from this idea, that there are 
certain people who cirticise the deve-
lopment of atomic energy, and that be 
has to be apologetic and be on h's 
defence for this particular purpose. 

I can quite appreciate the public 
criticism and I do not consider it to 
be a propaganda when the facts and 
figures are given out to say that the 
generation of steam power is much 
cheaper than that of atomic energy. 
There are th~ee factors which have 
been given out in this connect'on. 
The first is the capital cost of thermal 
stations. The second is the cost of 
generation. It has been stressed that 
the capital cost is too high, and so 
also the cost of generation does not 
compare favourably with the ordinary 
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.team power generation. I will not go 
into all the details. May work has 
been very much lightened by a very 
excellent speech made by my hon. 
friend Shri Naushir Bharucha who 
has given all the details. Let us 
candidly and clearly understand that 
at the present moment, it is quite clear 
that the generation of thermal power 
is cheap and that its cost of genera-
tion is also cheaper. But as he rightly 
pain ted out, in both respects, so far as 
nuclear power is concerned, both the 
Cost and the cost of generation is 
going down very considerably with 
the passage of time. But much more 
than that, apart from the very sig-
nificant point that has been made, it 
has never been the claim of the Atomic 
Energy Commission that it would be 
an economical proposition if yOU just 
PUt up a power station just near the 
coal fields. They have always very 
clearly stated that at longer distances, 
where coal has got to be transported 
for about a thousand miles, say, near 
about Bombay, Madras or Rajasthan, 
power generated by atomic power 
station would be cheaper. We have 
gOt all the facts before uS which 
clearly bear out this proposition. 

I would like in this connection to 
stress another point, which I think 
is of considerable importance. Apart 
from the fact that power at these 
distances will be cheaper, let us under-
stand our problem in the third Five 
Year Plan. Even at the end of the 
second Plan, We felt that there was 
almost a crisis of transport. Regard-
ing transport of iron and steel, cement, 
coal, etc., our transport development 
could not keep pace with the other 
industrial and agricultural develop-
ment and we will require considerably 
much more funds during the third 
Plan. 

We haVe made it abundantly clear 
on the ftoor of this House that our 
transport is lagging behind and will 
nOt be able to cater to the demands 
of industral expansion and agrlcul-
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tural development. It this crisis is to 
be resolved, generation through 
nuclear energy comes in almost as a 
boon to us. This transport crisis is 
affecting us in another way. We are 
now wanting to transport coal. Even 
the railways which are transporting 
coal have always made out a case that 
the competition between road trans-
port ~d railways is not fair, because 
the raIlways are transporting coal at 
a subsidised rate. Though it is not 
below the cost price, it is almost at 
a subsidised rate. That is why we 
have felt compelled to bring about 
certain co-ordination and damp the 
development of road transport simply 
because of transport of coal by rail-
ways. Even then we have not been 
able to solve the problem and we have 
felt comt>elled to resort to transport 
of coal by coastal routes. which is 
costlier than transport through the 
railways. So, we have levied a case, 
so that the cost of production and the 
cost of coal everywhere goes up. It 
is very fair that a cess has been levied 
but what is the result of levying this 
cess? It adds to the cost of produc-
tion every field. It is very vital that 
the cost of production mUSt be brought 
down if we are to make a success of 
of our third Plan. 

It we are to improve our exports, 
we must see that the cost of produc-
tion goes down very much. If the 
cost of production is to go down very 
much, we have got to pay specia! 
attention to this matter. Therefore, 
even on these absolutely material con-
siderations of commerCe and economy 
I submit that the development of 
nuclear power is a must for this 
country. It must be made absolute-
ly clearly to those people who are 
working for Us heart and soul-their 
mind should be kept completely free-
that they should go ahead and that 
should not bother about the criticism 
that is made. It is for the Parliament 
and far the Prime Minister to meet 
that criticism. We know the facts. 
It is always good to have that criti-
cism and to have the facts from them. 
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But they must be given massive sup-
port in this matter both trom the Par-
liament and from the Minister in 
charge. 

I feel, Mr. DepU1y-Speokel', that 
this AtoInic Energy Commission would 
never have tnade this progress had 
this department not been under the 
direct control of the Prime Minister. 
But for his personal interest and the 
massive support which he has been 
giving to this department, it would 
never have been possible for it to 
make this progress; it would have 
collasped under criticism from the 
various quarters and it would have 
beeD very difficult for any Minister 
to have defended it. 

Now, in this age of science and 
technology, I cannot even conceive 
how we can think of not giving the 
most appropriate encouragement to 
the development of this particular 
section of science and technology. How 
can we do without it? In this advanc-
ing age of science and technology I 
think our fullest support must go to it. 
We cannot count rupees, annas, pies 
in such matters. Development has got 
to take place. We do not know what 
is in store for us in the future. Every 
day we are making researches and so 
many discoveries, and we do not know 
what are the potentialities. Can we 
wait till all the parts of all the other 
coutries have tnade technological 
advancement and after they come to 
the conclusion that atomic energy is 
really useful we can make a beginning 
after ten years? That is not at aI! a 
practical proposition. The country 
must understand the whole develop-
ment in the proper perspective, that 
it is a necessity not only from the 
commercial point of view but also 
from the view point that we are ~ 
an age of technology. 

A word was said, Mr. Deputy-Spea-
ker, about the tenns and conditions 
of the service of the scientists. I wish 
to avail of this opprotunity to stress 
8 point which I have been hammerm. 

.Department of 
A.tomic Energy 

whenever I have been able to get an 
opportunity. I feel that it is not at 
all a question when we should be tin-
kering with this problem. Let us flO 
to the root of the problem. What 18 
the root of the problem? Whether it is 
a Communist country or a democratic 
country, is it not a fact that the scien-
tists and the engineers get a much 
better salary than the administrators? 
No progressive country can afford to 
do anything other than this that they 
must pay a much better salary to then" 
scientists and to their engineers and 
teachers. 

Sir, I have made a little study of 
this subj ect. It is not necessary for me 
here to give the pay structure obtain-
ing in the various countries. But the 
basic question is whether we want to 
attract the first-class men to science 
and technology or we want to attract 
the first-class men to administra-
tion. I do not for a moment suggest 
that administration as such has no 
importance. The administrators have 
their importance. But it in a progres-
siVe country, in the matter of advance 
and development we come to this con-
clusion that we want to attract first-
class men to science and technology, 
then we must concede that the terms 
and conditions of service of the scien-
tists and engineers must be better 
than those of the administrators. It 
you do not do that, whatever rise in 
salaries you might give, it their sala-
ries are a shade lower than the 
salaries of the administrators, defi-
nitely we are not recognising the 
fundamental thing and the natural 
result of that would be, even it the 
salary of the engineers is raised to 
Rs. 3000 and the salary of the adminis-
trator remains at Rs. 4000, the position 
will remain the same, that all first-
class men will be attracted that side 
and only second class men will be 
attracted to science and technology. 
It is not as it the pull of research 
and the desire for scientific 
knowledge will not attract a large 
number of people to that field. There 
will be many people who will be 
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attracted to that study. That is correct 
But it becomes necessuily the duty 
of the Government to discharge their 
responsibility in this matter by mak-
ing conditions which are obtaining in 
almost every developing country 
which has not got the vestige 
of colonialism, where law and order 
and the collection of revenue are the 
prime considerations, a country which 
is progressive and developing should 
create the right sort of atmosphere 
for this purpose. 

Mr. Deputy-Speaker: Is that all? 
8hri Barish Chandra Mathur: I will 

finish in a minute. 
It is very good to have a number 

of good scientists working in Trombay 
and the other centres to be establish-
ed. But I think it is very necessary 
that there is general educati'On in the 
country, starting right from the secon-
dary education. The boys that go 
there must be completely re-oriented, 
and the re-orientation must be to 
give them a scientific approach," 
scientific bias so that students from 
the very beginning have certain in-
clina tions and they start thinking of 
it. We must have simple articles and 
simple literature made available to 
our people, telling them what science 
and technology mean and what their 
achievements are. We should do such 
an amount of work there at that level 
that our young men and boys feel 
attracted to that and they develop a 
different mental outlook from what 
they are developing today so that they 
may not feel drawn by a clerical job 
here or there. The Atomic Energy 
Commission owes it to the country and 
to the people to make such simple 
literature available to the people. 

As I said at the outset, I do not 
mind any criticism. But there should 
be better understanding at least bet-
ween two Government departments. 
The Atomic Energy Commission and 
the Central Water and Power Com-
mission are colleagues, as a matter of 
fact, and they are working In a parti-
cular branch. So, they must under-
stand each other better. As they are 
departments of the same Government, 
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they must work in harmony, one sup-
plementing the other, instead of 
creating controversies. Something 
must be done to bring them together 
and to create understanding between 
the two. 

Mr. Deputy-Speaker: The hon. 
Prime Minister. 

8hri KOdiy8U 
Sch. Casles): I 
minutes. 

(Quilon-Reserved-
want only two 

Mr. Deputy-Speaker: I am sorry. I 
have already called the Prime Minis-
ter. 

The Prime Minister IUld Minister 
of External Affairs (Shri Jawaharlal 
Nehru): Mr. Deputy-Speaker, Sir, I 
feel somewhat embarassed in speak-
ing on this subject and on this occa-
sion. Normally, )members of this 
House speaking on behalf of the 
Government have to meet critiCisms, 
sometimes strong criticisms, of the 
policy adopted. But here I have been 
sitting and listening, not to the criti-
cisms but to the bouquets being 
showered upon the Atomic Energy 
Department. My name is sometimes 
included in it, as the last speaker 
did. But every member of the 
House knows that I am very much a 
lay man except for a feeling that 
science is important, science is 
a governing feature in the march of 
the world and Atomic Energy Com-
mission is a department of the Gov-
ernment which has to pJay an im-
portant part and, therefore, it should 
be encouraged; that is the only part I 
play. Therefore, I can, with due 
modesty, accept these bouquets, be-
cause they are meant for others real-
ly, who have been working. I would 
like to join in them. 

One thing which was just referred 
to is even more basic, if I may say so. 
The basic question is the importance 
of science and scientific outlook. You 
may call it the modern outlook, if 
you like because the world today 
doe~ dep~nd so much on science and 
technology that without understand-
ing them you do not understand the 
modem world. So I entirely agree 
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that from the earlier stages,_. not 
merely from the secondary school 
stage but to some extent from the 
primary school stage, an element 
Of scientific practice, laboratory 
work or whatever it is, should 
come in so as to affect the 
thinking of the boy or the girl. As 
he or She grows up naturally more 
and more of this should come in. I 
have no doubt about it because as 
I look at the problem of India today 
there are so many aspects. The Third 
Plan runs mto 770 and odd pages and 
deals with just the broad skeleton of 
the so many aspects. Yet, the basic as-
pect is to pull out India-by India I 
mean not the hon. Members sitting 
here but the hundreds of millions of 
people working in the fields etc.~ut 
Of the ruts of old practice and think-
ing-it is no fault of theirs; of course, 
no opportunity has been given to 
them-and make them think on 
modern lines; make the fanner func-
tion with new implements with new 
ploughs etc. and thereby 'functioning 
through them think in new terms. 
That is a general observation with 
which I, therefore, entirely agree. 

We might say that one way of 
looking at the history of the world is 
to consider the sources of power that 
have been available to humanity from 
time to time. Another thing is the 
tools human beings have used. They 
are the tests of the growth of the 
world and they are connected really. 

"rhe principal source of power in 
India-I do not know-was cow-
dung. It was a source of power which 
cost so little and yet people have 
calculated that more power is de-
rived from the use of cowdung than 
by your big schemes. That itself in-
dicates the low stage of our economic 
or industrial growth. Power is a 
symbOl of growth, as also tools. We 
have had steam power. We have had 
electric power. Now We arrive at the 
stage of atomic power in its various 
pbases. It is of the highest import-
ance that a country or a community 
understands the new power, whatever 
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it may be, and indeed tries to go 
beyond it. Therefore purely from the 
point of view of keeping pace with 
the modern world-not only keepini 
pace with it but trying to be in the 
front of it-it is of the highest im-
portance that we should understand 
and develop atomic energy In this 
country. 

There has been some reference here 
to criticism. That criticism, I can 
only say, must be based on a basic 
misunderstanding of the position and 
of this new world opening out with 
new types of power and all that 
which leads to space travel etc. Let 
Us take industrial development. Peo-
ple imagine that industrial develop-
ment is getting a machine, putting 
it there and getting a person trained 
to work the machine. That is, of 
course, one aspect of it. But the es-
sential aspect is not that. The es-
sential aspeCt is getting the mind of 
the person there tuned to the machine 
age. Anybody can work a machine in 
a routine way, a simple machine. 
But it does make a di1ference if his 
mind is tuned to it. Then he works 
in a difterent way, he makes pr0-
gress and he makes new machines 
and all that. And so also those p!!D-
pIe, not many but some, who criticise, 
who seem to think that atomic 
energy is not so important as all that, 
do so, I think, because they have 
failed to understand what the modena 
world is, where we are goin, to, how 
we are going to reach there; and so 
they pick out some odd things and 
criticise them. 

So the first proposition I would like 
to remind the House about-it is not 
really necessary, because other Mem-
bers have said so too-is the vital 
importance of our developing that 
complex of things which is called 
nuclear energy, atomic energy, call it 
what you like. But it is a complex 
thing, it is not a simple thing, it is 
a highly COmPlicated thing. based, as 
most sciences of a high order are, on 
mathematics of an extraordinarily 



3457 Motion re; AUGUST 19, 1961 Report of Dep4rtment 3458 

[8hri Jawaharlal Nehru) 
complicated kind. We have to deve-
lop that. That is quite essential. 

In developing it, it is not a question 
of theory, reading books; it is a 
business of doing the thing and learn-
ing from it. The whole world is 
learning frOm p!"actice, not merely 
from books, although books are 
written and read Therefore we 
have to do it.' • 

We have succeeded in this matter 
to the extent we have, and that is 
very creditable. Because, we have 
been doing the job, -not merely read-
ing about it, not merely gettina 
somebody, whether he is an American 
iii" a Gennan or a Frenchman or a 
Russian or a Britisher to do it for us 
and we just copy it. That is not good 
enough. We have done the job our-
selves, having learnt it no doubt. Even 
now there are hundreds of our young 
atomic scientists spread OUt in other 
countries, learning the latest types of 
work and coming back and doing it. 

So the first thing is this great im-
portance, first of all of science gene-
rally and secondly, as we are dealing 
with it, of nuclear science the practi-
cal side. I say so ~ause some 
people, even in our universities, ima-
gine certain things, and they want to 
have a Chair in Nuclear Science, 
Nuclear Physics. Very good; I should 
like all our universities to have it. 
But they have not the wherewithal. 
They may have a bright person to 
train in nuclear science. They pro-
bably have not got the equipment, 
proper equipment for it. They might 
have got some simple things. The re-
sult is that they cannot do much 
work, effective work. 

This high type of work requires 
team work, requires a number of the 
highest type of trained persons, and 
that is team work. If Trombay is 
succeeding, it is because we have a 
very large collection of people, young 
scientists, who are doing team work. 
There are ab'Out two to three thous-
and there-I forget the number~d 

of Atomic EneT9!I 
everywhere. Not that We are going to 
have 'lin atomic bomb or a hydrogen 
bomb. But if the atomic bomb or the 
hydrogen bomb came into existence, 
it was due to hundreds and thous-
ands of scientists being put together, 
almost in a detention camp, in the 
United States of the time and made 
to work night and day ~ver it to-
gether. It was due to team work. 
Naturally, a team has to have a 
leader, has to have bright heads. And 
the brightest head in the world to-
day cannot achieve these things un-
less they have a large team. So we 
have to do that. 

A few persons talk about the actu-
al direct atomic work which is being 
carried On in various fields, at Tram-
bay or elsewaere. But some criticism 
is ralsed chiefly in regard to the ato-
mic power stations. It has been dealt 
with already by hon. Members who 
have spoken, specially by Shri 
Naushir Bharucha, and 1 do not want 
to repeat it. But I would just like to 
point out again that there are two 
aspects of it, possibly more than two, 
but at least two about the atomic 
powwer station. 

One important aspect is not econo-
mics. We have got to do it, to 
know how to do it, to be able to 
do it. When we want to do it in a big 
way, we must have that practice. We 
must have that know-how; we must 
train our people to do it. There are 
bright people who can easily be train-
ed. In fact we have trained enough 
men to begin doing it. It is highly im-
portant that we must do that SO as not 
to let the future slip from us. We must 
prepare for the future today. To 
what extent we should do it, now or 
later, depends on other factors. Let 
us ny, it is not an economic proposi-
tion at all today. 1 say, even so, we 
have to do it for tombrrow or the day 
after. 

If it is a proposition of starting a 
number of power stations suddenly or 
more or less at the same time, then, 
We have to consider other factors, 
the costs involved, the economics of 
it, how does it compare with other 
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forms of producing power and so OD. 
The first point is, it must be remem-
bered that it has to be done what-
ever the cost. You may do it 111 a 
small way because we cannot allow 
this moment to slip from our hands, 
because it takes four or five years. It 
we have a power station at Tarapur, 
with the best will in the world, it 
will take five years to function pro-
perly. If we have another, it will take 
another four or five years. Unless we 
get going now, we miss the chance 
and we cannot catch up again. 

Then, we come to the economics of 
it. There are various arguments and 
vadous approaches. Shri Naushir 
Bharucha dealt with some of these 
matters. There too, there are two or 
three considerations. One is the pre-
sent position: what the economics are 
today. The second is the position in a 
particular country. For instance, the 
position in the United States may be 
quite di1ferent from that in China or 
India. The United States has got 
cheap power. The economics of power 
in the United States may be quite 
di1ferent from the economics of power 
in India as it is. Again, the economics 
of power in the. Jharia area are 
different from the Rajasthan area 
where they have to pay for coal 
transport, Ilr the Bombay area. 
All these aspects come together. 
In circumstances where coal 
is easily available, naturally that 
would give an advantage to steam or 
thermal power. In areas where coal 
is far off, the advantage may shift 
to production of atomic power. Third-
iy, as was also pointed out, the tend-
ency is for atomic installations to 
become cheaper. It is a normal ten-
dency and probably in the course of 
years, it will be much cheaper. 
Fourthly, I would say, ~uite apart 
from the question of conflict between 
conventional waYs of producing power 
and atomic ways, we, in India, lack 
power so much that every way has to 
be employed to get it. According to 
some people,-I do not know how far 
it is true-iJ" 'lo~ future,-Doi too dim 
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and distant future-we may run short 
of Ilur conventional ways of produc-
ing power or not have enough of it 
and, therefore, We have to prepare for 
that time too. All these reasons lead 
us to the conclusion that we should 
begin in a fair way, not in an exagge-
rated way, with power stations. 

I do not wish to burden the House 
with figures of how much coal tran-
sport costs if you take coal to Bombay 
or what di1ference it makes and tlte 
fact that it is going by sea at a more 
or less subsidised rate. All that has 
to be kept in mind if you compare 
two things. Even at present it is chea-
per. For all the figures I have, it is 
cheaper to have atomic power stations 
in some parts of India, and it may be 
still more cheap later. This criticism 
raised against atomic power stations 
seems to be based on complete mis-
understanding or whatever it may be. 
It does not fit in with the facts of the 
case, with the circumstances of the 
situation in India, for .today and for 
the future. And we cannllt do as we 
did in the past. There is one thing 
that we cannot afford to do today in 
India, and that is not to prepare for 
the future. We became a backward na-
tion; other countries went ahead with 
steam, electric power and all that, and 
we stuck on to some old methods of 
thinking and action in agriculture and 
industry and everything; we became 
backward in the past. We cannot afford 
that now. We have not onlY to catch 
up but to catch hold of the future and 
prepare for it. 

There were a number of other mat-
ters that were mentioned. Some hon. 
Members, I think, Shri D. C. Sharma, 
suggested that we should try to pro-
duce a white paper on this subject of 
costs. Well we shall give thought to it 
and we shall try to do so. 

There was some reference, I think, 
to electronic equipment. Electl"onic 
equipment is being produced at Trom-
bay in variety and in quantity, and no 
doubt this will ~ease. 
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At the present moment, the idea is 

to have a power station at Tarapur. 
That is decided. And we have arrived 
at a stage when tenders have been 
called, and they will be coming in 
presently. The next stage envisaged is 
an electrO c power station somewhere 
in this area, namely the UP-RaJ as-
than-Punjab-Delhi area, somewhere 
here, at whichever may be the right 
place, to supplv all the:e areas. The 
first is definite: The second is more or 
less decided, not the details, but the 
broad idea has been accepted. The rest 
are still in the thinking stage. But, it 
is proposed to have a small station, I 
think, probably, in co-operation with 
Canada, a small one for some experi-
mental or other purposes, and then, of 
course, any number in the minds of 
our people. And a Committee has been 
appointed, a high-powered committee, 
to select sites. The 6:rst work that they 
have to do is to select the 
site for this UP-Rajasthan-Punjab-
Delhi area whichever is con-
venient. ·As far as I remember, the 
chairman of that committee is Mr. 
Hayath, and there are many other 

Second Plan 
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people from the Atomic Energy 
Department in that. Those people 
will not only choose this, but 
provisionaliy at least have some idea 
of the other places where this might 
be started; we want one for the south 
and one for other places too; but that 
is really for the future. So, we can-
not think of them practically in the. 
senSe of doing much .now or in the 
very near future. 

It might interest the House if I tell 
them how generally our expenditure 
On scien tific research and, especIally, 
atomic energy h9.s been proceeding. I 
am quoting from the fat volume 
ThiTd Five Veer Plan, At page 819 
these are the figures th'it have been 
given. Two sets of figure·, h~ve been 
gIven, the Seco:1d Plan figurc; and the 
Third Plan figures The figm'cs have 
been given for the Council of Scien-
tific and Industrial Research and vari-
ous things und ,r the Ministry of 
Scientific Research and Cultural 
Affairs, various things meaning scien-
ffic instituti'ons. The figur~s :lre as 
follows: 

(R •. crort ) 

estimated expenditure Third Plan 

Counell of Scientific and Industrial Research 2.0.00 35·00 
. Department of Atomic Energy 1.7·00 35·00 

(T,lis does not include the pJwcr station or stations; that is separate) 
Agricultural Research 
Mc.dical Research 
ltesear. h un:!er other 

Centnl MInistries (oth., than Defer.ce) 

Defence figures are not given in 
this because the Plan does not go into 
Defence. . 

I have not got the figures here, but 
it is well known that defence science 
has made very great and very subs-
tantial progress and is going ahead at 
a fairly fast pac.e. So from the point 
of view of scientific progress, t.his is 
very welcome. 

I have spoken about the Tarapore 
Station. I mie:ht mention that it is our 
intenti'on to throw open Tarapore for 
the training of foreign scientists also, 

'3.80 26 40 
2.1.0 3 50 

900 30 89 

approved by the Government of India 
naturally, specially from underdeve-
loped countries. In fact, in this bit 
Canada-India Reactor, this was one 
of the understandings between Canada 
and us. Article 2 of the agreement 
between Canada and India reads: 

"The Government of India will 
make the facilities of the Reactor 
available to scientists approved 
by the Government of India from 
other countries inclu~g Colombo 
Plan countries, in South and 

South-East Asia". 
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This is because we realise that it is 
our duty to affort these opportuni-
ties to other countries. Not many 
countries yet have these faciliLies. 
Some European countries have them 
and at present at least, there is 
hardly any Asian coun.ry which can 
afford the facilities that we offer them. 
Therefore, we think it an obliga-
tion to other countries to give them 
this training here. 

There were some points raised, Shri 
D. C. Sharma said somethinl to the 
effect that we are weak in metallurgy. 
That is not true about the Atomic 
Energy Department. Our making 
fuel elements is a sign that our 
metallurgy is good. There are only 
about half a dozen nations who can 
do this and we are among them. 

Mention was also made about the 
use of atomic energy in medicine. 
Of course, it should be increased. 
This is beinl( done on a fairly laree 
and ever-increasing scale, and we are 
considering some proposals fOr a fur-
ther increase in tniS. 

I think Shri Joach'm Alva said 
something about monozite deposits. 

Shrl Narasimhan (Krishnagiri): 
Deposits on the east coast. 

Shri lawaharlal Nehru: To be cor-
rect, it is east, n'ot east coast. In 
fact, the biggest deposits are in Bihar, 
which may broadly be called east but 
is not the east coast. Anyhow, these 
Bihar deposits round about the Ranchi 
plateau are very considerable and are 
probably larger than the big deposits 
iJ:a the Kerala coast. 

I think Shri Joachim Alva also said 
something about producing titaniwn 
dioxide from ilmenite. There is no 
difficulty about doing this, and some 
pTivate parties are putting up some 
such plant. The demand for ilmenite 
for this in the Indian market is a very 
small fraction o.f what is required 
abroad. 

The hon. Member opposite said 
something about pay scales. I am 
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told that pay scales in accordance with 
the Pay Commission's recommenda-
tions will be fixed fairly soon and 
given retrospective effect from the 1st 
July 1959, that is, from two years ago. 
In addition, there are special pay 
scales on which the Pay Commission 
made no recommendation, and it is on 
account 01 these that delay has taken 
place in fixing these other scales, but 
this fixation will be retrospective and 
our scientists will certainly be as well 
off as but probably much better than 
the others who are more or less on 
these scales. 

18 hrs. 

I should like to offer my gratitude 
to the House, to hon. Members, who 
have not only today but all along 
given so much attention and undel· 
standing sympathy to this work of the 
Atomic Energy Department, because 
of which We have been able to pro-
ceed with thrs confidence that the 
Lok Sabha and Parliament are behind 
them. And that is one major reason 
for the progress we have made. 

Shri Braj Raj Singh: May I put a 
question? By what time will the 
location of the second plant in the 
Rajasthan-U.P.-Punjab-Delhi area be 
decided by the committee whicb ill 
going into this? 

Shri lawaharlal Nehru: I really 
cannot say. A committee for selection 
of the site has been appointed. It 
will take some time. We cannot 
expect a quick answer. 

Mr. Deputy-Speaker: I do not 
think Shri Sharma has to say any-
thing now. 

Shrl D. C. Sharma: Two minutes, 
Sir. 

There is only one problem which 
worries me when I think of th's 
Atomic Energy Department, and it i:s 
this. Our Bhakra-Nangal dam has 
become a Part ot our national 
heritage, our Durgapur steel works 
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are a part of our national indus-
trial wealth. Similarly, I want our 
reactors, the Canada-India reactor 
~ others, to become a part of 
thi!' thinking of the people not 
only in the Lok Sabha but also 
outside. It is a pity that they have 
not been so much thought of as they 
should be. Of course, if we have 
given b6uquets to the Prime Minister 
and to the genUemen who work in the 
Atomic Energy Commission it is 
because they deserve them. I thank 
all of them. All the persons connec-
ted with the Commission have been 
working in a spirit of dedication, and 
I am very happy that they are going 
to have their pay scales revised. That 
is very good, but in spite Of that I 
think that the pay is not the only 
consideration with them but it is the 
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spirit in which they work, the spirit 
that they should advance India on the 
road to scientific achievement, and I 
wish each one of them well. 

Mr. Deput7-Speaker: The question 
is: 

"That this House takes note 
of the Report of the Department 
of Atomic Energy for 1960-61, laid 
on the Table of the House on the 
7th August, 1961." 

The motion was adopted. 

18.03 bra. 

The Lok Sabha then ad;oumed till 
Eleven of the Clock on Mondall 
August 21, 1961 Sravana 30, 1883 
(Saka). 
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CoLUMI'I"S 
ORAL ANSWERS TO 

QUESTIONS 
S.Q. 

No 
681 Border violation by Pakis-

tanis 3187-91 
682 Construction technique in 

rural housin g 
683 Central Training Institute 

3191-9 

for womco instructor. . 3194-95 
684 Wage Boards . 3195-98 
63~ Public Sector Un,tettakings 3198-)200 
686 Parrilla Barrale 3201-06 
687 Raid by PakistllI'is on 

Indian border 3206-07 
688 Explosives 
6S9 Overmen's examination 
690 Low Cost Scooters . 
693 Shellac industry in West 

Bcogal. 
694 Manufacture of Watches 
695 Sindri Fertilizers and Che-

micals Ltd .. 
WRIT.l'EN ANSWERS TO 

QUESTIONS 
S.Q. 

No.' 
691 Rural Industrial Bstates in 

Delhi . 
692 Air silk yarn . 
6gS Wind Mill for pumpinl 

brine 0:1 COlltai Sea-shore 

3212-13 
3213 

3213-16 
3216-19 

697 Tractors and earth moviJlg 
machinery. . . 3223-24 

693 hdianinvcstmentsinNcpal 
69g Broadcasts regardin g Chinese 

3224 

incursions 3224-25 
70";) National Mine Safcry 

Council 3225-26 
701 Film Censor Rules. 
702 Africanisation ofscrviccsin 

Kenya. 
703 Trade in staple fibre yarn 
704 RepOrt of the 0 and M 

Division 
705 SUbsidiled Industrial Hous-

ing Scheme for Planta-
tion Industry 

706 Sericultural Research in-
stitute at Chennapatna 

707 Industries jin Kashmirl. . 
708 Indian staff employed by 

the Tanganyika Govern-
ment 

3226-2 7 

32 27 
3227-28 

2228 

3228-29 

32 30 
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WR.I'l'rEN ANSWERS 'l'O 
QUESTIONS--eontd. 

S.Q. StMect 
No' 

709 Public relations in iron and 
steelindustrY . . 

710 Slum-clcarancein Delhi . 
711 Cloth factories to be set up 

with Italian help. . 
712 Manganee. poisonirg of 

mine workers . . 
713 Production ofsulphur 
714 Import of French textile 

machinery. . . 
715 Prices of Cotton 
716 Zinc smelterir Calcutta 
717 Tresp8Ssir g by PUis!ar is 
718 Central Machire Tool 11'-

stitute . 
719 Bairarama scheme . 
720 FiriJl g by Pak troops 
712 IointManagemcot Cow:cils 
722 Production of feroiliEers 
723 Indian Chancery BuildiJlgin 

Karachi . . . 
724 Heavy Electrical Plans 
725 FertilizerPla1ltatDurgapur 
726 Machine Tool Factories 

U.S.Q. 
No. 

1603 Fertilizer plant in J. & K. 
State 

1604 Social Security Scheme 
for industriallabour 

160S Amendments to Industrial 
Disputes Act, 1947 . . 

1606 Dandakaranya Devdopment 
FiveYcarPIanSchcme . 

1607 IndUstries (DevclopmeJ!t 
and Regulation) Act, 1951 

1608 Fertilizerpla1lt iJl Assam . 
1609 CD" strucriol! of quarters . 
1610 PrDduction of Khadi in 

Punjab. 
1611 PublicatiDOs DO India-

China dispute 
1612 Bl<penditure on High Com-

missionerin :england . 
1613 IndustrialHousingScheme 
1614 Recognition of C.P.W.D. 

Employees' Union . . 
1615 Industrial Estates in Maha-

rashtra. . . . 
Ih6 Atr-co~ditioners 

COLUMI'I"B 

3233-34 
3234 

3234-35 
3235 

3%36 
3236-37 

3237 
3238 

3238-39 

3%39 
3239-40 
3240-41 

3241 

3242-43 

3243 

3246 

3246-47 
3247 
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WRITTEN ANSWERS 'l'O 
QUESTlONS--contd. 

U.S.Q. Sub;ect COLUMNS 
No.. 

1617 Cement requirmeJ1ts of 
PU!'jab. 

1618 Visit of l'ldia" Natio-als to 
Pakista:'l a'ld Pak Natio-
nals to India 

1619 H 'avy Blectricals Ltd., 
Bhopal. 

1620 P"rlableHi'ldiTyp.-writers 
162 I Hypoiermic .yri~ ges 
1612 Gndhiji's writirgs . 
1623 Arrest of hostile Naga. 
1624 Production of fans . 
1625 Cement requirment . 
1626 I.dia" Chancery Buildirg 

in Tokyo 
16"7 Sm.1I 1:'Idustriai U.'its in 

Uttar Pradesh 
1628 Bl11 a'ld Roller B'Ilring 

Project. 
162.9 Imports from Asian COun-

tries 
1630 Trade with Goa 
1631 Violation of Co:ie of Dis-

cipline 
1632 Bfficiency Code 
1633 Raw Film Project 
1634 C ,iii 'lgfansin Government 

quarter. 
1635 Dalmia co'lcerns 
1636 Paper mill at Panipat 
1637Export of articles ofsUate~:c 

value 10 Tibet 
1638 Smallscaleindustriesaround 

3248-49 
3"49 
3"So 

3ZSD-51 
3"SI 

32,SI-S" 
32,S" 

32,S3 

32,S3 

32,53 

3"S4 
32,54-55 

3255 
3255 

3255-56 

3256 
3256-57 

3257 

3257 

D~rgapur Steel Project. 3257-58 
1639 Implementation of recom-

mendation. of Textile 
Wage Board . 

1640 Brochure entitled "Victory 
of Five P,cinciples" . 

1641 Working Journalists Act . 
3258 
3259 

1642 Public Sector undertaings 3259-60 
1643 ~::~~ent of squatter 3260 

1644 Forged passport case. in 
Punjab. 3260-61 

1645 Recoveryofrenl ~261 

1646 Release of fishermen kidnap-
ped by Pakistanis. . 3261-62 

1647 Installalion of transmitten 3262-63 
1648 Export houses. • . 3863 
1649 Recorganisation ofPainning 

Commission . . 3263 

WRITl'EN ANSWERS 'l'O 
QUESTlONS--contd. 

U.S.Q. Sub;ect 
No.'. 

1650 Restrictions on Indian s in 
South Africa 

1651 Accidents in collieries 
1652 Enforcement of Motor 

Transport Workers' Act . 
1653 Quarten for Singareni 

collieries 
1654 Raniganj Coal mines 
1655 A.I.R. centen 
1656 Visit of Shri Sant Singh 

Teg to Pakistan 
1657 IndustrialDevelorment of 

U.P. 
1658 Heavy ElectriClils Ltd., 

Bhopal 3268 
1659 Heavy Electricals Ltd., 

Bhopal 3268-69 
1660 Rail-road Transport Co-

ordination . 3269-71 
1661 Automatic loems in jute 

industty 3271-72 
1662 Radio station in Sikldm 3272 
1663 Raisina Market, New Delhi 3272-73 
1664 Supply of Cetton Waste 

Blankets in Assam and 
West Bengal 3273 

1665 Allolment of land to Dairy 
Kishan Chand fire victims 3273--'74 

1666 Fixation (f prices in fublic 
sector undertakings. 

1667 Indu'trial Development 
1668 Industrial eSlales 
1669 Tea export 
1670 Labour and Tenancy Re-

forms Acts in Pondichcrry 
1671 Shooling by Pak SutIej 

rangers 
1672 Handloom Industry . 
1673 Jaigaon Paro road . 
1674 Indo-Pak Border Agleement 
1675 Allotment and transfer of 

Government buit proper-

3274--'75 
3275 

3275-76 
3276--77 

3277 

~279 

ties . . . . 3279-80 
1676 Abduction oflndian women 

byPaksoldiers 3280-81 
1677 Export of elephants 3281 
1678 Portand dock workers 3281-82 
1679 Plastics and Linoleum Ex-

port Promotion Council . 
1680 Research Institute in Tckyo 
1681 Swahili UnitofA.I.R. . 
1682 "TROIKA" policy . 
1683 Hindi knowing Stali 

3282-113 
3283 

3283-84 
3284-85 

328S 
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WRl'I"l'EN ANSWERS '1'0 
QUESTIONS-contd. 

U.S.Q. Sub;ect 
NOI. 

1684 Circulars sent in Hindi to 
to State Governments 

1685 Central Evaluation and 
Implem,ntation Division 

1686 Journal of Industry and 
Trade. 

1617 Stationery used in Indian 
Embassies 

1688 Welfare oftabour in Coffee 
industry 

1689 Textile mills 
1690 Copper and Zinc require-

ment 
1691 Prices of Kuth 
1692 Kuth oil 
1693 Ladakhl ttaders 
1694 All India Radio Broadcasts 

to Tibet 
1695 Visit of Pakistani Nationals 

to India 
1696 Central Government em-

ployees in Chandigarh 
1697 Educated unemployed 
1698 Cottage industries in Punjab 
1699 Handloom indusU1' in 

Punjab. 
'700 Radio sets in Delhi villages 
1701 Rubber plantation industl)· 
1702 Tyres for Kerala State 

Electricity Board . 
1703 Export of hosiery goods 
1704 Export of sea food and frog 

legs 
1705 Media Government colony 
1706 Transfu of Workers from 

West Bengal C.P. W.D .. 
1707 Indian immigrants to U.S.A. 
1708 Goans in Maharashtra 
1709 Alcohol factories 
1710 Refugees rohabilitated under 

Dandwl8Ilya Project . 
I7II Payment of claims to West 

Pakistan refugees 
1712 Export of buttocks to Pak-

istan 
1713 Water tap etc. for Class IV 

staff quartCIs on Panchkuin 
Road, New Delhi. . 

1714 India Electric Works Ltd. 
I7IS Shonage of raw materials 

for small scale industries 
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3285-86 

3286 

3286-87 

3287-88 

3288 
3288-89 

3289 
3289-90 
3290-9' 

3291 

3292 
3292-93 

3293 

3294 
3294-95 

3295 

3295-96 
3296-97 

3297-98 
3298-99 

3299 
3300 
3300 

3300-01 

3301 

3303 

3305 

WRI'l"l'EN ANSWERS '1'0 
QUESTIONS-contd. 

U.S.Q. Sub,ect 
NOB. 

1716 Cement for Madras 
1717 Bharat Sewak Samaj in 

Punjab. 
1718 Tea plantationinPunjab 
1719 Prime Ministu's National 

Relief Fund. 
1720 Work and Orientation cen-

tres in Punjab 
1721 Workers' Education Centres 

in Punjab 
1722 Education for dilplaced 

pCISOns in Punjab 
1723 Export of Sillimanite 
1724 Export of Ferromanganese 

MOTIONS FOR ADJOURN-
MENT 

The Speaker withheld his con-
sent to the moving of two 
adjournment motions given 
notice of by Shri Atal Bihari 
Vajpayee and Shri Hem Ba-
rua regarding the alleged dis-
covery of an espionage ring 
in the country. . 

PAPERS LAID ON THE 
TABLE 
(I) A copy each of the following 

papers 
(a) Report ofthe Committee 

to consider the establish-
ment of an Institure for 
Machine Tool Technology 
and Design . 

(b) Government Resolution 
No. 19CI) '61-Eng. Pro. 
dated the 9th August, 1961 
containing the Government's 
decision on the recommen-
dations made in the above 
Repon (English 2nd Hindi 
VCISions). 

(c) The Salt (Reserve Stocks) 
Amendment Order, 
1961 published in 
Notification No. G.S.R. 
674 dated the 13th May, 
1961, under sub-section 
(6) of section 3 of the 
Essential Commodities Act, 
1955· 

(2) A copy each of the foUowina: 
papCIS : 
(i) The Employee's Pro-
vident Funds (Fifth Amend-

3472 
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330S~ 

3306-07 
3307 

3307 

3308 

3308 
3308-09 

3309 

3310-14 
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PAPB:RS LAID ON THE 

TABLE ___ d. 
ment) Scheme, I¢I 
published in Notification 
No. G.S.R. 99Z dated the 
Z9th July, 191>1, under 
sub-sedion (z) of section 
I of the Employees' Pro-
vident Funds Ac, 19Sz. . 

(i.) Notification No. G.S.R. 
993 date the 29th July, 1961 
under sub-section (z) of 
section 4 of the Employ-
ees' Provident Funds Act, 
19SZ making certain am-
endment to Schedule I of 
the said Act. . 

(m) Noci1ication No G.S.R. 
1013 dated the Sth August, 
1961 isssued under the 
Employees' Provident 
Funds Act, 195z exten-
ding the said Act to certain 
classes of establishments. 

(iv) Main conclusions of the 
19th Sesalon of the Stand-
ing Labour Committee 
held at New Delhi on the 
28th April, 1961. 

BIlL INTRODUCED 

The Apprentices Bill, 1961. 

REPORT OF COMMITTEE OF 
PRIVILEGES ADOPTED . 3318-80 

The motion moved by Sardar 
Hulwn Singh in connection 
with the Thirteenth Re-
port on 18-8-61 re9uiring 
Shri R. K. KarsnJia to 

PAPERS LAID ON THE 
TABLE-ctmtd. 
attend the House was further 
discussed and negatived. Dr. 
Ram Subhag Singh's motion 
in pursuance of Rule 3153) of 
the Rules of Procedure that 
the House agree with 
Thirlecnth Report of the 
Committee of Privileges was 
adopted. 

BIlL UNDER CONSIDERA-

CoL'IlMNS 

TION. . 3380-3422 
Futther discussion on the mo-

tion to consider the Income-
tall: Bill, 191>1, as repor-
led by !he Select Committee 
continued. The dicussion 
was not conclUded. 

REPORT OF SELECT COM-
MITTEE PRESENTED 34:12 
Report of the Select Committee 

on the Representation of 
!he . People (Amendment) 
Bill, 1961 was presented. 

MOTION RB REPORT OF 
DEPARTMENT OF ATOMIC 
ENERGY 3423-66 
Shri D. C. Sharma moved the 

motion re Re{,ort of Depart-
ment of Atonuc Energy. Shri 
D. C. Sharma replied to the 
debate and the motion wa. 
adopled. 

AGENDA FOR MONDAY, 
AUGUST 21, I¢I!SRAVANA 
30,1883 (Sc>ka) 
Discussion on the motion ... 

Third Five Year Plan. 

GMGIPND-LS I1-907(Ai) LSD-30-8-61-88S, 
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